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LOK SABHA DEBATES

LOK SABHA

Thursday, March 7, 2013/Phalguna 16, 1934 (Saka)
The Lok Sabha met at Eleven of the Clock

[MAbam Speaker in the Chair]

OBITUARY REFERENCE

[English]

MADAM SPEAKER: Hon. Members, | have to inform
the House about the sad demise of our former colleague
Shri Krishna Kumar Chowdhary.

Shri Krishna Kumar Chowdhary was a member of
the Twelfth Lok Sabha representing the Gaya Parliamentary
Constituency of Bihar.

An able parliamentarian, Shri Chowdhary served as
member of the Committee on Home Affairs and
Consultative Committee of the Ministry of Steel and Mines.

Shri Krishna Kumar Chowdhary passed away on
24th December, 2012 at the age of 50 in Surat, Gujarat.

We deeply mourn the loss of Shri Krishna Kumar
Chowdhary and | am sure the House would join me in
conveying our condolences to the bereaved family.

The House may now stand in silence for a short
while as a mark of respect to the memory of the departed.

11.01 hrs.

The Members then stood in silence for a short while.

MADAM SPEAKER: Now, the 'Question Hour' — Q.
141

[Translation]

MADAM SPEAKER: Please sit down. | have heard
you.

...(Interruptions)

MADAM SPEAKER: Please sit down. When you will
take your seats, only then we will do something.

...(Interruptions)

MADAM SPEAKER: You also take your seats. All are
requested to sit down. Please take your seats.

...(Interruptions)

MADAM SPEAKER: Whether yogi ji has to speak?
Alright, | am calling him and after that Question Hour will
start. Nobody else will speak. Yogi ji please be brief.

YOGI ADITYA NATH: Madam Speaker, yesterday |
was travelling from Delhi to Gorakhpur. As soon as |
reached at Ghaziabad Railway Station some people in
Civil dress came into my coupe. They said to me that they
have to discuss something with me. | asked who they are?
They said first | should come out of coupe and they have
to talk to me. | asked for their identity. After sometime some
people in police uniform came and dragged me out from
the train. | asked them to show me any summon or warrant
but they continued to manhandle me. An argument
continued for 15-20 minutes and they took me out of train.
After 20 minutes Press and Media people also reached
there. On seeing them they all ran away. | was wrongfully
detained at the station for two hours. After 10.30 SSP
Ghaziabad came there. | asked him as to why | have been
detained and | am standing here for the last two hours. My
luggage and staff is also not here. After all, who were
those people who forcibly deboarded me from the train
and then ran away. As the media persons reached there,
the workers of Bhartiya Janta Pary and other organisations
also came there. When | was being deboarded one police
personnel took away my card and was running away then
one worker of Bhartiya Janta Party snatched this card from
him by holding his hand. This is the incident which occurred
there after 10.30. When SSP came there and told that one
Hindu leader has been murdered in Tanda in Ambedkar
Nagar and his apprehension is that | can visit that place.
| told him that Ambedkar Nagar does not come anywhere
in between Delhi- Gorakhpur route. Four stations Lucknow,
Gonda, Basti and Gorakhpur are hundred kilometers away
from Ambedkar Nagar. How, you can say this? Even if |
would have thought to go there, | could have been stopped
at any nearby district. | should have served a notice in the



3 Obituary

train. What do you want to prove by behaving like a criminal
with me. ...(Interruptions) Madam, there are wound marks
all over my hand. | was dragged. | was dragged like
criminals. They crossed all limits of misbehavior there.

MADAM SPEAKER: Allright.

YOGI ADITYA NATH: | seek your protection. Hon.
Railway Minister is present here. | would like to know that
what safety arrangements they want to make for the
passengers travelling in trains?

MADAM SPEAKER: Alright.

YOGI ADITYA NATH: | would like to know as to
whether any person can come in police uniform and do
such goondaism. Can they do such anarchy? Is it proper
to misbehave like this with a person who is travelling in
the train after paying full fare and after booking seat? Why
Railway did not stopped such act or opposed it? | kept on
standing there for three hours.

MADAM SPEAKER: Alright. Now, | may tell you about

YOGI ADITYA NATH: Madam, | was detained upto
3'o clock. ...(Interruptions)

MADAM SPEAKER: Alright, you have spoken.

YOGI ADITYA NATH: My staff brought back luggage
at 3'o clock.

MADAM SPEAKER: Alright. It is enough now.

YOGI ADITYA NATH: Madam, | need your protection.

MADAM SPEAKER: Alright. Let me say something.
You please take your seat.

YOGI ADITYA NATH: You please take cognizance of
this incident. Please take action against the guilty.

MADAM SPEAKER: Alright. Let me speak now.
Please sit down.

YOGI ADITYA NATH: No such unfortunate situation
occur with any Member or citizen. We would like to get you
protection. ...(Interruptions)

MADAM SPEAKER: No. Please do not speak now.

...(Interruptions)

MARCH 7, 2013

Reference 4

[English]

MADAM SPEAKER: Please sit down. This is very
wrong. Please sit down.

...(Interruptions)
[Translation]

SHRI GANESH SINGH: Hon. Railway Minister may
give reply.

...(Interruptions)

MADAM SPEAKER: Why you people are standing
when | am on my legs?

...(Interruptions)

MADAM SPEAKER: When | am standing why you
people are standing?

...(Interruptions)

MADAM SPEAKER: When { am standing then why
are all of you standing and speaking? Please take your
seats.

...(Interruptions)
[English]
MADAM SPEAKER: Nothing will go on record.
...(Interruptions)*

MADAM SPEAKER: | am standing. Please do not
argue with the Chair. Please sit down. What is this? What
is happening?

...(Interruptions)
[Translation]

MADAM SPEAKER: Why you are standing when |
am on my legs?

...(Interruptions)
[English]
MADAM SPEAKER: Nothing is going on record.

...(Interruptions)*

*Not recorded.
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MADAM SPEAKER: Piease do not stand when the
Speaker is standing. This'is a parliamentary courtesy, which
you should observe all the time.

...(Interruptions)
[Translation]

MADAM SPEAKER: | would like and | have always
said that all the hon. Members of the House should always
get protection and due regard. It is very essential. | always
keep it in mind. All the concerned departments and their
Ministers and officers should give special attention to it.

[English]

| have received your notice on the incident of your
being forcibly deboarded by the U.P. Police from Vaishali
Express at Ghaziabad railway station. | am calling for a
factual note in the matter from the Government. | will take
a decision thereafter.

11.10 hrs.
ORALANSWERS TO QUESTIONS

[English]

MADAM SPEAKER: Now, we take up the Question
Hour. Q. No.141 - Shrimati Rama Devi.

[Translation]

Interlinking of Rivers

*141. SHRIMATI RAMA DEVI:
DR. RAGHUVANSH PRASAD SINGH:

Will the Minister of WATER RESOURCES be pleased
to state:

(a) the details of works under progress for
interlinking of rivers in the country including the details of
surveys conducted and the Detailed Project Reports
prepared so far, river and State-wise;

(b) the funds allocated for the purpose and spent
therefor including the time-schedule for their v completion,
river and State/UT-wise;

(c) the reasons for the slow progress in the
completion of the interlinking of river project;

PHALGUNA 16, 1934 (Saka)

to Questions 6

(d) whether any special committee has been
constituted for the project as per the directions of the
Supreme Court and if so, the terms of reference of the
committee; and

(e) the estimated cost of the project along with the
concrete steps taken/proposed to be taken by the
Government in this regard?

THE MINISTER OF WATER RESOURCES (SHRI
HARISH RAWAT): (a) to (e) A Statement is laid on the
Table of the House.

Statement

(a) The details of works under progress for interlinking
of rivers in the country including the details of surveys
conducted and the Detailed Project Reports in the
country are as follows:

National Water Development Agency (NWDA) was
originally entrusted with establishment of feasibility of the
proposals of Peninsular Component of National
Perspective Plan (NPP) in 1982. The mandate has been
extended to cover Himalayan Component in 1990, taking
up of Detailed Project Reports of Priority links and Pre-
feasibility reports of Intra State links in 2006 and finally
DPR of Intra State links in 2011. While most of the works
mandated up to 1990 have been completed, the fresh
works under new mandates are in progress. Details are
given in succeeding paragraphs.

(a.1) Links as Identified under National Perspective
Plan (NPP) of 1980

Table-1

Sk No. Item Quantity

Completed Ongoing
1 2 3 4

A. Proposals under National Perspective Plan

1. Water balance studies
of basins/sub-basins 137 0

2. Water balance studies
of diversion points 71 0

3. Prefeasibility reports of links 32 0

4. Toposheet studies of link
alignments 37 0
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1 2 3 4

5. Toposheet and storage capacity
studies of reservoirs 74 0

6. Surveys and Investigations
and Preparation of Feasibility
reports of specific links(#) 16 14

7. Surveys and Investigations
and Preparation of Detailed
Project Report of specific links(*) 1 2

#Link wise details at Annexure-l)
*Details as per Table-2

MARCH 7, 2013

to Questions 8

Under Inter Basin Water Transfer Links under
National Perspective Plan, Five Peninsular links namely
(i} Ken - Betwa, (i) Parbati - Kalisindh - Chambal, (iii)
Damanganga - Pinjal, (iv) Par - Tapi - Narmada & (v)
Godavari (Polavaram) - Krishna (Vijayawada) have been
identified as priority links for preparation of Detailed Project
Reports (DPRs on the basis of Task Force report. Status
of the preparations of DPR are furnished at Table-2

below:

Table-2

Status of various Detailed Project Reports for Inter Basin Water Transfer Links of NPP

Sl. No. Name of link Rivers

States concerned

Completion year

A. Proposals under National Perspective Plan

1. Ken-Betwa Ken & Betwa

2. Par-Tapi-Narmada Par, Tapi & Narmada
3. Damanganga-Pinjal

4. Polavaram-Vijayawada Godavari & Krishna

5. Parbati - Kalisingh -
Chambal

Parbati, Kalisindh &
Chambal

Uttar Pradesh,
Madhya Pradesh

Andhra Pradesh

Madhya Pradesh

DPR completed. Declared as National
Project for funding under the scheme of

National Projects.

Gujarat & Maharashtra 2013

Damanganga & Pinjal Gujarat & Maharashtra 2013

Project already taken up by. Govt. of AP
under AIBP funding

No date finalized.

and Rajasthan

(a.2) Intra-State Links identified by States from 2006
onwards

To find out conceptual feasibility, certain States have
entrusted preparation of Pre Feasibility/ Feasibility reports
of intra-state links to National Water Development Agency
{(NWDA) in November, 2006. So far, NWDA has received
36 proposals of intra-state links from 7 States viz.
Maharashtra, Gujarat, Jharkhand, Odisha, Bihar, Rajasthan
and Tamil Nadu. Out of these, Pre-Feasibility Reports

(PFRs) of 24 intra-state links have been completed by
NWDA up to January, 2013. Detailed status is given at

Annexure-l.

Preparation of Detailed Project Report of Intra State
links proposed by States was included in the functions of
National Water Development Agency in 2011. Status of
Preparation of Detailed Project Reports of Intra-State Water

Transfer Links in Consultation with State Governments are
given below at Table-3
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Table-3
Sl. No. Name of link Rivers States Completion
concerned year
1. Burhi Gandak-None-Baya Ganga link Burhi Gandak & Ganga Bihar 2013
2. Kosi-Mechi Link Kosi & Mechi Bihar 2013
3. Bagmati-Burhi Gandak link Bagmati-Burhi Gandak Bihar 2015
4. Wainganga (Gosikurd) - Nalganga (Purna Tapi) link Wainganga & Purna Tapi Maharastra 2015
5. Ponnniyar-Palar link Ponnniyar-Palar Tamil Nadu 2015

Additional proposals as and when made by the
respective State Governments are examined by NWDA.

(b) Funds Allocated to NWDA for the purpose and
spent there for including the time-schedule for their
completion, river and State/UT-wise.

The budgetary provision for preparation of Feasibility
Reports (FRs) and Detailed Project Report (DPR) for the
present financial year 2012-13 is Rs. 43.40 crore. The
amount spent on water balance studies of basins/sub-
basins and catchments up to diversion points, toposheet
studies of reservoirs and link alignments, storage capacity
studies of reservoirs, pre-feasibility studies, feasibility
studies and Detailed Project Report (DPR) of Interlinking
of Rivers programme from inception of NWDA till 31st
January, 2013 is Rs 394.99 crore. The expenditure has
been incurred for studies for establishing viability of the
proposals from hydrological and technical angles. Since
the studies are connected with each other, study wise
expenditure has not been maintained.

The specific time frame for completion of the
individual link project can be identified only after the DPR
is techno-economically approved.

(c) The reason for slow progress

Preparation of PFR, FR and finally DPR is a time
consuming process. Finalisation of proposed water
utilisations and required structures encompasses complex
social, political and technical issues. Therefore, consensus
building amongst States involves long time and multiple
studies. Preparation of Detailed Project Report of a link
require about 3-4 years time and also need the concurrence
of concerned State Government and various Nodal

Ministries including Ministry of Environment and Forests.
Often, Concurrence of neighbouring Countries is also
involved.

As per above the progress is optimum.

(d) Constitution of Special Committee under Directions
of Hon'ble Supreme Court

Hon'ble Supreme Court while delivering judgement
in respect of Writ Petition (CIVIL) No.512 of 2002 IN RE:
NETWORKING OF RIVERS WITH WRIT PETITION (CIVIL)
NO. 668 OF 2002, have directed the Union of India and
particularly the Ministry of Water Resources, Government
of India, to forthwith constitute a Committee to be called a
‘Special Committee for Inter-linking of Rivers' headed by
the Union Minister for Water Resurces and comprising of
members from States and also representatives of other
associated Union Ministries as well as experts nominated
by them, including Amicus Curiae.

According to the terms of reference of the Committee
as per directions of the Hon'ble Supreme Court, the High
Powered Committee has to look into all aspects of
implementation of ILR project and get the project
implemented.

The MoWR is in the process of constituting the High
Power Committee on interlinking of rivers as per the
direction of the Supreme Court. For that purpose,
nomination from the states involved in the Inter-linking of
rivers have been called for as per the direction of the
Supreme Court. Out of 20 States involved, response of 8
States received.

(e) Cost estimates for the Interlinking of Rivers Project
as per NPP
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The initial cost of the Inter Linking projects as
estimated in Preliminary Studies at Pre-feasibility/Feasibility
stage is Rs 5.60 Lakh crore at 2002 Price Level. The firm
cost can be estimated only after the completion of Detailed
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Project Reports (DPR) of individual links. However, Govt.
of India is making continuous efforts to bring consensus
amongst party States for early completion of DPRs.

Annexure-I

Status of Water Transfer Links identified for preparation of Feasibility Reports (FR) by NWDA

1 2

3 4

Peninsular Rivers Development Component
1. Ken - Betwa link*
2. Damanganga - Pinjal link*

3. Par - Tapi - Narmada link*

4. Mahanadi (Manibhadra) - Godavari (Dowlaiswaram) link

5. Godavari (Polavaram) - Krishna (Vijayawada) link *

6. Godavari (Inchampalli) - Krishna (Pulichintala) link

7. Godavari (Inchampalli) - Krishna (Nagarjunasagar) link

8. Krishna (Nagarjunasagar) - Pennar (Somasila) link
9. Krishna (Srisailam) - Pennar link

10. Krishna (Almatti) - Pennar link

11. Pennar (Somasila) - Cauvery (Grand Anicut) link
12. Cauvery (Kattalai) - Vaigai - Gundar link

13. Parbati - Kalisindh - Chambal link*

14. Pamba - Achankovil - Vaippar link

15. Netravati - Hemavati link

16. Bedti - Varda link

Himalayan Rivers Development Component

1. Yamuna-Rajasthan link

2. Rajasthan-Sabarmati link

3. Chunar (at Ganga)-Sone Barrage link

4. Sone Dam - Southern Tributaries of Ganga link

5. Manas-Sankosh-Tista-Ganga (M-S-T-G) link

6. Jogighopa (at Brahmaputra)-Tista-Ganga at Farakka

- DPR (Phase-l) Completed

- FR completed & DPR started
- FR completed & DPR started
- FR completed

- FR completed

- FR completed

- FR completed

- FR completed

- FR completed

- FR completed

- FR completed

- FR completed

- FR completed

- FR completed

- PFR completed

- PFR completed

- S&l works completed
- S&l works completed
- S&l works compieted
- S8l works taken up Feasibility Report

in progress
- S&l works taken up
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10.

11.

12.

13.

14,

(Alternate to M-S-T-G) link

Ganga (Farakka)-Sunderbans link
Ganga-Damodar-Subernarekha link
Subernarekha-Mahanadi link
Kosi-Mechi link

Kosi-Ghaghra link

Gandak-Ganga link
Ghaghra-Yamuna link

Sarda-Yamuna link

S&l works taken up

S&l works completed

S&l works completed

S&l works completed

Entirely lies in Nepal, Agreement not in place
S&I works taken up

S&l works completed

FR completed (for Indian portion)

FR completed (for Indian portion)

* Priority links

PFR - Pre-Feasibility Report; FR- Feasibility Report; DPR- Detailed Project Report;

Annexure-Il

S&l - Survey & Investigation in Indian portion

Intra-State link proposals received from the State Governments

Si. No. Name of intra-state link Present status /
Target of Completion
of PFR
1 2 3
Maharashtra
1. Wainganga (Goshikurd) - Nalganga (Purna Tapi)[Wainganga - Western Vidarbha & Completed
Pranhita - Wardha links merged and extended through Kanhan - Wardha link]

2. Wainganga - Manjra Valley Completed
(Not found feasible)

3. Upper Krishna - Bhima (system of Six links) Completed

4. Upper Ghat - Godavari Valley (Damanganga (Ekdare) - Godavari Valley) Completed

5.  Upper Vaitarna - Godavari Valley Completed

6.  North Konkan - Godavari Valley Completed

7. Koyna - Mumbai city Completed

8.  Sriram Sagar Project (Godavari) - Purna - Manjira *

9. Wainganga (Goshikurd) - Godavari (SRSP) Withdrawn by Govt.

of Maharashtra
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10. Middie Konkan - Bhima Valley 2013-14
11.  Koyna - Nira 2012-13
12.  Mulsi - Bhima Completed
13.  Savithri - Bhima *
14.  Kolhapur - Sangli - Sangola Completed
15.  Riverlinking projects of Tapi basin and Jalgaon District 2013-14
16.  Nar - Par - Girna valley Completed
17.  Narmada - Tapi 2013-14
18.  Khariagutta - Navatha Satpura foot hills *
19.  Kharia Ghuti Ghat - Tapi *
20. Jigaon - Tapi - Godavari Valley 2013-14
Gujarat
21. Damanganga - Sabarmati - Chorwad Completed
Odisha
22.  Mahanadi - Brahmani Completed
23. Mahanadi - Rushikulya (Barmul Project) 2012-13
24, Vamsadhara - Rushikulya (Nandini Nalla project) Completed
Jharkhand
25.  South Koel - Subernarekha Completed
26.  Sankh - South Koel Completed
27.  Barkar - Damodar - Subernarekha Completed
Bihar
28.  Kosi - Mechi [entirely lie in India] Completed
29. Barh - Nawada Completed
30. Kohra - Chandravat (now Kohra-Lalbegi) Completed
31.  Burhi Gandak - None - Baya - Ganga Completed
32.  Bagmati [Belwadhar] - Burhi Gandak Completed
33.  Kosi - Ganga Completed
Rajasthan
34. Mahi - Luni link 2012-13
35. Wakal - Sabarmati - Sei - West Banas - Kameri link Completed
Tamil Nadu
36.  Ponnaiyar - Palar link Completed

*Targets being fixed in consultations with concerned States.
@ PFR prepared and sent to State governments for commen
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[Translation]

SHRIMATI RAMA DEVi: Madam Speaker, the Water
Resources Ministry has been created for managing the
proper use of water in the country. But, this Ministry has
not been able to manage the proper use of water in the
country and due to that the floods come which can be
used for irrigation in drought affected areas and for power
generation but this Ministry has not been able to do that.
When Hon. Atal Bihari Vajpayee ji occupied the office of
Prime Minister, he kept all these things in mind and made
a scheme to link the rivers of the country with each other,
but the present Government has shelved this scheme and
has not paid any attention to it. The Government does not
have any interest in creating irrigation facilities, additional
power generation and resolving the problems being faced
due to floods and droughts. It seems that this Government
does not have the intention to provide facilities to the
public. The Supreme Court had to interfere in it. Even then
Government did not fake notice of it. Only a high power
Committee was constituted. After that nothing was done.
The Government is still engaged in enquiry, feasibility
Report and Detail Project Report etc works. In the year
2012-13 rupees 513 crores have been incurred on these
works only. But they have not been able to link any river.
| have raised many questions in the House, but no
satisfactory reply has been given to any question. Madam
Speaker, | would like to ask the hon. Minister as to whether
Government has linked any river upto now, if not, the
reasons therefore?

SHRI HARISH RAWAT: Madam Speaker, | thank the
hon. Member that she raised the question about need to
use the present water resources capacity in india. Our
national leaders have given their attention toward this
matter also from time to time. In the year 1972 Dr. K.L Rao
and afterwards Dr. Dastur moved this matter further. In the
year 1980 Shrimati Indira Gandhi ji said about making a
national perspective plan in which interlinking of rivers
could be done. A plan was considered for interlinking of
our peninsular, the rivers of our southern part. In the year
1990, it was said that the Himalayan component should
also be included in it, so that the problem of Bihar State
could also be solved. When there was a worst flood in
Bihar then in the year 1988-89 a deliberation was started
on it afterwards and in the year 1990 it was said that the
Himalayan component shouid also be taken under National
Perspective Plan and its links should also be integrated.
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Madam, through you | would like to say that it will not
be proper to say that we set up a National Water
Development Agency for this in the year 1982. After that
we talked about including Himalayan Component in 1990
time to time and then in the year 2006 we said to them that
you should work for preparing DPR of Priority links. In the
year 2011 we asked them to prepare DPR of Infrastructure
links also. ...(Interruptions)

Don't worry | am coming to that issue also. All of us
know that the distribution of water is very complicated
issue. It is necessary that first of all you should have this
idea that which are the surplus basins, deficit basins,
which area is deficit area and which points of the river has
the surplus. You can develop the link from there only. It
was essential for that there should be a water balance
study, then a pre-feasibility report should be prepared and
after this report we took the help of States. We told them
that these are the results of our pre- feasibility report. Now,
we should go ahead to feasibility report. States asked us
to go ahead. After that we worked to prepare the feasibility
reports after investigation. Out of those 16 have been
prepared and 14 are on-going, out of those 16 one DPR
is ready. At present Ken- Betwa and other two are in
progress. Therefore, it is wrong to say that no work has
been done in this direction. We are continuously in liaison
with the States and were very hopeful with regard to Ken
Betwa but we are facing some difficulty due to Panna
Tiger Reserve and the other difficulty is to make a
consensus among the States which will have the benefit
of this, for which we are trying. We hope that as soon as
there is a consensus, we will be able to work on this link.
Besides this we have developed six links out of other Intra
State links and feasibility report is ready. One DPR is also
ready in which the report of Bihar is also included. | would
like to submit it here for the information of hon.Member.
With regard to Bihar, we will prepare DPR of Budhi Gandak,
Noon, Daya, Ganga in the year 2013. Our feasibility report
and pre- DPR are ready. Likewise, pre-feasibility report of
Barh, Nawada has also been prepared and have asked
the State Government that we are ready and they should
sent the proposal. The DPR of Kosi- Mechi will be prepared
by the year 2013 and with regard to Bagmati, Budhi Gandak
will be prepared by 2015. Kosi which is called Bagmati
there is behind in priority as per the work Plan for Ganga.
We will prepare its feasibility Report upto year 2014.
...(Interruptions) The National Water Development Agency
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has done its work very promptly whether it is with regard
to Bihar or the whole country but there are some complex
issues on which there is a need to continuously make
liaison with the States and the consensus of the States is
also necessary. Therefore, there is some delay in this and
| believe this August House will appreciate this.

SHRIMATI RAMA DEVI: Madam Speaker, the hon.
Minister has very well narrated these things but | have
read all about their works. Upto when you will keep us
telling these things and keep us hoping upto when the
farmers continue to die and when you will prepare DPR
of this plan? If the rivers of the country are linked with each
other then 250 lakh hectares of land can be irrigated and
the water level of 100 lakh hectares of land can be
improved. This is the requirement of the country and 34
thousand megawatt electricity can be generated. We can
check this destruction caused due to floods and droughts.
But Government does not have the intention to do welfare
works for the poor people.

Madam Speaker, 1 would like to ask through my
second supplementary question that as to whether
Government is aware about the fact that how much it can
be beneficial for the country if rivers are interlinked? If it
is aware, then why this delay? Why our farmers are being
kept poor and compelled to commit suicide? Ali these
things are before you and this question has been asked
again and again but you have passed so many years by
ignoring it. ...(Interruptions) now people will not agree.
Please tell us why this is being delayed? We have gone
through all of your answer. ...(Interruptions)

SHRI HARISH RAWAT: Madam Speaker, | would
like to thank hon. Member. | wish the question raised by
hon. Member must have reached to all the political parties,
the hon. Chief Minister of all the States because you know
that the Constitution has fixed our limitations regarding
water. This is the subject pertaining to States.
...{Interruptions)

MADAM SPEAKER: Please let him reply.
...(Interruptions)

SHR! HARISH RAWAT: We can provide technical
co-operation, can provide financial co-operation because
it is question of intervention transfer. ...(Interruptions) We
could have worked to set up competent body. | would like
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to thank to leaders of the nation, who tried to address this
issue in long back in 1972 and in 1980. ...(Interruptions)
The Hon. members from Maharashtra, Karnataka and other
places are present here, they know that how much
sensitivity is related to our complex issues, we cannot
force our point in this thing. We have been able to work
by method of persuasion. Both the methods have been
adopted for this, one is ministerial method, of minister
level and we have constituted a committee under the
chairmanship of the chairman, central water commission
to sort out its technical aspects. When the things are
pending for a long, where the things are not being solved
mutually, we are frying to solve those issues through
providing technical guidance to states. ...(Interruptions) !
am coming to your point. ...(Interruptions)

MADAM SPEAKER: Please listen to him.
...{(Interruptions)

SHRiI HARISH RAWAT: You have made our work
half by quoting all the figures. This is a fact that if we could
link 25 million hectare capacity by way of irrigation surface
water and 10 million hectare through additional ground
water. Then total 35 million hectare, it means we will be
competent to add 88 million tonnes more grain in food
security of the country. For that he added that we will be
able to generate about 34 thousand megawatt power here
alongwith other benefits and nobody has any objection in
this regard. Therefore, when this case went in Hon.
Supreme Court and before it in the year 2002 when the
government of NDA was there, a petition was filed in
Supreme Court then Hon. Supreme Court asked to make
a task force which can indentify priority links.
...(Interruptions) The institutional mechanism to be involved
should be worked out. ...(Interruptions) The report of that
task force should be sent to us also. ...(Interruptions) when
Hon. Supreme Court had also realized the difficulties
involved in it. In the latest Judgment of Supreme Court we
have been asked to constitute a high power committee
under the Chairmanship of Minister of Water Resources
which should be comprised of representatives of States
and the representatives of concerned stake holders alsc
and you work out. ...(Interruptions) The other thing they
had asked us that ken Betawa link seems workable, seems
durable, you should work for further progress in this regard.
| would like to say that we are taking steps in this directions.

we are having dialogus al POcal UG 28 el 4 ffse
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level. We are also concerned that whether it is intra state
linking or inter state liking, at least some beginning should
be good but preparing D.P.R. is also a big achievement,
because to get the states agreed with D.P.R. is a difficult
process. ...(Interruptions) tn that process, | would like to
bring it in the notice of Hon. Members that after prefeasibility
report to more towards feasibility report we have to obtain
consent of concerned States. ...(Interruptions) Thereafter
to come at the level of D.P.R. also we have to obtain
consent again and have to go with the States.
-.{Interruptions) In view of all these processes, you help
us. We want to get the help of House so that we can work
out the difficulties involved in this matter, we can resolve
those. ...(Interruptions)

DR. RAGHUVANSH PRASAD SINGH: Madam
Speaker, under the river liking ambitious plan first is a
Peninsula river component development scheme and
second is a Himalayan river linking development scheme.
First is in number of 16 and second is in number of 14.
Thirdly the state government has given a proposal that the
various rivers under the states should be linked to the
rivers flowing in state concerned. Such kinds of schemes
are 36. Three kinds of schemes are there — Himalayan
rivers, Peninsula rivers and state rivers. My question in
this regard is that so far as the issue of linking of peninsula
rivers and Himalayan rivers is concerned, these rivers
have much water for two months during rainy season and
during rest often months these rivers have less water than
requirement, then how will the government link them?
How will the water be flown in those rivers and state
government will not accept it. Thereforer, the government
should find a solution thereof. Ours is a specific question
to which Hon. Minister has replied. He has said.

[English]

“Preparation of detailed project report of Intra-state
links proposed by states was included in the functions
of National Water Development Agency in 2011".

[Transiation]

it was referred to Nationai Water Development
Agency in the year 2011. Nothing has been done in this
regard so far. He has said that D.P.R. for linking Budhi
Gandak-Noon-Baya Ganga link will be prepared in the
year 2013. We have come in the year 2013. What is the
status thereof? Its name is National Water Development
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Agency. It has got this scheme in 2011. when will D.P.R.
be prepared? Kosi-Mechi link, Kosi-Mechi, Bihar, 2013,
Bagmati-Budhi Gandak link, Bagmati-Budhi Gandak, Bihar,
2015, | would like to know form the government as to what
is this. It was given in 2011 for preparing D.P.R., we are
taiking in 2013. They say about tow schemes that will
prepare in 2013. It is in my area, hence ! am much
distraught and worried for those people. The distance from
Belwadhar to Budhi Gandak will be about fifty Kilometres.
For fifty kilometre, D.P.R. will be prepared in four years i.e.
from the year 2011 to 2015. | would like to know from the
government as to whether this scheme will be implemented
after four years? They are working half heartedly. They
themselves have written that it got in the year 2011, will
be prepared in the year 2015. When will work be done?
Its name is National Water Development Agency. Name is
big and work is its reverse. From Belwadhar to Budhi
Gandak, Budhi Gandak-Noon-Baya Ganga link all are to
be connected. The people of that area lose their everything
due to flood every year. ...(Interruptions) The people of the
area are distraught from the state government and from
government of India also. |, through you, Madam, would
like to know from the government as to when the people
will get rid of that?

...(Interruptions)

MADAM SPEAKER: Thank you very much. Mr.
Minister you speak.

...(Interruptions)

DR. RAGHUVANSH PRASAD SINGH: Budhi
Gandak, Noon river, Baya river, Ganga river, Falagu river,
Kadani etc all rivers are flowing there. Sometimes flood
and some time drought situation is occurred.
..-(Interruptions)

MADAM SPEAKER: Now, you sit down please and
let Mr. Minister to reply.

...(Interruptions)

DR. RAGHUVANSH PRASAD SINGH: Hon. Minister
should tell as to how we will get rid of. ...(Interruptions)

SHRI HARISH RAWAT: Madam, the intention of then
government behind to include Himalayan component in
the mandate of NPP was that it would help to resolve the
problem of flood of that area. Therefore, consent of Nepal
is also necessary in link of Himalayan component because
we will have to create excess water storage capacity so
that we can store extra flow of water during rainy season
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and can it transfer during lean period. Therefore, this thing
was included in Himalayan component that its effective
area will be included from surplus area to deficit area. |
will send its detail to Hon. Member. It is to say that there
is no water except rain, it is a reality. But water is available
during rain and this is aiso a fact that we have develop not
much capacity for storage of rain water in the country,
whereas in view of our requirement up to the year 2025
or 2050, we need more than 450 billion cubic meter storage
capacity and at present we have storage capacity of 250
or 253 billion cubic meter. Therefore, we will have to move
towards storage capacity building and it is an effective
component in it in which regard we have made discussion.

Now, | come on whatever Hon. Raghuvansh Babu
has said regarding Bihar. It is not so that in the year 2011
state had desired that you take inter state links, then they
gave proposal of six links. You know that before making
these links we have to make its full data studies including
flow of water and after completing of pre-survey of all
these things feasibilities has to be established, thereafter
the consent of state has to be obtained. I think the speed
at which work has been done with regard to Bihar, we are
in the position to say that we have prepared about a
D.P.R. and regarding rest of two D.P.R. we can say that
these are at pre D.P.R. stage. | have indicated time therein
but Raghuvansh Babu a big difficulty has come in the way
is that Bihar has suggested us Six links and the links you
have mentioned have been placed by them in the priority
at fourth. ...(Interruptions)

MADAM SPEAKER: Mr. Minister, you address the
chair.

SHRI HARISH RAWAT: Have been placed at fifth
and sixth number. We have addressed all by placing them
at number one, number two, number three etc following
priority religiously. We have indicated time in respect of
these also that we will prepare the feasibility report thereof
by the year 2015 and if state says us then we will prepare
D.P.R. But he has to talk with state. ...(Interruptions)

[English]

SHRI 8.S. RAMASUBBU: Thank you very much,
Madam Speaker. We have problem with regard to water,
which is a very important issue as far as our nation is
concerned. Almost all the States are having inter-linking,
and many problems are also there. Anyhow, the

MARCH 7, 2013

to Questions 24

Governments have to solve this problem.

Some expert engineers of our country have come
together and come out with important information for our
Government with regard to having a National River. We
are having National Highways from Kashmir to
Kanyakumari. Why shouid we not form a National River?
Sometimes, there is a heavy flood in North India or South
India and sometimes there is severe drought in other
areas of the country. This problem can be solved only
when there is a National River. There will be no dispute
as only the surplus water is to be channelised into this
river, which can be utilized for so many purposes like
agriculture, marine, hydro-power generation, and almost
all water-related problems can be solved through this
National River.

MADAM SPEAKER: Please ask your Question.

SHRI S.S. RAMASUBBU: Madam, in China also there
is such a river, as very useful for the whole of China. In
a way, this is national integration also. If it is possible to
do this way, then no State is affected and there will be no
dispute as only the surplus water of the flood-affected
areas is to be channelised into the National River.

MADAM SPEAKER: Please ask your Question.

SHRI S.S. RAMASUBBU: | would like to ask from the
hon. Minister. Whether there is any suggestion coming
from the Expert Committee regarding having a National
River to solve this very serious problem of water in our
country.

[Translation]

SHRI HARISH RAWAT: Madam Speaker, as an idea
any of the sensitive and reasonable persons might be
agree with idea of Hon. member. But as | had said in the
beginning that the framers of constitution has made the
water as state subject and to create consensus amongst
states is necessary for us. In many states where we are
taking of developing inter state links also, different kinds
of protest are being made there regarding transfer of water
within a state from one basin to other basin. Such a protest
has come in Karnataka, wherein we are taking state
government help that you talk to the NGO concerned so
that we can made a investigation survey etc. These
sensitivities of each are linked with it. the consultative
committee of our ministry had also said that you consider
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water as a union subject. Ganga of course is a National
River, all have conceptions with regard to it. We treat all
the rivers as National River-National Asset. We are ready
with all angles to develop them, find the way to use their
water so that their river system can be kept intact. But we
need cooperation of states in all these works. It would be
better, Madam if with your grace this subject is discussed
in detail. At leaset | think the feeling of the House, whether
the people of this side or that side, all the people accept
its national importance, then it should be discussed, we
have no problem.

[English]

SHRI H.D. DEVEGOWDA: Thank you very much,
Madam Speaker, for giving me the opportunity to raise a
supplementary. | would just like to ask only one question.

This issue had been initiated by the late Shri K.L.
Rao, and this issue has been pending for the last 40
years. When Madam Indira Gandhi was there, this issue
was discussed threadbare in the All India Irrigation
Ministers' Conference. One of the most important factors is
the transfer of surplus water to the deficit basins. The only
thing is, States are not going to agree on it. Unless and
until water is declared as a national wealth, and this
national wealth will have to be shared by all States of this
country comprising of 120 crores of people, it is practically
impossible.

I know the things and | have studied this issue.
When | was the Prime Minister for a short duration, | have
updated this project. Even during the period of Shri
Vajpayee Ji, they tried to update this project. | know that
unless and until this House agrees to make water as a
national wealth by amending the Constitution, it is
practically impossible, and all this exercise will be a futile
one.

Will the Government bring about an amendment to
the Constitution to move this issue to the Union List
because if it is put in the Concurrent List, then, again,
every State has to be consulted and they have to agree,
which is practically impossible. in order to put it in the
Union List, the Government will have to make efforts to
bring forward a Bill to declare water as a national wealth.
Will the hon. Minister kindly initiate steps to bring an
amendment to the Constitution to declare water as a
national wealth?
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[Translation]

SHRI HARISH RAWAT: Madam, Hon. member is
senior most politician and he has raised the question and
given suggestion according to his stature. For anybody,

. the question does not arise to disagree with that. But at

present | would not like to raise a new dispute by saying
anything in this regard on my own behalf because today
political parties and states are very sensitive regarding
their rights. If this issue comes all sides, then | think that
the government will not have any problem therein. If such
an idea comes on the part of government, then a good
idea will also be fallen certainly in controversy. Therefore,
| would like, when Devgouda Saheb was raising question
facing to me, then | was thinking it he would say it facing
towards that side also so that all could have been agreed
with that. ...{Interruptions)

[English]

MADAM SPEAKER: | think we should have a
discussion on this. This is a subject about which everybody
is concerned. If you give a notice, as hon. Minister has
already volunteered, we will have a discussion.

Pending Cases in Courts

*142. SHRI ANANTHA VENKATARAMI REDDY:
SHRI SURENDRA SINGH NAGAR:

Will the Minister of LAW AND JUSTICE be pleased
to state:

(a) the number of cases pending for disposal in the
Supreme Court and each of the High Court across the
country as on 31 January, 2013;

(b) the present sirength of judges in the Supreme
Court and the various High Courts in the country as on
date and the number of vacancies of judges in these
courts; and

(c) the steps taken by the Government to fill up the
vacancies of judges and to expedite the disposal of
pending cases before the courts?

THE MINISTER OF LAW AND JUSTICE (SHRI
ASHWANI KUMAR): (a) to (c) A Statement is laid on the
Table of the House.
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Statement

The data on pendency of.cases is maintained by the
Supreme Court and High Courts. As per the information
obtained from website of Supreme Court, 66,569 cases
were pending in the Supreme Court as on 31.01.2013.
Out of the 66,569 matters, 21,862 matters are up to one
year old and are, thus, not in arrears.

A Statement showing number of pending cases in
High Courts as on 31.3.2012 is at Annexure-l. This is
based on the information in Court News, published by the
Supreme Court.

A Statement showing sanctioned strength, working
strength and vacancies of Judges in Supreme Court and
High Courts is at Annexure-II.

As per the Memorandum of Procedure, initiation of
proposals for appointment of Judges of a High Court rests
with the Chief Justice of the concerned High Court and for
appointment of a Judge in the Supreme Court, it rests with
the Chief Justice of India. The Government is periodically
reminding the Chief Justices of the High Courts to initiate
proposals in time for filling up the existing vacancies as
well as the vacancies anticipated in the next six months
in the High Courts. The filling up of vacancies in the High
Courts is a continuous consultative process among the
Constitutional authorities. While every effort is made to fill
up the existing vacancies expeditiously, vacancies do keep
on arising on account of retirement, resignation or elevation
of Judges.

The disposal of pending cases in High Courts and
Supreme Court is within the domain of judiciary. However,
with a view to assist judiciary in addressing the problem
of pendency of cases, the Government has set up a
National Mission for Justice Delivery and Legal Reforms
in August 2011. The Mission has twin objectives of
increasing access by reducing delays and arrears in the
system and enhancing accountability through structural
changes and by setting performance standards and
capacities. The Mission has been pursuing a coordinated
approach for phased liquidation of arrears and pendency
in judicial administration which inter alia, involve better
infrastructure for courts including computerisation, increase
in strength of subordinate judiciary, policy and legislative
measures in the areas prone to excessive litigation, re-
engineering of court procedure for quick disposal of cases
and emphasis on human resource development.
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Annexure-|

Pending Cases in the High Courts as on 31.3.2012

S. Name of the High Court Number of
No. Pending cases
1. Allahabad 1008533
2. Andhra Pradesh 199229
3. Bombay 362948
4. Calcutta 350260
5. Delhi 63012
6. QGuijarat 79529
7. Gauhati 51899
8. Himachal Pradesh 48743
9. Jammu and Kashmir 85298
10. Karnataka 171463
11. Kerala 123437
12. Madras 483848
13. Madhya Pradesh 235150
14. QOdisha 307528
15. Patna 115329
16. Punjab and Haryana 243733
17. Rajasthan 279577
18. Sikkim 69
19. Uttarakhand 20507
20. Chhattisgarh 52264
21. Jharkhand 58511
Total 4340867
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30

The Approved strength, Working Strength and Vacancies of Judges in the Supreme Court of India and the
High Courts (As on 01.03.2013)

Sl.LName of the Court

Approved Strength

Working Strength

Vacancies as per

No. Approved Strength
A. Supreme Court of India 31 26 5
B. High Court Pmt. Addl. Total Pmt. Addl. Total Pmt.  Addl. Total
1. Allahabad 76 84 160 56 32 88 20 52 72
2. Andhra Pradesh #32 17 49 27 02 29 05 15 20
3. Bombay 48 27 75 45 07 52 03 20 23
4. Calcutta 45 13 58 38 02 40 07 11 18
5. Chhattisgarh #07 11 18 06 06 12 01 05 06
6. Dethi 29 19 48 24 11 35 05 08 13
7. Gauhati 17 07 24 16 06 22 0t 01 02
8. Guijarat 29 13 42 21 08 29 08 05 13
9. Himachal Pradesh #08 03 11 08 03 11 - - -
10. Jammu and Kashmir 09 05 14 07 - 07 02 05 07
11. Jharkhand 10 10 20 09 02 11 01 08 09
12. Karnataka* #34 16 50 32 04 36 02 12 14
13. Kerala 27 11 38 25 08 33 02 03 05
14. Madhya Pradesh 32 11 43 28 04 32 04 07 11
15. Madras* #43 17 60 40 08 48 03 09 12
16. Odisha 17 05 22 13 - 13 04 05 09
17. Patna 29 14 43 26 09 35 03 05 08
18. Punjab and Haryana 38 30 68 32 1 43 06 19 25
19. Rajasthan 32 08 40 22 09 31 10 -01 9
20. Sikkim* 03 0 03 01 0 01 02 - 02
21. Uttarakhand 09 0 09 09 0 09 - - -
Total 574 321 895 485 132 617 89 189 278

*Acting Chief Justice

#Temporary conversion of post
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SHR! ANANTHA VENKATARAMI REDDY: Madam,
there are a number of cases pending in the courts,
especially in the trial courts. Though the Government is
adopting alternative dispute resolution mechanism like
Lok Adalats and mediation for settlement of disputes, the
number of cases is increasing day by day. There are lakhs
of cases pending in various courts for more than five to ten
years. It is said that "Justice delayed is Justice denied”.
So, keeping that in view | would like to know whether the
Government proposes to set up separate courts to deal
exclusively with the cases pending for more than two to
three years and dispose them of.

SHRI ASHWANI KUMAR: Madam Speaker, | am
grateful to my Jearned colleague for having raised a very
important issue. Without doubt, it is true that there are a
large number of cases that are pending in various courts.
In fact, the number is over three crore in various courts. It
is a matter of deep concern for the Government and for ali
the consumers of justice and for the justice delivery system
as a whole that this situation needs to be addressed. The
Government has taken a series of steps to ensure that the
unacceptable level of pendency of cases is reduced, if not
totally eliminated. But there are a number of reasons
responsible for this. We have identified ten broad reasons
that are responsible for the high pendency of cases. These
include increase in the number of State and Central
legislation, vacancies of judges, accumulation of first
appeals, lack of arrangement to monitor the cases where
they need to be monitored, indiscriminate use of writ
jurisdictions of High Courts, and the changing pattern of
litigation and lack of strategies and techniques and track
and bunch cases for hearing which are not coming up for
hearing the way they should.

Now, as far as the administrative mechanisms that
are available to us to try to reduce the pendency is
concerned, | would like to invite through you the attention
of the House to three or four initiatives that we have taken.

One is the e-court management system where we
are computerizing the courts. There are about 14,000
subordinate courts in the country. As on 31st March, 2012,
about 11,000 odd courts have been fully computerized.
The High Courts have been computerized by virtue of
which the Chief Justice and the Judges of the High Court
can monitor what are the cases that are pending for an
inordinate time in the subordinate courts. | have started to
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fast track some of the cases that have been pending for
a very long time.

However, there is one disconnectivity in the entire
system and this is very little that the Government can do
about it. The number of cases that are filed annually are
by and large much more than the cases that can be
decided in the existing structure that we have. However,
there is a silver lining in the sky. | would like to share this
detail with the august House.

Madam, in 2010, for the first time, the Supreme
Court disposed of larger number of cases than the cases
that were filed. The Supreme Court disposed of 79,500
cases whereas the cases that were filed were 78,280.
High Court pendency situation is a matter of concern. It
does not look like the courts will be able to reduce that
pendency. However, even here we have started the
National Mission for Justice Delivery and Legal Reforms
whereby we have been able to fast track the decision in
certain cases.

Another very heartening circumstance is that we
have been able to reduce the pendency of cases by 11
lakhs on an overall basis in 2011 and the target is to
reduce the number of pending cases by 20 lakhs in 2013.

SHRI ANANTHA VENKATARAMI REDDY: Madam,
there are so many vacancies of Judges and Magistrates
because there is no recruitment. The Senior Advocates
are not coming forward because there is a good practice
for them. They are not coming forward to become Judges.
I would like to know whether the Government is thinking
that to set up a National Judicial Commission to recruit the
young and talented Judges as professionals in the
Judiciary. May | know whether the Government will set up
the National Judiciai Commission for recruitment of judges
on the lines of civil servants by the UPSC? | would like to
know whether the Government is proposing like that.

SHRI ASHWANI KUMAR: Madam, to answer the first
question raised by the hon. Member, | would say that there
is an issue about vacancies in the High Courts in particular.
| have given the position in the annexure to my reply. The
situation is as follows. There are 895 sanctioned positions
of the High Court Judges and 617 Judges are in place,
leaving a vacancy of 278. It is not an acceptable position.
It is a matter of concern. The seriousness of the matter can
be gauged from the fact that not enough lawyers of
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eminence and talent are coming forward to become
Judges. The hon. Member is right when he says that we
are unable to get the finer talent from amongst the Bar to
adorn the Benches. The fact remains, however, that as per
the current procedure of appointment of judges, which has
been in place since the judges' case is decided by the
Supreme Court and the Presidential opinion, the initiation
for appointment of judges to High Courts has to be started
and has to be done by the Chief Justices of the respective
Courts. We have been repeatedly reminding them and
writing to the Chief Justices to send their proposals as
early as possible.

| would like to assure this august House, through
you, that as far as our Ministry is concerned, there is
absolutely no delay in processing the file. We have also
requested hon. the Chief Justice of India to use his good
offices to hasten the process for the selection of appointment
of judges.

The National Judicial Commission is very much
under our consideration. We are moving forward. We are
aware of the fact that we need to have a re-look at the
entire architecture of the justice system in the countiy so
that people's faith in the legal and judicial system remains
intact. That is critical for the functioning of India's democracy
that is committed to the rule of law and to the fair justice
system where justice is not only affordable but it is
expeditious. It is a legitimate expectation of the people of
India that they get affordable and expeditious justice.

[Translation]

" SHRI MULAYAM SINGH YADAV: Will the speech go
on, this is question hour, replies are given to questions,
speech is not given. ...(Interruptions)

SHRI VIJAY BAHADUR SINGH: There should be
half-an-hour discussion on this subject. ...(Interruptions)

[English]

SHRI ASHWANI KUMAR: There is also a proposal
to enhance the strength of the subordinate judiciary and
to double it. This has received, in principle, support from
the Government. We are also in touch with the Planning
Commission to give us enhanced funds. There is a general
need that considering the exponential expansion of
litigation, the number of judges must increase, particularly
at the subordinate level.
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[Translation]

SHRI SURENDRA SINGH NAGAR: Madam Speaker,
Hon. Minister has admitted in his reply that 278 Judges
are less, five in Supreme Court and the remaining in High
Courts. He has also admitted that 43 lakh cases are
pending. With the shortage of Judges, he has told many
things. Through you, | want to ask the hon'ble minister
whether or not some time limit has been foxed for the
appointment of Judges? As the office of the Judge is a
constitutional office, therefore, if a constitutional office
remains vacant, that is also a type of violation of constitution.
The way Supreme Court again and again directs the
government with regard to various matters, whether the
government, seeing the delay in the appointment of Judges,
after talking with the Chiec Justice of Supreme Court, wilt
fix any time limit and fill up the vacant posts of judges?

SHRI ASNWANI KUMAR: We have always tried that
judges are appointed on time and there may be no
vacancies. But the position today is that the matter of
appointment of judges is not in government's ambit. Mainly,
it is in the ambit of Chief Justice of India and the Chief
Justices of High Courts. They initiate the proposals, we
soon process those proposals from our side and then
those proposals go to the Chief Justice and the Chief
Justice takes a view on these in the Supreme Court then
their recommendations come to us through collegiums
system, then government takes final decision there on.
Today it is said that now there is need to revisit and review
the collegiums system. The government is deeply
considering this issue and | hope that very soon the
government will give its final view and so far as the question
of time limit is concerned, as the retirement of judges
come nearer and we know that the vacancy is about to
occur, we start the process prior to that, seek
recommendations, but it is true that sometimes it take time
in receiving recommendation. That delay is not because
of administrative process of the government. We will have
to think that how can we make more meaningful the present
process of appointment of judges.

SHRIMATI SUMITRA MAHAJAN: Hon'ble madam
Speaker, it is very good to hear that the hon'ble minister
is aware of all these problems and pondering over it. | will
start from district level, where maximum difficulty is faced,
where very common man goes. Some such cases comes
that like divorce cases which go on for 15-15 year and till
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then the men becomes old. It so happen in many
developmental cases. You stated about appointments filling
up of vacancies, but have you paid attention towards one
problem that there are several judges, starting from district
level upto High court who go on deputation on non-judicial
status. Go to secretariat or go to somewhere else, judges
are appointed on non-judicial posts on deputation. What
is the number of such people in your cognizance and
have you thought over it that how it effects the pending
cases in courts or shortage of judges. Are you thinking
something in this context?

SHRI ASNWANI KUMAR: Hon'ble Madam Speaker,
| cannot give figures today in this regard, but | will send
figures after collection these. | know that sometimes it
happen that judicial officers go on deputation for other
work, like Legal Remembrance in states or Director of
Prosecutions, sometimes it happen. But it is not such an
important reason of pendency of cases.

SHRIMATI SUMITRA MAHAJAN: What is the present
number of these?

SHRI ASHWANI KUMAR: | will certainly give you the
numbers. | want to inform the House through Madam
Speaker that the government fully assure that we are
paying full attention towards pending cases and vacancies
and we will try to fill up the vacancies soon under the
ambit of present appointment process. | am giving you this
assurance that we are paying attention on many things

[English]

including the need to revisit the present system for
appointment of judges.

[Translation]

SHRI TUFANI SAROJ: Madam Speaker, | would like
to thank you for giving me an opportunity to speak on a
very important subject. | want to know from the government
that at present what is the number of judges belonging to
SCs, STs and backward classes in the high courts of
various states including Uttar Pradesh And the Supreme
Court? whether the government has formulated any
scheme of appointment of SCs, STs and other backward
classes judges against the posts of judges lying vacant?

[English]

SHRI ASHWANI KUMAR: The hon. Member has
asked the question pertaining to the number of judges that
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have been appointed to the higher judiciary including the
Supreme Court, belonging to SC, ST and other classes.
This does not strictly arise out of this, but | can tell the hon.
Member, through you Madam Speaker, that in the matter
of appointment of iudges. ...(Interruptions)

[Translation]
MADAM SPEAKER: You allow the Minister to speak.
...(Interruptions)

MADAM SPEAKER: There is not much time to ask
questions. You sit down.

...(Interruptions)

SHRI ASHWANI KUMAR: | am just replying the
question. ...(Interruptions)

MADAM SPEAKER: What you people are doing,
hon'ble Minister is giving the reply.

...(Interruptions)

SHRI ASNWAN! KUMAR: You do not get excited. |
am giving reply to the question.

...{Interruptions)

MADAM SPEAKER: Question Hour will be over. You
listen to the reply to Mr. Minister. ...(Interruptions)

[English]
MADAM SPEAKER: Nothing else will go on record.
...(Interruptions)”

SHRI ASHWANI KUMAR: There is no provision under
the Constitution whereby the appointment of Judges to the
Supreme Court can be made on the basis of the castes
or the categories to which they belong. However, it has
been the desire of the Government. ...(Interruptions) We
have written; the Chief Justice has written. The Government
has written to give preference in the proposals to members
belonging to Scheduled Castes, Scheduled Tribes and
women, to the extent possible, keeping in view the
considerations of merit and seniority.

SHRI KALYAN BANERJEE: Madam, | must appreciate
the statements which have been made by the hon. Law
Minister. | just want to point out two things since. | am a
person from this field. It is correct that the senior lawyers
are not accepting it. The point is - when they are called
or when the ace lawyers are being chosen by the Chief
Justice and Judges for elevation, no efficient lawyer would
run after Chief Justice and Judges for becoming a judge.
All the effective and efficient lawyers are not being called

* Not recorded.
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at the appropriate time, but their juniors who are not efficient
are being called, since they are 'yes-men'’ of Judges. This
is the time when you miss really good lawyers and senior
lawyers. Nobody wants his junior should be elevated first
and then, he would come. So, | request the hon. Law
Minister to do something.

| will tell you that this is the consideration. There is
a whole procedure of appointment.

MADAM SPEAKER: Please ask the question. We
have only three minutes; the hon. Minister also has to

reply.

SHRI KALYAN BANERJEE: It is totally ipse dixit of
the Judges at the High Court level and totally ipse dixit of
the Judges at the Supreme Court level.

That is the reason why [ will request the hon. Law
Minister to do something. There was a procedure earlier
for the purpose of disposal of the cases, you request the
senior judges to be elevated as Judges at least for six
months or one year, on ad hoc basis, to serve the country.
| will say that they would be readily agreeable to do it for
the state. | will request the hon. Law Minister to do this.
There was a direction of the Supreme Court in its five-
judge Constitutional Bench; the Supreme Court has laid
down the law.

' [Translation]

MADAM SPEAKER: If you will not ask the question,
how would the Hon. Minister reply?

[English]

SHRI KALYAN BANERJEE: It says that six months
before a judge retires, the process has to be initiated. May
1 know, whether any of the High Courts, in terms of judgment
of the Supreme Court, has initiated the process, six months
before the retirement or not? Kindly put this question, on
behalf of the Central Government, to all the High Court
Judges. They are bound and the Chief Justices are also
bound to implement the order of the Supreme Court.

SHRI ASHWAN! KUMAR: Madam Speaker, | will
conclude my answer by saying that in a nutshell, the
Government is fully conscious and aware of the fact that
the present system of appointment of judges to the higher
judiciary has not proved to be adequate; we need to re-
sisit it; we are in the process of re-visiting; and very soon,
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you will see that | will bring forward a proposal in that
connection.

[Translation]

MADAM SPEAKER: Soon ask the question, only haif
a minute is left.

SHRIMATI BIJOYA CHAKRAVARTY: Madam Speaker,
there are 33 lakh cases lying pending under INDT Act in
Assam. You have appointed only three judges. There are
two three judges in the tribunal instituted to determine
illegal migrants under illegal migrants determination Act
and those judges are of Assam. They are retired judges
who do not take much interest in it.

MADAM SPEAKER: You ask the question.

SHRIMATI BIJOY CHAKRAVARTY: There are 33 lakh
cases are pending and in this way these will go on till 100
years and even then these will not be completed. All these
are Bangladeshis. | want to ask from you that will you take
action on those 33 lakh pending cases relating to
determine Bangladeshis?

[English]

MADAM SPEAKER: Time is up. Hon. Minister, do
you want to respond?

SHRI ASHWANI KUMAR: | do not know how this
supplementary question arises out of the Main Question.

MADAM SPEAKER: Yes, it does not.

The Question Hour is over.

WRITTEN ANSWERS TO QUESTIONS

[Translation]
Wasteland Development
*143. SHRI GANESHRAO NAGORAO
DUDHGAONKAR:

DR. SANJAY SINGH:

Will the Minister of RURAL DEVELOPMENT be
pleased to state:

(a) the details of wasteland and barren/desert land
which can be developed and made cultivable, State-wise;
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{b) whether the Government has implemented any
schemes/programmes for development of waste and
barren/desert land in the country;

{(c) if so, the details thereof including the major
activities taken under these schemes;

(d) the funds/assistance provided to the States
under the scheme during each of the last three years and
the current year, State/UT-wise; and

(e) the total area of wasteland which has been
reduced and made cultivable/developed during the said
period, State/UT-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI LALCHAND KATARIA):
(a) As per Wastelands Atlas of India-2011 -Change Analysis
Based on Temporal Satellite Data of 2005-06 and 2008-
09, brought out by Department of Land Resources in
collaboration with National Remote Sensing Centre,
Hyderabad, the extent of wastelands in the country including
barren/desert land is 467021.16 square km. Out of this,
the land that can be developed for productive use is
349355.41 square km. The State/UT wise details are given
in the enclosed Statement-I.

(b) and (c) The Department of Land Resources,
Ministry of Rural Development has been implementing
three area development programmes viz. Integrated
Wastelands Development Programme (IWDP), Drought
Prone Areas Programme (DPAP) and Desert Development
Programme (DDP) since 1995-96 on watershed basis. The
above three programmes have been integrated into a
single modified programme called Integrated Watershed
Management Programme (IWMP) with effect from
26.02.2009, for development of rainfed/ degraded areas
including wastelands. The major activities taken up under
IWMP inter alia include ridge area treatment, drainage line
treatment, soil and moisture conservation, rain water
harvesting, nursery raising, afforestation, horticulture,
pasture development, livelihoods for asset less persons.

(d) State/UT wise funds/assistance provided under
the schemes during the last three, years and the current
year are given in the enclosed Statement-Il (A to D)

(e) As per the Wastelands Atlas of India-2011, the
total area of wasteland that has been reduced and put to
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productive use from 2005-06 to 2008-09 is 5240.78 square
km. The State/UT wise details are given in the enclosed
Statement-|ll.

Statement-I

State wise details of wastelands that can be
developed for productive use (Area in square km.)

Sl. No. State/UT Wasteland area

which can be

developed
1 2 3
1. Andhra Pradesh 34038.35
2. Arunachal Pradesh 5651.53
3. Assam 8453.20
4. Bihar 9504.24
5. Chhattisgarh 10764.33
6. Delhi 90.21
7. Goa 437.29
8. Gujarat 20035.14
9. Haryana 2045.97
10. Himachal Pradesh 5027.61
1. Jammu and Kashmir 11657.94
12. Jharkhand 10724.04
13. Karnataka 12024.67
14. Kerala 2159.42
15. Madhya Pradesh 39750.32
16. Maharashtra 36205.63
17. Manipur 5648.53
18. Meghalaya 3873.09
19. Mizoram 4958.64
20. Nagaland 5264.63
21. Odisha 15893.45
22. Punjab 936.83
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2 3 1 2 3
23. Rajasthan 80371.83 28. Uttar Pradesh 9546.52
24. Sikkim 81.42 29. West Bengal 1866.95
25. Tamil Nadu 8451.36 30. Union Territory 314.94
26. Tripura 964.64 Total 349355.41
27. Uttarakhand 2612.69 Source: Wastelands Atlas of India, 2011 - Change Analysis
Based on Temporal Satellite Data of 2005-06 and 2008-09.
Statement-ll A
Integrated Watershed Management Programme (IWMP)
Central funds released for projects during 2009-10 to 2012-13 (as on 28.02.2013)
(Rs. in Crore)
Sl. No. State 2009-10 2010-11 2011-12 2012-13 Total
1 2 3 4 5 6 7
1. Andhra Pradesh 30.68 119.8 160.94 125.137 436.56
2. Bihar 3 9.43 12.43
3. Chhattisgarh 13.69 50.38 62.37 0 126.44
4. Goa 0 0 0.00
5. Guijarat 50.23 161.73 160.71 329.237 701.91
6. Haryana 11.63 0 11.63
7. Himachal Pradesh 16.51 57.77 48.93 8.023 131.23
8. Jammu and Kashmir 0 14.535 14.54
9. Jharkhand 7.64 24.1 15.7 48.173 95.61
10. Karnataka 81 70.96 127.41 334.549 613.92
11. Kerala 11.01 10.81 4.809 26.63
12. Madhya Pradesh 43.48 113.25 108.6 37.8 303.13
13. Maharashtra 67.77 208.14 378.69 501.6 1156.20
14. Odisha 21.77 73.47 77.53 89.7 262.47
15. Punjab 2.29 3.45 8.44 14.888 29.07
16. Rajasthan 69.92 257.47 318.33 424.53 1070.25
17. Tamil Nadu 16.17 60.16 17.57 138.73 232.63
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1 2 3 4 5 6 7
18. Uttar Pradesh 22.68 132.13 164.46 128.43 447.70
19. Uttarakhand 15.97 2.34 4.218 22.53
20. West Bengal 16.06 6.645 22.71

North Eastern States
21. Arunachal Pradesh 5.45 20.08 22.09 15.97 63.59
22. Assam 32.53 40.82 37.53 42.97 153.85
23. Manipur 10.37 15.33 22.48 48.18
24. Meghalaya 2.43 9.88 12.87 22.26 47.44
25. Mizoram 5.06 17.14 5.84 12.32 40.36
26. Nagaland 8.56 26.71 59.42 63.11 157.80
27. Sikkim 1.17 3.88 1.15 0 6.20
28. Tripura 2.45 8.16 18.17 17.634 46.41

Grand Total 501.48 1496.83 1865.92 2417.18 6281.41

Note: No projects proposals under IWMP

Institutional Support under Integrated Watershed Management Programme (IWMP)

has been received from Union Territories

Statement-ll B

Statewise and yearwise details of funds released during 2009-10, 2010-11, 2011-12 and

2012-13 (as on 28.02.2013)

(Rs. in crore)

SI. No. State 2009-10 2010-11 2011-12 2012-13 Total
1 2 3 4 5 6 7
1. Andhra Pradesh 3.44 3.44
2. Bihar 0.74 0.74
3. Chhattisgarh 2.63 2.39 5.02

4. Goa

5. Gujarat 3.87 3.20 7.07
6. Haryana 0.85 0.85
7. Himachal Pradesh | 2.20 0.47 0.078 2.748
5. Jammu and Kashmir 2.29 2.29
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1 2 3 4 5 6 7
9. Jharkhand 2.18 2.62 4.8
10. Karnataka 3.87 3.3 7.17
11. Kerala 0.76 0.76
12. Madhya Pradesh 4.41 4.41
13. Maharashtra 4.62 4.71 9.33
14. Odisha 3.14 3.28 6.42
15. Punjab 1.04 0.54 0.74 2.32
16. Rajasthan 4.52 1.22 5.74
17. Tamil Nadu 3.66 0.76 1.3 5.72
18. Uttar Pradesh 5.27 1.61 6.88
19. Uttarakhand 1.68 1.68
20. West Bengal 2.15 2.15

North Eastern States
21. Arunachal Pradesh 1.54 1.54
22. Assam 3.71 3.71
23. Manipur 0.90 1.47 0.31 2.68
24. Meghalaya 1.31 0.491 1.801
25. Mizoram 1.30 1.3
26. Nagaland 1.65 1.30 1.26 1.75 4.66
27. Sikkim 1.14 1.14
28. Tripura 1.14 1.24 2.38

Grand Total 61.37 5.40 17.18 16.09 100.04

Integrated Wastelands Development Programme (IWDP)

Statement-ll C

Central fundsreleased from 2009-10 to 2012-13 (as on 28.02.2013)

(Rs. in Crore)

Sl. No. Name of the State 2009-10 2010-11 2011-12 2012-13 Total
1 2 3 4 5 6 7
1. Andhra Pradesh 34.35 12.20 3.35 1.33 51.23
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1 2 3 4 5 6 7
2. Bihar 5.71 0 2.46 3.98 12.15
3. Chhattisgarh 13.82 8.42 12.02 4.56 38.82
4. Goa 0 0 0 0 0
5. Gujarat 23.69 15.74 6.47 6.70 52.6
6. Haryana 3.84 5.58 2.53 0.56 12.51
7. Himachal Pradesh 13.52 16.95 13.23 3.85 47.55
8. Jammu and Kashmir 11.21 2.27 4.31 257 20.36
9. Jharkhand 3.07 1.30 0.86 0.75 5.98
10. Karnataka 35.34 17.42 7.26 1.48 61.5
11. Kerala 3.20 6.98 0 2.03 12.21
12. Maharashtra 37.56 38.27 10.66 6.00 92.49
13. Madhya Pradesh 28.90 12.40 5.09 1.24 47.63
14. Odisha 27.45 25.29 26.03 5.92 84.69
15. Punjab 2.90 2.09 2.77 0 7.76
16. Rajasthan 22.53 7.92 1.39 0.23 32.07
17. Tamil Nadu 11.22 13.61 6.15 5.23 36.21
18. Uttar Pradesh 46.38 8.45 2.63 0.27 57.73
19. Uttarakhand 7.60 15.64 11.05 4.39 38.68
20. West Bengal 5.46 3.52 0.38 0.25 9.61

Sub Total 337.75 214.07 118.63 51.33 721.78
North Eastern States
1. Arunachal Pradesh 26.68 26.80 15.71 3.98 73.17
2. Assam 21.51 13.35 8.30 8.60 51.76
3. Manipur 10.97 15.43 9.70 0.71 36.81
4. Meghalaya 15.95 25.80 13.16 4.95 59.86
5. Mizoram 36.70 28.01 6.36 8.39 79.46
6. Nagaland 7.50 0.44 0 0 7.94
7. Sikkim 8.45 1.84 1.54 1.62 13.45
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1 2 3 4 5 6 7
8. Tripura 0.39 0] 0 0 0.39

Sub Total 128.15 111.67 54.77 28.25 322.84

Grand Total 465.90 325.74 173.40 79.58 1044.62

Statement-lf D
Drought Prone Areas Programme (DPAP)
Central funds released from 2009-10 to 2012-13 (as on 28.02.20-13)
(Rs. in Crore)
St No. States 2009-10 2010-11 2011-12 2012-13 Total
1 2 3 4 5 6 7

1. Andhra Pradesh 37.38 44.27 25.27 1.01 107.93
2. Bihar 0 0 0 0 0
3. Chhattisgarh 20.76 14.92 16.61 2.78 55.07
4. Gujarat 51.31 18.65 22.28 7.49 99.73
5. Himachal Pradesh 4.04 19.36 6.18 1.47 31.05
6. Jammu and Kashmir 3.87 9.61 6.31 0.2 19.99
7. Jharkhand 0 0 0 0 0
8. Karnataka 54.06 40.39 18.36 2.65 115.46
9. Madhya Pradesh 47.56 37.48 9.1 2.68 96.82
10. Maharashtra 79.79 80.93 24.72 11.16 196.6
11. Odisha 43.29 27.45 11.11 2.36 84.21
12. Rajasthan 18.71 21.93 8.72 0.47 49.83
13. Tamil Nadu 14.48 16.18 13.6 1.27 45.53
14. Uttar Pradesh 25.11 12.52 1.57 1.63 40.83
15. Uttarakhand 4.11 15.02 2.58 8.41 30.12
16. West Bengal 0 0 0 0 0

Total 404.47 358.71 166.4 43.58 973.16
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Central funds released during 2009-10 to 2012-13 (as on 28.02.2013)

(Rs. in Crore)

Sl. No. Name of the State 2009-10 2010-11 2011-12 2012-13 Total
1 2 3 4 5 6 7
1. Andhra Pradesh 8.68 17.43 4.36 1.64 32.11
2. Gujarat 113.64 28.63 5.41 2.78 150.46
3. Haryana 27.22 25.06 8.37 3.85 64.5
4. Himachal Pradesh 6 13.74 0 0 13.74
5. Jammu and Kashmir 9.45 20.75 6.40 0.84 37.44
6. Karnataka 43.79 27.65 2.00 0.41 73.85
7. Rajasthan 101.39 118.03 46.48 6.44 272.34

Total 304.17 251.29 73.02 15.96 644.44
Statement-lil
State/UT wise total area under wastelands (square km.) during 2008-09 vis-‘a-vis 2005-06
and change in Wasteland
Sl. No. State/UT Total wasteland

2005-06 2008-09 Change in

Wasteland

2 3 4 5

1. Andhra Pradesh 38788.22 37296.62 -1491.60
2. Arunachal Pradesh 5743.83 14895.24 9151.41
3. Assam 8778.02 8453.86 -324.15
4. Bihar 6841.09 9601.01 2759.92
5. Chhattisgarh 11817.82 11482.18 -335.64
6. Delhi 83.34 90.21 6.87
7. Goa 496.27 489.08 -7.18
8. Guijarat 21350.38 20108.06 -1242.32
9. Haryana 2347.05 2145.98 -201.07

10. Himachal Pradesh 22470.05 22347.88 -122.17
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1 2 3 4 5
11. Jammu and Kashmir 73754.38 75435.77 1681.39
12. Jharkhand 11670.14 11017.38 -652.76
13. Karnataka 14438.12 13030.62 -1407.50
14. Kerala 2458.69 2445.62 -13.07
15. Madhya Pradesh 40042.98 40113.27 70.29
16. Maharashtra 38262.81 37830.82 -431.99
17. Manipur 7027.47 5648.53 -1378.94
18. Meghalaya 3865.76 4127.43 261.67
19. Mizoram 6021.14 4958.64 -1062.50
20. Nagaland 4815.18 5266.72 451.55
21. Odisha 16648.27 16425.76 -222.51
22. Punjab 1019.50 936.83 -82.67
23. Rajasthan 93689.47 84929.10 -8760.37
24. Sikkim 3280.88 3273.15 -7.73
25. Tamil Nadu 9125.56 8721.79 -403.77
26. Tripura 1315.17 964.64 -350.53
27. Uttarakhand 12790.06 12859.53 69.47
28. Uttar Pradesh 10988.59 9881.24 -1107.35
29. West Bengal 1994.41 1929.20 -65.21
30. Union Territory 337.30 315.00 -22.30

Total 472261.94 467021.16 -5240.78

Source: Wastelands Atlas of India, 2011 - Change Analysis Based on Temporal Satellite Data of 2005-06 and 2008-09.

Utilisation of MPLADS Funds

*144. DR. KIRIT PREMJIBHAI SOLANKI: Will the
Minister of STATISTICS AND PROGRAMME
IMPLEMENTATION be pleased to state:

(a) whether the guidelines for MPLADS permit

utilisation of funds for private colonies and societies;

(b) if so, the details thereof;

(c) whether any suggestions for amendments in the
said guidelines have been received by the Government

from Members of Parliament and if so, the details thereof;

(d) whether any suggestions regarding amendment
of the guidelines for provision of funds for private SC/ST
colonies and societies have been received by the

Government; and
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(e} if so, the details thereof and the action taken/
propased to be taken by the Government thereon?

THE MINISTER OF STATE OF THE MINISTRY OF
STATISTICS AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE IN THE MINISTRY OF CHEMICALS
AND FERTILIZERS (SHRI SRIKANT JENA): (a) and (b)
The objective of the Members of Parliament Local Area
Development Scheme (MPLADS) is to enable the Hon'ble
Members of Parliament (MPs) to recommend works of
developmental nature with emphasis on the creation of
durable community assets based on the locally felt needs
to be taken up in their constituencies.

Creation of assets for individual/family benefits is not
permissible.

Contribution to colonizers/builders/developers, etc.
to develop or maintain private colonies is not permissible.

Community infrastructure and public utility building
works for registered societies/trusts are permissible,
provided that the society/trust is engaged in social service/
welfare activity and has been in existence for the preceding
three years. The society/trust shall be a well-established,
public-spirited, non-profit making entity, enjoying a good
reputation in the area. One society/trust can receive
maximum Rs.50 lakh in its life time. An Hon'ble MP can
recopnmend maximum Rs. 1 crore in a year for societies/
trusts.

(c) to (e) Suggestions from Hon'ble MPs for
amendments in guidelines are received from time to time.
They are duly examined for appropriate action, and the
Hon'ble MP is informed of the facts and action taken.

Suggestions for allowing utilisation of funds for private
SC/ST colonies & societies were received from Dr. Kirit P.
Solanki, Hon'ble Member of Parliament (Lok Sabha). They
were examined and the Hon'ble MP was informed that the
objective of MPLADS is to enable the Hon'ble MPs to
recommend works of developmental nature for creation of
durable assets for the larger use of community. Creation
of assets for individual/family benefits is not permissible.
However, MPLADS funds can be used for infrastructure
like roads, parks, water, sanitation and other common
facilities for the community including SC and ST.

MARCH 7, 2013

to Questions 56

Adarsh Stations

*145.  SHRI MADHUSUDAN YADAV:
SHRI HARIBHAU JAWALE:

Will the Minister of RAILWAYS be pleased to state:

(a) the details of the criteria being adopted by the
Railways to select a station for development as an Adarsh
station;

(b} the names of the stations already developed,
being developed and proposed to be developed as Adarsh
stations in the country, separately, State/UT-wise;

(c) the details of the targets achieved in regard to
the development of stations as Adarsh stations in the
country during each of the last three years and the current
year;

(d) whether the Rajnandgaon (Chhattisgarh) and
Bharatpur (Rajasthan) have been inciuded in the list of
stations proposed to be developed as Adarsh stations and
if so, the details thereof; and

(e) the time-frame set for the completion of the
ongoing/pending work of development of stations as Adarsh
stations along with the steps taken/being taken by the
Raitways in this regard?

THE MINISTER OF RAILWAYS (SHRI PAWAN
KUMAR BANSAL): (a) Selection of railway stations as
'Adarsh Stations' is based on an identified need for
upgradation of amenities at such stations.

{b) and (c) Out of 980 identified stations upto January
2013, 632 stations have already been developed under
'‘Adarsh’ station scheme. The State-wise list of stations
developed and yet to be developed under Adarsh Station
scheme is enclosed as Statement.

(d) Rajnandgaon (Chhattisgarh) railway station has
already been developed under Adarsh Station Scheme.
Bharatpur (Rajasthan) railway station is not identified for
development under 'Adarsh’ Station Scheme.

(e) The remaining 348 Adarsh stations are targeted
for development during 2012-13 and 2013-14. The
progress of these works depends upon relative priorities
within the overall availability of resources. Upgradation of
passenger amenities at identified Adarsh Railway stations
and progress thereof is monitored at various levels.
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Statement

State-wise names of Completed Adarsh Stations:

1

2

Andhra Pradesh (29)

Assam (16)

Bihar (19)

Chhattisgarh (09)

Goa (01)

Gujarat (13)

Haryana (05)
Himachal Pradesh (01)
Jammu and Kashmir (01)

Jharkhand (12)

Karnataka (10)

Kerala (41)

Madhya Pradesh (15)

Maharashtra (55)

Adilabad, Anantapur, Bapatia, Bhongir, Chittoor, Ghanpur, Gudur, Guntakal Jn, Guntur,
Jamikunta, Kakinada Town, Kazipet, Khammam, Kurnool Town, Lingampalli, Mahaboob
Nagar, Nalgonda, Nandyal, Narasaraopet, Nellore, Nizamabad, Ramagundam,
Renigunta, Srikakulam Road, Tandur, Vikarabad, Vizianagram Jn, Warangal and
Zahirabad.

Badarpur, Basugaon, Bijni, Bongaigaon, Gosaigaon Hat, Hojai, Jakhalabandha, Jorhat
Town, Karimganj Jn., New Rangapara North, Rangiya, Salakati, Silchar, Srirampur
Assam, Tihu and Tipkai.

Abhaipur, Anugraha Narayan Road, Arariya, Arariya Court, Bihar Sharif, Chhapra Jn.,
Forbesganj, Jamalpur, Jehanabad, Jogbani, Madhubani, Naugachia, Patna Saheb,
Rafiganj, Sasaram Jn, Simraha, Sitamarhi, Sultanganj and Thakurgan;.

Ambikapur, Champa, Chirimiri, Dongargarh, Korba, Manendragarh, Raigarh, Raipur and
Rajnandgaon.

Vasco-da-gama.

Bhanvad, Dahod, Gandhigram, Himmatnagar, Jamnagar, Khambliya, Kasamba, Lalpurjam,
Maninagar, New Bhuj, Okha, Sabarmati and Una.

Ambala Cantt., Bhiwani, Kalanour, Kosli and Sirsa.
Jwalaji (Jawalamukhi Road).
Udhampur.

Bokaro, Chakradharpur, Chandrapura, Chittaranjan, Deoghar, Dumka, Gomoh Jn,
Jagadishpur, Madhupur Jn, Parasnath, Sahibganj and Tatanagar.

Bidar, Chamaraja Nagar, Devanahalli, Dodballapur, Gulbarga, Hubli, Londa Jn,
Nanjangud Town, Sambre and Wadi.

Alappuzha (Alleppey), Aluva, Ambalapuzha, Angamaly, Badagara (Vadakara), Chalakudi,
Changanasseri, Chengannur, Cherthala (Shertalai), Dhanuvachapuram, Ettumanur,
Haripad, Jaganath Temple Gate, Kanjlramittam, Kannur, Karunagappally, Karuvatta,
Kasargod, Kayankulam Jn., Kochuveli, Kottarakara, Kottyam, Kuruppantara, Mararikulam,
Mavelikara, Mulanturutti, Nilambur Road, Ochira, Pattikkad, Piravam Road, Punalur,
Quilandi, Sasthankotta, Thalasseri, Tirur, Tiruvalla, Tiruvizha, Vaikam Road, Vayalar,
Vellarakkad and Wadakancheri.

Anuppur, Ashok Nagar, Chhindwara Jn, Itarsi, Jabalpur, Katni Murwara, Maihar, Makronia,
Meghnagar, Ratlam, Satna, Saugor, Shahdol, Ujjain and Umaria.

Andheri, Bandra, Belapur, Bhandup, Bhayander, Borivali, Chembur, Chinchwad, Currey
Road, Dadar, Dadar(CR), Dahanu Road, Devlali, Dock Yard Road, Dombivali, Ghatkopar,
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Nagaland (01)

Odisha (21)

Puducherry (01)
Punjab (07)

Rajasthan (12)

Tamil Nadu (32)

Uttar Pradesh (44)

Uttrakhand (04)

West Bengal (283)

Goregaon, Kamptee, Karjat, Kasara, Khadki, King's Circle, Kurla, Latur, Malad, Matunga,
Mira Road, Miraj, Mulund, Mumbai (Charni Road), Mumbai (Churchgate), Mumbai (Marine
Lines), Mumbai Central (L), Naigaon, Nasik Road, Parbhani, Parli Vaijnath, Purna,
Ramtek, Sangli, Sanpada, Santacruz, Saphala, Sewri, Shivajinagar, Solapur, Tilak Nagar,
Turbhe APM Complex, Ulhashagar, Umrer, Vangaon, Vashi, Virar, Vishrambag and
Wardha.

Dimapur.

Balangir, Balasore, Balugaon, Banspani, Bargarh Road, Belpahar, Dhenkanal, Hijli,
Jajpurkeonjhar Road, Jaleswar, Jharsuguda, Kantabaniji, Kesinga, Khariar Road, Khurda
Road Jn, Koraput, Muniguda, Paradeep, Rayagada, Rourkela and Titlagarh Jn.

Mahe.
Abohar, Dhuri, Faridkot, Gurdas Pur, Hoshiarpur, Moga and Tarantaran.

Alwar, Barmer, Chittorgarh Jn, Choti Khatu, Dausa, Jaisalmer, Jalor, Jodhpur, Lalgarh
Jn, Nokha, Ratangarh and Sawai-Madhopur Jn.

Avadi, Chennai Beach Jn, Chennai Chetpat, Chennai Park, Chromepet, Coimbatore Jn,
Korukkupet, Kumbakonam, Manavur, Mayiladuturai, Nagappattinam, Nagore, Perambur
Carriage WKS, Pudukottai, Rajapalayam, Salem, Sankarankoll, Senjipanambakam Halt,
Srirangam, Srivilliputhur, St. Thomas Mount, Tambaram, Tenkasi, Tiruchirappalli Jn,
Tiruninravur, Tiruppur, Tiruvalangadu,**iruvallur, Tiruvarur, Tuticorin, Virudunagar and
Vridhdhachalam Jn.

Acharya Narendra Dev Nagar, Achhnera, Amethi, Atarra, Azamgarh, Ballia, Balrampur,
Banda, Barabanki, Barhni, Basti, Bhadaiyan, Bilaspur Road, Bilhaur, Burhwal, Chandauli
Majhwar, Chandausi Jn, Chouri-Choura, Dapsaura, Farrukhabad, Fatehpur Sikri, Gonda
Jn, Haider Garh, Hapur, Hardoi, Jaunpur, Kiraoli, Lalitour, Man Jn, Meerut Cantt, Meerut
City, Moth, Mughalasarai, Naugarh (Siddharth Nagar), Partap Garh Jn, Pilibhit Jn,
Prayag, Salempur Jn, Sandila, Shahganj, Shikohabad Jn, Sitapur, Sohawal and Sultanpur.

Kathgodam, Kotdwara, Ramnagar and Rishikesh.

Adi Saptagram, Adra Jn, Agarpara, Ahamedpur, Akra, Alipurduar, Alipurduar court,
Alipurduar Jn., Aluabari Road, Ambari Falakata, Ambika Kalna (Kalna), Amta, Anara,
Andal, Andul Jn, Aranghata, Asansol Jn, Azimganj City, Badkulla, Bagbazar, Baghajatin,
Baghdogra, Bagnan, Baidyabati, Balllchak, Bally, Ballygunge, Balurghat, Bamangram
Halt, Bamanhat, Banarhat, Bandel Jn, Baneswar, Bankura, Banpur, Bansh Beria,
Barabhum, Barakar, Baranagar Road, Bardhaman, Bargachia, Barrackpore, Baruipara,
Baruipur, Basirhat, Batasi, Bauria Jn, BBD Bag, Begampur, Belakoba, Belanagar, Belerhat,
Belgharia, Belur, Belurmath, Berhampur Court, Bethudahari, Bhadreswar, Bhasila, Bhatar,
Bhedia (Ausgram), Bhimgarh, Bidhannagar Road, Biman Bandar, Bira, Birati, Blrnagar,
Birshibpur, Bolpur, Bongaon Jn, Brace Bridge, Brindabanpur, Budge Budge, Buniyadpur,
Bumpur, Burrabazar, Canning, Chakda, Chamagram, Champa Pukur, Champabhati,
Chandannagar, Chandpara, Chandrakona Road, Changrabandha, Chas Road,
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Chatterhat, Chengel, Chhatna, Chuchura, Contai Rd (Belda), Coochbehar, Dakshineswar,
Dalkotha, Dankuni Jn, Dantan, Darjeeling, Debagram, Deula, Deuilti, Dhakuria,
Dhaniakhali, Dhapdhapi, Dhulabari, Dhupguri, Diamond Harbour Road, Dinhata, Domijur,
Dubrajpur, Dum Dum Cantt, Dum Dum Jn, Durganagar, Durgapur, Duttapukur, Eden
Garden, Eklakhi, Fuleswar, Galsi, Gangnapur, Garbeta, Garia, Gazole, Gede,
Ghoksadanga, Ghum, Ghutiari Shariff, Giri Maidan, Gobordanga, Gokulpur, Gopalnagar,
Gourinathdham, Guma, Guptipara, Guskara, Habibpur, Habra, Haldibari, Halisahar,
Haripal, Harishchandrapur, Harua Road, Hasnabad, Haur, Hooghly, Ichhapur, Jadabpur,
Jagaddal, Jalpaiguri, Jalpaiguri Road, Jangipur Road, Jhargram, Jiaganj, Jfrat,
Joychandipahar, Joynagar Majilpur, Kakdwip, Kalaikunda, Kalchini, Kalikapur,
Kalinarayanpur, Kaliyaganj, Kalyani, Kalyani Ghoshpara, Kalyani Silpanchal, Kalyanpur,
Kamakhyaguri, Kamarkundu Jn, Kanchrapara, Kankinara, Kanthi, Kashinagar Halt, Katwa
Jn, Khana Jn, Khardah, Kirnahar, Kolaghat, Konnagar, Kotshila, Krishnagar City Jn,
Kulgachia, Kuiti, Labpur, Lake Gardens, Lakshmikantapur, Lalgoia, Liluah, Madanpur,
Madarihat, Madhyamgram, Magrahat, Mahisadal, Majhergram, Malda Court, Malda Town,
Mallikpur, Mankundu, Masagram, Masalandapur, Matigara, Mecheda,- Memari, Midnapur,
Mourigram, Muragachha, Murshidabad, Nabadwipdham, Nagrakata, Naihati Jn, Nalhati
Jn, Nalikul, Namkhana, Nandakumar, Narayan Pakuria Murail, Naslbpur, Netra, New
Alipore (Kolkata), New Barrackpore, New Domohni, New Farakka, New Maynaguri,
Nischindapur Market, Old Malda, Paglachandi, Palpara, Palta, Panagarh, Pandaveswar,
Pandooah, Panjipara, Panskura Jn, Parkcircus, Patipukur, Phulia, Plassey, Princepghat,
Purbasthali, Purulia Jn, Radhamohanpur, Raiganj, Rajbandh, Rampurhat, Ranaghat Jn,
RaniganJ, Rasulpur, Rishra, Sainthia Jn, Salar, Samsi, Samudragarh, Sangrampur Halt,
Santaldih, Santoshpur, Shaktigarh, Shantipur Jn, Sheoraphully Jn, Shyamnagar, Siliguri
Jn, Simurali, Singur, Sitarampur Jn, Siuri, Sivok, Sodepur, Sonada, Sonamukhi, Sonarpur
Jn, Sondalia, Srirampur (H), Subhasgram, Sukna, Suryapur, Taki Road, Tafa, Tamluk,
Tarakeswar, Taraplth Rd, Thakurnagar, Tlkiapara, Tltagarh, Tollygunge, Tribenl, Ulubaria
and Uttarpara.

State-wise names of other identified Adarsh Stations:

Andhra Pradesh (16)

Assam (07)

Bihar (28)

Chhattisgarh (1)

Delhi (2)

Aler, Bobbili, Duvvada, Dwarapudi, Hindupur, Jangaon, Kamareddy, Karim Nagar,
Macheria, Machilipatnam, Malkajgiri, Piduguralla, Raghunathpalli, Sattenapalli,
Shankarpalli and Vinukonda.

Barpeta Road, Fakiragram, Goreswar, Kokrajhar, Rowta Bagan, Tangla, Udalguri

Ara, Bairgania, Barauni, Barsoi Jn., Begusarai, Bhagalpur, Garhpura, Ghogha, Ghora
Sahan, Hasanpur Road, Hisua, Janakpur Road, Jiradai, Kahalgaon, Kharik, Kishanganj,
Maheshkhut, Mansi, Narainpur, Nawadah, Sahpur Patori, Salauna, Sheikhpura,
Shivnarayanpur, Simribakhtiyarpur, Supaul, Thanabihpur and Warsaliganj.

Mahasamund.

Delhi Kishanganj and Subzi Mandi.
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Gujrat (12) Bechraji, Bhatariya, Kadi, Navsari, Palanpur, Siddhpur, Udhana, Unja, Vadnagar, Vijapur,
Visnagar and Vyara.
Haryana (6) Bahadurgarh, Gurgaon, Kurukshetra, Panicat, Rohtak Jn. and Sonipat.

Jammu and Kashmir (2)

Jharkhand (8)

Karnataka (15)

Kerala (15)

Madhya Pradesh (16)

Maharashtra (31)

Odisha (15)

Punjab (11)

Rajasthan (16)

Tamil Nadu (4)

Uttar Pradesh (49)

West Bengal {94)

Hira Nagar and Kathua.

Daltonganj, Dhanbad, Garhwa Road Jn., Lohardaga, Pakur, Phusro, Ranchi and Silli.

Almatti, Badami, Bagalkot, Chikballapur, Chintamani, Gadag, Gauribidanur, Gokak Road,
Haveri, Kabakaputtur, Kolar, Koppal, Sidlaghatta, Srinivaspura and Yelahanka Jn.

Auvaneeswaram, Charvathur, Etakkot, Feroke, Kannapuram, Kotikulam, Manjeswaram,
Nileswar, Pappinisseri, Parappanangadi, Paravur, Payangadi, Payyanaur, Trichur (Trisur)
and Valapattinam.

Biora Rajgarh, Birla Nagar, Burhanpur, Damoh, Ghatera (Patharia), Junnardeo (Jamai),
Kareli, Khandwa, Madanmabhal, Nimbhora, Parasia, Patharia, Ruthiyai, Savda, Shivpuri
and Singrauli.

Ahmednagar, Ajni, Amalner, Ambernath, Dahisar, Diva, Gangakhed, Hingoli, Jaigaon,
Jalna, Jayasinghpur, Kaimeshwar, Kandivli, Katol, Khopoli, Kopergaon, Lower Parel,
Malkapur, Multai, Nagarsol, Nahur, Nandura, Nandurbar, Narked, Pandhurna, Panvel,
Pokarni Narsimha, Puntamba, Shirdi, Udgir and Varangaon.

Angul, Bakhrabad, Baripada, Bhadrak, Doikallu, Jakhapura, Lanjigarh Road, Lapanga,
Meramandoli, Narayangarh, Nekurseni, Raghunathpur, Rengali, Soro, Talcher.

Barnala, Fazilka, Giddarbaha, Lehragaga, Malerkotla, Maur, Muktsar, Phagwara, Sangrur,
Sunam, Tapa.

Anupgarh, Balotra, Churu, Dhaulpur, Jaipur, Khairthal, Kolayat, Lunkaransar, Nohar,
Rajgarh, Ringus, Sadulpur, Sardar Sahar, Sri Dungar Garh, Sujan garh and Tehsil
Bhadra.

Ariyalur, Hosur, Royapuram and Thiruverumbur.

Aligarh, Ayodhya, Bahraich, Bala Mau, Baragaon, Bharat Kund, Bharwari, Bilhar Ghat,
Chitrakut Dham Karvi, Chola, Daraganj, Daryabad, Deoria Sadar, Dildarnagar, Fatehpur,
Firozabad, Gaura, Gauri Ganj, Ghaziabad, Ghazipur City, Jakhania, Jhusi, Kalpi,
Khajuraho, Khalilabad, Khurja Jn., Kunda Harnam Ganj, Lal Ganj, Lal Gopal Ganj,
Maghar, Manikpur, Mirzapur, Munderwa, Muzaffarnagar, Naimisharanya, Naini, Orai,
Partapur, Patranga, Phulpur, Pokhrayan, Prayag Ghat, Rudauli, Sakoti Tanda,
Shohratgarh, Sirathu, Sitapur Cantt., Tundla and Unchahar.

Ambalgram, Asoknagar Road, Azimganj Jn., Bagula, Bahadurpur, Baharu, Bahirgachhi,
Bahirpuya, Balagarh, Balarambati, Balgona, Ballalpur, Ballyghat, Bamangachhi, Banka
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pasi, Bankimnagar, Banstala, Barasat Jn., Basudevpur, Basuldanga, Bathnakrittiba,
Beldanga, Beliaghata Rd., Beliatore, Betberia ghola, Bhagwangola, Bidyadharpur,
Bishnupur, Boinchi, Chanchai, Chandanpur, Chatra, Chowrigacha, Dainhat, Dasnagar,
Dhatrigram, Dhubulia, Dumurdaha, Durgachak, Falakata, Gadadharpur, Ghoragata,
Gidhni, Gobra, Gurap, Harishdadpur, Hasimara, Hindmotor, Hotar, Hridaypur, Jamuria,
Janai road, Jessore road, Jhantipahari, Kaikala, Kalinagar, Khagraghat Rd., Khaltipur,
Khemasuli, Khidirpur, Kodalia-Bisharpara, Kulpi, Lohapur, Loknath, Madhusudanpur,
Majhdia, Malatipur, Manigram, Mollarpur, Murarai, Nabadwip Ghat, Nabagram,
Narendrapur, New Alipurduar, New Cooch Behar, Palla road, Palsit, Patuli, Pirtala,
Prantik, Rajgoda, Ramrajatala, Remount road, Rupnarayanpur, Sagardighi, Salanpur,
Salboni, Sankrail, Sardiha, Shalimar, Simlagarh, Taldi, Talit and Tildanga.
New Trains KUMAR BANSAL): (a) No, Madam.
*146. SHRI UDAY PRATAP SINGH: {(b) and {(c) Out of the introduction of 131 new train
SHRI GOPAL SINGH SHEKHAWAT: services announced in Railway Budget 2011-12, 03 trains
i N are pending introduction due to various constraints, viz. (i)
Will the Minister of RAILWAYS be pleased to state: Siliguri-Dinhata Passenger (Daily) due to non-availability
(@) whether all the trains announced/sanctioned in of DEMU stack (i) 77693/77694 Kacheguda-Raichur DEMU
the rail budget for the year 2011-12 have started their (6 days a week) and (iii) 77689/77690 Raichur-Gadwal
operation; DEMU (6 days a week) due to non-commissioning of new
line between Gadwal and Raichur. These trains will be
(b) if so, the details thereof, zone-wise; and . .
introduced as soon as the above constraints are overcome.
(c) if not, the reasons therefor and the time by which The details of 128 trains introduced as announced in
these trains are likely to start their operation? Railway Budget 2011-12, zone-wise is enclosed as
Statement.

THE MINISTER OF RAILWAYS (SHRI PAWAN

Statement

The details of 128 new express/passenger/MEMU/DEMU trains introduced as announced in Railway Budget

2011-12 zone-wise are as under:

Sl. No. From To Nature Zonal Railways
1 2 3 4 5
1, Nagpur Bhusawal Express Central
2. Nagpur Kolhapur Express Central
3. Sawantwadi Road Mumbai Rajya Rani Express Central
4. Vasai Road Diva DEMU Central
5. Pune Secunderabad Shatabdi Express Central
6. Manmad Mumbai Rajya Rani Express Central
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7. Allahabad Mumbai AC Duronto Central

8. Pune Ahmedabad AC Duronto Central

9. Kendujhargarh Bhubaneswar Fast Passenger Eeast Coast

10. Digha Puri Express Eeast Coast

11. Koraput Sambalpur Passenger Eeast Coast

12. Visakhapatnam Koraput Intercity Express Eeast Coast

13.  Varanasi Singrauli Jan Shatabdi Express East Central

14, Howrah Darbhanga Express East Central

15. Barkakhana Dehri-on-sone Passenger East Central

16. Saharsa Patna Rajya Rani Express East Central

17. Howrah Azimganj Kavi Guru Express Eastern

18. Bardhaman Rampurhat Express Eastern

19. Kolkata Agra Express Eastern

20. Asansol Gorakhpur Express Eastern

21. Asansol Gonda Express Eastern

22. Ranchi Asansol MEMU Eastern

23. Howrah Bolpur Kavi Guru Express Eastern

24. Sealdah Puri Non AC Duronto Eastern

25. Malda Town Digha Express Eastern

26. Asansol Tatanagar Express Eastern

27. Sealdah Bhagwangola-Lalgola DEMU Eastern

28. Krishnanagar Behrampur Court DEMU (MEMU) Eastern

29.  Sealdah Jangipur DEMU Eastern

30. Kolkata/Howrah Jaisalmer Express Eastern

31. Bhagalpur Ajmer Express Eastern

32. Lucknow Bhopal Express North Eastern

33. Gorakhpur Yesvantpur Express North Eastern

34. Haridwar Ramnagar Link Express North Eastern

35. Kamakhya Dimapur Express North East Frrontier
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36. Dibrugarh Kanniyakumari Vivek Express North East Frrontier

37. Silghat Dhubri Rajya Rani Express North East Frrontier

38. New Jalpaiguri Balurghat DEMU North East Frrontier

39. Radhikapur New Jalpaiguri DEMU North East Frrontier

40.  Silghat Chaparmukh Passenger North East Frrontier

41. Rae Bareilly Jaunpur Express Northern

42, Delhi Farukhnagar Passenger Northern

43. Delhi Puducherry Express Northern

44. Ludhiana Delhi Shatabdi Express Northern -.

45, Meerut Lucknow Rajya Rani Express Northern

46. Mumbai Chandigarh Express Northern

47. Bhatinda-Abohar Fazilka Passenger Northern

48.  Jodhpur Hissar Fast Passenger North Western

49. Bikaner Delhi Sarai Rohilla Superfast Intercity Express North Western

50. Jodhpur Delhi Sarai Rohilla Express North Western

51. Kamakhya Jaipur ‘Kavi Guru Express North Western

52. Kolkata Ajmer Express North Western

53.  Shalimar Udaipur Express North Western

54, Nizamuddin Ajmer Non AC Duronto North Western

55.  Jaipur Delhi AC Double Decker North Western

56. Jaipur Agra Shatabdi Express North Western

57. Nasarpur Nagarsol Express South Central

58. Hyderabad Darbhanga Express South Central

59. Pune Nanded Express South Central

60.  Mriyalguda Nadikudi DEMU South Central

61. Kacheguda Mriyalguda DEMU South Central

62.  Tirupati Amravati Express South Central

63. Howrah Nanded Express South Central

64.  Tirupati Guntakal Passenger South Central
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65. Jalna Nagarsol DEMU South Central

66. Faluknama Medchhal DEMU South Central

67. Nizamabad Kacheguda DEMU South Central

68. Faluknama Bhongir MEMU South Central

69. Secunderabad Visakhapatnam AC Duronto South Central

70. Bilaspur Ernakulam Superfast Express South East Central

71. Gondia Ballarshah DEMU South East Central

72. Bilaspur Katni Passenger/MEMU South East Central

73. Raipur Korba Passenger/MEMU South East Central

74. Puri Shalimar Express South Eastern

75. Shalimar Visakhapatnam Express South Eastern

76. Santragachi Tirupati Express South Eastern

77. Bankura Shalimar Rajya Rani Express South Eastern

78. Jharsuguda Bhubaneswar Rajya Rani Express South Eastern

79. Baripada Bangriposi DEMU South Eastern

80. Hatia Pune Express South Eastern

81. Digha Visakhapatnam Express South Eastern

82. Santragachi Mangalore Vivek Express South Eastern

83. Howrah Mysore Express South Eastern

84. Howrah/Shalimar Secunderabad Express South Eastern

85. Shalimar Patna Duronto South Eastern

86. Midnapore Jhargram MEMU South Eastern

87. Jhargram Purulia MEMU South Eastern

88. Coimbatore Tuticorin Link Express Southern

89. Coimbatore Mettupalayam Passenger Southern

90. Chennai Shirdi Express Southern

91. Ernakulam Bangalore Express Southern

92. Nilambur Road Thiruvanan-thapuram Link  Rajya Rani Express Southern

93. Mangalore Palakkad intercity Express Southern
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94, Kharagpur Viluppuram Express Southern

95. Ernakulam Kollam MEMU Southern

96. Purulia Viluppuram Express Southern

97. Kollam Nagercoil MEMU Southern

98. Madurai Chennai AC Duronto Southern

99. Chennai Thiruvanan-thapuram AC Duronto Southern

100. Bangarapet Koppam MEMU South Western

101. Mysore Bangalore Rajya Rani Express South Western

102. Yesvantpur Mysore Express South Western

103. Bangalore Cantt Bangarapet DEMU South Western

104. Dharmapuri Bangalore DEMU South Western

105. Marikuppam Bangarapet DEMU South Western

106. Kolar Bangalore DEMU South Western

107. Mysore Chennai Express South Western

108. Vasco Velankani Express South Western

109. Jabalpur Indore Intercity Express West Central

110. Indore Kota Intercity Express West Central

111. Damoh Bhopal Rajya Rani Express West Central

112. Ratlam Nimach DEMU Western

113. Ratlam Chittaurgarh DEMU Western

114. Vasai Road Panvel MEMU Western

115. Porbander Santragachi Kavi Guru Express Western

116. Bhuyj Dadar Express Western

117.  Puri Gandhidham Express Western

118. Dwarka Tuticorin Vivek Express Western

119. Ahmedabad Patan DEMU Western

120. Bhavnagar Kochuvelli Express Western

121. Bhuyj Palanpur Passenger Western

122. Bandra (T) Jammu Tawi Vivek Express Western
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123. Porbander Kochuvelli Express Western
124. Udaipur Bandra (T) Express Western
125. Mumbai Central New Delhi AC Duronto Western
126. Ahmedabad Yesvantpur AC Express Western
127. Varanasi Ahmedabad Express Western
128. Ahmedabad Mumbai AC Double Decker Western

Shortage of Qualified Scientists

*147. SHRIMATI BHAVANA PATIL GAWALI:
SHR1 JAI PRAKASH AGARWAL:

Will the Minister of SCIENCE AND TECHNOLOGY
be pleased to state:

(a) whether there is a shortage of qualified scientists
for undertaking research and development work in various
research institutions/laboratories in the country;

(b) if so, the details thereof and the reasons therefor;

(c) whether a number of scientists in various
research institutions/ laboratories under the Government
have resigned to join more remunerative positions in the
private sector;

(d) if so, the details thereof including the number of
scientists who have resigned to join private sector during
the last three years and the current year, year and
institution-wise; and

(e) the steps taken by the Government to retain
such scientists in their institutions and to prevent their
migration?

THE MINISTER OF SCIENCE AND TECHNOLOGY
AND MINISTER OF EARTH SCIENCES (SHRI S. JAIPAL
REDDY): (a) and (b) No Madam. There is no shortage of
qualified scientists for research and development in various
research institutions/laboratories under various
departments of the Ministry of Science and Technology.

(c) to (e) It has been observed that number of
scientists who have left or leaving are not so many as to
ever cause a concern. As a resuit, such specific information

has not been maintained and therefore, no specific steps
have been contemplated to counter such a process.
Besides, it may be noted that following the revision of
salaries and promotional avenues of scientists in the 6th
Pay Commission, the research positions in public sector
institutions have gained further attractiveness. This is
evident from the 29% increase in extramural R&D Projects
in the country from 3,336 in 2006-07 to 4,304 in 2009-10.
The monthly emoluments of fellowships for research fellows
have been increased by 100% from Rs.8,000 per month
in 2007 to Rs.16,000 per month in 2010. The number of
doctoral degrees awarded has also increased by 17%
from 6,086 in 2006-07 to 7,113 in 2008-09. Further, 184
scientists of Indian origin working abroad have been offered
Ramanujan Fellowship for undertaking research in the
country. Under the INSPIRE Faculty Award Scheme, 33
Scientists of Indian origin including NRIs having Ph.D.
degrees have joined Indian Scientific Institutions. In view
of the rising demand of research professionals, the
absorption capacity has been increased with the setting
up of new institutes such as Indian Institutes of Science
Education and Research (ISERs) followed by successive
increase in plan allocations for scientific departments etc.

Fast Track Courts for Sexual Offences

*148. SHRI RAMASHANKER RAJBHAR:
SHRI GOPINATH MUNDE:

Will the Minister of LAW AND JUSTICE be pleased
to state:

(a) the number of cases of sexual offences pending
in various High Courts and subordinate courts, State/UT-
wise;
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(b) whether the Government is contemplating to set
up fast track courts in the country for quick disposal of
cases of sexual offences and crimes against women;

{c) if so, the details thereof and the progress made
so far in setting up of these courts, State/UT-wise;

(d) whether the Government has received any
suggestions from the States and social organisations in
this regard and if so, the details thereof and the action
taken thereon; and

(e) the other steps taken/being taken by the
Government in pursuance of the recommendations of
Justice J.S.Verma Panel on the issue?

THE MINISTER OF LAW AND JUSTICE (SHRI
ASHWANI KUMAR): (a) Statement-l give the number of
rape cases pending in the High Courts and Supreme
Court is enclosed. The Statement-1l gives similar
information in respect of district/subordinate courts for three
years starting from 2009 to 2011 is enclosed.

(b) and (c) The Government has requested the Chief
Justice of the High Courts to constitute the Fast Track
Courts for speedy trial of pending rape cases in district/
subordinate courts having a high pendency. The
Government has also requested them to monitor the
progress of the cases to ensure their timely disposal.
Progress made in setting-up of Fast Track Courts for
disposal of rape cases is enclosed as Statement-lIl.

(d) and (e) Government has received suggestions
from various quarters for speedy disposal of cases of
sexual offences by establishing Fast Track Courts, for
prevention of crimes against women, Holding trials without
adjournment, in-camera trials in such cases as well as for
sensitization of judiciary on gender issues. Provisions have
already been made in the Code of Criminal Procedure for
conduct of trial on a day-to-day basis and in-camera trial
in cases of sexual assault. It is also provided therein that
in-camera trial shall as far as practicable, be conducted by
a women judge/magistrate. Not only that, recording of the
statement of the victim shall be conducted at her residence
or any place of her choice, and, as far as practicable by
a woman police officer in the presence of her parents/
guardian, or near relatives or social worker of the locality.
Government has requested the Chief Justices of all the
High Courts to impress upon the district judges to adhere
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to these provisions in trial of cases involving heinous
crimes such as rape.

Similar suggestions were also made to the Justice
Verma Committee which was set up in the aftermath of
Deihi gang rape case. The Committee has since submitted
its Report to the Government. Based on the
recommendations by the Committee, Government has
promuigated Criminal Law (Amendment) Ordinance 2013
by which amendments/additions have been made to
provisions in the Indian Penal Code under Sections 354A
to 354D, 375, 376, 376A to 376E, Code of Criminal
Procedure (Cr.PC) under Sections 154, 160, 161, 198B,
273, 327 and First Schedule and Indian Evidence Act
under Sections 53A, 114A, 119 and 146.

Regarding gender sensitization of judiciary, National
Judicial Academy and State Judicial Academies have been
conducting training programmes on gender justice and
violence against women. Government has requested the
National Judicial Academy to increase the frequency of
such programmes and include field visits and interactions
with survivors of violence. Government has separately
requested the State Judicial Academies to use the funds
provided under the 13th Finance Commission Award to
also enrich their training programmes.

Statement-I

Pending Rape Cases in Supreme Court and High
Courts; and Rape Cases disposed of by Supreme
Court and High Courts during last three years

Number of Number
Cases relating of Cases
to sexual relating
harassment, to sexual

kidnapping & harassment,
abduction as  kidnapping
on 19.11.2012. & abduction
disposed from
the year
2009 to
11th
November,
2012.

Supreme Court of India 325 713
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Sl Name of Number of Number
No. High Court pending of Rape
Rape Cases Cases
as on disposed
30th from O01st
September, October,
2012. 2009 to
30th
September,
2012
(three
years)
1 2 3 4
1. Allahabad 8215 39
2. Madhya Pradesh 3758 628
3. Punjab & Haryana 2717 536
4. Chhattisgarh 1533 246
5. Odisha 1080 159
6. Rajasthan 1164 83
7. Bombay 1009 239
8. Delhi* 924 1135
9. Jharkhand 822 39

1 2 3 4
10. Patna 797 106
11. Kerala 420 295
12. Andhra Pradesh 269 57
13. Karnataka** 243 4522
14. Gujarat*™** 230 147
15. Madras 179 35
16. Himachal Pradesh 177 418
17. Gauhati 174 55
18. Jammu and Kashmir 28 12
19. Calcutta 27 14
20. Uttarakhand 26 5
21. Sikkim 0 2

*The cases include all the categories of cases namely, Bail
application, Criminal Appeal, Criminal Leave Petition, Criminal
Revision, Criminal Writ Petition, Death Sentence Reference and
Criminal Misc. Cases relating to offence of rape pending in Delhi
High Court.

“*This includes Crl. A, Cr.RP & Crl. P U/s 438&482 or Cr. P.C.
***Tentative Number of matters pertaining to Kidnapping, Abduction
& Sexual Offences (Section 354, 363 to 374, 376 & 377 of the
Indian Penal Code, 1860)

Statement-I|

Cases for Trial at Beginning of the Year (CFT), Cases Withdrawn (CW), Cases in which Trials Completed
(CTC) and Cases Pending Trial at the End of the Year (CPT) under Rape year 2009, 2010 and 2011

2009
Si. No. State CFT Cw CTC CPT
1 2 3 4 5 6

1. Maharashtra 12812 4 953 11855
2. West Bengal 11381 2 861 10518
3. Madhya Pradesh 10083 8 2278 7797
4. Uttar Pradesh 5719 0 1353 4366
5. Assam 4771 47 499 4225
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6. Odisha 4352 0 673 3679
7. Bihar 4361 2 738 3621
8. Chhattisgarh 4377 1 831 3545
9. Kerala 3764 1 336 3427
10. Gujarat 2725 2 183 2540
11. Rajasthan 3150 14 606 2530
12. Andhra Pradesh 3377 4 967 2406
13. Jharkhand 2340 23 722 1595
14. Tamil Nadu 1856 7 406 1443
15. Karnataka 1522 10 342 1170
16. Jammu and Kashmir 1173 6 206 961
17. Haryana 1364 0 475 889
18. Tripura 677 2 96 579
19. Punjab 963 0 465 498
20. Arunachal Pradesh 488 0 5 483
21. Himachal Pradesh 564 0 118 446
22. Meghalaya 437 0 23 414
23. Uttarakhand 333 0 94 239
24. Mizoram 166 0 66 90
25. Manipur 62 0 0 62
26. Goa 86 0 25 61
27. Sikkim 76 1 17 58
28. Nagaland 47 0 11 36
Total 83016 134 13349 69533
2010
Sl. No. State CFT Cw CTC CPT
1 2 3 4 5 6
1. Maharashtra 13313 11 1048 12254
2. West Bengal 12384 15 655 11714
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3. Madhya Pradesh 10886 27 2751 8108
4. Assam 5335 44 526 4765
5. Uttar Pradesh 55637 0 1392 4145
6. Odisha 4805 0 666 4139
7. Kerala 4071 0 256 3815
8. Chhattisgarh 4487 2 825 3660
9. Bihar 4154 0 873 3281
10. Rajasthan 3502 16 656 2830
11. Gujarat 2931 2 187 2742
12. Andhra Pradesh 3616 6 1031 2579
13. Jharkhand 2300 17 596 1687
14. Tamil Nadu 1930 1 432 1497
15. Karnataka 1682 1 350 1331
16. Haryana 1479 0 456 1023
17. Jammu and Kashmir 1138 1 143 994
18. Tripura 764 1 112 651
19. Arunachal Pradesh 517 2 6 509
20. Meghalaya 494 2 9 483
21. Himachal Pradesh 585 1 110 474
22. Punjab 947 0 490 457
23. Uttarakhand 343 0 111 232
24. Mizoram 184 0 87 97
25. Sikkim 89 0 3 86
26. Goa 105 0 27 78
27. Manipur 66 0 3 63
28. Nagaland 49 0 19 30
Total 87693 149 13820 73724
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2011
SI. No. State CFT cw CTC CPT
2 3 4 5 6
1. West Bengal 13718 0 686 13032
2. Maharashtra 13819 9 1012 12798
3. Madhya Pradesh 11331 34 3507 7790
4. Assam 5777 15 769 4993
5. Ddisha 5176 0 639 4537
6. Kerala 4521 0 201 4320
7. Uttar Pradesh 5725 0 1447 4278
8. Chhattisgarh 4687 37 886 3764
9. Bihar 4101 1 847 3253
10. Rajasthan 3949 37 785 3127
11. Gujarat 3151 5 211 2935
12. Andhra Pradesh 3794 5 1007 2782
13. Jharkhand 2279 10 474 1795
14. Tamil Nadu 1973 3 353 1617
15. Karnataka 1864 1 374 1489
16. Jammu and Kashmir 1225 4 169 1052
17. Haryana 1555 0 578 977
18. Tripura 889 0 202 687
19. Meghalaya 564 0 20 544
20. Arunachal Pradesh 547 0 23 524
21, Himachal Pradesh 617 1 130 486
22. Punjab 883 3 427 453
23. Uttarakhand 330 0 88 242
24. Mizoram 165 0 57 108
25. Goa 111 0 14 97
26. Sikkim 98 0 20 78
27. Manipur 68 0 1 67
28. Nagaland 50 1 19 30
Total 92967 166 14946 77855
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Sl Name of
No. the State

Number of FTCs proposed
to be set up for trial of rape

No. of FTCs set up so tar for
trial of rape cases along-with

cases the copies of the notifications
issued for setting up of these
courts
1 2 3 4
1. Andhra Pradesh 23 As of now, no FTCs are set up for trial of
rape cases. However, the High Court of
Andhra Pradesh has earmarked 27 existing
courts for trial of such cases.
2. Chhattisgarh 16 16
3. Delhi 5 5
4. Gujarat A Committee comprising two Hon'ble Judges of

5. Jharkhand

6. Jammu and
Kashmir

7. Madhya Pradesh

Gujarat High Court has been constituted on
15/1/13 to consider the issues relating to setting
up Fast Track Courts for trial of the pending
rape cases and the same is under consideration.

Under consideration before Hon'ble Court.

No. However from amongst existing cadre
strength, one of the Additional Sessions
Judges of 9 places (Betul, Bhopal,
Chhindwara,
Rewa & Satna) have been designated for
trial of offences related to the rape, gang

Indore, Jabalpur, Raisen,

rape & rape with murder.

09 Courts of the District & Additional
Sessions Judges/Additional Judicial
Commissioner have been designated as
the Fast Track Courts for trial of rape cases
in the judgeships of Ranchi, Bokaro,
Dhanbad, Deoghar, Garhwa, Gumia,
Hazaribath, Jamshedpur and Sahebgan;.

J&K High Court earmarked the five existing
Courts in the State for trial of rape case.

52 Additional posts of district Judge shall
be created for the purpose and if these
posts are created High Court may consider
designation of one Additional Sessions
Judge, for trial of offences related to rape,
gang-rape 8t rape with murder.

High Court has issued effective instructions
to all the Sessions Judges in the State of
M.P. for expeditious disposal of cases
related to the offences of rape, gang-rape
&. rape with murder.
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Employment under MGNREGS

*149. SHRI HARI MANJHI:
SHRI RAMESH BAIS:

Will the Minister of RURAL DEVELOPMENT be
pleased to state:

(a) whether average number of work days of
employment generated under the Mahatma Gandhi
National Rural Employment Guarantee Scheme
(MGNREGS) has declined during the last three years and
the current year;

(b) if so, the details thereof, year-wise and the
reasons therefor;

{c) the number of persons belonging to SC/ST
categories and women participated under the Scheme
separately during the said period, State/UT-wise;

(d) whether the expenditure incurred under the
Scheme has also declined during the said period; and

{(e) it so, the details thereof along with the steps
taken by the Government to address the issue?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI PRADEEP JAIN): (a)
Mahatma Gandhi National Rural Employment Guarantee
Act (MGNREGA) is demand based. Para 1 of Schedule-
Il of MGNREGA stipulates that adult members of every
household who reside in rural areas and are willing to do
unskilled manual work may apply for registration of their
household for issuance of a job card to be eligible to apply
for work under MGNREGA. However, under the Act, mere
issuance of a job card does not entitle a household to
receive employment. Under Para 9 of Schedule Il of the
Act, the household also has to submit application for work
to be entitled to receive employment and employment is
provided on demand. As per Section 3 (1) of the Act, it is
for the concerned State Government to provide to every
household whose adult members volunteer to do unskilled
manual work up to one hundred days of such work in a
financial year in accordance with the Scheme made under
the Act. Demand for employment under MGNREGA is
dependent upon several external factors including
availability of alternate employment opportunities.

(b} to (d) The details of average number of workdays
of employment generated, percentage of participation of
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SCs, STs and women in total employment generated,
expenditure incurred under MGNREGA from 2009-10
onwards as reported by the states are given in the enclosed
Statement.

(e) Steps taken for effective implementation of
MGNREGA, inter alia, are the following:

(i) Keeping in view the challenges in
implementation in MGNREGA permissible
administrative expenditure limit was enhanced
from 4% to 6% for deployment of dedicated staff
for MGNREGA, strengthening management and
administrative support structures for maintenance
of records, social audit, grievance redressal and
information and Communication Technology
(ICT} infrastructure.

(i) Use of information technology to automate the
manual processes is promoted.

(i) Payment of wages in cash has been allowed in
IAP districts to obviate payment delays where
outreach of Banks/Post Offices is inadequate,
as an interim arrangement subject to certain
conditions.

(iv) To strengthen the institutional outreach for wage
disbursement, it has been decided that State
Governments should roll out the Business
Correspondent Model to make wage payment
through Banks with Bio-metric authentication at
village level.

{(v) States have been instructed to establish State
Employment Guarantee Funds for greater
flexibility in management of funds for MGNREGA.

(vi) Ministry has initiated an 'Electronic Fund
Management System' (e-FMS) in four states. The
system will be rolled out in a phased manner
across the country.

(vii) Various advisories have been issued to States/
UTs to check delays in payments. A time
schedule for payment of wages has been
suggested to the States/UTs to reduce
administrative delays.

(viii) To facilitate disbursal of wages, provision has
been made in NREGASoft for seeding of
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Aadhaar numbers in the database. This database has been expanded with a focus to strengthen
may be later used for the purpose of workers' the synergy between MGNREGA and rural
authentication for attendance and payments, (ix) livelihoods, particularly agriculture, and create
The list of permissible works under MGNREGA durable quality assets.

Statement
Sl. No. State Average days per household
2009-10 2010-11 2011-12* 2012-13**
1 2 3 4 5 6

1. Andhra Pradesh 66 54 58 49

2. Arunachal Pradesh 25 23 16 21

3. Assam 34 26 26 21

4, Bihar 28 34 38 34

5. Chhattisgarh 51 45 44 34

6. Gujarat 37 45 38 31

7. Haryana 38 36 39 35

8. Himachal Pradesh 57 49 53 40

9. Jammu and Kashmir 38 43 48 X 39

10. Jharkhand 49 42 39 33

11. Karnataka 57 49 42 25

12. Kerla 36 41 45 38

13. Madhya Pradesh 56 50 43 32

14. Maharashtra 46 44 50 47

15. Manipur 73 68 63 29

16. Meghalaya 49 58 50 39

17. Mizoram 95 97 74 59

18. Nagaland 87 95 71 30

19. Odisha 40 49 33 24

20. Punjab 28 27 26 24

21. Rajasthan 69 52 47 39

22. Sikkim 80 85 60 40

23. Tamil Nadu 55 54 48 48
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1 2 3 4 5 6
24. Tripura 80 67 86 71
25. Uttar Pradesh 65 52 36 22
26. Uttarakhand 35 42 42 33
27. West Bengal 45 31 27 26
28. Andaman and Nicobar 29 23 43 40
29. Dadra and Nagar Haveli 19 21 NR NR
30. Daman and Diu NR NR NR NR
31. Goa 28 27 28 13
32. Lakshadweep 27 30 43 26
33. Puducherry 22 30 25 21
34. Chandigarh NR NR NR NR
Total 54 47 43 36
Note:*Provisional -
**As on 12.02.2013
NR = Not Reported
Sl. No State SC Persondays (In Lakh) ST Persondays (In Lakh) Women Persondays (In Lakh)
2009- 2010- 2011-  2012- 2009- 2010- 2011-  2012- 2009- 2010- 2011-  2012-
10 11 12* 13* 10 11 12" 13* 10 11 12* 13"
1 2 3 4 5 6 7 8 9 10 1" 12 13 14
1. Andhra 988.0 815.0 774.2 648.3 594.8 537.1 5632.0 415.3 23496 19121 1667.1 1568.1
Pradesh
2. Arunachal 0.0 0.0 0.0 0.0 16.6 28.1 0.5 9.3 29 10.4 0.2 3.3
Pradesh
3. Assam 89.0 51.7 19.6 12.0 227.4 128.3 80.1 40.8 203.0 124.7 87.7 52.3
4. Bihar 515.1 727.5 161.6 135.0 24.6 343 11.4 10.5 341.5 456.7 189.2 1709
5. Chhattisgarh 159.6 161.8 116.1 78.3 397.9 405.4 452.2 299.2 5125 540.0 5450 389.8
6. Gujarat 87.0 71.5 245 191 230.9 202.5 126.5 76.7 278.2 2176 1394 90.2
7. Haryana 31.7 41.2 54.4 44.6 0.0 0.0 0.0 0.0 20.6 30.0 39.9 34.6
8. Himachal 95.0 71.5 80.0 51.1 24.8 18.0 16.3 12.5 131.3 1059 158.7 1064
Pradesh
9. Jammu and 10.8 15.2 14.0 6.3 33.6 52.9 31.3 15.9 8.6 15.8 375 259

Kashmir
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1 2 3 4 5 6 7 8 9 10 11 12 13 14
10. Jharkhand 135.2 111.7 77.5 48.7 362.1 349.7 239.4 158.1 288.5 2781 1910 126.8
11. Karnataka 334.6 177.4 110.2 44 .4 171.8 102.7 58.1 24.6 7371 505.1 3206 1219
12. Kerla 57.0 77.9 92.9 96.9 18.1 149 15.1 17.3 299.6 434.2 5873 S87.3j
13. Madhya 485.0 425.2 3449 160.2 1189.8 955.0 453.2 2379 1160.5 976.0 697.8 354.7
Pradesh
14. Maharashtra 70.3 44.0 447 43.6 91.0 511 123.1 86.3 108.8 918 3374 2834
15.  Manipur 84.3 7.6 1.3 1.1 131.2 208.8 156.3 65.9 146.9 103.7 75.6 40.9
16. Meghalaya 0.8 0.8 1.1 0.6 139.7 188.9 155.2 100.4 70.1 87.8 69.1 43.6
17. Mizoram 0.0 0.0 0.2 0.0 170.1 165.7 124.9 100.9 59.6 56.3 29.3 22.8
18. Nagaland 0.0 0.0 1.6 0.0 284.3 334.3 240.3 74.2 123.7 117.1 70.4 19.3
19. Odisha 106.2 177.0 79.4 66.0 200.9 347.2 173.2 127.6 200.8 3848 1752 134.1
20. Punjab 60.9 59.0 49.9 38.1 0.0 0.0 0.0 0.0 20.3 255 27.8 22.5
21. Rajasthan 1193.5 771.6 355.8 3129 1011.9 704.6 519.1 420.2 30089 2068.1 1466.3 1177.4
22. Sikkim 4.2 5.8 1.5 0.7 18.4 19.2 11.9 55 22.2 225 14.7 6.9
23. Tamil Nadu 14122 1550.1 871.1 900.7 59.7 58.7 38.6 417 19821 2218.4 22274 23855
24. Tripura 83.0 67.2 88.2 731 188.6 162.7 205.7 178.1 189.1 1444 1888 1729
25. Uttar 2007.8 1807.0 866.9 361.6 52.8 70.5 33.2 11.4 771.3 7173 4523 204.8
Pradesh
26. Uttarakhand 47.5 60.7 36.4 18.2 7.4 9.8 5.7 2.8 73.5 92.8 879 471
27. West Bengal 571.9 573.3 498.1 439.9 223.2 208.3 153.0 125.2 518.6 523.2 4819 4392
28. Andaman 0.0 0.0 0.0 0.0 0.4 0.6 0.3 0.2 2.6 1.9 3.8 1.6
and Nicobar
29. Dadra and 0.0 0.0 NR NR 0.7 0.5 NR NR 0.6 0.4 NR NR
Nagar Haveli
30. Daman NR NR NR NR NR NR NR NR NR NR NR NR
and Diu
31. Goa 0.1 0.2 0.1 0.0 0.5 0.9 0.7 0.1 1.2 2.5 24 0.4
32. Lakshadweep 0.0 0.0 0.0 0.0 1.4 1.3 1.6 0.3 0.5 0.5 0.7 0.1
33. Puducherry 4.2 3.7 3.7 3.0 0.0 0.0 0.0 0.0 58 9.1 8.7 7.2
34. Chandigarh NR NR NR NR NR NR NR NR NR NR NR NR
Total 8644.8 7875.7 4769.7 36053 58743 5361.8 3959.1 2658.8 13640.5 12274.3 10380.8 8641.8

Note: *Provisional, **As on 12.02.2013, NR = Not Reported
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Si. No. State Total Expenditure {In Lakhs)
2009-10 2010-11 2011-12* 2012-13**
2 3 4 5 6
1. Andhra Pradesh 450918.0 543938.6 418014.4 417438.9
2. Arunachal Pradesh 1725.7 5057.3 96.9 1302.7
3. Assam 103389.8 92104.4 74781.6 45394.8
4. Bihar 181687.6 266425.2 167286.2 140155.3
5. Chhattisgarh 132266.7 163397.8 207875.5 152287.2
6. Gujarat 73938.3 78822.0 65974.6 44836.0
7. Haryana 14355.3 21470.4 31388.1 25293.5
8. Himachal Pradesh 55655.8 50196.4 50949.7 34905.5
9. Jammu and Kashmir 18531.3 37776.7 51593.6 36895.1
10. Jharkhand 137970.2 128435.4 117092.9 81023.6
11. Karnataka 2739194 253716.5 187619.3 131610.1
12. Kerla 47151.4 70434.1 99582.9 112846.0
13. Madhya Pradesh 372228.1 363724.9 343545.0 201354.8
14, Maharashtra 32108.3 35812.0 165785.5 164044 .4
15. Manipur 39316.9 44070.5 33049.0 21549.8
16. Meghalaya 18352.8 31902.4 29756.1 19857.5
17. Mizoram 23824.0 293151 23978.8 17929.7
18. Nagaland 49945.8 60537.5 514455 14191.1
19. Odisha 93898.4 153314.3 104567.4 74114 .1
20. Punjab 14992.0 16584.2 16068.6 12901.4
21. Rajasthan 566903.4 328907.1 321719.7 272272.9
22. Sikkim 6409.0 8525.7 7104.3 3685.6
23. Tamil Nadu 176123.5 232332.0 292497.3 309611.7
24. Tripura 72940.8 63186.9 94599.0 69199.5
25. Uttar Pradesh 590003.9 563120.1 510367.6 196792.5
26. Uttarakhand 28309.1 38019.9 414453 23062.1
27. West Bengal 210898.2 253246.1 291455.3 315456.6
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1 2 3 4 5 6
28. Andaman and Nicobar Islands 1226.1 903.7 1574.3 760.1
29. Dadra and Nagar Haveli 134.0 123.0 NR NR
30. Daman and Diu NR NR NR NR
31. Goa 4701 993.3 706.4 1145
32. Lakshadweep 201.5 251.7 2841 108.8
33. Puducherry 726.9 1082.1 1265.1 1226.1
34. Chandigarh NR NR NR NR
Total 3790522.8 3937727 1 3803469.8 2942221.7

Note: *Provisional **As on 12.02.2013 NR=Not Reported
[English]

Status of Pradhan Mantri Gram Sadak Yojana

*150. SHRI DILIPKUMAR MANSUKHLAL GANDHI:
SHRI HARIN PATHAK:

Will the Minister of RURAL DEVELOPMENT be
pleased to state:

(a) the present status of physical and financial
progress of various phases of the Pradhan Mantri Gram
Sadak Yojana (PMGSY) in the country;

(b) whether the targets set under the scheme have
been achieved during the 11th Five Year Plan and if so,
the details thereof and if not, the reasons therefor;

{c) the number of rural habitations which are yet to
be covered under the scheme;

(d) the details of the targets set and the funds
allocated under the scheme for the 12th Five Year Plan;
and

(e) whether the States have sought additional funds
from the Government under the scheme and if so, the
details thereof and the action taken by the Government
thereon and also to complete the targets set under PMGSY?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI LALCHAND KATARIA): (a)
Upto January, 2013, a total number of 1,24,079 road works
measuring a length of 4,81,440 km. at a cost of Rs. 1,45,470
crore have been sanctioned under Pradhan Mantri Gram

Sadak Yojana (PMGSY). Out of these, 93,558 road works
measuring a length of 3,68,582 km. at an expenditure of
Rs. 98,240 crore have been completed till January, 2013.

(b) In Pradhan Mantri Gram Sadak Yojana (PMGSY),
during the 11th Five Year Plan period, the achievements
are as under:

ltem Target Achieve- Achieve-
ment ment (%)

Habitations 60,638 47,809 79%
Road Length New
(in km.) Conn-

ectivity 1,29,707 1,22,130 94%

Upgra- 1,00,740
dation

1,07,795 107%

Total 2,30,447 2,29,925 99.77%

The programme is executed by the States and the
responsibility of timely completion of the road works under
the programme rests with them. The major reasons
adversely affecting the implementation of the programme
are as under:

(i) Limited institutional and contracting capacity in
the States;

(ii) Non-availability of land and forest clearance in
may cases; and
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(iii) Unfavorable weather conditions.

{c) The total number of habitations eligible for all-
weather connectivity under the programme is 1,78,184.
Out of these, project proposals for 1,26,973 habitations
have been cleared and connectivity has been provided to
89,905 habitations till January, 2013.

(d) It is estimated that connectivity to 46,000
habitations measuring road length 1,17,000 km. and
upgradation/renewal of 91,000 km. of roads will be
provided under the programme during the 12th Five Year
Plan period. An amount of Rs. 1,05,000 crore has been
indicated by the Planning Commission as GBS for the
12th Plan for the programme. The allocation at RE stage
for the current financial year 2012-13 is Rs. 10,000 crore
and the proposed BE for the coming financial year 2013-
14 is Rs.21,700 crore.

(e) The funds for the cleared projects under the
programme are released to the States in two installments
in accordance with PMGSY guidelines. The first installment
of the cleared projects is released to States subject to
fulfilment of conditions, if any, stipulated earlier. The
second installment is released to States based on their
demand, absorption capacity, works in hand, fund
availability, submission of necessary financial documents
and fulfilling of conditions laid down in the programme
guidelines for release of funds.

Capacity Addition of Power

*151.  SHRI C. SIVASAMI:
SHRI S. PAKKIRAPPA:

Will the Minister of POWER be pleased to state:

(a) the details of the targets set and achieved
regarding capacity addition of power during the 11th Five
Year Plan, sector-wise along with the reasons for non-
achievement of targets set for the Plan Period;

(b) the targets set for capacity addition during the
12th Five Year Plan, year-wise, the extent to which the
targets have been achieved so far along with the steps
being taken by the Government to bring effective change
in the power sector;

{¢) whether the Government has set up a special
monitoring mechanism to ensure that capacity addition is
in line with the targets set forth; and
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(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
POWER (SHRI JYOTIRADITYA M. SCINDIA): (a) Against
the generation capacity addition target for 11th Plan of
62,374 MW (as per Mid-Term Appraisal of Planning
Commission) comprising 21,222 MW in Central Sector,
21,365 MW in State Sector and 19,797 MW in Private
Sector, actual Generation capacity addition achieved during
11th Plan was 54,964 MW comprising 15,220 MW in
Central Sector, 16,732 MW in State Sector and 23,012 MW
in Private Sector.

The major reasons for the shortfali in the achievement
of 11th Plan capacity addition target include inter-alia
delay in the placement of orders for main plant equipment,
slow progress of civil works, contractual disputes between
project developer and contractor and their sub-vendors /
sub-contractors, poor geology, flash flood, environmental
concern, law and order problems/local issues and difficult
area and climate conditions.

(b) As per Planning Commission, a capacity addition
of 88,537 MW has been planned from conventional
sources for the 12th Five Year Plan. Year-wise proposed
capacity addition is:

Year 2012-13 2013-14 2014-15 2015-16 2016-17  Total

MW  17956.3 16402.3 20408 18820 14950 88536.6

The Capacity addition achieved during the year 2012-
13 (as on 28.02.2013) is 13,594.8 MW.

Government is taking the following steps to ensure
timely commissioning of Power Projects to bring effective
change in the power sector.

(i) Rigorous monitoring of capacity addition of the
on-going generation projects.

(i) Regular reviews are held at various levels
including Ministry of Power, Department of Heavy
Industries, Planning Commission and Cabinet
Secretariat to identify the constraint areas and
facilitate faster resolution of interministerial and
other outstanding issues.

(iii) Efforts are being made at ministerial level to
make coal and gas available for power sector.
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(iv) In view of the increasing requirement of capacity
addition to meet the demand, the capacity for
manufacture of main plant equipment has been
increased in the country with the formation of
several joint ventures for manufacture of main
plant equipments.

(c) and (d) The Government has set up a monitoring
mechanism to ensure that capacity addition is in line with
the targets set forth. Details are as under:

(i) Central Electricity Authority (CEA) is performing
the duties of monitoring of the power projects in
pursuance of Section 73 (f) of Electricity Act,
2003. The progress of each project is monitored
continuously through frequent site visits,
interaction with the developers and critical study
of monthly progress reports. Chairperson, CEA
holds review meetings with the developers and
other stakeholders to sort out the critical issues.

(i) A Power Project Monitoring Panel (PPMP) has
been set up by the Ministry of Power to
independently monitor progress of projects under
construction.

(iii) Review meetings are taken by Ministry of Power
regularly with the stakeholders to sort out critical
issues.

[Translation]

Drinking Water Quality

*152. DR. KIRODI LAL MEENA: Will the Minister of
DRINKING WATER AND SANITATION be pleased to state:

(a) whether the infrastructure available in the
country for monitoring the quality of drinking water being
supplied to the rural areas is adequate;

(b) if so, the details thereof and if not, the reasons
therefor including the mechanism presently in place to
monitor the quality of the drinking water;

(c) whether the Government provides financial and
technical assistance to the States including Rajasthan for
testing and monitoring as to whether the quality of drinking
water being provided in the rural areas is adequate and
if so, the details thereof;
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(d) whether the Government proposes to set up
one drinking water quality testing laboratory in each district
in the country and if so, the details thereof including the
number of such laboratories existing in the country as on
date, State/UT-wise; and

(e) the steps taken/being taken by the Government
in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
DRINKING WATER AND SANITATION (SHRI
BHARATSINH SOLANKI): (a) and (b) As reported by the
States on the online Integrated Management Information
System (IMIS) of the Ministry, as on 4/3/2013, there are 24
State level laboratories, 728 district level laboratories and
1127 sub-district/ block level laboratories in place to monitor
the quality of more than 49.93 lakh drinking water sources
in rural areas. In addition, as a part of initial screening of
drinking water quality and building awareness among the
rural people, 3.82 lakh chemical field test kits and 9.17
crore bacteriological vials have been provided so far to
the Gram Panchayats for testing water quality by trained
grassroots level workers. For this purpose, training has
been given to 15.16 lakh grass root level workers. However,
considering the need for regular testing of all sources, the
increasing number of sources, rising levels of
contamination and greater awareness among rural people
about water quality, the Ministry has recognized the need
to strengthen the infrastructure available for monitoring the
quality of drinking water being supplied to the rural areas.

(c) Yes Madam. Though drinking water supply is a
State subject, Government of India supplements the efforts
of the State Governments including Rajasthan, with
technical and financial assistance for provision of safe
drinking water supply in the rural areas of the country
under the centrally sponsored National Rural Drinking
Water Programme (NRDWP). Under NRDWP, 3% of funds
allocated to the States are earmarked for Water Quality
Monitoring and Surveillance (WQMS) activities on a 100%
Central share basis which, inter alia, includes testing of
drinking water sources at the Panchayat level by using
simple field test kits, setting up of new district/sub-district
water quality testing laboratories and upgrading of existing
water quality testing laboratories for testing the quality of
drinking water sources. As part of technical assistance,
chemists from all States are imparted training in National
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Environmental Engineering Research Institute, Nagpur. In
order to standardize the level of equipment, instrumentation,
chemicals, glassware, manpower, space, period and
parameters of sampling, a Uniform Drinking Water Quality
Monitoring Protocol has been released as a useful
reference document for laboratories at all levels. During
2012-13, under the NRDWP- Water Quality Monitoring
and Surveillance (WQMS) component, Rs. 314.98 crore
has been allocated to all States. An amount of Rs. 32.19
crore has been allocated to Rajasthan of which, Rs 7.74
crore has been released. Together with an opening balance
of Rs. 10.37 crore as on 1/4/2012, the total available funds
with Rajasthan during the current financial year for WQMS
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is Rs. 18.11 crore. State-wise availability of funds under
WQMS. component during 2012-13 as on 4/3/2013 is given
in the enclosed Statement-I.

(d) and {e) Under NRDWP-WQMS component, all
States have been advised to set up at least one district
level water quality testing laboratory and also set up sub-
divisional drinking water quality testing laboratories where
required using NRDWP-WQMS funds so that testing of
quality of drinking water sources is done periodically. The
State-wise details of the laboratories existing as on date
to monitor the quality of drinking water in rural areas is
given in the enclosed Statement-il.

Statement-I

Allocation and Release under Water Quality Monitoring & Surveillance component of NRDWP during 2012-13

(in Rs. crore)

Sl No. Name of the State/UT Opening balance Allocation Release Total
as on 1/4/2012 during (upto available
2012-13 4/3/2013) funds
1 2 3 4 5 6
1. Andhra Pradesh 7.29 21.46 4.34 11.63
2. Bihar 5.14 15.96 3.47 8.61
3. Chhattisgarh 2.29 5.87 0.88 3.17
4. Goa 0.1 0.25 0.03 0.13
5. Gujarat 3.89 15.87 6.84 10.73
6. Haryana 3.45 5.22 0 3.45
7. Himachal Pradesh 0.62 6 0 0.62
8. Jammu and Kashmir 16.38 20.27 0 16.38
9. Jharkhand 3.03 7.75 1.15 4.18
10. Karnataka 5.01 20.45 2.72 7.73
11. Kerala 1.44 6.74 2.19 3.63
12. Madhya Pradesh 0.95 17.41 8.44 9.39
13. Maharashtra 16.5 30.84 1.11 17.61
14, Odisha 74 9.58 0 7.4
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1 2 3 4 5 6
15. Punjab 0.65 3.7 1.35 2
16. Rajasthan 10.37 32.19 7.74 18.11
17. Tamil Nadu 0.09 11.88 5.94 6.03
18. Uttar Pradesh 9.22 30.98 7.48 16.7
19. Uttarakhand 1.47 6.51 2.04 3.51
20. West Bengal 5.64 14.44 2.14 7.78
21. Arunachal Pradesh 1.71 4.78 0.91 2.62
22. Assam 7.27 16.05 1.51 8.78
23. Manipur 0.3 212 0.86 1.16
24. Meghalaya 1.12 2.44 0.22 1.34
25. Mizoram 0.53 1.39 0.69 1.22
26. Nagaland 0 2.01 1.01 1.01
27. Sikkim 0.21 0.6 0.12 0.33
28. Tripura 0.88 21 0.27 1.15
29. Andaman and Nicobar Islands 0 0.05 0.02 0.02
30. Chandigarh 0 0 0 0
31. Dadra and Nagar Haveli 0 0 0 0
32. Daman and Diu 0 0 0 0
33. Delhi 0 0 0 0
34. Lakshadweep 0 0 0 0
35. Puducherry 0 0.07 0 0

Total 112.95 314.98 63.47 176.42
Statement-l]
Number of water quality testing laboratories existing in the States/UTs as reported
ononline IMIS as on 4/3/2013
Sl. No. State/ UT Number of State level Number of District Number of Sub
Laboratories level Laboratories district/Block level
laboratories

1 2 3 4 5

1. Andhra Pradesh 1 51 119
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1 2 4 5
2. Bihar 40 0
3. Chhattisgarh 23 3
4. Goa 0 10
5. Gujarat 27 15
6. Haryana 21 22
7. Himachal Pradesh 18 3
8. Jammu and Kashmir 37 11
9. Jharkhand 24 3
10. Karnataka 42 71
11. Kerala 14 16
12. Madhya Pradesh 51 114
13. Maharashtra 39 428
14. Odisha 32 44
15. Punjab 22 12
16. Rajasthan 32 0
17. Tamil Nadu 34 48
18. Uttar Pradesh 75 7
19. Uttarakhand 28 0
20. West Bengal 19 101
21. Arunachal Pradesh 17 31
22. Assam 27 32
23. Manipur 9 2
24. Meghalaya 7 1
25. Mizoram 8 18
26. Nagaland 11 1
27. Sikkim 1 0
28. Tripura 8 13
29. Andaman and Nicobar 0 2
30. Chandigarh 0 0
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1 2 3 4 5

31. Dadra and Nagar Haveli 0 0 0

32. Daman and Diu 0 0 0

33. Delhi 0 0 o

34. Lakshadweep 0 9 0

35. Puducherry 0 2 0

Corporate Social Responsibility

*153. SHRI PL. PUNIA:
SHRI JAYANT CHAUDHARY:

Will the Minister of CORPORATE AFFAIRS be
pleased to state:

(a) whether the Government proposes to bring in
transparency in Corporate Social Responsibility (CSR)
initiatives undertaken by the companies;

(b) if so, the details thereof;

(c) whether the money donated by the corporate
companies could be treated as their CSR initiatives and
if so, the details thereof;

(d) whether the Government proposes to constitute
a Board to regulate the utilisation of funds under CSR and
if so, the details thereof; and

(e} whether the Government also proposes to
mandate companies to publicise provision of funds under
CSR and if so, the details thereof and the time by which
the same is likely to be introduced?

THE MINISTER OF STATE IN THE MINISTRY OF
CORPORATE AFFAIRS (SHRI SACHIN PILOT): (a) and (b)
Yes, Madam. The Companies Bill, 2012 includes provisions
(in Clause 135) for CSR activities to be undertaken by
companies having (i) net worth of rupees 500 crore or
more; or (ii) turnover of rupees of 1000 crore or more; or
(iii) net profits of rupees 5 crore or more in a financial year
to spend at least 2% of average net profits (of last 3 years)
in pursuance of the company's Corporate Social
Responsibility (CSR) policy and in case of failure, to specify
the reasons for not spending such amount in the Board's
Report. Every company falling in the above category is

required to spend every year two percent of its average
net profits made during the past three years to implement
its CSR policy.

(c) Schedule VII as referred in Clause 135 of the
Companies Bill 2012, provides list of Activities which may
be included by companies in CSR Activities.

(d) Yes, Madam. (i) The Companies Bill, 2012,
Clause 135 as referred in reply to para (a) above, provides
for constitution of a CSR Committee of the Board.

(i) The CSR Committee is required to:

(a) formulate and recommend to the Board, a CSR
Policy which shall indicate the activities to be
undertaken by the company as specified in
Schedule VII;

(b} recommend the amount of expenditure to be
incurred on the activities referred to in clause
(a); and

{(c) monitor the Corporate Social Responsibility
Policy of the company from time to time.

(e) The format for disclosure of CSR policy and the
activities therein as part of Board's report will be prescribed
in the rules once the Bill is enacted.

[English]
Package to Automobile Sector

*154. SHRI MADHU GOUD YASKHI:
SHRI PRADEEP MAJH!:

Will the Minister of HEAVY INDUSTRIES AND PUBLIC
ENTERPRISES be pleased to state:

(a) whether the Government proposes to give any
stimulus package to the automobile sector in the country;
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(b) if so, the details thereof and the reasons therefor;

(c) whether the Government has received any
suggestion from various stake-holders for revival of
automobile sector in the country and if so, the details
thereof;

(d) whether the Ministry has taken up the matter
with the Ministry of Finance; and

(e) if so, the details thereof and the reaction of the
Ministry of Finance thereto including the time by which the
said package is likely to be finalised?

THE MINISTER OF HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES (SHRI PRAFUL PATEL): (a) No
Madam.

(b} Does not arise.

(c) to (e) The government, in consultation with all
stakeholders, including the industry, takes measures for
comprehensive and continued development of the auto
sector. In this regard, the Auto Mission Plan 2006-16 had
been prepared by the government after extensive
consultations with all stakeholders, including the industry.
The Mission Plan is the cornerstone of the government
policy for the sector. Further, initiatives have been taken
in various other areas in order to strengthen the sector in
the country; such as setting up of Auto Sector Skill
Development Council (ASDC), support to R&D projects
through automotive cess funding, starting a Rs. 2288 crore
project, namely National Automotive R&D Infrastructure
Project (NATRIP) for setting up of world class infrastructure
for homologation and testing, setting up of the National
Automotive Board (NAB) as a repository of auto R&D
expertise and an apex coordinating body to address the
need of collaborative R&D and for synergizing the activities
of NATRIP centres; ensuring future fuel security along with
mitigation of fuel-emission impact on environment through
the newly approved National Electric Mobility Mission
Plan 2020. The Department reviews the implementation of
all the above initiatives regularly and gives suggestions
on policy formulation and implementation to the concerned
stakeholders, including Ministry of Finance and Planning
Commission for adequate allocation of funds in the budget
each year.
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Crime Against Women

*155. SHRI BHASKARRAO BAPURAO PATIL
KHATGAONKAR:
SHRI D.B. CHANDRE GOWDA:

Will the Minister of RAILWAYS be pleased to state:

(a) whether incidents of crime against women in
running trains including local trains have been reported;

(b) if so, the details thereof including the number of
instances reported along with the persons arrested during
the last three years and the current year, zone-wise;

(¢) whether there is any shortage of manpower in
the Railway Protection Force as well as adequate modern
surveillance equipment;

{d) if so, the details thereof including the steps taken/
being taken by the Railways in this regard; and

(e) the other measures taken/being taken by the
Railways to ensure the safety and security of women
railway passengers?

THE MINISTER OF RAILWAYS (SHRI PAWAN
KUMAR BANSAL): (a) and (b} Yes, Madam. The number
of cases of crime against women reported in running
trains including local trains over Indian Railways is
enclosed as Statement.

{c) and (d) Policing on Railways is a State Subject
and prevention of crime, registration of cases, their
investigation and maintenance of law and order in Railway
premises as well as on running trains Including creation
of secure environment for women are, therefore, the
statutory responsibility of the State Governments, which
they discharge through Government Railway Police (GRP)
of the States concerned. However, Railway Protection Force
supplements the efforts of Government Railway Police by
deploying its staff for escorting of important trains in
affected areas and access control duties at important and
sensitive stations.

As arising and filling up of vacancies is a continuous
process, necessary measures have already been Initiated
for filling up of existing vacancies as well as newly created
posts in the Railway Protection Force. Process has been
initiated for filling up of 511 posts of Sub-Inspectors and
11952 Constables.
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To strengthen manpower in the RPF, 5857 additional
posts including 723 posts to strengthen security of Kolkata
Metro have been created. Besides, a proposal for creation
of 3243 additional posts has been forwarded to the Ministry
of Finance for raising of 3 additional RPSF Battalions and
8 Mahila Coys.

An Integrated Security System consisting of electronic
surveillance of vuinerable stations through Close Circuit
Television Camera Network, Access Control and Anti-
sabotage checks has been finalized to strengthen
surveillance mechanism over 202 sensitive and vulnerable
Railway stations.

Other measures initiated in recent past to strengthen
railway security include procurement of modern security
related equipment, setting up of an All India Security Help
Line, networking of RPF Posts and Security Control Rooms,
up-gradation of RPF training centres and creation of
additional posts etc.

(e) The following measures are being taken by the
Railways to ensure security of women passenger:

1. 1275 trains are escorted by RPF daily on an
average, in addition to 2200 trains escorted by
Government Railway Police of different States.

2. Ladies special trains are being escorted by lady
RPF staff, wherever available in sub-urban
sections over Central, Eastern, Northern,
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Western and Southern Railways.

. Sensitization through awareness campaigns

amongst the front line Railway Staff like ticket
checking staff, RPF and on-board employees
who have constant interference with the travelling
public towards crime against women is being
done.

. Security Help-Line numbers have been set up

in the Zonal Control Rooms over some zonal
railways to facilitate the passengers especially
the lady passengers to inform about any
untoward incidents. The numbers of such security
help-lines have been displayed at conspicuous
places of important Railway stations and in the
coaches of trains.

. Regular drives are being conducted to prevent

entry of male passengers in ladies compartments
and if found, they are prosecuted under the
provisions of the Railways Act.

. The train escorting parties have been briefed to

keep extra vigil on the ladies coaches en-route
and at halting stations.

. Regular coordination meetings are held with

State Police at all level to ensure proper
registration and investigation of crime by
Government Railway Police.

Statement

The number of cases of crime against women reported in running trains including local trains over Indian
' Railways are as under:

Railway Year No. of No. of No. of cases No. of
cases of cases of , of Eve- persons
Rape Molestation " teasing arrested
1 2 3 4 5 6
Central 2010 0 13 4 15
2011 1 6 1 4
2012 0 14 6 9

2013" 0 4 0 0
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1 2 3 4 5 6

2012 0 6 5 7

2013* 0 0 10 10

Southern 2010 0 10 9 22
2011 0 29 12 41

2012 0 45 13 58

2013* 0 1 3 5

South Central 2010 0 2 1 6
2011 0 0 3 9

2012 0 0 4 18

2013* 0 0 0 0

South Eastern 2010 0 0 0 0
2011 1 0 0 2

2012 0 0 0 0

2013* 0 0 0 0

South 2010 0 1 0 3
East 2011 0 1 0 0
Central 2012 1 5 0 9
2013* 0 1 0 1

South 2010 0 0 0 0
Western 2011 0 0 0 0
2012 2 1 0 2

2013* 0 0 0 0

Western 2010 0] 4 0 6
2011 0 3 2 5

2012 0 3 0 3

_ 2013* 0 2 0 3

West Central | 2010 0 7 0 9
2011 0 11 0 7

2012 2# 19 1 20

2013* 0 1 0 1

*Statistics pertaining to the year 2013 is upto January.

#0ut of 02 cases, 01 case was pertaining to 2009 but complaint lodged in 2012,
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Railway Projects in J&K

*156. SHRI BASU DEB ACHARIA: Will the Minister
of RAILWAYS be pleased to state:

(a) the present status of the ongoing/pending
railway projects in Jammu and Kashmir (J&K), project-
wise;

{b) the reasons for inordinate delay in completion
and the resultant escalation of cost thereof;

(c) the details of the funds allocated/spent thereon,
project-wise;

(d) the steps taken/being taken by the Railways to
expedite completion thereof to avoid escalation of cost;
and

(e} the details of other projects proposed to be
included in the 12th Plan period for J&K?

THE MINISTER OF RAILWAYS (SHRiI PAWAN
KUMAR BANSAL): (a) Construction of Udhampur-Srinagar-
Baramulla new line (273 km) has been taken up in Jammu
& Kashmir. The overall progress of the project as on
31.12.2012 is 48%. The project is divided into three legs
and progress thereof is as under:

Section Progress upto Target date of
31.12.2012 completion

Udhampur- 92% 2013-14

Katra (25 km.)

Katra-Qazigund 13% Qazigund-

(129 km.) Banihal (19 km.)
section in 2012-
13 and Katra-
Banihal (110 km.)
by 2017-18

Qazigund-

Baramulla

(119 km.) Completed and commissioned

Doubling of Jallandhar-Jammu Tawi rail line falling
partly in J&K State is a 203 km. long project, out of which
184 km portion has already been completed and
commissioned. Work on the remaining 19 km. is also at an
advance stage of execution.
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(b) Work on Udhampur-Katra section (25 km.) has
been delayed due to problem of squeezing and swelling
faced in Tunnel T-1 and problem of excessive seepage
faced in Tunnel T-3. Work on Katra-Banihal section (110
km.) remained suspended for more than a year after
geological problems were faced during construction. As a
result, the gestation period of the project has been
prolonged leading to increase in project cost. However,
apart from general escalation, cost of the project has also
increased due to various other factors like increase in
prices of cement and steel, enhancement in security
provisions due to adverse law and orders situation and
introduction of new items like electrification, access roads
and approach roads for stations which were not envisaged
initially. The cost of the project which was initially assessed
as Rs. 3077 crore as per the Detailed Project Report
(DPR) is presently estimated to be Rs. 19565 crore.

{c) An expenditure of Rs. 8537 crore has been
incurred on the project upto December, 2012. An outlay of
Rs. 1100 crore has been proposed for the work for 2013-
14 in Railway Budget proposals 2013-14.

(d) Consultant was appointed and remedial solution
has been found to the problems faced in Tunnel T-1 and
T-3 of Udhampur-Katra section. To find a solution to the
geological problems faced on Katra-Qazigund section, an
Expert Committee was appointed to examine various
issues involved including alternative alignment. As per the
Committee's recommendations, work on this section has
recommenced in September, 2009 along the old alignmént
by adopting local re-alignment/abandonment of certain
stretches.

(e) Surveys for Jammu-Poonch and Bilaspur-Mandi-
Leh new lines falling fully/partly in J&K State have been
completed. These are high cost projects and their funding
issue is yet to be sorted out.

Deep Sea Drilling Ship

*157. SHRIMATI INGRID MCLEOD: Will the Minister
of EARTH SCIENCES be pleased to state:

(a) whether the Government proposes to get a
drilling ship from United States, or Japan to drill and
collect samples from deep sea to build data base for
climate assessment;

(b) if so, the details thereof, and the estimated cost
of the drilling ship;
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(c) the manner in which it would help to make
better climate and monsoon predictions; and

(d) the time by which the said ship is likely to be
obtained?

THE MINISTER OF SCIENCE AND TECHNOLOGY
AND MINISTER OF EARTH SCIENCES (SHRI S. JAIPAL
REDDY): (a) Yes, Madam.

(b) The Ministry of Earth Sciences, Govt. Of india
signed an MoU with National Science Foundation (NSF),
USA and Ministry of Education, Culture, Sports, Science
and Technology (MEXT), Japan to become an Associate
Member of the Integrated Ocean Drilling Program (IODP)
- a consortium for scientific drilling in the ocean. The
sediment and ocean crust cores obtained by the consortium
have helped scientists significantly in unraveling several
fundamental discoveries in last three decades. IODP
employs two exclusive drilling platforms namely - JOIDES
Resolution (managed by USA) and Chikyu (managed by
Japan) to obtain deep sea sediment samples.

Soon after joining the consortium, india submitted a
scientific proposal for drilling in the Arabian Sea to obtain
deep sea sediment samples to decipher the link between
the Himalayan uplift and Indian Monsoon. Testing of this
hypothesis requires sediment samples from the deep sea
fans that are eroded from Himalaya and deposited on the
seafloor in Arabian Sea over several million years. The
IODP vessel platforms routinely drill and obtain cores from
below the ocean bottom for research for unraveling the
earths dynamics and reconstruction of the past including
the climate. The India IODP proposal, which is currently
under scientific review by the consortium, intends to obtain
deep sea sedimentary cores up to 1.5 km. below the
seafloor in the Arabian Sea in around 3.5 km. water depth.

The cost estimates would depend upon the
availability of the drilling platform (e.g. JR or Chikyu). It will
be clear only after the acceptance of the Indian IODP
proposal.

(c) The proposed sediment cores would allow
scientists to examine the link between past uplift of
Himalaya and the variability of Indian Monsoon over
several millennia. Based on the principle that knowledge
from the past would help us predict the future, the data
derived from these sediment cores would allow us to
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understand long-term monsoonal variability and to construct
the climate models which would in turn help us in
understanding future dynamics of monsoon.

{d) The availability of the drilling platform depends
upon the successful recommendations of the Indian IODP
proposal from several IODP review panels. It is under
consideration with the external review panel of the 10DP.

[Translation]

Prices of Fertilizers

*158. DR. BHOLA SINGH: Will the Minister of
CHEMICALS AND FERTILIZERS be pleased to state:

(a) the details of the import of feedstock and other
associated material required for production of various
fertilizers during each of the last three years and the
current year;

(b) whether the prices of raw material for the
fertilizers have risen manifold in the international market;

{c) if so, the details thereof and its adverse effect on
the prevailing prices of fertilizers in the country including
the comparative details of the rise in prices during the said
period; and

(d) the measures taken by the Government to
address the issue?

THE MINISTER OF STATE IN THE MINISTRY OF
STATISTICS AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE IN THE MINISTRY OF CHEMICALS
AND FERTTLIZERS (SHRI SRIKANT JENA): (a) The details
are given in the enclosed Statement-I.

(b) and (c) The prices of finished fertilizers and raw
materials are volatile in the international market. A
statement showing prices of raw material and finished
Phosphatic and Potassic (P&K) fertilizers reported in
Fertilizer, Market Bulletin (FMB) is given in the enclosed
Statement-ll. In general the prices of raw material and
finished P&K fertilizers have started to come down in later
part of the year 2012-13,

The country is import dependent to the extent of
100% for Potash and 90% for Phosphatic fertilizers, either
in the form of raw materials or finished products. Subsidy
being fixed, any fluctuation in international prices of raw
materials or finished fertilizers affects the domestic prices
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of these fertilizers. The changes in the rates of subsidy are
also made with the expectation that Maximum Retail Price
(MRP) will not go up or will remain stable. The recent
increase in the MRP of P&K fertilizer has largely been due
to fluctuation in international prices of fertilizers and raw
materials and also on account of depreciation of Indian
Rupee. The MRP of P&K fertilizers during last three years
are given in the enclosed Statement-lil.

(d) The prices of P&K fertilizers have increased due
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to fluctuations in international prices and also due to
depreciation of Indian Rupee, over which the Government
has no control. The MRP of Urea has however remained
unchanged since 1st April 2010 except for a marginal
increase of Rs 50 Per Tonne w.e.f 1st November 2012,
Moreover, the Government is facilitating private and Public
Sector companies to acquire fertilizer mineral assets
abroad and to form joint ventures for long term supply of
fertilizer raw materials and finished fertilizers at preferential
price.

Statement-|

Import of Raw Material used in Production of P&K Fertilizers

(Quantity in MT)

Year Ammonia Phos Acid Rock Sulphur
2009-10 19.157 27.210 53.270 12.940
2010-11 17.351 - 21.398 63.870 18.040
2011-12 17.258 19.064 75.220 17.480
2012-13 upto Dec. 12 7.573 9.857 26.429* 6.516*
*Does not include imports by SSP Industry.
Statement-ll
Price Trend in International market as per Fertilizer Market Bulletin (FMB)
Month DAP MOop*** Urea* Phos acid Ammonia Sulphur Rock**  Exchange
Us $ C&F US FOB FOB India C&F C&F C&F C&F Rate
1 2 3 4 5 6 7 8 9

Apr-10 536.60 347.50 285.00 775.00 398.80 192.10 145.80 44.50
May-10 528.00 338.75 256.25 775.00 365.63 169.88 159.00 45.81
Jun-10 510.13 330.00 239.00 775.00 349.13 116.00 1569.00 46.57
Jul-10 508.60 330.00 261.90 780.00 336.10 93.40 160.40 46.84
Aug-10 547.38 330.00 285.00 780.00 346.38 141.13 162.50 46.57
Sep-10 581.90 336.00 316.50 780.00 375.30 177.30 162.50 46.06
Oct-10 617.38 361.25 343.75 780.00 411.88 186.88 162.50 44 41
Nov-10 628.75 380.00 380.63 780.00 431.25 192.75 163.63 45.02
Dec-10 637.38 380.63 384.50 780.00 434.00 189.50 164.88 45.16
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1 2 3 4 5 6 7 8 9
Jan-11 640.00 382.50 391.00 830.00 43413 179.50 167.50 45.39
Feb-11 654.25 385.00 387.50 830.00 453.25 206.50 162.63 45.44
Mar-11 673.20 409.50 357.10 830.00 485.00 223.10 161.00 44,99
Apr-11 663.75 437.50 343.25 980.00 507.00 234.83 168.88 44 .37
May-11 659.00 437.50 404.38 980.00 510.38 242.50 192.50 44 .90
Jun-11 680.75 462.50 495.50 980.00 527.40 240.10 194.50 44.85
Jul-11 701.92 462.50 507.50 1050.00 529.88 231.50 202.50 44.42
Aug-11 706.75 462.50 506.88 1050.00 541.88 233.00 202.50 45.28
Sep-11 697.67 462.50 520.50 1050.00 564.40 239.00 202.50 47.63
Oct-11 682.38 471.25 509.50 1080.00 587.75 239.00 202.50 49.26
Nov-11 675.13 480.00 51413 1080.00 601.75 235.13 202.50 50.86
Dec-11 635.50 480.00 429.63 1080.00 597.25 224.88 222.50 52.68
Jan-12 586.13 480.00 403.75 1080.00 478.13 197.00 222.50 51.34
Feb-12 572.88 480.00 405.63 960.00 375.63 195.25 222.50 49.17
Mar-12 555.80 474.00 420.50 960.00 392.00 195.00 222.50 50.32
Apr-12 565.13  465.00 479.38  960.00  458.00  223.50 218.75  51.812
May-12 594.70  465.00  517.00  877.50  519.70  234.00  217.50 54.473
Jun-12 617.13  465.00 43438 87750 572.88  226.38 217.50 56.03
Jul-12 610.50 465.00 405.63 885.00 627.50 215.38 212.50 55.49
Aug-12 605.40 465.00 398.50 885.00 656.90 207.50 197.50 55.559
Sep-12 596.63 464.38 392.50 885.00 685.00 212.50 197.50 54.605
Oct-12 589.17 462.50 401.67 885.00 713.00 207.50 197.50 53.023
Nov-12 563.13 457.50 397.50 855.00 734.88 179.13 197.50 54.777
Dec-12 539.17 444 .17 397.50 855.00 715.50 176.50 197.50 54.647
Jan-13 528.00 422.50 405.90 770.00 693.40 171.70 197.50 54.316
Feb-13 518.75 400.00 422.50 770.00 615.00 166.50 197.50 53.903

*Freight @ appox. US$ 63 may be added to get C&F value of the commodity.

**Price of 68-70% BPL Rock Phosphate CFR India.

***Freight @ appox. US$ 63 may be added to get C&F value.



Statement-lil
Sl. No. Grades of Fertilizers 10-11 (Qtr. Wise) 11-12 (Qtr. Wise) 2012-13 (Qtr. Wise)
2009-10 ] I i v | I 1] v I f 1V (Feb)
2 3 4 5 6 7 8 9 10 11 12 13 14 15
1. DAP: 18-46-0-0 9350 9950 9950 9950 10750 12500 18200 20297 20000 24800 26500 26500 26500
2. MAP: 11-52-0-0 9350 9950 NA NA NA 18200 20000 20000 20000 24200 24200 0
3. TSP: 0-46-0-0 7460 8057 8057 8057 8057 8057 8057 17000 17000 17000 0 0
4. MOP: 0-0-60-0 4455 5055 5055 5055 5055 6064 11300 12040 12040 16695 23100 24000 18750
5. 16-20-0-13 5875 6620 6620 6620 7200 9645 14400 15300 15300 15300 18200 18200 18200
6. 20-20-0-13 6295 7280 7280 7395 8095 11400 14800 15800 15800 19000 24800 19176 24800
7. 23-23-0-0 6145 NA NA NA 7445 7445 7445 0 0
8. 10-26-26-0 7197 8197 NA 8300 10103 10910 16000 16633 16386 21900 22225 22225 22225
9. 12-32-16-0 7637 8637 8237 8637 9437 11313 16400 16500 16400 22300 23300 22500 24000
10. 14-28-14-0 7050 NA NA NA NA 14950 17029 0 0
11. 14-35-14-0 8185 NA NA NA 9900 11622 15148 17424 17600 17600 23300 23300 23300
12. 15-15-15-0 0 NA NA NA 7421 8200 11000 11500 11500 13000 15600 15600 15600
13. AS: 20.3-0-0-23 10350 8600 8600 7600 8700 7600 11300 10306 10306 11013 11013 11013 11013
14. 20-20-0-0 5343 5943 NA 6243 7643 9861 14000 15500 18700 18700 24450 24450 18500
15. 28-28-0-0 7481 NA NA NA 11181 11810 15740 18512 18700 24720 24720 23905 23905
16. 17-17-17-0 5804 NA NA NA NA 17710 20427 20522 20572 20672
17. 19-19-19-0 6487 NA NA NA NA 18093 19470 19470 19470 0
18. SSP(0-16-0-11)* 3200 3200 3200 3200 32000 4000 to 6300 6500 to 7500
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1 2 3 4 5 6 7 8 9 10 11 12 13 14 15
19. 16-16-16-0 NA NA NA 7100 7100 7100 15200 15200 15200 NA NA NA
20. DAP lite (16-44-0-0) NA NA NA NA 11760 17600 19500 19500 19500 24938 24938 24938
21. 15-15-15-09 NA NA NA 6800 9300 12900 15750 14851 15000 15000 15000 NA
22. 24-24-0-0 NA NA NA 7768 9000 11550 14151 14297 14802 16223 16223 NA
23. 13-33-0-6 NA NA NA NA 16200 17400 17400 17400 17400 17400 NA
24. MAP lite (11-44-0-0) NA NA NA NA 16000 18000 18000 18000 21500 21500 17000
25. DAP lite-ll (14-46-0-0) NA NA NA NA 14900 18690 18300 18300 24800 24800 24000
26. Urea 4830 5310 5360

MRP is exclusive of Taxes

Fertilizers grade mentioned at Sr No. 7,23,24,25 are not under subsidy scheme presently.

A means not available/not in the subsidy scheme.
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Electoral Reforms

*159. SHRIMATI BOTCHA JHANSI LAKSHMI: will
the Minister of LAW AND JUSTICE be pleased to state:

(a) whether the Government proposes or has any
proposal to carry out comprehensive electoral reforms in
the country;

(b) if so, the details thereof and the reasons therefor;

{(c) whether the Election Commission has given any
suggestions/ recommendations for electoral reforms in the
country and if so, the details of the suggestions/
recommendations of the Election Commission in this regard
and the reaction of the Government thereto;

(d) whether the Government has consulted all the
stakeholders in this regard; and

(e) if so, the details thereof and the steps taken/
being taken by the Government in this regard?

THE MINISTER OF LAW AND JUSTICE (SHRI
ASHWAN!I KUMAR): (a) to (e) The Government of India
has been receiving suggestions/recommendations on
electoral reforms from time to time from various bodies
including the Election Commission of India, political parties,
eminent persons in public life and deliberations of the
Legislatures and various public bodies. In the light of the
experience gained during elections and suggestions
received from time to time, the successive Governments
have taken measures, including amendment in elections
laws, to bring electoral reforms.

With a view to carry out further reforms, the issue of
electoral reforms in its entirety has been referred to the
Law Commission of India with a request to consider the
issue after taking into consideration the reports of various
committees in the past, views of the Election Commission
and other stake holders and suggest comprehensive
measures for changes in the law. The Law Commission
has been requested to give concrete suggestions by April
this year. The Election Commission has offered its views
on some aspect of the suggested electoral reforms. On
receipt of the recommendation of the Law Commission,
matter will be further examined in consultation with the
stake holders.
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Minimum Wages under MGNREGS

*160. SHRI RATAN SINGH:
SHRI CHANDRAKANT KHAIRE:

Will the Minister of RURAL DEVELOPMENT be
pleased to state:

(a) whether the Government proposes to give
minimum wages to the labourers working under the
Mahatma Gandhi National Rural Employment Guarantee
Scheme (MGNREGS) equivalent to the minimum wages
for unskilled agricultural labourers fixed under the Minimum
Wages Act, 1948;

(b) if so, the details thereof and if not, the reasons
therefor;

(c) whether the Government has constituted any
committee to increase rates of wages and other facilities
provided to the labourers under the scheme;

(d) if so, the details thereof and the recommendations
made by the said committee; and

(e) the action taken/being taken by the Government
on the above recommendations?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHR! PRADEEP JAIN): (a) and
(b) Wages for workers under Mahatma Gandhi National
Rural Employment Guarantee Scheme (MGNREGS) are
fixed by the Central Government under Section 6(1) of the
MGNREG Act, which states that notwithstanding anything
contained in the Minimum Wages Act 1948, the Central
Government may by notification specify the wage rate for
the purposes of this Act. Hence, for works in MGNREGS,
applicable wage rates are different from wages fixed by
State Governments under the Minimum Wages Act.

(c) to (e) In pursuance to announcement by Union
Finance Minister in his budget speech-2009 to provide a
real wage of Rs. 100/- a day as an entitlement under the
Mahatma Gandhi National Rural Employment Guarantee
Act, Government has constituted a committee under the
Chairmanship of Dr. Pronab Sen, Principal Adviser,
Planning Commission to develop a mechanism to evolve
a framework to create a separate index for updation of
MGNREGA wages. The Committee has representatives
from Ministry of Rural Development as Members along
with representation from other Ministries & Departments to
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ensure that MGNREGA workers wages are protected
against inflation, the Central Government decided that till
such time that a satisfactory index is proposed by the
aforesaid Committee and considered by the Government,
wages would be indexed with the Consumer Price Index
for Agriculture labourers (CPIAL). On January 14, 2011,
the Ministry- of Rural Development issued a naotification
revising MGNREGA wage rates by linking it to the CPIAL.
It has also been decided to increase the wage rate annually.
The wage rates have been last revised in 2013 vide
notification dated 26.02.2013 effective from 1st April, 2013.
No report has been received from the Committee.

[English]
Revival of Ramagundam Fertilizer Unit

1611. SHRI SURESH KUMAR SHETKAR: Will the
Minister of CHEMICALS AND FERTILIZERS be pleased to
state:

(a) whether the Government is insisting on one time
settlement of amount from Ramagundam Fertilizers, Andhra
Pradesh to revive the unit as recommended by Board for
Industrial and Financial Reconstruction; and

(b) if so, the details thereof and the present status
thereon?

THE MINISTER OF STATE OF THE MINISTRY OF
STATISTICS AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE IN THE MINISTRY OF CHEMICALS
AND FERTILIZERS (SHRI SRIKANT JENA): (a) and (b)
Yes Madam. The major unsecured creditors of
Ramagundam Unit of Fertilizer Corporation of India Limited
(FCIL) namely Northern Power Distribution Co. Ltd. of
Andhra Pradesh (APNPDCL) and Singareni Collieries Co.
Ltd. (SCCL), have agreed to éccept 30% of their dues as
One Time Settlement (OTS). In the process of revival, as
soon as the funds for settlement of all dues of FCIL become
available, the OTS amount would be released with the
approval of BIFR.

[Translation]

Problems of Pharmaceutical Industry

1612. SHRI BHISMA SHANKER AL/AS KUSHAL
TIWARI: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:
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(a) whether the Government has constituted a Task
Force to chalk out a long-term strategy to resolve the
problems being faced by the Indian Pharmaceutical
Industry;

(b) if so, the details thereof including the terms of
reference of the said Task Force and the important issues
raised through it;

(c) whether the Task Force has submitted its report;

(d) if so, the details of the suggestions given to
make the country a pharmaceutical research and
development hub; and

(e) the follow-up action taken or proposed to be
taken by the Government thereon?

THE MINISTER OF STATE OF THE MINISTRY OF
STATISTICS AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE IN THE MINISTRY OF CHEMICALS
AND FERTILIZERS (SHRI SRIKANT JENA): (a) No such
task force has been constituted by the Department.

(b) to (e) In view of reply of (a) above, does not arise.
However, the Working Group on Drugs & Pharmaceuticals
for the 12th Plan, in its report, submitted to the Planning
Commission, has recommended a proposal of setting up
Pharma Venture Capital Fund for growth of research and
development, with an outlay of Rs. 500.00 crore. Besides,
M/s Ernst 6k Young Private Limited (M/s E&Y), Gurgaon,
has been given an assignment as Global Leve! Consultant
for preparation of Detailed Project Report for developing
India as a Drug Discovery & Pharma Innovation Hub 2020.

[English]
Objectives of SGSY

1613. SHRI NALIN KUMAR KATEEL: Will the Minister
of RURAL DEVELOPMENT be pleased to state:

(a) whether Swarnjayanti Gram Swarozgar Yojana
(SGSY) has basic objective to assist poor families and
bring them above the poverty line;

(b} if so, the details thereof;

(c) whether the Government has conducted/
proposes to conduct any survey to identify the number of
poor families who were brought above poverty line;
and
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(d) if so, the details thereof for the last three years
and the current year, State/UT-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI PRADEEP JAIN): (a) and
(b) Swarnjayanti Gram Swarozgar Yojana (SGSY) is being
implemented since 1999. It aims at providing sustainable
income to rural BPL families through income generating
assets / economic activities so as to bring them out of
poverty line. It is a process oriented scheme involving
processes like organization of the rural poor (BPL) in to
Self-Help Groups (SHGs) through social mobilization,
capacity building & training, provision of revolving fund,
making available credit and subsidy, technology,
infrastructure and marketing. Thrust is on empowerment of
the vulnerable sections of the society, i.e. 50% for SC/STs,
40% for women, 15% for minorities and 3% for disabled
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persons. SGSY has now been restructured into the National
Rural Livelihoods Mission.

(c) and (d) Under SGSY, no survey has been
conducted to identify the number of poor families who
were brought above poverty line. However, Centre for
Management Development carried out concurrent
evaluation of all programmes of Ministry of Rural
Development, including of SGSY and in its report received
in 2011, it was stated that about 52% beneficiaries have
reported increase in income after being a beneficiary of
the scheme. The maximum incremental annual income
was found in Uttar Pradesh (Rs. 31,032) and Puducherry
(Rs. 7,333) and Bihar (Rs. 7604). Statement indicating
targets and achievements of State-wise number of
swarozgaris assisted during 2009-10 to 2012-13 (up-to
January 2013) is enclosed.

Statement

State-wise Total No. of Swarozgaris assisted under the SGSY

Sl No.  States/U.T. 2009-10 2010-11 2011-12 2012-13 (Jan'13)
Target Achievement Target Achievement Target Achievement Target Achievement
1 2 3 4 5 6 7 8 9 10
1. Andhra Pradesh 98391 295568 116974 165205 105746 108814 101653 144145
2. Arunachal Pradesh 4277 1496 5375 1036 5211 308 4536 0
3. Assam 111087 164752 139636 143941 135418 143883 118024 0
4. Bihar 234063 157801 278264 162009 251565 135426 241808 3065
5. Chhattisgarh 51982 50311 61814 53564 55885 44885 53711 25920
6. Goa 1426 1489 1881 768 1632 184 1432 0
7. Gujarat 37036 46131 44034 46820 39799 30267 38259 14104
8. Haryana 21792 24392 25902 30199 23427 24435 22510 10715
9. Himachal Pradesh 9171 12284 10903 11615 9863 10828 9483 4902
10. Jammu and Kashmir 11360 5644 13497 4271 12204 5236 11740 0
11. Jharkhand 88258 116670 104932 113903 94850 57019 91179 21191
12. Karnataka 74295 96470 88327 107283 79861 80754 76760 50229
13. Kerala 33342 47426 39633 47046 35832 40311 34440 0
14. Madhya Pradesh 111385 106481 132407 97761 119712 88860 115060 22021




139 Written Answers MARCH 7, 2013 to Questions 140
1 2 3 4 5 6 7 8 9 10
15. Maharashtra 146869 159026 174609 159855 157855 152429 151726 17421
16. Manipur 7449 3362 9365 603 9082 363 7911 0
17. Meghalaya 8344 5211 10491 40552 10169 5182 8861 941
18. Mizoram 1932 8159 2429 3565 2352 3010 2046 0
19. Nagaland 5721 3884 7194 4993 6973 5519 6076 0
20. Odisha 112544 131334 133803 138595 120957 129363 116263 5039
21. Punjab 10594 14504 12581 15657 11382 10287 10939 3108
22. Rajasthan 56421 62094 67072 74853 60642 76149 58279 24472
23. Sikkim 2135 1463 2688 1294 2616 1337 2279 0
24, Tamil Nadu 87004 107486 103430 138916 93510 72095 89882 201323
25. Tripura 13448 30959 16900 63890 16392 13456 14282 4797
26. Uttar Pradesh 336975 345408 400612 391700 362184 341935 348314 108334
27. Uttrakhand 17738 18590 21090 20789 19071 17673 18333 9649
28. West Bengal 125070 63092 148696 66942 134417 74494 129205 53212
29. Andaman and Nicobar Islands 170 587 176 448 169 359 169 0
30. Daman and Diu 170 0 176 0 169 0 169 0
31. Dadra and Nagar Haveli 170 0 176 0 169 , 0 169 0
32. Lakshadweep 170 0 176 0 169 0 169 0
33. Puducherry 1695 3103 2100 1913 1899 2256 1804 0
Total 1822482 2085177 2177343 2109986 1981182 1677117 1887471 724588

Poverty Ratio of Muslim Community

1614. SHRI M. KRISHNASSWAMY: Will the Minister
of MINORITY AFFAIRS be pleased to state:

(a) whether the 12th Five Year Plan aims at
appropriately addressing perceptions of discrimination and
alienation of the muslim community;

(b) if so, the details thereof;

(c) whether the poverty ratio for muslims is 33.9 per
cent in urban areas, especially in States like Uttar Pradesh,
Gujarat, Bihar and West Bengal,

(d) if so, the details thereof and the reasons therefor,
State/UT-wise; and

(e) the corrective steps being taken by the Union
Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
MINORITY AFFAIRS (SHRI NINONG ERING): (a) and (b)
Yes Madam. An important concern vis-a-vis the Muslim
community is the perception of discrimination and
alienation. innovative steps are proposed in the 12 Five
Year Plan to reduce this perception such as expanding
facilitators in Muslim concentration villages and towns to
act as interfaces between the community and the state
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institutions. Youth leadership programmes are also be
initiated to strengthen this process. The 12th Five Year
Plan document envisages minorities' empowerment
through their active participation in the developmental
process as participants and not as passive recipients of
developmental benefits. The Twelfth Plan vision for faster,
more inclusive and sustainable growth mandates that bold
and creative affirmative action must be undertaken to
ensure inclusion of different socio-religious communities
and to ensure fulfiilment of their social, economic .and
political needs.

(c) and (d) The draft 12th Five Year Plan document
approved by National Development Council on 27th
December, 2012 recognizes that the poverty ratio for
Muslims was 33.9 percent in urban areas, especially on
account of states such as Uttar Pradesh, Gujarat, Bihar
and West Bengal. The poverty ratio as on 2009-10 in Uttar
Pradesh is 49.5%, in Gujarat 42.4%, in Bihar 56.5% and
in West Bengal 34.9%. The reason being attributed for this
is the low literacy rate and work participation rate amongst
Muslims compared to the other minority communities.

(e) The Ministry has proposed a Skill Development
scheme for minorities during the 12th Plan {o enhance the
potential for employment and improve the economic
situation of minorities including Muslim community.
Moreover, National Minorities Development & Finance
Corporation (NMDFC) also gives concessional loans for
self employment and income generating activities,
implements a vocational training scheme to impart skills to
targeted beneficiaries and also gives marketing assistance
to artisans to exhibit and sell their products. The Priority
Sector Lending has also helped minorities to secure hassle
free loans. These steps will be instrumental in economic
development of minorities.

NOC from CGWA

1615. SHRI NARANBHAI KACHHADIA: Will the
Minister of WATER RESOURCES be pleased to state:

(a) whether the Union Government proposes to
make it mandatory for all developers to get a No Objection
Certificate (NOC) from the Central Ground Water Authority
(CGWA) to get their building plans sanctioned due to
decreasing ground water levels; and

(b) if so, the details thereot and the monitoring
system put in place for the purpose?
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THE MINISTER OF WATER RESOURCES (SHRI
HARISH RAWAT): (a) In accordance with the Guidelines/
Criteria for evaluation of proposals/requests for ground
water abstraction, it is mandatory for all the New or under
Expansion infrastructure projects requiring withdrawal of
ground water, to obtain 'No Objection Certificate' (NOC)
from Central Ground Water Authority (CGWA).

(b) Norms have been fixed for withdrawal of
groundwater, inter alia, for infrastructure projects. CGWA
evaluates proposals based on guidelines/criteria for
evaluation of proposals before issuing NOC for withdrawal
of groundwater. Some of the specific conditions for
infrastructure projects include that run-off from the entire
project area is to be utilized for artificial recharge to ground
water unless risk of contamination exists or area is water
logged. Besides, the quantum of ground water for usage
other than drinking/domestic shall not exceed 25% of the
total water abstraction in case of housing projects/
residential townships.

CGWB monitors compliance of the condition laid
down in the NOC by conducting random inspections for
ensuring withdrawal of ground water to the prescribed
limit, artificial recharge to augment ground water resources,
ground water quality and recycling/reuse of water.

Price of Cancer Drugs

1616. SHRI P. VISWANATHAN: Will the Minister of
CHEMICALS AND FERTILIZERS be pleased to state:

(a) the details of the generic drug for cancer which
is equivalent to Nexavar manufactured in the country and
its price;

{b) whether the Government is under pressure to
keep the price of Indian cancer drug at par with the price
of the same drug made by the American manufacturer;

(c) if so, the comments of the Government thereto;
and

(d) the steps being taken by the Government to
control the prices of such life saving drugs?

THE MINISTER OF STATE OF THE MINISTRY OF
STATISTICS AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE IN THE MINISTRY OF CHEMICALS
AND FERTILIZERS (SHRI SRIKANT JENA): (a) to (c) As
per IMS Health data available with National
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Pharmaceutical Pricing Authority (NPPA), the details of
Nexavar which is an anti-cancer drug are not reported. In
respect of drugs not covered under the Drugs (Prices
Control) Order, 1995 (DPCO, 1995) i.e. non-scheduled
drugs, manufacturers fix the launch prices by themselves
without seeking the approval of Government/NPPA. Anti-
cancer medicines are non-scheduled drugs. Under the
present framework of price fixation, there are no controls
on the launch price of non-scheduled medicines.

It has been informed by Department of Industrial
Policy and Promotion that M/s Natco Pharma Ltd. had
applied to the Controller General of Patents Design &
Trade Marks (CGPDTM) in July, 2011 for grant of
Compulsory License for the drug "Sorafenibtosylate”
patented by M/s Bayer Ltd under Section 84 of the Patents
Act, 1970. The Controller General Patents Designs and
Trade Marks, after examining the application, granted the
Compuisory License to M/s Natco Pharma Litd in March,
2012. However, M/s Bayer Ltd filed an appeal before
iPAB(Intellectual Property Appellate Board) against the
said orders of the CGPDTM.

{d) There is no classification of Life Saving Drugs
in DPCO,1995. Recently, the Government has notified
New Pharmaceutical Pricing Policy, 2012 (NPPP-2012)
on 7th Dec,2012. NPPP-2012 provides for price fixation of
cancer drugs specified in the National List of Essential
Medicines-2011 (NLEM-2011) of the prescribed strengths
and dosage forms. As envisaged in the NPPP-2012, prices
of these specified anti-cancer drugs would be fixed after
promulgation of the new DPCO by the Government.

Further, to bring down the prices, Ministry of Health
& Family Welfare has recommended three cancer drugs,
namely, Trastuzumab, Ixabepilone and Dasatinib to the
Department of Industrial Policy & Promotion to put them
under Compulsory Licensing under the provisions of the
Indian Patents Act, 1970.

Competition Commission of India

1617. SHRI P.R. NATARAJAN: Will the Minister off
CORPORATE AFFAIRS be pleased to state:

(a) the salient features of the objectives and

executive powers of Competitive Commission of India
(CCl);
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(b) the average number of cases which come to the
notice of CCl on alleged violations of the Act and abuse
of dominance in diverse sectors; and

(c) the action taken/being taken against those who
violate and abuse the Act?

THE MINISTER OF STATE IN THE MINISTRY OF
CORPORATE AFFAIRS (SHRI SACHIN PILOT): (a) The
Competition Commission of India (CCIl) has been set up
under the provisions of the Competition Act, 2002 to
prevent practices having adverse effect on competition; to
promote and sustain competition in markets; to protect the
interests of consumers; and to ensure freedom of trade
carried on by other participants in markets, in India. CCl
enquires into information/complaints alleging appreciable
adverse effect on competition and abuse of dominant
position in specific agreements. Further, proposals of
Mergers and Acquisitions of enterprises above specified
thresholds require to be notified to the Commission for
obtaining its approval.

(b) and (c) The Commission has taken up 338 cases
till date, out of which 254 cases have been disposed of.
Cease and desist orders’ have been passed in 28 cases
and in 19 cases, total penalties of Rs. 8013.08 crore have
been imposed along with cease and desist orders.

Survey of Acquired Tribal Land

1618. SHRI HEMANAND BISWAL:
SHRI SURESH KUMAR SHETKAR:

Will the Minister of RURAL DEVELOPMENT be
pleased to state:

(a) whether the Government has any plan to conduct
any survey of acquired tribal land lying unutilised for the
last three years including the current year;

(b) if so, the details thereof;

(c) whether the Government is aware that tribal
communities have been displacedfrom their habitation
without providing them long term and lasting livelihood;
and

(d) if so, the details thereof and the steps taken by
the Government for protecting tribal people and rehabilitate
and relocate them?
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THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI LAL CHAND KATARIA):
(a) to (d) The details about the displacement of Tribals,
compensation provided to them and the quantum of tribal
land lying unutilized etc. are not maintained at Central
level.However, to address various issues related to land
acquisition and rehabilitation & resettlement
comprehensively, the Department has formulated a
National Rehabilitation & Resettiement Policy, 2007
(NRRP-2007), which has come into force with its
publication in the Gazette of India on 31st October, 2007.
This policy has been circulated to various States/UTs for
implementation. The provisions of the NRRP-2007 provide
for the basic minimum requirements that all projects leading
to involuntary displacement must address. However, the
State Governments, Public Sector Undertakings or
agencies, and other requiring bodies are at liberty to put
in place greater benefit levels than those prescribed in the
NRRP-2007. The principles of this policy may apply to the
rehabilitation and resettlement of families involuntarily
displaced permanently due to not only land acquisition but
also due to any other reason. The policy is available on
the website of this Department, i.e.,www.dolr.nic.in

Further, to take care of all issues related to land
acquisition & rehabilitation & resettlement, an integrated
Land Acquisition, Rehabilitation & Resettlement Bill,2011
has been prepared by this Department. The LARR Bill,
2011 was approved by the Cabinet on 5th September,
2011. It was introduced in the Parliament on 7th September,
2011. The Official amendments to the LARR Bill, 2011 are
proposed to be moved in the Budget Session of the
Parliament.

Accounts of PSUs

1619. SHRI A.K.S. VIJAYAN: Will the Minister of
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES be
pleased to state:

(a) whether there are some Public Sector
Undertakings (PSUs) which have not finalized their accounts
for the last many years; and

(b) if so, the details there of PSU-wise and action
taken by the Government in this regard?

THE MINISTER OF HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES (SHRI PRAFUL PATEL): (a) and
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(b) The Public Enterprises Survey (2011-12), on the
performance of Central Public Enterprises (CPSEs) was
tabled in both the House of Parliament on 26th and 27th
February 2013. It contains information on their annual
accounts for the last two years, namely, 2010-11 and
2011-12. The Survey contains information on the annual
accounts of all the CPSEs. While the large majority of
CPSEs provided the information based on their audited
accounts, the remaining CPSEs provided provisional data
on their annual accounts.

‘D" Voters

1620. SHRI BADRUDDIN AJMAL: Will the Minister of
LAW AND JUSTICE be pleased to state:

(a) the total number of Doubtful voters (D' Voters)
and non-'D' Voters in the State of Assam; and

(b) the total number of pending cases of ‘D' Voters?

THE MINISTER OF LAW AND JUSTICE
(DR. ASHWANI KUMAR): (a) and (b) The Election
Commission of India has informed that after summary
revision 2013, the total number of doubtful voters are
147872 and the total number of non-doubtful voters are
18895598 in the State of Assam. Total number of pending
cases of ‘D' voters are 147872.

Flexi Fund for Rural Development Programmes

1621. SHRI PONNAM PRABHAKAR: Will the Minister
of RURAL DEVELOPMENT be pleased to state:

(a) whether the Government proposes to set up a
flexi fund for various rural development programmes
designed by the States and also for the Centrally
Sponsored Schemes;

(b) if so, the details thereof and the criteria fixed
along with the allocation to each State; and

{c) the utilization of the said fund in the 11th and
12th Plan period particularly in Andhra Pradesh?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI PRADEEP JAIN): (a) to (c)
Flexi fund for rural development programmes has been
set up in the 12th Five Year Plan. An allocation of Rs. 1
crore has been made for the flexi fund during 2013-14,
which is the second year of the 12th Plan period.
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[Translation]

Water to Farmers

1622. KUMARI SAROJ PANDEY: Will the Minister of
WATER RESOURCES be pleased to state:

(a) whether the Union Government has formulated
any integrated scheme for the entire country to provide
adequate quantity of water to farmers as per their crop;

(b) if so, the nature of the scheme and the number
of farmers benefited there from till date;

(c) if not, whether the Government proposes to
formulate any such scheme; and

(d) if so, the details thereof?

THE MINISTER OF WATER RESOURCES (SHRI
HARISH RAWAT): (a) to (d) Water is a State subject,
irrigation projects are planned and implemented by the
respective State Gavernments through their own resources.
However, incentives for implementation of water
management programmes are made available to the State
Governments through various Central and State Sector
Schemes including Command Area Development and
Water Management (CAD&WM). Under CADWM
programme, farmers are involved through Water Users'
Associations (WUAs). 63,167 WUAs have been formed in
various States covering an area of 14.620 Mha. under
different commands of irrigation projects. Details are given
in the enclosed Statement.

The Department of Land Resources has been
implementing three area development programmes namely
Drought Prone Areas Programme (DPAP), Desert
Development Programme (DDP) and Integrated
Wastelands Development Programme (IWDP) on
watershed basis in rural areas. These three programmes
have been integrated and consolidated into a single
modified programme called Integrated Watershed
Management Programme (IWMP) w.e.f. 26.02.2009 for
development of rain-fed/degraded areas. Major activities
undertaken under watershed projects include ridge area
treatment, drainage line treatment, soil and moisture
conservation, rainwater harvesting, nursery raising,
afforestation, horticulture, pasture development etc.

to Questions 148

Statement

Details of State wise Water User Associations (WUA)s
formed and Area Covered

Sl. No. Name of State Number Area
of WUAs covered
formed (thousand

hectare)

1 2 3 4

1. Andhra Pradesh 10748 4169.00
2. Arunachal Pradesh 43 9.02
3. Assam 720 47.04
4. Bihar 80 209.47
5. Chhattisgarh 1324 1244.56
6. Goa 57 7.01
7. Gujarat 1834 486.64
8. Haryana 2800 200.00
9. Himachal Pradesh 876 35.00
10. Jammu and Kashmir 39 2.758
11. Jharkhand 0 0.00
12. Karnataka 2662 1363.07
13. Kerala 4163 174.89
14. Madhya Pradesh 1687 1692.26
15. Maharashtra 2815 1102.42
16. Manipur 73 49.27
17. Meghalaya 151 18.75
18. Mizoram 110 14.00
19. Nagaland 23 3.15
20. Odisha 18989 1692.60
21. Punjab 957 116.95
22. Rajasthan 1130 983.07
23. Sikkim a 0.00
24, Tamil Nadu 1641 840.94
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1 2 3 4
25. Tripura 0 0.00
26. Uttar Pradesh 245 121.21
27. Uttarakhand 0 0.00
28. West Bengal 10000 37.00

Total 63167 14620.08
[English]

Teesta River Issue

1623. SHRI K. SUGUMAR:
SHRI ANURAG SINGH THAKUR:

Will the Minister of WATER RESOURCES be pleased
to state:

(a) whether the Government of Bangladesh has
emphasized the need to find the solution to the issue of
Teesta water sharing between the two countries without
further delay;

(b) if so, the details thereof; and

(c) the action taken by the Government of India
thereon?

THE MINISTER OF WATER RESOURCES (SHRI
HARISH RAWAT): (a) Yes Madam.

(b) The issue of signing of Teesta Water Agreement
has been discussed by the two Governments at various
fora including the 2nd Joint Consultative Commission
meeting at the level of Foreign Minister in February 2013
in Dhaka. At all such discussions Bangladesh has
highlighted the need for conclusion of an early agreement.

(c) During the visit of the Prime Minister of India to
Dhaka .in September 2011, the two Prime Ministers
welcomed the progress on the principles and modalities
of interim agreements on sharing of waters of Teesta River
on fair and equitable basis. They directed the concerned
officials to work towards concluding the agreements at the
earliest. The endeavour of the Government is to arrive at
an agreement on the sharing of Teesta water on a fair and
equitable basis which is acceptable to all the parties
concerned, and which protects the interests of all
stakeholders.

to Questions 150

Japanese Encephalitis

1624. SHRIMATI MAUSAM NOOR: Will the Minister
of DRINKING WATER AND SANITATION be pleased to
state:

{a) the details of the districts in country including
West Bengal affected by Japanese Encephalitis (JE) and
Advance Encephalitis Syndrome (AES) caused by unsafe
drinking Water, State/UT-wise;

(b) the measures undertaken by the Government to
improve the condition;

(c) the number of Stand Alone Purification System
(SAPS) installed in various States including West Bengal,
State/UT-wise;

(d) the percentage of SAPS installed in West Bengal
against the targets set;

(e) the reasons for slippages, if any; and

{f) the steps taken by the Government to achieve
the targets set in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
DRINKING WATER AND SANITATION (SHRI
BHARATSINH SOLANKI): (a) The Ministry of Health and
Family Welfare have identified 60 high priority districts in
the country including 10 districts in West Bengal, affected
by Japanese Encephalitis (JE) and Acute Encephalitis
Syndrome (AES) cases. The list of these districts is given
in the enclosed Statement-|.

(b) Government of India supplements the efforts of
the State Governments with technical and financial
assistance for provision of safe drinking water supply in
the rural areas of the country under the centrally sponsored
National Rural Drinking Water Programme (NRDWP). 5%
of the NRDWP funds at the National Level are earmarked
for Water Quality and allocated to those States with
habitations affected by excess chemical contamination and
with high priority districts affected by Japanese Encephalitis/
Acute Encephalitis Syndrome. Out of these 5% funds, an
amount of Rs. 131.25 crore has been allocated to the 60
high priority JE/AES affected districts in 5 States of which
Rs. 65.62 crore has been released so far. The activities
funded under this provision include replacement of shallow
public hand pumps with India Mark-Il hand pumps, raising
hand pump platforms in shallow aquifers, providing
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energized tubewells with public stand posts with proper
disinfection, intensive sanitary survey & sealing platforms
for avoiding leakages, awareness generation and solid
and liquid waste management.

(c) to (f) As reported by the States on the Integrated
Management Information System (IMIS) till 4/3/2013, stand-
alone water purification systems have been installed in
91,771 schools against a target of 1,00,000 rural schools
under Jalmani programme. In West Bengal, as reported by
the State, such systems have been installed in 4581
schools against the target of 6032 rural schools i.e. an
achievement of 75.94%. The State/UT-wise physical
achievement in installation of stand-alone water purification
systems in the country, as reported by States as on 4/3/
2013 is given in the enclosed Statement-ll. The reasons
for delay in achieving targets by some of the States
including West Bengal, include procurement issues,
selection of appropriate technology and identification of
schools. These States have been advised to fully achieve
their targets by the end of the current financial year 2012-
13.

Statement-|

List of 60 high priority Japanese Encephalitis (JE)
and Acute Encephalitis Syndrome (AES)
affected districts
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Sl. Name of the State Name of the District

No.

1 2 3

1. Assam Barpeta
2. Assam Dhemaiji
3. Assam Dibrugarh
4. Assam Golaghat
5. Assam Jorhat
6. Assam Lakhimpur
7. Assam Sibsagar
8. Assam Sonitpur
9. Assam Tinsukia
10. Assam Udalguri

Total = 10
11. Bihar Araria

1 2 3

12. Bihar Darbhanga
13. Bihar Gaya
14. Bihar Gopalganj
15. Bihar Jehanabad
16. Bihar Muzaffarpur
17. Bihar Nalanda
18. Bihar Nawada
19. Bihar Pashchim Champaran
20. Bihar Patna
21. Bihar Purba Champaran
22. Bihar Samastipur
23. Bihar Saran
24. Bihar Siwan
25. Bihar Vaishali

Total = 15

26. Uttar Pradesh Azamgarh
27. Uttar Pradesh Bahraich
28. Uttar Pradesh Ballia
29. Uttar Pradesh Balrampur
30. Uttar Pradesh Basti
31. Uttar Pradesh Deoria
32. Uttar Pradesh Gonda
33. Uttar Pradesh Gorakhpur
34. Uttar Pradesh Hardoi
35. Uttar Pradesh Kanpur Dehat
36. Uttar Pradesh Kushinagar
37. Uttar Pradesh Lakhimpur Kheri
38. Uttar Pradesh Maharajganj
39. Uttar Pradesh Mau
40. Uttar Pradesh Rae Bareli
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1 2 3 1 2 3 4
41. Uttar Pradesh Saharanpur 2. Bihar 3831 3331
42. Uttar Pradesh Sant Kabir Nagar 3. Chhattisgarh 964 887
43. Uttar Pradesh Shravasti 4. Goa 44 60
44. Uttar Pradesh Siddharthnagar 5. Gujarat 8829 10586
45. Uttar Pradesh Sitapur

nap 6. Haryana 873 604
Total = 20
7. Himachal Pradesh 3745 5927
46. Tamil Nadu Karur
8. Jammu and Kashmir 2180 380
47. Tamil Nadu Madurai
9. Jharkhand 1253 1467
48. Tami! Nadu Thanjavur
10. Karnataka 6143 10869
49. Tamil Nadu Tiruvarur nata 8
50. Tamil Nadu Villupuram 1. Kerala 1282 811
Total = 12. Madhya Pradesh 2734 2734
52. West Bengal Bardhaman 14. Odisha 3460 3537
53. West Bengal Birbhum 15. Punjab 2722 2765
54. West Bengal Dakshin Dinajpur 16. Rajasthan 3443 34
55. West Bengal Darjeeling 17. Tamil Nadu 8500 8589
56. West Bengal Hooghly 18. Uttar Pradesh 13784 10676
57. West Bengal Howrah 19. Uttarakhand 711 918
58. West Bengal Jalpaiguri
20. West Bengal 6032 4581
59. West Bengal Malda
. 21. Arunachal Pradesh 264 264
60. West Bengal Midnapur West
22. Assam 7048 7138
Total = 10
23. Manipur 552 315
Statement-ll
24. Meghalaya 919 678
Achievement in installation of Stand-al water
;evg. efr in insta 1 of Stand-alone 05, Mizoram 983 983
purification systems in rural school sunder
Jalmani programme as on 4/3/2013 ' 26. Nagaland 496 363
SI. No Name of the State/UT  Target Achievement 27. Sikkim 440 449
1 2 3 4 28. Tripura 802 1226

1. Andhra Pradesh 9618 3449 Total 100000 97N
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[Translation]

Tapping of Ground Water

1625. SHRI BAIDYANATH PRASAD MAHATO: Will
the Minister of WATER RESOURCES be pleased to state:

(a) whether the ground water is continuously being
tapped in the country;

(b) if so, whether the Government has got conducted
a study of the problems and water crises arising out of
continuous exploitation of ground water; and

(c) if so, the details thereof, State/UT-wise?

THE MINISTER OF WATER RESOURCES (SHRI
HARISH RAWAT): (a) to (c) Yes Madam, ground water is
continuously being tapped in the Country for drinking,

MARCH 7, 2013

to Questions 156

irrigation and various other purposes. This has resulted in
decline in the ground water level in various parts of the
Country. In order to assess the impact, Central Ground
Water Board (CGWB) under the ministry of Water Resources
carries out regular studies on ground water regime through
a network of ground water monitoring stations all over the
Country. (CGWB) in association with the respective State
Governments also assesses the replenishable ground
water resources of the Country. The latest assessment of
replenishable ground water resources (as on 2009)
indicates that 802 assessment units (Block/Mandais/
Talukas) fall under 'over-exploited’ catergory, 169 units fall
under ‘critical’ category and 523 units fall under 'semi-
critical' category. Details of State-wise categorization and
criteria for categorization of assessment units is given in
the enclosed Statement.

Statement

State-wise details of Categorization of Blocks/Mandals/Talukas in India (As on 2009)

Si. No.  States/Union Total No. of Over- Critical Semi-critical
Territories Assessed Units exploited
Nos. Y% Nos. % Nos. %
1 2 3 4 5 6 7 - 8 9

States

1. Andhra Pradesh 1108 84 8 26 2 93 8
2. Arunachal Pradesh 16 0 0 0 0 0 0
3. Assam 23 0 0 0 0 0 0
4. Bihar 533 0 0 0 0 4 1
5. Chhattisgarh 146 0 0 0 0 14 10
6. Delhi 27 20 74 0 0 5 19
7. Goa 11 0 0 0 0 0 0
8. Gujarat 223 27 12 6 3 20 9
9. Haryana 116 68 59 21 18 9 8
10. Himachal Pradesh 8 1 13 1 13 0 0
11. Jammu and Kashmir 14 0 0 0 0 0 0
12. Jharkhand 208 4 2 2 1 2 1
13. Karnataka 270 71 26 11 4 34 13
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1 2 3 4 5 6 7 8 9
14. Kerala 152 1 1 3 2 22 14
15. Madhya Pradesh 313 24 8 4 1 61 19
16. Maharashtra 353 9 3 1 0 19 5
17. Manipur 8 0 0 0 0 0 0
18. Meghalaya 7 0 0 0 0 0 0
19. Mizoram 22 0 0 0 0 0 0
20. Nagaland 8 0 0 0 0 0] 0
21. Odisha 314 0 0 0 0 0 0
22. Punjab 138 110 80 3 2 2 1
23. Rajasthan 239 166 69 25 0 16 7
24. Sikkim 4 0 0 0 0 0 0
25. Tamil Nadu 386 139 36 33 9 67 17
26. Tripura 39 0] 0 0 0 0 0
27. Uttar Pradesh 820 76 9 32 4 107 13
28. Uttarakhand 17 0 0 1 6 5 29
29. West Bengal 269 0 0 0 0 38 14

Total States 5792 800 14 169 3 518 9
Union Territories
1. Andaman and Nicobar 33 0 0 0 0 0 0
Islands
2. Chandigarh 1 0 0 0 0 0 0
3. Dadra and Nagar Haveli 1 0 0 0 0 0 0
4. Daman and Diu 2 1 50 0 0 1 50
5. Lakshdweep 9 0 0 0 0 4 44
6. Puducherry 4 1 25 0 0 0 0
Total UTs 50 2 4 0 0 5 10
Grand Total 5842 802 14 169 3 523 9

Criteria for Categorization

Over-Exploited: Stage of Ground water development - >100%, Significant decline in long term water level trend in either pre-monsoon

or post-monsoon period or both

Critical: Stage of Ground Water Development - >90% and <=100%, Significant decline in long term water level trend in both pre-monsoon

and post-monsoon period

Semi-Critical: Stage of Ground Water Development - >70% and <=100%, Significant decline in long term water level trend in either pre-

monsoon or post-monsoon period
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[English]
Installation of Weather Radar

1626. SHRI NITYANANDA PRADHAN: Will the
Minister of EARTH SCIENCES be pleased to state:

(a) whether it is proposed to install C-band weather
radar at Mausam Bhavan, New Delhi;

(b) if so, the details thereof;

(c) the extent to which it would improve weather
forecast and help the farmers and others in the country;

(d) whether such radars are also proposed to be
installed in other parts of the country; and

{e) if so, the details thereof?

THE MINISTER OF SCIENCE AND TECHNOLOGY
AND MINISTER OF EARTH SCIENCES (SHRI S. JAIPAL
REDDY): (a) No Madam as C-Band Doppler Weather
Radar (DWR) has been commissioned on 19th December,
2011 and is functional since then.

(b) Does not arise.

(c) Government of India through Earth System
Science Organization (ESSO)-IMD has operationalized its
location specific nowcasting weather service across the
country including the web based inputs. Under this service
activity, that covers 117 urban centres currently on
experimental basis, nowcast of severe weather
(Thunderstorms; heavy rainfall from lows/depressions over
the land) in 3-6h range is issued. Origin, development/
movement of severe weather phenomena are regularly
monitored through DWRS and with all available other
observing systems (Automatic Weather Stations-AWSs;
Automatic Rain Gauges-ARGs; Automatic Weather
Observing Systems-AWOS; satellite derived wind vectors,
temperature, moisture fields etc.) are assimilated to
generate predictions (prepared both in text as well as in
graphical form) on 3h time range. Web GIS rendering of
the nowcast products is implemented for enhanced spatial
representation of the severe weather intensities associated
with warnings.

For the farming community, however, district scale
integrated agro-meteorological advisory service that
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disseminates crap-specific advisories through SMS, IVRS,
vernacular visual/print media channels is already functional
with twice weekly mode of advisory dissemination

mechanism.
(d) Yes Madam.

() As of now, 17 S/C-Band DWRs are
commissioned at Chennai, Sriharikota, Machilipatnam,
Visakhapatnam, Kolkata, Mumbai, Bhuj, Hyderabad,
Nagpur, Patiala, Delhi Palam, Lucknow, Patna, Mohanbari,
Agartala, Dethi Lodi Road and Jaipur. DWR. at Bhopal is
under commissioning. In a phased manner, the expansion
of the DWR network to cover the whole country needs to
be taken up as sustenance of such country wide networks
demands augmentation of massive infrastructure (land/
office/line of sight elevated tower), support service systems
(power/cooling/water/spares & services/operating
frequency clearance/security clearance, manpower etc.)
across various States/UTs.

Announcement of Railway Budget 2012-13

1627. SHRI ABDUL RAHMAN: Will the Minister of
RAILWAYS be pleased to state:

(a) the details of the plans, projects, schemes and
works etc. announced during the Railway Budget 2012-13
which have not been completed/implemented till date;

(b) the reasons therefor,;

(c) the time by which the same are likely to be
completed/implemented; and

(d) the steps being taken by the Railways in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHR! K.J.S.P. REDDY): (a) to (d) Around
1440 projects/works were announced under 'Works,
Machinery and Rolling Stock Programme of Railways' of
the Railway Budget 2012-13 forming a part of its Annual
Plan. Railway projects are capital intensive with long
gestation period. The execution and completion depends
upon funds availability, clearances like environmental etc.
and other formalities like land acquisition etc.

Railways endeavour to execute its projects at the
earliest to derive the project benefits.
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National Water Dispute Tribunal

1628. SHRI R. DHRUVANARAYANA:
SHRI BHAUSAHEB
WAKCHAURE:

RAJARAM

Will the Minister of WATER RESOURCES be pleased
to state:

(a) whether the Union Government has taken or
proposes to take any steps to envolve a sustainable
process to address inter-state river water disputes pending
for a long time in the country;

(b) if so, the details thereof as on date;
(c) if not the reasons therefor;

(d) whether there is any proposal to create a
Permanent National Water Disputes Tribunal to resolve
the issue of entitlement, provide transparent regulations
and to modernize the water economy of the country;

(e) if so, the details thereof and the steps proposed
to be taken thereon?

THE MINISTER OF WATER RESOURCES (SHRI
HARISH RAWAT): (a) to (e) The proposal to set up a
standing tribunal for faster adjudication of long pending
interstate river water disputes in the country is still at the
conceptual stage.

[Translation]

Catering Stalls

1629. SHR!| KIRTI AZAD: Will the Minister of
RAILWAYS be pleased to state:

(a) the details of the contracts of catering/vending
given to the unemployed graduates by the Railways during
the last three years, zone-wise;

(b) the existing policy of the Railways in regard to
allocation of sites/booths at the railways stations;

(c) whether any provisions regarding reservation
quota have been made under this policy for the Scheduled
Castes/Scheduled Tribes/backward classes/minorities/
women and handicapped people; and

(d) if so, the details thereof and the number of stalls/
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contracts allocated during each of the last three years and
the current year, zone-wise and category-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.J.S.P. REDDY): (a) The allotment of
catering/vending units is done either through open,
competitive two packet tender system or by calling
application through press notification. Unemployed
graduates may also participate in the allotment process
subject to fulfiiment of laid down eligibility criteria. There
is no specific provision in the Catering Policy, 2010 to
award any catering/vending contract to unemployed
graduates.

(b) The policy in prevalence for allotment of sites
for catering stalls is as per the New Catering Policy 2010
issued on 21.07.2010.

(c) Yes, Madam.

(d) There is 25% reservation for allotment of minor
static units in A, B & C categories of stations with the
following break up.

Sl No. Category %age reservation

1. Scheduled Caste 6%
2. Scheduled Tribes 4%
3. People below Poverty Line 3%

4. Freedom Fighters/women including
war widows and widows of
railway employees,  persons

who have been dislocated/

displaced due to their land

having been taken over by the

railways for its own use. 4%
5. Other Backward Classes 3%
6. Minorities* 3%
7. Physically-Challenged Persons 2%
Total 25%

*the term minorities will include the communities namely (i)
Muslims, (i} Christians, (i} Sikhs, (iv) Buddhists, (v) Zoroastrians

(Parsis)
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There is 49.5% reservation for allotment in D, E & F
categories of stations with following break up.

Sl. No. Category %age reservation

1. Scheduled Caste 12%
2. Scheduled Tribes 8%
3. Other backward classes 20%
4. Minorities™ 9.5%
Total 49.5%**

*the term minorities will include the communities namely (i) Muslims,
(iiy Christians, (iii) Sikhs, (iv) Buddhists, (v) Zoroastrians (Parsis)

**Qut of this 49.5%, there will be sub quota of 10% for freedom
fighters & women including war widows & widows of Railway
employees and another sub quota of 2% will be for physically
challenged people. Within 49.5% of total reservation 2% sub
quota will be provided to the persons who have been dislocated/
displaced due to their land having been taken over by the
railways for its own use.

The sub quota of 10% for freedom fighters & women
including war widows & widows of Railway employees;
sub quota of 2% for physically & mentally challenged
people will also apply in the general category of 50.5%.

In regard to number of stalls/contracts allocated
during each of the last three years and the current year,
zone-wise and category-wise, Information is being
collected and will be laid on the Table of the House.

[English]
Water Management Pacts

1630. SHRI SURESH ANGADI: Will the Minister of
WATER RESOURCES be pleased to state:

(a) whether India and Rwanda have recently signed
Water Resources Development and Management Pacts;

(b) if so, the details thereof; and

(c) the benefits likely to be accrued to both the
countries as a result of these pacts?

THE MINISTER OF WATER RESOURCES (SHRi
HARISH RAWAT): (a) Memorandum of Understanding
(MoU) on Bilateral Cooperation in Water Resources
Development and Management between the Ministry of
Water Resources of Government of the Republic of India
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and the Ministry of Agriculture and Animal Resources of
the Republic of Rwanda has been signed on 22nd January,
2013.

(b) The areas of cooperation relates to water
resources management in agriculture & capacity building
including Marshland & hillside irrigation; Watershed
management & water governance; Procedures of planning
irrigation projects; Guidelines for water management for
irrigation; Crop water requirements; Pressurized & surface
irrigation techniques; Water availability and reliability for
irrigation projects; Water use efficiency technologies; On
farm water management including operation and
maintenance; Watershed hydrology, agro climatology,
hydro climatology, modeling and river basin management;
Preservation of river corridors, water bodies and
infrastructure; and Training and capacity building of farmers
and functionaries in water management, etc.

(c) The benefits to both the countries will be in
terms of sharing of expertise, experiences and technology
in the areas of cooperation referred above.

[Translation]
Women Prosecutors

1631. SHRI BADRI RAM JAKHAR: Will the Minister
of LAW AND JUSTICE be pleased to state:

(a) the total number of Union Government
prosecutors in the country including those in Rajasthan
and the number of women prosecutors out of them, State-
wise;

(b) the number of the women prosecutors belonging
to Minority Communities; and

(c) the steps taken by the Government to appoint
women Government prosecutors in adequate number?

THE MINISTER OF LAW AND JUSTICE (SHRI
ASHWANI KUMAR): (a) to (c) The information is being
collected and will be laid on the Table of the House.

[English]
Setting up of Universities

1632. SHRI SHIVARAMA GOUDA: Will the Minister
of MINORITY AFFAIRS be pleased to state:

(a) whether the Government proposes to set up
more universities for education of minorities;
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(b) if so, the details thereof;

(c) the current status of the proposed universities

for minorities at Srirangpatna in Karnataka; and

(d) the time by which the said universities are likely

to start functioning?

THE MINISTER OF STATE IN THE MINISTRY OF
MINORITY AFFAIRS (SHRI NINONG ERING): (a) Yes,
Madam.

(b) to (d) The Ministry of Minority Affairs has
constituted an Expert Committee to deliberate upon to
consider the formalities with the proposed setting up of
five universities with a special focus on minorities including
their location. The Committee has submitted its Final Report
on 26.02.2013 and the same is under consideration of the
Ministry.

Acquisition of Drug Manufacturing Units

1633. SHRI VIKRAMBHAI ARJANBHAI MADAM: Will
the Minister of CHEMICALS AND FERTILIZERS be pleased
to state:

(a) the number of local drug manufacturing units
acquired by the foreign companies since 2006, till date,
along with the names and the details thereof;

(b) the number of domestic pharmaceutical

companies presently operating in the country; and

(c) the number of domestic pharmaceutical
companies that have received financial assistance from
the Government for Research and Development(R&D)
purposes during the said period?

THE MINISTER OF STATE OF THE MINISTRY OF
STATISTICS AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE IN THE MINISTRY OF CHEMICALS
AND FERTILIZERS (SHRI SRIKANT JENA): (a) Foreign
Direct Investment (FDI) in Pharmaceuticals Sector was
under automatic route prior to November 2011. Thereafter,
Foreign Investment and Promotion Board (FIPB) has
granted approval for 100% FDI by foreign companies in
following I0pharmaceutical units:
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Sl. Name of the domestic
No. Pharmaceuticals manufacturing units

1. Ordain Healthcare Pvt. Ltd. Chennai

2. Edict Pharmaceuticals Pvt. Ltd., Chennai

3. Arvee Synthesis Pvt. Ltd., Bangalore

4. Cosme Farma Laboratories, Goa

5. Cosme Pharma Ltd., Goa

6. Cosme Remedies Ltd., Goa

7&8. Two units of Orchid Pharmaceuticals Ltd., Chennai
9. One unit of SMS Pharmaceuticals Ltd., Hyderabad

10. One unit of M/s Vivin Lifesciences

(b) There are approximately 10563 pharmaceuticals
units registered in various parts of the country.

(c) As per the information provided by the
Department of Science and Technology, 60 domestic
Pharma companies received financial assistance for R&D
under Drugs & Pharmaceuticals Research Program
(DPRP) scheme of Department of Science and Technology.

[Translation]

Hydro-Electric Projects on Ganga

1634. SHRIMATI KAMLA DEVI PATLE: Will the
Minister of POWER be pleased to state:

(a) the number of hydro-electric projects on the river
Ganga and its tributaries which are under construction at
present;

(b) whether the Government has made any study to
evaluate the impact of these projects on the flow of water
in river Ganga and its tributaries as well as the effect on
ecology;

(c) if so, the details thereof; and

(d) the steps being taken for ensuring the smooth
flow of the river and to protect the environment?

THE MINISTER OF STATE OF THE MINISTRY OF
POWER (SHRI JYOTIRADITYA M. SCINDIA): (a) At present,
eight Hydro Electric Projects (HEPs) with an installed
capacity of 2351 MW are under construction on the river
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Ganga and its tributaries. The details are given in the
enclosed Statement.

{b) and (c) To assess the cumulative impact of HEPs
including impact on flow of water, riverine eco-system and
land & aquatic bio-diversity, the Ministry of Environment &
Forests has got two studies conducted through Wild-Life
Institute of India, Dehradun and T, Roorkee.

(d) The Ministry of Environment & Forests accords
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environment & forest clearances to HEPs as per defined
procedures, laid-down through various Notifications, issued
by them from time to time. Those clearances are based on
Environment Impact Assessment (EIA) studies /
Environment Management Plan (EMP) including specific
studies mentioned above wherein issues concerning
environment Impact, impact on bio-diversity, environmental
flow, rehabilitation & resettlement are adequately
addressed.

Statement

Under Construction hydro electric projects on River Ganga & its tributaries (Excluding projects
under Ministry of New & Renewable Energy)

Sl. No. Name of Scheme Basin State Installed Capacity Likely
Commissioning
(No. x MW) Mw
Central Sector
1. Tehrl PSP (THDC) Ganga Uttarakhand 4x250 1000.00 2017-18
2. Tapovan Vishnugad (NTPC) Ganga Uttarakhand 4x130 520.00 2015-16
3. Lata tapovan (NTPC) Ganga Uttarakhand 3x57 171.00 2017-18
Sub- total (Central Sector): 1691.00
State Sector
4. Swara Kuddu (HPPCL) Ganga H.P. 3x37 111.00 2014-15
Sub- totai (State Sector): 111.00
Private Sector
5.  Tangu Romai-l (TRPGL) Ganga H.P. 2x22 4400 2015-16
6. Shrinagar (GVK) Ganga Uttarakhand 4x82.5 330.00 2013-15
7. Phata Byung (LANCO) Ganga Uttarakhand 2x38 76.00 2014-15
8.  Singoli Bhatwari (L&T) Ganga Uttarakhand 3x33 99.00 2015-16
Sub-total (Private Sector) 549.00
Total 2351.00

Provision of Electricity at
Economic Rate

1635. SHRI BHAUSAHEB RAJARAM WAKCHAURE:
Will the Minister of POWER be pleased to state:

(a) whether the Union Government has taken/
proposes to take any steps to bring improvement in the
power sector and provide electricity at economical rates to
the consumers in view of the ever increasing power tariff
and its negative impact on the economic development;
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(b) if so, the details thereof; and
{c) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
POWER (SHRI JYOTIRADITYA M. SCINDIA): (a) to (c) The
Electricity Act, 2003 has consolidated the laws relating to
generation, transmission, distribution, trading and use of
electricity and for taking measures conducive to
development of electricity industry, promoting competition
therein, protecting interest of consumers and supply of
electricity to all areas, rationalization of electricity tariff,
ensuring transparent poMcies regarding subsidies,
promotion of efficient and environmentally benign policies
etc. and for matters incidental thereto.

With a view to bringing improvement in the power
sector and to provide electricity at economical rates to the
consumers, following important steps have been taken by
the Union Government:

(i) National Electricity Policy was notified in 2005
under the Electricity Act 2003 addressing the
issues of Rural Electrification, Generation,
Transmission, Distribution, recovery of cost of
services and targeted subsidies, technology
development and Research & Development
(R&D), competition aimed at consumer benefits,
financing power sector programmes including
private sector participation, energy conservation,
environmental issues, training and human
resource development, co-generation and non-
conventional energy sources and protection of
consumer interests and quality standards.

(il Tariff Policy was notified in 2006 with the
objective of ensuring availability of electricity to
consumers at reasonable and competitive rates;
ensuring financial viability of the sector and to
attract investments; promoting transparency,
consistency and predictability in regulatory
approaches across jurisdictions and to minimize
perceptions of regulatory risks; promoting
competition, efficiency in operations and
improvement in quality of supply.

(i) Guidelines and Standard Bidding Documents
issued for determination of tariff by bidding
process for procurement of power by distribution
licensees and for transmission projects.
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(iv) Further, the Rural Electricity Policy, National
Electricity Plan, Hydro Power Policy have also
been notified.

In addition to above, the Union Government has
also taken the following measures for improvement in the
power sector:

(a) Distribution reforms through APDRP and R-
APDRP schemes were launched. Further, National
Electricity Fund (NEF) Scheme has been
approved to provide reforms-linked interest
subsidy to the public and private power utilities
for improvement in their distribution network.

(b) A scheme for Financial restructuring of Discoms
has been approved recently (October, 2012)
with objective to enable the State Governments
and the Discoms to carve out a strategy for
the financial turnaround of the distribution
companies in the State power sector which
will be enabled by the lenders agreeing to
restructure/reschedule the existing short-term
debt.

Rajiv Gandhi Centre for Bio-technology

1636. SHRI M.B. RAJESH: Will the Minister of
SCIENCE AND TECHNOLOGY be pleased to state:

(a) whether the Rajiv Gandhi Centre for Bio-
Technology follows the Government of India reservation
norms in its recruitment to scientific and non-scientific
Positions;

(b) if so, the details thereof; and

{c) the number of OBCs and SCs/STs and physically
handicapped people working in the Centre?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI S. JAYAPAL REDDY): (a) and (b) Yes
Madam, the Rajiv Gandhi Centre for Biotechnology follows
the Government of India Reservation Rules for Scientific
Institutions.

()

Scientific Non Scientific
(Admn & Technical)
No. of OBCs 4 22
No. of SCs/STs 0 3(SC)
No. of Physically 0 0

Handicapped
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[Translation]

Construction of Tunnels

1637. SHRI HANSRAJ G. AHIR: Will the Minister of
RAILWAYS be pleased to state:

(a) whether the Railways are constructing the
longest railway tunnel in the country under Northern
Railway zone;

(b) if so, the details and the present status thereof;

(c) whether the Railways proposes to construct
more railway tunnels in other hilly areas of the country to
facilitate expansion of rail network; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.J.S.P. REDDY): (a) and (b) Yes,
Madam. A 11 Km. long tunnel through Pir Panjal range of
mountains has been constructed as part of Udhampur-
Srinagar-Baramulla new line project. The tunnel which is
the longest in the country, falls in the Qazigund-Banihal
section of the project which is targeted to be completed by
March 2013.

(¢) and (d) Yes, Madam. Railway tunnels totalling for
nearly 300 Km. of length are under various stages of
construction as parts of various new line, doubling and
gauge conversion projects falling in the Himalayan states,
Jharkhand, Karnataka, Maharashtra, Andhra Pradesh and
Rajasthan.

[English]

Closure of Pharmaceutical Manufacturing
Companies

1638. PROF. SAUGATA ROY: Will the Minister of
CHEMICALS AND FERTILIZERS be pleased to state:

(a) whether a number of pharmaceutical
manufacturing companies are closed in the country;

(b} if s0, the details thereof and the reasons therefor;

(c) the number of such companies closed during
the last three years and the current year, State/UT-wise;

(d) whether this has adversely affected the
availability of cheaper drugs and medicines for the
common man in the country; and

(e) if so, the steps taken by the Government to
overcome the crisis in the country?

THE MINISTER OF STATE OF THE MINISTRY OF
STATISTICS AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE IN THE MINISTRY OF CHEMICALS
AND FERTILIZERS (SHRI SRIKANT JENA): (a) No such
information is maintained by the Department.

(b) to (e) In reply to part (a) above, do not arise.

Projects in Tamil Nadu

1639. SHRI S. SEMMALAI: Will the Minister of
RAILWAYS be pleased to state:

(a) the details and the present status of Railway
projects in Tamil Nadu including those sanctioned during
the last three years, project-wise;

(b) the details of funds allocated/spent thereon; and

(c) the time by which these projects are likely to be
completed?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.J.S.P. REDDY): (a) to (c) Details of
ongoing raitway projects falling fully/partly in the State of
Tamil Nadu are given as under:

(Rs. in crore)

Sl. No. Ongoing Project Year of Anticipated Outlay Present status with
inclusion cost 2012-13 target date for completion,
wherever fixed
1 2 3 4 5 6
New Line

1. Tindivanam-Gingee-Tiruvannamalai (70 Km.)

2006-07 227.40 10 Land acquisition papers
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2. Tindivanam-Nagari (179.2 Km.})

3. Attipattu-Puttur (88.30 Km.)

4. Erode-Palani (91.05 Km.)

5. Chennai-Cuddalore via Mahabalipuram (179.28 Km.)

6. Bangalore-Satyamangalam (260 Km.)

7. Madurai-Tuticorin (143.5 Km.)

Gauge Conversion

1. Dindigul-Pollachi-Palghat & Podanur-
Coimbatore (224.88 Km)

2. Mayiladuturai-Tiruvarur-Karaikudi &
Tiruturaipundi-Agastiyampalli {224 Km.)
including restoration of Needamanagal

2006-07 582.83

2008-09 527

2008-09 589.73

2008-09 800

1996-97 226.00

2011-12 601.43

2006-07 903.98

2007-08 1005.19

20

12

12

20

10

70

70

submitted to State
Government. Work on major
bridges taken up.

Earthwork, bridges taken up.

Final location  survey
completed. Land
requirements submitted to
Governments of Tamil Nadu
and Andhra Pradesh.

Project has been frozen due
to low operational priority.

Due to operational problems
in Chennai Suburban area, it
is decided to link
Mahabalipuram with
Chengalpattu. Preparation of
detailed estimate taken up.

Project held up for
environmental clearance. It is
proposed to take up work
on Bangalore/Kengeri
Chamarajnagar, short of forest
area.

Tenders awarded for final
location survey.

Work on Coimbatore-

Podannur,Dindigul-Palani-
Pollachi-Muthalamada
sections completed.Work on
Muthalamada-Palghat and
Pollachi-Kinattukkadavu
sections are targeted for
completion by March, 2013.

Work on Mayiladuturai-
Tiruvarur gauge conversion
and Needamangala m-
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am-Mannargudi and Mannargudi-Pattukottai

3. Madurai-Bodinayakkanur (90.41 Km.)

4. Tiruchchirappa lli-Nagore-Karaikal (200 Km.)
with extension of Nagapattinam-Velankanni-
Tiruturaipundi via Tirukuvalai (43 Km.)

5. Quilon-Tirunelveli-Tiruchendur & Tenkasi-
Virudhunagar (357 Km.)

Doubling

1. Chennai Beach-Korukkupet 3rd line (4.1 Km.)

2. Chennai Beach-Attipattu 4th line (22.1 Km.)

3. Chengalpattu-Villupuram (103 Km.) including
Tambaram-Chengalpattu 3rd line by gauge
conversion of existing MG line alongwith
electrification (30 Km.)

2008-09 267.66

1995-96 690.32

1997-98 1029.92

2003-04 85.7

2003-04 102.42

2006-07 751.24

5

40

52

20

50

Mannargudi new line
completed. Due to difficult
terrain, gauge conversion of
balance section is planned for
completion in phases in next
4-5 years.

For Mannargudi-Pattukottai
new line, final location survey
taken up.

Work on Thanjavur-Pattukottai
new line has also been
sanctioned as a part of this
project.

Work on major bridges taken
up.

Work on entire gauge
conversion work, Nagore-
Karaikal new line and
Nagapattinam-Velankanni
new line completed. For
Nagapattinam-Tiruturaipundi,
land papers submitted to State
Government and work on
major bridges taken up.

All works in Tamil Nadu area
completed.

Estimate and exchange of
land with Chennai Port Trust
have been processed.

Estimate and exchange of
land with Chennai Port Trust
have been processed.

Work on Chengalpattu-
Ottivakkam, Maduramtakkam-
Melmaruvathur and
Villupuram-Perani sections
completed and balance is
targeted for completion by
March, 2013.
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4. Villupuram-Dindigul with electrification (273 Km.)

2008-09 1280.83 60

Work is planned in five
phases. Phase-l work has
been taken up. 50 Km. section
is targeted for completion by

March, 2013.

5. Tiruvallur-Arakkonam 4th line (26.83 Km.) 2008-09 136.8 10 Work on Tiruvalangadu-
Arakkonam section
completed. For balance
portion, land papers submitted
to State Government.

6. Attipattu-Korukkupettai 3rd line (18 Km.) 1999-2000 145.63 4 Work on Korukkupettai-
Ennore completed and
balance section is targeted for
completion by March, 2013.

7. Omalur-Mettur Dam with electrification (29.03 Km.) 2011-12 233.73 7 Preparation of plans and
estimates taken up.

8. Thanjavur-Ponmalai (46.96 Km.) with a bye- 2011-12 1901 50 Preparation of plans and

pass line before Ponmallai (1.13 Km.) estimates taken up.
Financial Assistance to HMT Units Sl. Particulars Amount in Rs. crore
1640. SHRI K.P. DHANAPALAN: Will the Minister of No.

HEAVY INDUSTRIES AND PUBLIC ENTERPRISES be 1. Repayment of old VRS loan 37.62

pleased to state:

2. Repayment of long term loans 1.40
(a) whether the Government has provided any
financial assistance/package for HMT units in Kerala; 3. Discharge of other misc. liabilities 13.85

(b) if so, the details thereof along with its status
present;

(c} whether the funds allocated for this purpose has
been released; and

(d) if so, the details thereof?

THE MINISTER OF HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES (SHRI PRAFUL PATEL): (a) and
(b) A unit of HMT Machine Tools Lid. is located at
Kalamassery in Kerala. The Government of India had
sanctioned a revival package of Rs. 880.80 crore in
February, 2007 to the Company as a whole. The Company
allocated funds to its Kalamassery unit, Kerala out of the
revival package as follows:

4. Conversion of GOI loan into Equity 18.00
5. Waiver of Interest on GOI loan 7.00

6. Capital Expenditure for
modernization of Plant 18.50

7. Training center upgradation,

training and re-training 1.00
8. For separation of employees 3.85

under VRS

Total 101.22

(¢) and (d) Yes, Madam. The details are as
follows:
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Si. No. Particulars Year of Amount
release  in Rs. crore
1 2 3 4
1. Repayment of 2007-08 37.62
old VRS loan
2. Repayment of 2007-08 1.40
long term loans
3. Discharge of other 2007-08 13.85
misc. liabilities
4. Conversion of GO! 2007-08 18.00
loan into Equity
5. Waiver of Interest 2007-08 7.00
on GOl loan
6. Capital Expenditure for  2007-08 5.55
modernization of Plant
2008-09 7.40
2009-10 4.63
2010-11 0.92
Sub Total 18.50
7. Training center 2007-08 0.30
upgradation, training 2008-09 0.40
and re-training 2009-10 0.20
2010-11 0.10
Sub Total 1.00
8. For separation of 2007-08 - 3.1
employees under VRS
2008-09 0.74
Sub Total 3.85
Grand Total 101.22

to Questions 180

[Translation]

Registered Political Parties

1641. SHRI ARJUN RAM MEGHWAL: Will the
Minister of LAW AND JUSTICE be pleased to state:

(a) the number of political parties registered and
operating in the country along with complete details thereof;

(b) the procedure followed to register the political
parties;

(¢) the action which can be taken against the
political parties if they do not follow the terms and
conditions mentioned in the registration letter;

{d) whether recognition of any political party out of
the political parties registered so far has been cancelled;
and

(e) if so, the details in this regard?

THE MINISTER OF LAW AND JUSTICE (SHRI
ASHWANI KUMAR): (a) The Election Commission of India
has informed that 1444 political parties are registered with
the Commission out of which 52 are recognised (National/
State) Parties and 1392 are registered unrecognized
political parties as on 18.01.2013. The details of the pofitical
parties are available on the website of the Election
Commission of India i.e. hitp:/eci.nic.in. in the last general
election to the House of the People held in 2009 (15th Lok
Sabha), 363 political parties out of the total of 1046 had
set up candidates.

(b) The detailed guidelines relating to the
registration of political parties under section 29A of the
Representation of the People Act, 1951 (43 of 1951) are
available on the website of the Election Commission of
India i.e. http://eci.nic.in.

(c) There is no provision in law providing for de-
registration. The breach of undertaking given by a political
party at the time of its registration is not a criteria for the
deregistration of a political party by the Election
Commission of India.

(d) and (e) The recognisation and de-recognisation
of political parties is based on the poll performance of
political parties as provided under Paragraphs 6A and 6B
and in terms of para 16A of the Election Symbol
(Reservation & Allotment) Order,1968. The Election
Commission of India has informed that it has de-recognised
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political parties from time to time based on the poll
performance of the political parties. After derecognisation,
a political party ceases to be a National/State party.

[English]
Heavy Haul Goods Train

1642. SHRI GAJANAN D. BABAR:

SHRI DHARMENDRA YADAV:
SHRI ADHALRAO PATIL SHIVAJI:
SHRI ANANDRAO ADSUL:

Will the Minister of RAILWAYS be pleased to state:

(a) whether the Railways have introduced heavy
haul goods trains to modernise and improve the freight
transportation in the country;

(b) if so, the details thereof along with the routes
identified for the purpose;

{c) the advantage of such heavy haul goods trains
vis-a-vis the ordinary goods trains;

(d) whether the Indian Railway have indigenously
developed or acquired the requisite technology for running
such goods trains in the country; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.J.S.P. REDDY): (a) Yes, Madam.

(b) Indian Railways have increased the axle load of
freight trains from 20.32 Tonnes to 22.32 Tonnes. In addition,
on certain identified routes, freight trains with 25 Tonnes
axle load have been permitted, thus adding to the overal
transportation capacity. The routes identified for running 25
Tonnes axle load trains are:

East Coast Railway Banspani-Daitari-Jakhpura-

Paradeep.

Kirandul-Kottavalasa-
Vishakhapatnam.

Koraput-Rayagada-
Vizianagaram-Vishakhapatnam

South Eastern Railway Noamundi-Banspani-Tata

South East
CentralRailway

Marauda-Dallirajahara
i

South Western Railway Toranagallu-Ranijifpura
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(¢) Running of heavy haul trains helps in improving
throughput per train. Thus, requirement of running more
no. of trains in a section comes down. This helps in
generating more number of paths for additional freight
trains.

(d) and (e) Indian Railways have indigenously
developed the wagons for operation at 25 Tonnes axle
load. All the routes indicated above in (b) have been
gradually upgraded for operation of 25 Tonne axle load

trains.
Hydro Power Projects in Private Sector

1643. SHRI KULDEEP BISHNOI: Will the Minister of
POWER be pleased to state:

(a) whether a number of Hydro Power projects
allotted to the private sector are yet to be started;

(b) if so, the details thereof including their estimated
power generation capacity along with the reasons for delay
in this regard; and

(c) the details of the initiatives taken by the
Government to exploit the hydro power generation potential
of the country particularly in the North-Eastern States to
bridge the demand and supply gap of power generation?

THE MINISTER OF STATE OF THE MINISTRY OF
POWER (SHRI JYOTIRADITYA M. SCINDIA): (a) and (b) A
total number of sixteen hydro-electric projects under private
sector with an aggregate installed capacity of 11,919 MW
have been concurred by Central Electricity Authority(CEA)
since 2002 which have not yet been taken up for execution
due to various reasons. Details of these projects are given
in the enclosed Statement.

(c) The Government has adopted multi-pronged
strategy for augmenting hydel capacity addition and hydro
power generation in the country including for North-Eastern
States. Some of the policy measures and initiatives taken
by the Government including investor-friendly New Hydro
Policy, 2008, liberal National Rehabilitation and
Resettlement Policy, renovation, modernization and life
extension of old hyde! generating units, incentives for
completion of projects ahead of schedule, etc.
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Statement

Sector Cleared/Issued Concurrence by CEA & yet to be taken

to Questions 184

up for Execution:

Sl. No. Name of  Installed State Executing Date of Status/Reasons
the Project Capacity Agency Concurrence
(MW) by CEA
1. Kutehr 240 Himachal Pradesh M/s JSW Energy Pvt. Ltd. 31.8.2010 Forest Clearance Stage-ll
not received
2. Bajoli Holi 180 Himachal Pradesh M/s. GMR Bajoli Holi HPPL. 20.12.2011 Environment Clearance not
received
3. Alaknanda 300 Uttarakhand M/s. GMR Energy Ltd. 08.8.2008 Forest Clearance Stage-Il
not received
4. Jalaput Dam Toe 18 QOdisha M/s OPCL 31.01.2003 GoAP has taken a decision
to entrust the project to
APGEN CO. Concurrence of
Govt. of Odisha not
received.
5. Panan 300 Sikkim M/s Himagiri Hydro 07.3.2011 Tie up of finance under
Energy Pvt. Lid. process. Bid evaluation is
under final stage. Financial
Closure is not finalized.
6. Dibbin 120  Arunachal Pradesh M/s. KSK Dibbin Hydro 04.12.2009 Forest Clearance Stage-|l
Power Pvt. Ltd. not received
7. Demwe Lower 1750 Arunachal Pradesh M/s Athena Demwe 20.11.2009 Forest=_CIearance Stage-Il
Power Pvt. Limited not received
8. Lower Siang 2700 Arunachal Pradesh M/s Jai Prakash 16.02.2010 Forest Clearance not
Arunachal Power Ltd. received
9. Nyamjangchhu 780 Arunachal Pradesh M/s NJC Hydro Power Ltd. 24.3.2011 Forest Clearance Stage-Il
not received
10. Nafra 120  Arunachal Pradesh M/s. SEW Nafra Power 11.02.2011 Forest Clearance Stage-ll
Corp. Pvt. Ltd. not received
11. Tato-ll 700 Arunachal Pradesh M/s. Tato Hydro Power Pvt. Ltd. 22.5.2011 Forest Clearance not
received
12. Gongri 144  Arunachal Pradesh M/s. Dirang Energy Pvi. Ltd. 04.02.2013 Environment Clearance not
received
13  Miyar 120 Himachal Pradesh M/s MHPCL 07.2.2013 Forest Clearance Stage-li
not received
14. Hirong 500 Arunachal Pradesh M/s Jaypee Arunachal 26.11.2012(*) (") Concurrence Meeting
Power Ltd. held and letter is under issue.
15. Etalin 3097 Arunachal Pradesh M/s Etalin Hydro Electric 31.3.2013(*)  (*) Concurrence Meeting
Power Cor. Ltd. held and letter is under issue
16. Ratle 850 Jammu and Kashmir M/s GVK Ratle Hydro 19.12.2012 Forest & Environment
Electric Project Pvt. Ltd. Clearances not received
Total 11919
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Sidhpur Railway Station

1644. SHRI JAGDISH THAKOR: Will the Minister of
RAILWAYS be pleased to state:

(a) whether the Railways are planning to open
computerised railvay booking system at Sidhpur district
Patan in Gujarat,

(b) if so, the time by which it is likely to be started;

(c) whether the Railways have received any request
for building over bridge near railway station of Sidhpur;
and

(d) if so, the steps being taken in this regard and
the time by which it is likely to be constructed?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.J.S.P. REDDY): (a) and (b} Unreserved
Ticketing System-cum-Passenger Reservation System
(UTS-cum-PRS) has been commissioned at the Sidhpur
station from 19.11.2010 and Passenger Reservation
System (PRS) facility has been provided at Sidhpur post
office from 2.4.2009.

(c) and (d) Railway has received two requests for
construction of over/under bridge at Sidhpur. The details
are as under:

1. Extension of existing Railway Foot Over Bridge at
Sidhpur Railway Station (which connects Platform
No.1 with island piatform) for people residing on
both sides to cross the station. The request/demand
is under scrutiny at Divisional level. Feasibility exists
for extension.

2. Road Under Bridge at Bus Station Sidhpur: Since
no level crossing exists at the proposed location,
Road Under Bridge can be constructed on deposit
terms only where complete cost of construction and
maintenance are to be borne by the State
Government/Sidhpur Nagar Palika. Railway has
approached State Government to sponsor the above
proposal. No response from the State Government
has been received so far.

Data for MPLADS in Lakshadweep

1645. SHRI HAMDULLAH SAYEED: Will the Minister
of STATISTICS AND PROGRAMME IMPLEMENTATION be
pleased to state: .
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(a) whether the data for MPLADS for Lakshadweep
is not being updated on the website regularly;

(b) if so, the details thereof;

{c) the details of total amount spent through
MPLADS during 15th Lok Sabha in the Union Territory;

(d) the number of projects completed, pending and
the details of unspent funds;

(e) whether the Government is aware that there is
considerable delay in implementation of MPLADS projects
in Lakshadweep; and

(f) if so, the details thereof and the reasons for
delay?

THE MINISTER OF STATE OF THE MINISTRY OF
STATISTICS AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE IN THE MINISTRY OF CHEMICALS
AND FERTILIZERS (SHRI SRIKANT JENA): (a) and (b)
Data on progress of Members of Parliament Local Area
Development (MPLAD) Scheme is uploaded on the website
by the respective District Authorities on a continuous basis.
As reported by the District Authority of Lakshadweep on
02.03.2013, the data for MPLAD Scheme is being updated
on the website regularly.

(c) and (d) As reported by the District Authority of
Lakshadweep on 02.03.2013, the total amount spent under
MPLAD Scheme during the 15th Lok Sabha is
Rs. 12,41,83,653/-. Year-wise details are as follows:

Sl. No. Year Amount spent (Rupees)
1. 2008-10 121,90,208

2. 2010-11 337,77,766

3. 2011-12 319,10,261

4. 2012-13 463,05,418

Details of projects completed, pending and dropped
and unspent funds are given in the enclosed Statement.

(e) and (f) The District Authority of Lakshadweep has
reported on 02.03.2013 that there is no considerable delay
in implementation of MPLADS projects in Lakshadweep.
However, the geographical isolation from the main land,
erratic supply of material from neighboring State, carrying
of material for civil construction through barges and
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acquisition of land affect the implementation of projects.
Statement

Details of MPLADS Projects completed, pending and
dropped and unspent funds during 15th Lok Sabha
in the Union Territory of Lakshadweep

1. Completed Projects:

(i) Supply of Ultra sound machines to Andrott/
Minicoy/ Amini

(i) Defibrillator, Steel chair and DG Set to CHC,
Amini

(iii) Maruti van to JNV, Minicoy
(iv) Supply of ICU equipments to CHC, Andrott
(v) L.T. Lab, GSSS, Kalpeni

(viy C.C. Road from premise to Eastern side
embarkation point at Chetlat

(vii) Supply of ICU articles to Government Hospital,
Minicoy

(viii) Language Lab, CUC, Kavaratti
(ix) Psychology Lab, DIET, Kavaratti

(x) Transit Accommodation for patients and escorts,
CHC, AMN

2, Pending Projects:
(i) Construction of Indoor Stadium, Amini
(ii) DG Set at Bitra
(iii) Re-construction of Government SSS, Amini
(iv) Re-construction of Government SBS, Kalpeni
(v) Re-construction of PHC, Kalpeni
(vi} Computer Lab GSSS, Minicoy
(vii) Construction of Stadium with Pavilion at Kadmat

(viii) DG Set 25 KVA and One Ambuiance for PHC,
Kiltan

(ix) Construction of Transit Accommodation to
patients and escorts, IGH, Kavaratti

(x) C.T. Scan Centre, RGSH, Aggati
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(xi) 50 Rooms Old Age Home, Andrott
(xii) Ambulance Van JNSSS, Kamdat

(xiii) One Motor Tricycle to Shri Abdul Rasheed PP,
Kalpeni

(xiv) Multimedia Class room, CUC, Kadmat
{xv) Computer Lab, CUC, Kadmat
{(xvi) I. T. Lab to SBS, Pandath Andrott

(xvii) CC Road Mutlakunnu road to SBS Kechery,
Andrott

3. Dropped Projects:

(i) Maruti van to - Informed their non-
Kendriya Vidyalaya, convenience to run
Kavaratti

(i) Swaraj Mazda, Minicoy - Item not permissible
under MPLADS

(iii) Generator 15 KWA, - ltem not permissible
Boiler etc., JNV under MPLADS

4, Unspent Funds:
[As per Monthly Progress Report of February 2013]

Amount of funds available* . Rs.1457.86 lakh

Amount of funds utilized : Rs.1241.83 lakh

Amount of unspent funds : Rs.216.03 lakh

[Funds available (-) funds utilized]

*Funds released by Government of India in respect
of 15th Lok Sabha (Rs. 900.00 lakh) + funds unused from
14th Lok Sabha (Rs. 514.37 lakh) + interest accrued on
the funds (Rs. 43.49 lakh).

Delay in Implementation of Power Projects

1646. SHR| E.G. SUGAVANAM: Will the Minister of
POWER be pleased to state:

(a) whether implementation of many of the power
projects in the country is getting delayed;

(b) if so, the details of the estimated cost, generation
capacity and the stage-wise completion, cost-overrun as a
result of the delay in implementation of each of the
projects;
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{(c) whether the Government has taken any steps
for the early commissioning of all the ongoing and new
power projects;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
POWER (SHRI JYOTIRADITYA M. SCINDIA): (a) to {e) The
project-wise cost overrun in respect of thermal and hydro
power generation projects are enclosed at
Statement-1 and Statement-ll respectively.

Several steps have been taken by the Government
to speed up the commissioning of power projects in a
timely manner to prevent cost escalation and meet shortage
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of power. These, inter alia, include constitution of a Task
Force on Hydro Project Development to look into all issues
relating to development of hydropower including issues of
rehabilitation and resettlement of project affected persons,
constitution of an Inter-Ministerial Group (IMG) to evolve a
suitable framework to guide and accelerate the
development of hydropower in the North-East, setting up
of a Power Project Monitoring Panel by the Ministry of
Power to independently follow up and monitor the progress
of the hydro/thermal projects to ensure that projects are
executed in time and setting up of an Advisory Group
under the Chairmanship of Hon'ble Minister of State for
Power (Independent Charge) to discuss and deliberate
periodically issues pertaining to the Power Sector and
suggest reform in different areas related to the sector.

Statement-|

Details of Under Construction Thermal Power Projects Lagging behind schedule time of Commissioning

State Project Name Unit No. Capacity Original Anticipated Org. Latest Cost

(MW) Comm. Comm. Cost Cost Overrun

Sched. Sched. (Rs. Crs) (Rs. Rs.

Crs) Crs.

1 2 3 4 5 6 7 8 9
Central Sector

Assam Bongaigaon TPP U-1 250 Jan-11 Jun-14 4375.35 4375.35 0
u-2 250 May-11 May-15
u-3 250 Sep-11 Oct-15

Bihar Barn STPP- | U-1 660 Oct-13 Jun-15 8693 8693 0
u-2 660 Apr-14 Apr-16
u-3 660 Oct-14 Feb-17

Bihar Bam STPP-I u-4 660 Dec-12 Oct-13 7341.04 7341.04 0
u-5 660 Oct-13 Sep-14

Bihar Muzaffarpur TPP Exp U-3 195 Oct-12 Jun-14 3154.33 3154.33 0

(Kanti TPP St-Il)

U-4 195 Jan-13 Sep-14

Bihar Nabi Nagar TPP U-1 250 May-13 Jul-14 5352.51 5352.51 0
u-2 250 Sep-13 Jan-15
u-3 250 Jan-14 Jul-15
U-4 250 May-14 Jan-16
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1 2 3 4 5 6 7 8 9
Jharkhand Bokaro TPS "A" Exp. U-1 500 Dec-11 Aug-14 2313 3552.18 1239.18
Maharashtra Mouda TPP u-2 500 Oct-12 Mar-13 5459.28 6010.89  551.61

(2 Units) (2 Units)

MP Vindhyachal TPP-IV U-12 500 Dec-12 Mar-13 5915 53815 0
(2 Units) (2 Units)
TN Neyvell TPS-I Exp. u-2 250 Jun-09 Mar-14 2030.78 3027.59 996.81
(2 Units) (2 Units)
TN Tuticorin JV TPP U-1 500 Mar-12 Dec-13 4909.54 6478.92 0
u-2 500 Aug-12 Mar-14
TN Vallur TPP Ph-il U-3 500 Dec-12 Sep-13 3086.78 3086.78 0
Tripura Monarchak CCPP GT+ST 101 Jul-13 May-14 623.44 623.44 0
Tripura Tripura Gas Module-1 363.3 Dec-11 03.01.13(A) 3429 3429 0
Module-2 363.3 Mar-12 Jul-13
UP Riband TPS-IlI u-6 500 Dec-12 Nov-13 6230.81 6230.81 0

(2 Units) (2 Units)
WB Raghunathpur TPP, Ph-i U-1 600 Feb-11 Jul-13 4122 6745 2623
u-2 600 May-11 Apr-14

State Sector

AP Damodaram Sanjeevaiah TPP U-1 800 Jul-12 May-14 8432 8654 222
u-2 800 Jan-13 Nov-14
AP Kakatiya TPP Extn U-1 600 Jul-12 May-14 2968.64 3466 497.36
AP Rayalseema Stage-lll U-6 600 Jul-14 Dec-15 3028.86 3525 496.14
Assam Namrup CCGT GT 70 Sep-11 Sep-13 411 693.73 282.73
Jan-12 Dec-13
ST 30
Chhattisgarh Korba West St-lll uU-5 500 May-12 Mar-13 2309.34 3156 846.66
Chhattisgarh Marwa TPP U-1 500 May-12 Jun-13 4735 6318 1583
u-2 500 Jul-12 Oct-13
Delhi Pragati CCGT-Ili GT-4 250 Sep-10 Apr-13 5195.81 5195.81 0

(for 4 GT+ (for 4 GT+
2 ST) 2 8T)

ST-2 250 Nov-10 Jul-13
Gujarat Pipavav CCPP Block-1 351 Sep-10 Jul-13 2354.29 4296 1941.71

Block-2 351 Nov-10 Mar-13
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1 2 3 4 5 6 7 8 9

Gujarat Sikka TPP Extn. U-3 250 Oct-13 Nov-13 2004 2356 352
u-4 250 Jan-14 Feb-14

Gujarat Ukai TPP Extn. U-6 500 Jan-11 Mar-13 1950 2135 185

Gujarat Bhavnagar CFBC TPP U-1 250 Oct-13 Oct-14 3742.08 3742.08 0
u-2 250 Dec-13 Feb-15

Maharashtra Chandrapur TPS u-8 500 Jun-12 Sep-13 5500 5500 0
u-9 500 Sep-12 Dec-13

Maharashtra Koradi TPP Exp u-8 660 Dec-13 May-14 11880 11880 0
uU-9 660 Jun-14 Oct-14
u-10 660 Dec-14 Mar-15

Maharashtra Parti TPP Expn. U-8 250 Jan-12 Dec-13 1375 1696.24 321.24

MP Malwa TPP (Shree Singaji TPP) U-1 600 Jun-12 Jun-13 4053 6750 2697
U-2 600 Oct-12 Dec-13

MP Satpura TPP Extn. U-10 250 Feb-12 Mar-13 2350 3032.34 682.34
U-11 250 Apr-12 Jul-13

Rajasthan Chhabra TPP Extn. u-3 250 May-11 May-13 2200 2200 0
u-4 250 Jul-11 Sep-13

Rajasthan Kalisindh TPS U-1 600 Aug-11 Aug-13 4600 5500 900
Rajasthan Kalisindh TPS uU-2 600 Mar-12 Dec-13

Rajasthan Ramgarh CCPP Extn.-llI GT 110 May-11 Mar-13 640 640 0
ST 50 Oct-11 Aug-13

TN North Chennai TPP Extn, U-1 600 Apr-11 Jul-13 3398 3552 154

u-2 600 Nov-11 Mar-13 2718.75 2813.58 94.83

up Anpara-D U-6 500 Mar-11 Feb-14 5358.79 5358.79 0
u-7 500 Jun-11 Jun-14

up Parichha Extn. u-6 250 Nov-09 Mar-13 1900 2356 456

(2 Units) (2 Units)

Private Sector

AP Bhavanpadu TPP U-1 660 Oct-13 Oct-15 6571.94 6571.94 0
u-2 660 Mar-14 Mar-16

AP NCC TPP U-1 660 Mar-15 Mar-16 7046 7046 0
u-2 660 Jun-15 Sep-16

AP Painampuram TPP U-1 660 May-14 Sep-14 6869 6869 0
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u-2 660 Aug-14 Dec-14
AP Simhapuri Energy Pvt. Ltd. Ph-II U-3 150 Dec-11 Jun-13 1605.9 1605.9 0
u-4 150 Feb-12 Sep-15
AP Thamminapatnam TPP-} u-2 150 Nov-11 Mar-13 1420 1428 8
(2 Units) (2 Units)
AP Thamminapatnam TPP-il u-3 350 May-12 Oct-14 3120 3700 580
u-4 350 Aug-12 Jan-14
AP Vizag TPP U-1 520 Jun-13 Feb-14 5545 5545 0
u-2 520 Sep-13 Jun-14
Chhattisgarh Akatltara (Naiyara) TPP U-1 600 Apr-12 Jun-13 16190 16190 0
(6 units) (6 units)
u-2 600 Aug-12 Oct-13
U-3 600 Dec-12 Jun-14
U-4 600 Apr-13 Aug-14
Chhattisgarh Avantha Bhandar TPS, U-1 U-1 600 Jul-12 Sep-13 2872 3850 978
Chhattisgarh Baradarha TPP (DB Power TPP)  U-1 600 Mar-13 Aug-13 6533 6640 107
u-2 600 Jul-13 Jan-14
Chhattisgarh Balco TPP u-1 300 Feb-11 Mar-14 4650 4650 0
(4 units) (4 units)
u-2 300 Nov-10 Jan-14
Chhattisgarh Bandakhar TPP u-1 300 Dec-12 Aug-14 1456 1456 0
Chhattisgarh Binjkote TPP U-1 300 Aug-14 Sep-14 5058 6848.1  1790.1
u-2 300 Nov-14 Dec-14
u-3 300 Feb-14 Mar-15
u-4 300 May-14 Jun-15
Chhattisgarh Lanco Amarkantak TPS-II u-3 660 Jan-13 May-14 6886 7700 814
U-4 660 Mar-13 Sep-14
Chhattisgarh Raikheda TPP U-1 685 Sep-13 May-14 8290 8290 0
u-2 685 Jan-14 Nov-14
Chhattisgarh Singhitarai TPP U-1 600 Jun-14 Feb-15 4650 6200 1550
u-2 600 Sep-14 May-15
Chhattisgarh  Swastic TPP U-1 25 Jun12 May-13 136 142 6
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Chhattisgarh Tamnar TPP (O.P. Jindal) U-1 600 Jan-14 Feb-14 12800 12800 0
(4 Units) (4 Units)
u-2 600 Apr-14 Jun-14
uU-3 600 Sep-14 Mar-15
u-4 600 Nov-14 Oct-15
Chhattisgarh TRN Energy TPP U-1 300 Dec-13 Aug-14 2844 2844 0
u-2 300 Apr-14 Dec-14
Chhattisgarh Uchpinda TPP U-1 360 May-12 Oct-13 6653.61 6653.61 0
u-2 360 Nov-12 Jan-14
u-3 360 Feb-13 Apr-14
U-4 360 Jul-13 Jul-14
Chhattisgarh Vandana Vidyut TPP-Chhattisgarh U-1 135 Jun-11 Mar-13 1458.44 1458.44 0
u-2 135 Sep-11 Aug-13
Jharkhand Mahadev Prasad STPP Ph.-| u-2 270 Mar-12 Jul-13 3151 3151 0
(2 Units) (2 Units)
Jharkhand Maitrishi Usha TPP-Ph-I U-1 270 May-12 Jul-13 2900 2900 0
u-2 270 Jun-12 Nov-13
Jharkhand Maitrishi Usha TPP-Ph-II u-3 270 Feb-13 Jan-14 3182 3182
U-4 270 Mar-13 Mar-14
Jharkhand Tori TPP U-1 600 Jun-13 Apr-15 5700 5700 0
u-2 600 Jan-14 Aug-15
Maharashtra Amravati TPP Ph-| u-1 270 Dec-11 Mar-13 6889 16889 0
u-2 270 Dec-11 Jun-13
u-3 270 Jan-12 Sep-13
U-4 270 Feb-12 Dec-13
U-5 270 Mar-12 Mar-14
Maharashtra Amravati TPP Ph-I| U-1 270 Jul-14 * 6646 6646 0
U-2 270 Sep-14 *
uU-3 270 Nov-14 *
U-4 270 Jan-15 *
uU-5 270 Mar-15 *
Maharashtra Bela TPP-I U-1 270 Dec-11 Mar-13 1477 1768 291
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Maharashtra Dhariwal infracture TPP U-1 300 Feb-12 Apr-13 2850 2878 28
u-2 300 May-12 Aug-13
Maharashtra EMCO Warora TPP uU-2 300 Feb-12 “Jun-13 3480 3480 0
(2 Units) (2 Units)
Maharashtra Lanco Vidarbha TPP U-1 660 Jan-14 Sep-14 6936 6936 0
u-2 660 May-14 Jan-15
Maharashtra Nasik TPP Ph-l U-1 270 Feb-12 May-13 6789 6789 0
u-2 270 Apr-12 Aug-13
u-3 270 Jun-12 Nov-14
U-4 270 Aug-12 Jan-15
u-5 270 Oct-12 Mar-15
Maharashtra Nasik TPP Ph-Il U-1 270 Apr-13 * 6789 6789 0
uU-2 270 Jun-13 *
uU-3 270 Aug-13 *
U-4 270 Oct-13 *
uU-5 270 Dec-13 *
Maharashtra Tirora TPP Ph-i U-2 660 Jul-11 Mar-13 6560 7309 749
(2 Units) (2 Units)
Maharashtra Tirora TPP Ph-Il U-1 660 Oct-11 Apr-13 8993 9635 642
U-2 660 Jul-12 Aug-13
U-3 660 Oct-12 Nov-13
MP Anuppur TPP Ph-| U-1 600 Apr-13 Jul-13 6240 6240 0
u-2 600 Aug-13 Feb-15
MP Bina TPP u-2 250 Nov-11 Mar-13 2750 2750 0
(2 Units) (2 Units)
MP Gorgi TPP (DB Power) U-1 660 Jun-13 Jun-16 6640 6640 0
(for 2 units)(for 2 units)
MP Mahan TPP u-2 600 Sep-11 May-13 4860 4860 0
(2 Units) (2 Units)
MP Nigri TPP U-1 660 Jun-13 Mar-14 8100 8100 0
u-2 660 Dec-13 Jun-14
MP Seioni TPP Ph-| U-1 600 Mar-13 Jan-14 2910 2910 0
Odisha Derang TPP U-1 600 Mar-12 Nov-13 5661 5961 0
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u-2 600 Jun-12 Feb-14
Odisha ind Bharat TPP (Odisha) U-1 350 Sep-11 Sep-13 3185 3185 0
u-2 350 Dec-11 Dec-13
Odisha Kamalanga TPP U-1 350 Nov-11 Mar-13 4540 5268 728
u-2 350 Dec-11 Jun-13
u-3 350 Feb-12 Sep-13
Odisha KVK Niianchal TPP U-1 350 Dec-11 Jan-14 4990 4990 0
u-2 350 Jan-12 Aug-15
uU-3 350 Mar-12 Oct-15
Odisha Lance Babandh TPP uU-1 660 Apr-13 Mar-14 6930 6930 0
u-2 660 Aug-13 Jul-14
Odisha Malibrahmani TPP (Monnet Ispat) U-1 525 Dec-12 May-14 5093 5093 0
(2 units) (2 units)
Punjab Talwandi Sabo TPP uU-1 660 Oct-12 Dec-13 10250 10250 0
uU-2 660 Jan-13 Apr-14
U-3 660 May-13 Jul-14
Rajasthan Jallipa-Kapurdi TPP U-6 135 Aug-10 * 5075 6085 1010
(8 Unite) (8 Unite)
u-7 135 Sep-10 i
u-8 135 Mar-11
Rajasthan Kawai TPP U-1 660 Dec-12 Mar-13 7020 7020 0
11622.3 11622.3 0
u-2 660 Mar-13 Jun-13
up Prayagraj TPP U-1 660 Feb-14 Jul-14
u-2 660 Jul-14 Nov-14
u-3 660 Dec-14 Mar-15
TN Melamaruthur TPP U-1 600 Feb-12 Jul-13 4800 5158 358
u-2 600 Mar-12 Sep-13
TN Tuticorin TPP (ind- Barath TPP) U-1 660 May-12 Mar-16 3595 3595 0

*No Work is going on at site. Date of commissioning would be assessed after restart of work at site.

*Due to delay in development of Jalipa Mines. Date of commissioning would be assessed after development of Jalipa mines or after

getting permisssion to enhance production from existing mines.
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Sl Name of Project

Commissioning Schedule

Project Cost Rupees

Cost over run

No. Capacity State in Crores Price Level Rs. Crs
Original mm/yy Latest mm/yy Original Latest
1 2 3 4 5 6 7
Central Sector
1. Kol Dam (4x200 MW) H.P. Apr-09 2008-10 2014-15 452715 (12/01) 6358.91 (12/01) 1831.76
2, Tapovan Vishnughad Mar-13 2012-13 2015-16 2978.48 2978.48 Nil
(4x130 MW) Uttarakhand
3. Pare (2x55MW) Ar. Pd Aug-12 2012-13 2014-15 573.99 (06/07) 573.99 (06/07) Nil
4. Tuirial (2x30 MW) Mizoram  Jul-06 2006-07 2016-17 368.72 (06/97) 913.63 (03/10) 544.91
5. Kameng (4x150 MW) Ar. Pd Dec-09 2009-10 2016-17 2496.90 (03/04) 5139.00 2643.90
6. Tehri PSS (4x250 MW) Jul-10 2010-11 2017-18 1657.60 (12/05) 2978.86 (04/10) 1321.26
Uttarakhand
7. Rampur (6x68.67 MW)/HP Jan-12 2011-12 2013-15 2047.03 2047.03 Nil
8. Parbati-lil (4x130 MW)/HP Nov-10 2010-11 2012-14 2304.56 (05/05) 2716.00 411.44
9. Nimoo Bazgo Aug-10 2010-11 2013-14 611.01(12/2005) 936.10 (Anticipated) 325.09
(3x15 MW)/J&K
10. Teesta Low Dam-lli Mar-07 2006-07 2012-14 768.92 (12/02) 1628 (anticipated) 859.08
(4x33 MW)/WB
11. Teesta Low Dam-IV Sep-09 2009-10 2014-15 1061.38 (03/05) 1502.0 440..62
(4x40 MW)/WB
12. Parbati-ll (4x200 MW)/H.P Sep-09 2009-10 2016-17 3919.59 (12/01) 5366 (Anticipated) 1446.41
13. Subansiri Lower (8x250 Sep-10 2010-11 2016-18 6285.33 (12/02) 10667 (anticipated 4381.67
MW)/Ar. Pd./Assam
14, Uri-ll (4x60 MW)/J&K Nov-09 2009-10 2012-13 1724.78 (02/05) 2081 (anticipated 356.21
15. Kishanganga Jan-16 2015-16 2016-17 3642.04 (11/07) 3642.04 (11/07) Nil
(3x110 MW)/J&K
State Sector
Jammu and Kashmir
16. Baglihar-li (3x150 MW)/ 2014-15 2016-17 2113.09 2113.09 Nil
Himachal Pradesh
17. Kashang-l (1x65MW) 2013-14 2014-15 1078.00 1078.00 Nil
18. Kashang-Il & Il 2013-14 2015-16

(1x65 + 1x65 MW)
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19.  UhI-lI (3x33.33MW) Mar-07 2006-07 2014-15 431.56(09/02) 940.84(03/08) 509.28
20. Sawra Kuddu (3x37MW) Dec-10 2010-11 2014-15 558.53 1181.890 (03/12) 623.37
21. Sainj (100 MW) 2013-14 2014-15 725.24 725.24 Nil
Andhra Pradesh
22. Lower Jurala (6x40 MW) 2011-12 2014-16 908.34 (2007) 1474.83 566.49
23. Pulichintala (4x30MW) 2011-12 2015-17  380.00 (2006-07) 396.00 16.00
24. Nagarjuna Sagar Tail Nov-08 2008-09 2014-15  464.63 (2002-03) 958.67 494.04
Pool Dam (2x25 MW)
Tamil Nadu
25. Bhavani Kattalai H.E. Project Mar-06 2005-06 2012-13 99.15 (95-96) 497.46 301.44
Barrage Il (2x15 MW)
26. Bhavani Kattalai H.E. Project Mar-06 2005-06 2012-14 99.75 (99-00) 442.73 342.98
Barrage lil (2x15 MW)
Kerala
27. Pallivasal 2x30MW Oct-10 2010-11 2014-15 222.00 (1999) 268.02 46.02
28. Thottiyar (1x30+1x10)MW 2012-13 2015-16 136.79 (2007) 144.58 5.7
Meghalaya
23. New Umtru (2x20MW) 2011-12 2014-15 226.40 226.40 Nil
30. Myntdu (2x42MW + 2006-07 2011-13 363.08 (01/99) 1173.13 810.05
(1x42 MW) Incl. IDC & (2010)
FC Incl. IDC
Private Sector
Himachal Pradesh
31. Tidong-l (2x50MW) 2013-14 2015-16 543.15 543.15 Nil
32. Tangnu Romai-l (2x22 MW) 2014-15 2015-16 255.00 255.0 Nil
33. Sorang (2x50 MW) 2012-13 2013-14 586.00 586.00 Nil
Uttarakhand
34. Srinagar (4x82.5 MW) 2005-06 2013-15 1699.12 (3/99) 2069.00 369.88
35. Singoli Bhatwari (3x33MW) 2014-15 2015-16 666.47 666.47 Nil
Madhya Pradesh
36. Maheshwar (10x40 MW) 2001-02 2013-15 1569.27 (96-97) 2760.00 (2010) 1190.73
Sikkim
37. Chujachen (2x49.5 MW) Sept-09 2009-10 2013-14 448.76 (2004) 1044.50 595.74
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38. Teesta Stage il Oct-11 2011-12 2014-15 5705.55 5705.55 Nil
(6X200 Mw)
39. Teesta Stage VI 2012-13 2015-16 3283.08 3283.08 Nil
(4X125 MW)
40. Rangit-IV HE
Project (3X40 MW) 201213 2014-15 726.16 726.16 Nit
41. Jorenthang Loop (2x28MW) Dec-12 2012-13 2014-15 543.15 543.15 Nil
42. Bhasmey (2x25.5 MW) 2012-13 2015-16 408.50 408.50 Nil

Digitisation of Records of SWBs

1647. SHRIMATI ANNU TANDON: Will the Minister of
MINORITY AFFAIRS be pleased to state:

(a) whether the Union Government is considering
the digitisation of the records of all the State Wagf Boards
(SWBs);

(b) if so, the details thereof, State/UT-wise;

(c) whether the Union Government has identified
the relevant companies equipped to deal with the task of
digitisation in regional languages; and

(d) if so, the details thereof, State/UT-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
MINORITY AFFAIRS (SHRI NINONG ERING): (a) Yes
Madam, the Ministry of Minority Affairs is implementing a
scheme named "Computerisation of records of State Wakf

Boards”. The scheme has a component for digitisation of
deeds,*legal documents and other relevant records which
establish the ownership rights of wakf estates & wakf
properties.

{b) The iatest status/progress of digitization work at
various State/UT Wakf Boards is enclosed as Statement.

{c) and (d) Ministry of Minority Affairs has provided
funds to National informatics Centre Services Inc. (NICSI)
for development and implementing of Information System
under supervision of National Informatics Centre (NIC).
Pre-Digitization work is being carried-out by respective
State/UT Wakf Boards, which involves identification and
arrangement of documents, preparation of metadata folder
of each wakf property before digitisation is taken up.
Scanning of Documents is being done by the agencies
empanelled by NICSI. The process of digitization is
universals and makes no differentiation between
languages.

Statement
Sl State/UT Reported Nos. Records entered Pere-  Percentage Digitization Percen-
No. Wagqgf Board of Waqf Estates/ in WAMSI Digitization  of Pre- Work tage of
Properties REGISTRATION Work of Digitization (Wagf Digiti-
On-line Module Wagf Work (%) Estates) zation
(Wagqf Estates Estates Completed Work (%)
| immv. Prop.) Completed w.rt (4) Completed
w.r.t (4)
1 2 3 4 5 6 7 8
1.  Andaman and Nicobar Islands 84 3543 0.00 0.00
2.  Assam 179 179205 179 100.00 168 93.85
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(1) (2)

(4)

(6)

{7)

(8)

3. Bihar (Shia) 227 219449 105 46.26 24 10.57
4.  Bihar (Sunni) 2392 23903218 2101 87.83 830 34.70
5. Delhi 1962 19624 0.00 0.00
6. Chhattisgarh 800 8001979 0.00 0.00
7. Haryana 11606 1160611453 1075 9.26 90 0.78
8. Himachal Pradesh 1099 6511270 0.00 0.00
9. Jammu and Kashmir 214 11 0.00 0.00
10. Karnataka 27548 2051615469 14000 50.82 7500 27.23
11. Kerala 8157 815733835 8143 99.83 820 10.05
12. Lakshadweep 339 339340 339 100.00 339 100.00
13. Madhya Pradesh 14775 1477518299 14702 99.51 14702 99.51
14. Maharashtra 6288 628816348 5388 85.69 201 3.20
15.  Manipur 821 514529 21 2.56 21 2.56
16. Meghalaya 43 4353 18 41.86 18 41.86
17. Odisha 3729 20483285 5 0.13 5 0.13
18. Puducherry 45 45586 45 100.00 45 100.00
19. Punjab 24000 221587733 4000 16.67 0.00
20. Rajasthan 18950 1597119929 14674 77.44 0.00
21. Tamil Nadu 7154 715439590 0.00 0.00
22. Tripura 1869 13361895 1600 85.61 300 16.05
23. Uttarakhand 2054 20284177 1050 51.12 610 29.70
24. Uttar Pradesh (Sunni) 123115 105198394 6600 5.36 0.00
25. West Bengal 6744 141112156 3800 56.35 0.00

Total 264194 131145201240 77845 29.47 25673 9.72

[Translation]

Water Scarcity in Bihar

1648. SHRI SYED SHAHNAWAZ HUSSAIN: Will the
Minister of WATER RESOURCES be pleased to state:

(a) the details of various Centrally sponsored
schemes being implemented to resolve the problem of

water scarcity in Bihar State along with the scheme-wise
status thereof;

(b) the details of fund allocation made by the Union
Government for the aforesaid schemes along with the
expenditure incurred thereon;

(c) whether the Bihar Government has forwarded
any proposal to the Union Government in this regard; and
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(d) if so, the details thereof along with the time by
which it is likely to be approved?

THE MINISTER OF WATER RESOURCES (SHRI
HARISH RAWAT): (a) and (b) As reported by the Water
Resources Department, Government of Bihar, there is no
such Centrally-Sponsored Scheme being implemented by
them.

(c) and (d) Does not arise in view of above.

Rounding of Amount

1649. SHRIMATI SUSHILA SAROJ:
SHRIMATI SEEMA UPADHYAY:
SHRIMAT| USHA VERMA:

Will the Minister of RAILWAYS be pleased to state:

(a) whether Indian Railways Catering and Tourism
Corporation (IRCTC) is deducting more money than the
value of a ticket by rounding off the paise in next rupee
from the bank accounts of the passengers getting online
ticket reservations, consequently the passengers are being
charged more amount than the value of the ticket;

{b) if so, the total amount received by the Railways
in the said rounding off during the last three years;

(c) whether the passengers have to pay Rs. 10
extra on sleeper ticket and Rs. 20 extra on AC ticket in
case of booking through E-ticketing inspite of the fact that
E-ticketing process is less cumbersome for the railways
and commuters; and

(d) if so, the details thereof and the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.J.S.P. REDDY): (a) and (b) No,
Madam. Fare for tickets purchased from the Passenger
Reservation System (PRS) counters and for tickets booked
on-line through the Indian Railway Catering and Tourism
Corporation (IRCTC) website is uniform. However, an
additional service charge is levied by IRCTC and the
relevant Payment Gateway charges are collected by the
banks/payment gateway service providers on the tickets
booked on-line through the IRCTC website.

(c) and (d) Yes, Madam. A nominal service charge of
Rs.10/- per PNR for e-ticket issued for Sleeper & reserved
Second Sitting (2S) and Rs/20/-per PNR for e-tickets in
other classes is charged.
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The service charge realized is used to meet
administrative cost, maintenance cost of IT hardware &
software, technical manpower costs of service providers,
recurring expenditure like rent, electricity charges, internet
bandwidth charges, etc.

[English]
Procurement of Medicines

1650. SHRI NAVEEN JINDAL: Will the Minister of
CHEMICALS AND FERTILIZERS be pleased to refer to
the Unstarred Question No. 49 on November 22, 2012
regarding procurement of medicines and state:

(a) whether the information has since been
collected;

(b) if so, the details thereof; and

{c) if not, the time by which the information is likely
to be collected?

THE MINISTER OF STATE OF THE MINISTRY OF
STATISTICS AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE IN THE MINISTRY OF CHEMICALS
AND FERTILIZERS (SHRI SRIKANT JENA): (a) to (c)
Action is underway to fulfill the assurance made to
Unstarred Question No. 49 on November 22, 2012
regarding procurement of medicines, at the earliest.

Monitoring of Merit-cum-Means based
Scholarship Scheme

1651. SHRI A. SAMPATH: Will the Minister of
MINORITY AFFAIRS be pleased to state:

(a) whether the Government has constituted any
Committee for checking/monitoring of Merit-cum-Means
based Scholarship Scheme;

(b) if so, the details thereof;

(c) the details of the eligibility criteria for availing
these scholarships;

(d) the number of course for which the scholarships
are provided under the said scheme; and

(e) the amount spent for the said scheme during
each of the last three years and the current year?

THE MINISTER OF STATE IN THE MINISTRY OF
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MINORITY AFFAIRS (SHRI NINONG ERING): (a) and (b)
No, Madam.

{c) Merit-cum-Means Based Scholarships are
provided to notified minority communities students who
have secured not less than 50% marks at higher secondary/
graduation level so as to enable students from notified
minority communities to pursue professional and technical
courses. Selection of these students is done strictly on
merit basis. The annual income of the beneficiary/parent
or guardian of beneficiary from all sources should not
exceed Rs. 2.50 lakh per annum.

(d) There are 80 number of courses for which
scholarship is provided under the said scheme.

(e) The amount spent for the said scheme during
the each of the last three years and the current year is as
under:

Sl. No. Year Amount released
(Rs. in Crore)

1. 2009-10 97.51

2. 2010-11 108.76

3. 2011-12 115.72

4, 2012-13 (as on 28.2.2013) 166.86

Railway Stations in the Country

1652. DR. P. VENUGOPAL:
SHRI R. THAMARAISELVAN:

Wil the Minister of RAILWAYS be pleased to state:

(a) whether the Railways have shortlisted the railway
stations which are heavily congested and are unable to
handle the passenger traffic;

(b) if so, the details thereof and if not, the reasons
therefor;

(c) whether the Railways propose to redesign/
redevelop such stations and also use their land adjacent
to railway stations for the purpose;

(d) if so, the details thereof and if not, the reasons
therefor;

(e) whether the Railways propose to build houses
for the slum dwellers/ encroachers in cooperation with the
private parties/builders; and
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(f) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHR! K.J.S.P. REDDY): (a) and (b) Railway
stations are identified and classified on the basis of
passenger earnings as 'A-1', 'A', 'B', 'C, 'D', 'E' and 'F'
category stations. Various amenities such as widening
and extension of platforms, augmentation of foot over
bridge, exits/entries of the stations, expansion of circulating
area, construction of subways etc. are planned and
provided as per norms based on the category of stations.

(c) and (d) 50 stations have been identified for
redevelopment as World Class Stations by utilising land
and space around these stations which will also take care
of the aspect of congestion of these five station viz. Anand
Vihar (Delhi), Bijwasan (Delhi), Chandigarh, Habibganj
and Shivaji Nagar (Pune) have been entrusted to the
recently formed Indian Railway Station Development
Corporation (IRSDC) for redevelopment.

{(e) and (f) Ministry of Housing and Urban Poverty
Alleviation is implementing a scheme 'Rajiv Awas Yojna'
(RAY) for rehabilitation of slum dwellers, on whole city
'slum free approach’ basis. The scheme covers slums on
Central Government as well as State Government lands.
In Phase-l, the coverage of RAY shall be in 250 cities
during 12th Five Year Plan. The choice of cities would be
made by the State Government according to their
aspirations.

Setting up of Equal Opportunity Commission

1653. SHRI S.R. JEYADURAI: Will the Minister of
MINORITY AFFAIRS be pleased to state:

(a) whether the Government proposes to set up an
Equal Opportunity Commission as recommended by the
Justice Rajinder Sachar Committee;

(b) if so, the details thereof;

(c) whether many benefits which were to be
received by the minority communities have not reached
them due to weak monitoring system and corruption; and

(d) if so, the steps taken by the Government to
improve the monitoring system and also to protect the
Wakf properties from encroachment and misuse?

THE MINISTER OF STATE IN THE MINISTRY OF
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MINORITY AFFAIRS (SHRI NINONG ERING): (a) and (b)
As a follow up action on the Sachar Committee
recommendation for setting up of an Equal Opportunity
Commission (EOC), the Government has decided to set
up an EOC for the deprived groups belonging to the
minority communities notified under the National
Commission for Minorities Act, 1992. The draft EOC Bill is
under consideration of the Government.

(c) and (d) Benefits envisaged under the various
programmes being implemented for the welfare of
minorities are reaching the target groups. With a view to
ensure this, the progress in implementation of the
recommendations of the Sachar Committee and Prime
Minister's New 15 Point Programme for Welfare of
Minorities, is monitored and reviewed by the Ministry of
Minority Affairs with the Nodal Officers of the concerned
Ministries/Departments on a quarterly basis. Further, the
progress is monitored by the Committee of Secretaries on
half yearly basis and then reported to the Union Cabinet.
At the State level, States/UTs have been advised to
constitute State-level and District-level committees for
monitoring of the said Programme.

As regards protection of Wakf properties, the Govt. is
implementing scheme for Computerization of records of
State Wakf Boards, under which financial assistance is
provided to State/UT Wakf Boards for streamlining record-
keeping, digitalization and preservation of Wakf records to
ensure their safety. Besides, as per Sec. 32 of the Wakf
Act, 1995, it is the duty of the Wakf Board of the State/UT
concerned, to exercise its powers to ensure that the Wakf
properties are properly maintained, controlled, administered
and not encroached, while Sec. 54 provides for removal
of encroachment from Wakf properties with the help of the
State Government/UT concerned.

Income Limit for Pre and Post-Matric
Scholarships

1654. SHRI ASADUDDIN OWAISI: Will the Minister
of MINORITY AFFAIRS be pleased to state:

(a) the present income limit of a family of minority
community for the eligibility of Pre and Post-Matric
Scholarships;

(b) whether the Government has reviewed the
eligibility criteria keeping in view the consumer price index,
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low enrolment of minority students and to give boost to
minority education in the country;

(c) if so, the details thereof;
(d) if not, the reasons therefor;

(e) whether the Government proposes to review the
scheme in the 12th Five Year Plan period; and

(f) if so, the details thereof and the steps taken or
being taken by the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
MINORITY AFFAIRS (SHRI NINONG ERING): (a) The
present income limit of parents/guardian of students of
notified minority community from all sources for eligibility
under Pre and Post-Matric Scholarship Schemes of Ministry
of Minority Affairs is Rs. 1.00 Lakh and Rs. 2.00 Lakh per
annum respectively.

(b} No Madam.
(¢) Does not arise in view of (b) above.

(d) The demand under Pre-matric Scholarship is so
high that the budget allocation is not enough to meet the
present demand. Under the Post-matric Scholarship, all
demand for scholarships are being met.

(e) and (f) Ministry of Minority Affairs has already
taken steps for evaluation and impact assessment of this
Scheme in the 12th Five Year Plan.

Availability of Water

1655. SHRI NISHIKANT DUBEY:
SHRI P.C. GADDIGOUDAR:

Will the Minister of WATER RESOURCES be pleased
to state:

(a) whether the Government has conducted any
study/survey/assessments on the availability of water in
the country;

(b) if so, the details thereof, State/UT-wise especially
in Jharkhand;

(c) whether Jharkhand has been assessed as a
State with water resources less than its requirements;

(d) if so, the details thereof; and

(e} the follow up action taken thereon?
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THE MINISTER OF WATER RESOURCES (SHRI
HARISH RAWAT): (a) Central Water Commission had
assessed the average annual water availability in the
country as 1869 Billion Cubic Meters (BCM). However, the
utilizable water resources, considering topographic,
hydrological and other constraints, has been estimated to
be about 1121 BCM comprising 690 BCM of surface water
and 431 BCM of replenishable ground water.

(b) Statement-l, indicating the State-wise availability
of ground water resources is enclosed. The average water
resources potential and utilizable surface water resources
has been assessed basin-wise and the details are given
in the enclosed Statement-II.

(c) to (e) The Twelfth Five Year Plan (2012-17) and
Annual Plan (2012-2013) of Water Resources Department,
Government of Jharkhand indicate surface water availability
as 27.528 BCM. Central Ground Water Board has assessed
the annual replenishable ground water availability in the
State of Jharkhand as 5.96 BCM. No reliable assessment
has been made with regard to water requirement of the
Jharkhand State for various uses. However, the State
Government has plans to develop irrigation over the area
of 24.25 lakh hectares from the present level of created of
irrigation potential of 7.76 lakh hectares.

Statement-|

State-wise Ground Water Resources Availability

(In billion cubic meter)

Sl. No. States/Union Territories Annual
Replenishable
Ground Water

Resource
1 2 3
States
1. Andhra Pradesh 33.83
2. Arunachal Pradesh 4.45
3. Assam 30.35
4, Bibhar 28.63
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1 2 3
5. Chhattisgarh 12.22
6. Delhi 0.31
7. Goa 0.221
8. Gujarat 18.43
9. Haryana 10.48
10. Himachal Pradesh 0.59
11. Jammu and Kashmir 3.70
12. Jharkhand 5.96
13. Karnataka 16.81
14. Kerala 6.62
15. Madhya Pradesh 33.95
16. Maharashtra 35.73
17. Manipur 0.44
18. Meghalaya 1.2343
19. Mizoram 0.044
20. Nagaland 0.42
21. Odisha 17.78
22. Punjab 22.56
23. Rajasthan 11.86
24. Sikkim -
25. Tamil Nadu 22.94
26. Tripura 297
27. Uttar Pradesh 75.25
28. Uttarakhand 217
29. West Bengal 30.50

Union Territories
1. Andaman and Nicobar Islands 0.310
2. Chandigarh 0.022
3. Dadra and Nagar Haveli 0.059
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1 2 3
4. Daman and Diu 0.012
5. Lakshadweep 0.0105
6. Puducherry 0.171
Total 431.03

Statement-Il

Water Resources Potential of River Basins of India
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Sl River Basin Average Water Utilisable
No. Resources surface
Potential water
(BCM) resources
(BCM)
1 2 4 5
1. Indus 73.3 46

2. Ganga-Brahmaputra-Meghna

(a) Ganga 525 250

(b) Brahmaputra 537.2 24

(c) Barak and others 48.4
3. Godavari 110.5 76.3
4. Krishna 78.1 58
5. Cauvery 21.4 19
6. Subernarekha 12.4 6.8
7. Brahmani-Baitarni 285 18.3
8. Mahanadi 66.9 50
9. Pennar 6.3 6.9
10. Mahi 11 3.1
11. Sabarmati 3.8 1.9
12. Narmada 45.6 34.5
13. Tapi 14.9 14.5
14. West Flowing Rivfcrs 87.4 11.9

from Tapi to Tadri

15. West Flowing Rivers 113.5 24.3
from Tadri to
Kanyakumari

16. East Flowing Rivers 22.5 131
between Mahanadi
and Pennar

17. East Flowing Rivers
between Pennar & 16.5 16.5
Kanyakumari

18. West Flowing Rivers
of Kutch and 15.1 15
Saurashtra including Luni

19. Area of Inland Drainage Negl. -
in Rajasthan

20. Minor Rivers draining
into Myanmar 31 -
(Burma) and Bangladesh

Total 1,869.4 690

Selection of Minority Concentrated Districts

1656. SHRI P. KARUNAKARAN: Will the Minister of
MINORITY AFFAIRS be pleased to state:

(a) whether the Union Government has selected
minority concentrated districts for the implementation of
Multi-Sectoral Development Programme;

(b) if so, the details thereof;

(c) whether the Government of Kerala has given
any representation to include some minority concentrated
districts of Kerala which were excluded earlier; and

(d) if so, the details thereof and the action taken
thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
MINORITY AFFAIRS (SHRI NINONG ERING): (a) Yes,
Madam. 90 Minority Concentration Districts (MCDs) in 20
States/UTs of the country have been identified in the country
on the basis of substantial minority population and
backwardness parameters from 2001 Census for
implementation of Multi-sectoral Development Programme.
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(b) The list of districts is enclosed as Statement.

(c) and (d) The Ministry has proposed to change the
unit area of planning under Multi-sectoral Development
Programme (MsDP) from District to Blocks during the 12th
Five Year Plan. Accordingly, the State Government of Kerala
has submitted a proposal for inclusion of 50 Blocks in 14
districts of Kerala under MsDP which is being modified for
effective implementation during 12th Plan period.

Statement

List of 90 Minority Concentration District

Sl. No. State District

1 2 3

1. Andaman and Nicobar Islands Nicobar
2. Arunachal Pradesh East Kameng

3. Arunachal Pradesh Lower Subansiri

4. Arunachal Pradesh Changlang
5. Arunachal Pradesh Tirap
6. Arunachal Pradesh Tawang

7. Arunachal Pradesh West Kameng

8. Arunachal Pradesh Papum Pare
9. Assam N.C. Hills
10. Assam Kokrajhar
11. Assam Dhubri

12. Assam Goalpara
13. Assam Bongaigaon
14. Assam Barpeta
15. Assam Darrang
16. Assam Marigaon
17. Assam Nagaon
18. Assam Cachar
19. Assam Karimganj
20. Assam Hailakandi
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1 2 3
21. Assam Kamrup
22. Bihar Araria
23. Bihar Kishanganj |
24. Bihar Purnia
25. Bihar Katihar
26. Bihar Sitamarhi
27. Bihar Pashchim

Champaran

28. Bihar Darbhanga
29. Delhi North East
30. Haryana Mewat
31. Haryana Sirsa
32. Jammu and Kashmir Leh (Ladakh)
33. Jharkhand Ranchi
34. Jharkhand Gumla
35. Jharkhand Sahibganj
36. Jharkhand Pakaur
37. Karnataka Gulbarga
38. Karnataka Bidar
39. Kerala Wayanad
40. Madhya Pradesh Bhopal
41. Maharashtra Buldana
42. Maharashtra Washim
43. Maharashtra Hingoli
44. Maharashtra Parbhani
45. Manipur Senapati
46. Manipur Tamenglong
47. Manipur Churachandpur
48. Manipur Ukhrul
49. Manipur Chandel
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1 2 3 1 2 3
50. Manipur Thoubal 78. Uttrakhand Hardwar
51. Meghalaya West Garo Hills 79. West Bengal Uttar Dinajpur
52. Mizoram Lawngtlai 80. West Bengal Dakshin Dinajpur
53. Mizoram Mamit 81. West Bengal Maldah
54. Sikkim North 82. West Bengal Murshidabad
55. Odisha Gajapati 83. West Bengal Birbhum
56. Uttar Pradesh Lucknow 84. West Bengal Nadia
57. Uttar Pradesh Saharanpur 85. West Bengal South 24-
58. Uttar Pradesh Muzaffarnagar Parganas
59. Uttar Pradesh Meerut 86. West Bengal Barddhaman
60. Uttar Pradesh Baghpat 87. West Bengal Koch Bihar
61. Uttar Pradesh Ghaziabad 88. West Bengal Haora
62. Uttar Pradesh Bulandshahar 89. West Bengal North 24Parganas
63. Uttar Pradesh Budaun 90. West Bengal Kolkata
64. Uttar Pradesh Barabanki Strength of ST Judges
65. Uttar Pradesh Kheri in Courts
66. Uttar Pradesh Shahjahanpur 1657. SHRIMATI JAYSHREEBEN PATEL: Will the
Minister of LAW AND JUSTICE be pleased to state:
67. Uttar Pradesh Moradabad
a) the sanctioned strength and vacancy of jud
68. Uttar Pradesh Rampur ) (@ net .g Y Cy of judges
in the Supreme Court and High Courts of the country;
69. Uttar Pradesh Jyotiba Phule
Nagar (b) the number of judges from Scheduled Tribe (ST)
community in Supreme Court and High Courts at present;
70. Uttar Pradesh Bareilly
. (c) whether members of ST community are not
71. Uttar Pradesh Pilibhit appointed as judges in Supreme Court and High Courts
72. Uttar Pradesh Bahraich and if so, the reasons therefor;
73. Uttar Pradesh Shrawasti (d) whether even after 65 years of independence,
74. Uttar Pradesh Balrampur not a single judge from ST.communlty, which constitute 8.2
per cent of the population of the country has been
75. Uttar Pradesh Siddharthnagar appointed in the Supreme Court;
76. Uttar Pradesh Bijnor (e) if so, the details thereof;
77. Uttrakhand Udham Singh (fy whether the Union Government plans to look
Nagar into this aspect to enhance the presence of ST community;

and
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(g) if so, the details thereof?

THE MINISTER OF LAW AND JUSTICE (SHRI
ASHWANI KUMAR): (a) Statement showing the sanctioned
strength, working strength and vacancy of judges in High
Courts and the Supreme Court of India as on 01.03.2013,
is enclosed.

(b) to (g) Appointment of Judges of the Supreme
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Court and High Courts is made under Articles 124 and
217 of the Constitution of India respectively, which do not
provide for reservation for any caste or class of persons.
As such, no caste or class-wise data of Judges or vacancies
is maintained. The Government has, however, requested
the Chief Justice of the High Courts to send proposals for
appointment of Judges from suitable candidates belonging
to Scheduled Castes, Scheduled Tribes, Other Backward
Classes, Minorities and from amongst women.

Statement

Sanctioned/Working strength of judges and vacancies

Sl. No. Name of the Court

Sanctioned Strength
as on 01.03.2013

Working Strength
as on 01.03.2013

Vacancy of Judges
as on 01.03.2013

1 2 3 4 5
A. Supreme Court of India 31 26 5
B. High Courts
1. Allahabad 160 88 72
2. Andhra Pradesh 49 29 20
3. Bombay 75 52 23
4. Calcutta 58 40 18
5. Chhattisgarh 18 12 06
6. Delhi 48 35 13
7. Gauhati 24 22 02
8. Gujarat 42 29 13
9. Himachal Pradesh 11 11 -
10. Jammu and Kashmir 14 07 07
11. Jharkhand 20 11 09
12. Karnataka 50 36 14
13. Kerala 38 33 05
14. Madhya Pradesh 43 32 11
15. Madras 60 48 12
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1 2 3 4 5
16. Odisha 22 13 09
17. Patna 43 35 08
18. Punjab and Haryana 68 43 25
19. Rajasthan 40 31 9
20. Sikkim 03 01 02
21. Uttarakhand 09 09 -

Total 895 617 278

State Level Officers

1658. SHRI DILIP SINGH JUDEV: Will the Minister of
CORPORATE AFFAIRS be pleased to state:

(a) whether the Government has received any
requests/memorandum for the establishment of the office
of Registrar of companies at Raipur having jurisdiction
over the State of Chhattisgarh after bifurcating the present
office at Gwalior; and

(b) if so, the details thereof and the action taken

thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
CORPORATE AFFAIRS (SHR!I SACHIN PILOT): (a) and
(b) Yes, Madam. A decision has been taken to establish
an office of Registrar of Companies - cum - Official
Liquidator, Chhattisgarh at Bilaspur. The Ministry has
already taken steps to establish this office in Bilaspur, for

which a lease agreement is expected to be signed soon.

Deep Sea Mining for Minerals

1659. SHRI VIKRAMBHAI ARJANBHAI MADAM: Will
the Minister of EARTH SCIENCES be pleased to state:

(a) whether the Government proposes to undertake
deep sea mining for minerals in South and Central Indian
Ocean on the pattern of Chinese exploration, which has

been allowed by International Seabed Authority;

(b) if so, the details in this regard; and

(c) the time by which a final decision in this regard

is likely to be taken?

THE MINISTER OF SCIENCE AND TECHNOLOGY
AND MINISTER OF EARTH SCIENCES (SHRI S. JAIPAL
REDDY): (a) and {b) No Madam. The International Seabed
Authority has entered into a 15-year contract with India in
the year 2002 for pursuing exploration activity for deep
sea mineral resources in the Indian Ocean on lines similar
to its contracts with other countries including China. In
pursuance of this agreement, the Ministry of Earth Sciences
has undertaken exploration activity for which a total area
of 75000 sq. km. in the Central Indian Ocean Basin is
available to it. India hopes to be amongst the few countries
of the world which would be able to explore for deep sea

mineral resources in the years ahead.
(c) Does not arise.

[Translation]

Coaching Depot

1660. SHRI RAKESH SINGH: Will the Minister of
RAILWAYS be pleased to state:

(a) the present status of construction of coaching
depot at Jabalpur;
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(b) the time by which the said coaching depot is
likely to be made operational; and

(c) the other steps taken/being taken by the
Railways in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.J.S.P. REDDY): (a) In the sanctioned
work of coaching complex, construction of two pitlines of
24 coach length and integrated sickline with building of
coaching depot is completed. Laying of one stabling line
and connections from Katni end to stabling line and existing
pitlines are in progress.

(b) The integrated coaching complex is partially
operational. The coaching complex is likely to be
operational by the end of 2013-14.

(c) Work of one more pitline of 20 coach length was
sanctioned during 2012-13 and is likely to be completed
during 2013-14.

[English]
Water Level in Dams

1661. SHRIMATI SHRUTI CHOUDHRY: Will the
Minister of WATER RESOURCES be pleased to state:

(a) whether low water level in dams has hit irrigation
during the last five years;

(b) if so, the details thereof and the reasons therefor,
State/UT-wise including Haryana; and

(c) the corrective steps being taken to solve this
problem permanently?

THE MINISTER OF WATER RESOURCES (SHRI
HARISH RAWAT): (a) and (b) Central Water Commission
(CWC) monitors live storage status of 84 reservoirs spread
across the country. The total live storage capacity of these
reservoirs is 154.421 BCM which is about 61% of the live
storage capacity of 253.388 BCM which is estimated to
have been created in the country (as per assessment
carried out in the CWC in 2010). The live storages available
in these reservoirs at the end of monsoon for the year
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2008 to 2012 are given in the following table.

Year 2008 2009 2010 2011 2012

Live 116.446 92.344
storage

117.128 133.689115.123

(in
BCM)

Reservoir wise details showing name of the reservoir,
State, FRL, live storage capacity at FRL and live storage
available in these reservoirs as on 30th September for the
year 2008 to 2012 is given in the enclosed Statement-I.
There is no reservoir of Haryana in the monitoring system
of the CWC. However, as per the information furnished by
Bhakra Beas Management Board, maximum & minimum
level of Bhakra and Pong dams as well as deliveries to
States including Haryana for the last five years is given in
the enclosed Statement-Il.

The broad reason for low storage in the reservoirs
is lower rainfall in the catchment area of the reservoir or
low snow melt in the catchment area. Apart from it, the
water level of the reservoirs also gets reduced due to use

of water from reservoirs for various purposes.

(c) The corrective steps to solve the problem of
water scarcity during low rainfall are water management
practices and water conservation. Water being state
subject, utilization of water resources for various purposes
is within the purview of respective state governments.
However, the Ministry of Water Resources had taken a
review of storage available in reservoirs vis-a-vis progress
of onset of south-west monsoon in June 2012. Keeping in
view possibility of delay in the onset of the monsoon and
also uneven spatial distribution which may result in some
areas getting less than normal rainfall, the Ministry had
issued an Advisory on 09.07.2012 to all the state
governments stating inter-alia that priority is to be given to
drinking water supply and irrigation and judicious use of
water may be made. It was also suggested that use of
ground-water may be made to meet the situation to the

extent possible.
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Level/Storage of 84 Reservoir as on End of monsoon (30th September)

Sl.No. Name of 30th Sept 2008  30th Sept 2009  30th Sept 2010  30th Sept 2011 30th Sept 2012
Reservoir (State) FRL Live Cap. Level  Live Level Live Level Live Level Live Level Live
(MTS) at FRL (MTS) Storage (MTS) Storage (MTS)  Storage (MTS) Storage (MTS) Storage

(BCM) (BCM) (BCM) (BCM) (BCM) (BCM)

1 2 4 5 10 11 10 11 10 11 10 11 7 8
*1. Srisailam (AP) 269.75 8288 26955 8.175 269.55 8.175 269.65 8239 267.90 7.224 263.00 4973
*2. Nagarjuna Sagar (AP) 179.83 6.841 179.83 6.841 163.46 2623 17873 6.524 17873 6.524 161.06 2.205
3. Sriramsagar (AP) 33254 2300 33254 1684 325.74 0 33254 1.684 332.48 2300 327.96 1.195
4. Somasila (AP) 10058 1.994 9525 1055 8917 042 97.26 1.352 97.86 1.456 91.16 0.594
5. Lower Manair (AP) 28042 0621 277 0438 267.71 0077 28042 0621 280.10 0.621 270.45 0.144
6. Tenughat (JHAR) 260.14  0.821 259.69 0329 261.12  0.39 259.89 0.337 259.48 0.320 250.98  0.243
7. Maithon (JHAR) 14630  0.471 147.16  0.471 149.01 0471 146.64 0.459 147.67 0.471 147.31  0.471
*8. Panchet Hill (JHAR) 124.97  0.184 127.66 0.184 127.39 0.184 12583 0.184 12632 0.184 12648 0.184
9. Konar (JHAR) 42581 0.176 42575 0.175 4252 0.165 420.35 0.088 426.00 0.176 42457 0.154
10. Tilaiya (JHAR) 368.81 0.142 370.25 0.142 369.9 0.142 364.83 0.026 369.52 0.142 368.53 0.131
“11. Ukai (GUJ) 10516  6.615 102.04 4.997 98.96  3.59 10359 5.814 10431 6.237 104.18 6.162
12. Sabarmati (Dharoi) (GUJ) 18959  0.735 183.63  0.26 183.09  0.23 186.68 0.467 189.55 0.735 189.15 0.700
*13. Kadana (GUJ) 127.70  1.472 12479 0905 12545 0966 12571 0989 127.71 1.192 127.71  1.192
14. Shetrunji (GUJ) 5553  0.300 55.53 03 5337 0.457 5553 03 5542 0291 4977 0.047
15. Bhadar (GUJ) 107.89 0.188 107.9  0.188 105  0.086 107.9 0.188 107.90 0.188 99.94  0.009
16. Damanaganga (GUJ) 7986 0502 79.9 0502 79.45  0.47 79.65 0493 79.35 0478 78.45 0.413
17. Dantiwada (GUJ) 18410  0.399 168.11 0.033 1649  0.01 173.23 0093 184.07 0.386 178.22  0.207
18. Panam (GUJ) 127.41  0.697 123.05 042 117.95 0.213 1236 0448 12752 0.697 127.41  0.697
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*19. Sardar Sarovar (GUJ) 121.92 1.566 120.88 1.377 121 1.399 121.34 1.461 121.94 1.566 121.62 1.511
20. Karjan (GUJ)y 115.25 0.523 115.27 0.523 114.82 0.513 115.05 0.518 114.84 0.514 113.80 0.485
*21. GobindSagar(Bhakra) (H.P) 512.06 6.229 512 6.154 499.56 4.09 51227 5992 511.84 5922 505.19 4.893
*22. Pong Dam (H.P) 423.67 6.157 423.48 5.944 407.99 2.661 424.59 6.15 423.46 5867 42258 5656
23. Krishnaraja Sagra (KAR) 752.50 1.163 751.87 1.087 751.99 1.098 751.14 0.994 751.77 1.070 747.84 0.647
*24. Tungabhadra (KAR) 497.74 3.276 497.7 2.942 497.72 2.947 A497.74 2955 497.67 2.831 497.33 2712
25. Ghataprabha (KAR) 662.95 1.391 662.95 1.387 662.95 1.387 662.95 1.387 661.80 1.304 660.99 1.247
26. Bhadra (KAR) 657.76 1.785 657.45 1.749 657.75 1.785 657.27 1.729 657.50 1.785 653.71 1.344
27. Linganamakki (KAR) 554.43 4.294 551.47 3.425 553.98 4.155 552 3.572 550.00 4.146 551.37  3.401
28. Narayanpur (KAR) 49225 0.863 4921 0.844 49217 0.856 491.72 0.795 490.77 0.679 491.96 0.827
29. Malaprabha

{Renuka) (KAR) 633.83 0.972 633.23 0.895 630.63 0.606 631.82 0.729 633.37 0.913 627.81 0.370
30. Kabini (KAR) 696.16 0.275 695.43 0.232 694.77 0.192 694.18 0.165 695.12 0.215 692.96 0.100
31. Hemavathy (KAR) 890.63 0.927 890.06 0.876 890.46 0.912 888.8 0.769 889.68 0.844 887.57 0.675
32. Harangi (KAR) 871.42 0.220 870.44 0.189 871.37 0.218 871.2 0.212 870.76 0.199 869.03 0.159
33. Supa (KAR) 564.00 4.120 550.1 2.601 549.13 2.509 547.86 2.305 558.48 3.472 548.55 2.456
34. Vanivilas Sagar (KAR) 652.28 0.802 636.28 0.081 637.96 0.117 639.15 0.145 643.65 0.284 640.43 0.178
*35. Almatti (KAR) 519.60 3.105 519.6 3.051 519.6 3.051 519.6 3.051 519.59 3.046 519.39 2.944
*36. Gerusoppa (KAR) 55.00 0.130 48.31 0.093 54.55 0.127 51.04 0.107 4840 0.094 50.56 0.105
37. Kallada (Parappar) (KRL) 115.82 0.507 111.34 0.388 109.8 0.359 11263 0.415 11498 0.465 9422 0.119
*38. ldamalayar (KRL) 169.00 1.018 154.87 0.629 161.9 0.813 157.56 0.694 168.60 1.007 148.76  0.488
*39. Idukki (KRL) 732.43 1.460 717.77 0.73 721.41 0.889 724.44 1.03 729.06 1.274 710.79 0.461
*40. Kakki (KRL) 981.46 0.447 979.6 0.413 978.92 0.401 97422 0.333 977.60 0.381 962.72 0.206
*41. Periyar (KRL) 867.41 0.173 862.47 0.081 862.11 0.074 861.31 0.061 861.33 0.064 861.59 0.065
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*42. Gandhi Sagar (M.P) 399.90 6.827 387.21 1.125 388.07 1.339 386.8 1.032 396.81 5.014 398.48 6.050
43. Tawa (M.P) 355.40 1.944 352.17 1.475 355.37 1.944 3554 1.944 355.40 1.944 344.43 1.944
*44. Bargi (M.P) 422.76 3.180 422.25 3.068 416.45 1.63 4227 3.175 42276 3.180 422.76 3.180
*45. Bansagar (M.P.) 341.64 5.166 336.41 2.991 330.71 1.335 334.02 2217 34169 5.166 341.63 5.166
*46. Indira Sagar (M.P) 262.13 9.745 255.33 4.567 259.38 7.331 259.65 7.548 259.00 7.832 261.77 9.498
*47. Minimata Bangoi (CHH.) 359.66 3.046 3571 2.58 350.8 1.612 351.68 1.73 3569.50 3.017 358.25 2.651
48. Mahanadi (CHH.) 348.70 0.767 345.39 0.485 345.32 0.48 348.49 0.747 348.67 0.764 348.26 0.726
49. Jayakwadi (Paithon) (MAH.) 463.91 2.171 463.91 2171 458.19 0.473 461.2 1.238 461.71 1.389 455.74  0.033
*50. Koyana (MAH.) 657.90 2.652 659.36 2.652 658.5 2.652 659.44 2652 657.20 2.568 658.72 2.652
51. Bhima (Ujjani) (MAH.) 496.83 1.517 496.83 1.517 495.26 1.025 496.83 1517 496.00 1.517 491.63 0.122
52. |sapur (MAH.) 441.00 0.965 434.22 0.399 427.37 0.053 440.99 0.963 440.26 0.894 435.86 0.509
53. Mula (MAH.) 552.30 0.609 552.34 0.609 546.2 0.328 551.03 0.543 552.30 0.609 546.06 0.323
54. Yeldari (MAH.) 461.77 0.809 4549 0.262 449.52 0.05 461.77 0.809 460.28 0.659 449.58  0.051
55. Girna (MAH.) 398.07 0.524 396.72 0.45 387.29 0.119 388.86 0.163 390.40 0.206 386.09 0.088
56. Khadakvasia (MAH.) 582.47 0.056 582.47 0.056 580.34 0.029 581.13 0.038 581.31 0.041 580.16  0.027
*57. Upper Vaitarna (MAH.) 603.50 0.331 603.5 0.331 600.46 0.232 603.5 0.331 603.41 0.329 602.22 0.290
58. Upper Tapi (MAH.) 214.00 0.255 213.67 0.235 214 0.255 213.99 0.254 213.65 0.234 213.51 0.226
*59. Pench (Totaladoh) (MAH.)  490.00 1.091 480.3 0.458 486.83 0.825 489.6 1.017 480.00 1.016 489.92 1.040
60. Upper Wardha (MAH.} 342.50 0.564 339.04 0.284 341.65 0.474 3425 0.548 34250 0.564 34250 0.564
*61. Hirakud (ORI) 192.02 5.378 191.86 5.282 189.9 4167 192.02 5.377 192.02 5.378 192.01 5.378
*62. Balimela (ORl) 462.08 2.676 450.22 0.971 446.2 0.568 458.14 1.985 447.08 0.651 455.49 1.626
63. Salanadi (ORY) 82.30 0.558 80.16 0.482 70.62 0.221 65.68 0.126 79.20 0.371 67.89 0.164
*64. Rengali (ORl) 123.50 3.432 123.69 3.432 119.98 2.269 118.21 1.726 123.44  3.423 123.64 3.432
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1 2 4 5 10 11 10 11 10 11 10 11 7 8
*65. Machkund (Jalput) (OR!l) 838.16 0.893 836.67 0.77 833.2 0.517 836.52 0.758 837.54 0.839 837.44 0.822
*66. Upper Kolab (ORI) 858.00 0.935 853.17 0.517 849.78 0.266 855.61 0.709 850.61 0.322 856.45 0.788
*67. Upper Indravati (ORI) 642.00 1.456 640.85 1.328 637.9 1.029 638.45 1.082 631.80 0.483 640.40 1.278
*68. Thein (PUN) 527.91 2.344 514.87 1.469 499.03 0.574 524 2.039 523.87 2.028 521.12 1.810
*69. Mahi bajaj Sagar (RAJ) 280.75 1.711 2735 0.897 274.55 1.008 274.35 0.986 281.50 1.711 281.45 1.711
70. Jhakam (RAJ) 359.50 0.132 355.95 0.098 352.2 0.07 351.35 0.063 359.75 0.132 359.75 0.132
*71. Rana Pratap Sagar (RAJ) 352.81 1.436 352.67 1.415 348.38 0.637 349.02 0.756 340.94 0.901 352.77 1.436
72. Lower Bhawani (TN) 278.89 0.792 277.7 0.73 270.93 0.358 269.99 0.32 273.72 0.491 259.22 0.051
*73. Mettur (Stanley) (TN) 240.79 2.647 229.05 1.23 234.79 1.847 226.93 1.089 230.80 1.402 226.95 1.041
74. Vaigai (TN) 279.20 0.172 274.18 0.072 275.02 0.088 276.73 0.118 273.92 0.071 267.54 0.014
75. Parambikulam (TN) 556.26 0.380 553.69 0.326 556.15 0.377 550.34 0.259 556.19 0.378 54582 0.176
76. Aliyar (TN) 320.04 0.095 316.71 0.075 319.58 0.092 319.84 0.094 320.01 0.095 308.98 0.031
*77. Sholayar (TN) 1002.79 0.143 1000.8 0.133 1002.57 0.142 1000.18 0.13 1003.03  0.143 1002.91 0.143
78. Gumti (TRP) 93.55 0.312 88.77 0.116 89.35 0.135 9035 0.172 8885 0.118 88.45 0.105
79. Matatila (UP) 308.46 0.707 308.46 0.706 307.76 0.638 308.27 0.688 308.46 0.706 308.46 0.707
*80. Rihand (UP) 268.22 5.649 262.07 3.054 259.24 1.948 258.17 1.551 265.42 4.440 264.14 3.893
*81. Ramganga (UTT) 365.30 2.196 355.74 1.502 337.7 0.622 36423 2.114 361.18 1.888 352.56 1.319
*82. Tehri (UTT) 830.00 2615 818.8 2.158 820 2.206 823.6 2.367 819.10 2.170 823.70 2.357
83. Mayurakshi (WB) 121.31 0.480 120.93 0.457 118.51 0.327 11499 0.179 119.76 0.392 11532 0.192
84. Kangsabati Total (WB) 134.14 0.914 133.07 0.721 131.08 0.524 125.38 0.149 132.34 0.649 131.92 0.607

For 84 Reservoirs
Percentage Of Frl Cap 154.421 116.446 92.344 117.128 133.689 115.123
75 60 76 87 75
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Statement-ll

Maximum, Minimum Level of reservoirs & Deliveries to States for last 5 Years

Year Level in Feet Delivery (Cusec Days)
Bhakra FRL 1680 Pong FRL 1390 Punjab  Haryana Rajasthan DJB J&K
Max Min Max Min
2007-08 1661.28 1551.32 1365.28 1321.73 6300136 2815684 3878872 164435 116492
2008-09 1680.69 15613.79 1389.55 1281.60 5906580 2927841 4474109 140230 100250
2009-10 1640.42 1504.36 1339.48 1272.70 5764609 2348372 2569951 162119 88096
2010-11 1681.53 1507.66 1394.49 1279.04 6353872 2824894 4248138 146908 77833
2011-12 1681.02 1571.76 1390.59 1345.42 6111836 2946599 4550621 139468 116097
[Translation] Arthik Vikas Mahamandal, the SCA of NMDFC in

Vocational and Training Camps for Women of
Minority Communities

1662. SHRI SURESH KASHINATH TAWARE: Will the
Minister of MINORITY AFFAIRS be pleased to state:

(a) whether the vocational and other training camps
are organized for the women belonging to the minority
communities in the country, particularly in Maharashtra;

and

(b) if so, the number of such vocational and other
training camps organized along with the number of women

benefited thereby, location-wise and State/UT-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
MINORITY AFFAIRS (SHRI NINONG ERING): (a) National
Minorities Development and Finance Corporation (NMDFC)
under its promotional scheme of vocational training
provides financial assistance to its State Channelising
Agencies (SCAs) all ovef the country including Maharashtra
for organization of skill development trainings for persons
belonging to minority communities, including women.
During last four years, no proposal under the vocational

training scheme has been received from Maulana Azad

Maharashtra. Further, from the year 2012-13, the Ministry
of Minority Affairs has started implementation of the scheme
for "Leadership Development of Minority Women", with an
aim to empower and instill confidence in women, by
providing knowledge, tools and techniques for interacting
with Government systems, banks, and intermediaries at all
levels through trainings. To strengthen the mosaic of
plurality in the society and bring about solidarity and unity
through their own efforts to improve their lot, the scheme
permits a mix of women from non-minority communities
not exceeding 25% of a project proposal. This scheme is
also implemented all over the country including

Maharashtra.

(b) Under Vocational training scheme of NMDFC, a
total of 5,117 candidates belonging to the minority
communities have been imparted training which includes
2.783 women beneficiaries during last four years including
current financial year. The State-wise details of the trainees
imparted vocational training are given in the enclosed
Statement-l. Further, under the scheme for "Leadership
Development of Minority Women", the State-wise, location-
wise details of trainings sanctioned for women are given

in the enclosed Statement-Il.
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Statement-| 1 5 3 4
Details of Vocational Training funded during last
four years including current financial year (from 6. Kerala 350 187
2009-10 to 22.02.2013)
7. Karnataka 30 17
Sl. No.  State/SCA Total no. of No. of
, o0 8. Madhya Pradesh 30 28
Trainees Women
Covered Trained 9. Nagaland 30 18
1 2 3 4 10. Odisha 60 2
1. Gujarat 30 0 11. Punjab 150 27
2. Himachal Pradesh 28 0 12. Tamit Nadu 350 17
3. Haryana 200 103 13. Uttar Pradesh 204 204
4. Jammu and Kashmir 1.352 1.352 14. West Bengal 2,143 779
5. Jharkhand 160 49 Total 5,117 2,783
Statement-li
Scheme for Leadership Development of Minority Women
Sl. No. Name of Location Number of women

State /UT for whom training
Sanctioned during
2012-13
1 2 3 4
1 Uttar Pradesh Bijnor, Barabanki, Jalaun, Agra, Gonda. Shrawasti, Lakhimpur 26025
Kheri, Sant Kabirnagar, Gorakhpur, Deoria, Siddharth Nagar,
Maharajgan;j, Lucknow, Fatehpur, Mau, Ghaziabad,
Bulandshahar, J.P. Nagar, Rampur, Moradabad, Saharanpur,
Muzzaffarnagar, Bairampur, Bahraich, Bareilly, Meerut, Pilibhit,
Baghpat, Budaun, Shahjahanpur
2. Uttrakhand Dehradun, Haridwar, Tehri Garhwal 1425
3. Rajasthan Bharatpur, Dhoulpur, Alwar, Dausa, Tonk, Jaipur, Nagaur, Sawai Madhopur 1775
4. Karnataka Belgaum, Ramnagar, Shimoga 675
5. Odisha Puri, Sambalpur, Bhadrak 675
6. Gujarat Rajkot, Ahmedabad, Anand, Kutch, Khera 1325
7. Madhya Pradesh Bhopal, Gwalior, Datia, Bhind, Morena, Sehore, Shivpuri 2500

8. Kerala

Thiruvananthapuram, Kollam, Alappuzha, Kottayam, ldukki, Ernakulam,
Thrissur, Palakkadu, Malappuram, Kozhikkode, Wayanad, Pathanamthitta,
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1 2 4
Kannur, Kasaragodu 350
9. Maharashtra Nagpur, Nanded 450
10. Manipur Senapati, Sadarhills, Chandel, Churachandpur, Ukhrul, Tamenglong, 1300
Imphal East
11. Chhattisgarh Bilaspur 225
12, Tamil Nadu Namakkal 225

Re-structured Acceleljated Power Development and
Reforms Programme

1663. SHR! PRATAPRAO GANPATRAQ JADHAO: Will
the Minister of POWER be pleased to state:

(a) whether the Union Government has implemented
the re-structured Accelerated Power Development and
Reforms Programme (R-APDRP) in Maharashtra;

(b) if so, the details thereof along with the projects
undertaken under this programme during the last three
years;

(c) whether the programme is not being
implemented properly in Maharashtra and all the projects
under this programme are being delayed;

(d) if so, the details thereof and the reasons therefor;
and

(e) the steps being taken by the Union Government
to achieve the objective of the programme in Maharashtra
within a stipulated time frame?

THE MINISTER OF STATE OF THE MINISTRY OF
POWER (SHRI JYOTIRADITYA M. SCINDIA): (a) and (b)
Yes, Madam. Ministry of Power, Government of India has
implemented the Re-structured Accelerated Power
Development and Reforms Programme (R-APDRP) in
Maharashtra. For the State of Maharashtra, under R-
APDRP, projects worth Rs.3954.80 Crores [Part-A (iT):
Rs. 324.44 Crores covering 130 towns, Part-A, SCADA:
Rs. 161.62 Crores covering 8 towns; Part-B: Rs.3468.74
Crores covering 123 towns] have been sanctioned.

Detail of projects sanctioned in Maharashtra under
Part-A (IT), Part-A (SCADA) and Part-B of the R-APDRP
Programme is enclosed as Statement.

(c) and (d) The projects sanctioned under R-APDRP
scheme in State of Maharashtra are at various stages of
implementation. The R-APDRP Implementation status in
Maharashtra is as follows:

. Under Part-A (IT), MSEDCL has appointed IT
implementation agency for implementation of Part-
A(IT) in all 130 towns. Implementation is in advanced
stage and 10 towns have been completed &
declared ‘Go Live' by the utility. Data Center and
Disaster Recovery Centres have also been
commissioned.

. Under Part-A (SCADA), Utility has appointed M/s
Siemens as implementing agency for all 8 towns
and implementation is in progress.

. Under Part-B, Utility has appointed implementing
agency for 120 towns and implementation is in
progress.

(e) The standard project completion cycle for Part-
A and Part-B schemes is 24 months and 36 months
respectively from the date of sanction of the projects. At
present, R-APDRP schemes are at different stages of
implementation and are yet to be fully implemented.

As per R-APDRP Guidelines, implementation of
schemes is to be accomplished by concerned state power
utilities. The role of Ministry of Power, Government of India
and Power Finance Corporation Ltd. (PFC), the Nodal
Agency, is limited to formulation and issuing of guidelines,
providing DPR formats, Model Bidding Documents for
engaging consultants and implementing agencies for Part-
A, empanelment of consultants and implementing agencies
for Part-A, appraisal of DPRs, putting them to R-APDRP
Steering Committee for sanction and providing
disbursements as per guidelines.
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Ministry of Power and Power Finance Corporation
Ltd, the Nodal Agency, also regularly monitor R-APDRP
project implementation in all States and advise State
utilities/implementing agencies regarding issues hampering
scheme implementation.

Statement
Sanctions under R-APDRP, Part-A(IT)

State: Maharashtra

Utility: Maharashtra State Elec. Distr. Co. Lid.

(A) Name of Sanction

Part-A Town Amount
(Im (Rs. Cr)
1 2 3

1. Amalner 0.84

2. Ambejogil 0.63

3. Arwi 0.54

4. Ausa 0.37

5. Baramati 1.17

6. Barshi 0.65

7. Chandrapur 2.18

8. Chiplun 0.67

9. Chopda 0.57

10. Degloor 0.72

11. Dharangaon 0.38

12. Dondaichi 0.40

13. Gadchiroli 0.98

14. Gangakhed 0.41

15. Gondia 1.45

16. Islampur 0.90

17. Jalna 1.38

18. Jaysingpur 1.13

19. Jintur 0.38
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1 2 3
20. Kamptee 0.89
21. Kopergaon 0.63
22. Latur 1.79
23. Majalgaon 0.43
24. Malegaon 1.45
25. Nagpur 63.00
26. Nasik 10.88
27. Ozar 1.08
28. Pandharpur 0.77
29. Pabhani 1.84
30. Pathri 0.36
31. Purna 0.31
32. Ratnagiri 1.62
33. Sailu 0.40
34. Sangammer 0.90
35. Sangl 3.07
36. Satana 0.53
37. Satara 1.76
38. Shahada 0.90
39. Sillod 0.61
40. Sirpur 0.80
41. Solapur 4.96
42. Tasgaon 0.35
43. Tuljapur 0.66
44. Udgir 0.95
45. Vasai 0.46
46. Yawal 1.42
47. Achalpur City 1.17
48. Ahamadpur 0.50
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1 2 3 1 2 3
49. Ahmednagar 2.63 77. Manmad 0.83
50. Akola 2.7 78. Morshi 0.46
51. Akot Urban 0.87 79. Murtizapur 0.48
52. Anjangaon 0.38 80. Nalasopara 0.52
53. Ashta 0.42 81. Nandarbar 1.14
54. Au Rangabad 6.99 82. Nanded 2.36
55. Balapur 0.26 83. Nandura 0.36
56. Basmath 0.45 84. Navi Mumbai 48.32
57. Beed 1.26 85. Nilanga 1.18
58. Bhadrawati 0.55 86. Osmanabad 1.18
59. Bhandara 1.20 87. Panchora 0.77
60. Bhusawal 0.69 88. Paithan 0.41
61. Bramhapuri 0.64 89. Palghar 1.02
62. Buldhana 0.82 90. Panvel 3.72
63. Chalisgaon 0.76 91. Parli 0.65
64. Dahanu 1.03 92. Parola 0.44
65. Deolali 1.42 93. Pen 0.96
66. Dhule City 3.25 94. Phaltan 0.61
67. Erandol 0.35 95. Pulgaon 0.37
68. Hinganghat 0.69 96. Pune City 22.60
69. Hingoli 0.70 97. Shegaon 0.46
' 70. Igatpuri 0.40 98. Sinnar-U 1.06
71. Kannad 0.31 99. Talegaon 0.96
72. Karad 0.69 100. Tumsar 0.60
73. Katol 0.52 101. Umred 0.49
74. Khopoli 0.56 102. Vaijapur 0.38
75. Kolhapur Urban 4.49 103. Vita 0.57
76. Lonavala 0.90 104. Wai 0.42
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1 2 3 Sanctions under R-APDRP, Part-(B)
State-Maharastra
105. Wardha 1.54
Utility: Maharastra State Elec. Distr. Co. Lid.
106. Warora 0.66
Sl. No. Name of Town Sanction
107. Yeola 0.42
Amount
108. Akkalkot 0.54 (Rs. Cr)
109. Amravati 5.26 1 2 3
110. Ballarpur 0.52 1. Amalner 6.81
111. Chikhali 0.70 2. Ambajogai 8.40
112. Daryapur 0.50 3. Ami 1.73
113. Daund 0.65 4. Ausa 4.97
. 5. Baramati 49.60
114. Digras 0.61
6. Barshi 8.02
115. Ichatkaranji 4.40
7. Chandrapur 23.01
116. Jalgoan 2.00
8. Chiplun 22.81
117. Karanja 0.65 9. Chopda 6.96
118. Khamgaon 1.18 10. Degloor 817
119. Malkapur 0.81 11. Dharangaon 2.95
120. Mehkar 0.57 12. Dondaicha 7.52
121. Pusad 0.70 13. Gadchiroli 8.99
14. Gangakhed 5.23
122. Umarkhed 0.34
15. Gondia 38.55
123. Umarga 1.26
16. Islampur 25.88
124. Vi 1.27
rar 17. Jalna City 87.62
125. Wadgaon 0.63 18. Jaisinghpur 7.14
126. Wani 1.07 19. Jintur 4.56
127. Warud 0.45 20. Kamptee 9.03
128. Washim 0.86 21. Kopargaon 8.06
129. Yavatmal 1.42 22. Latur 48.84
130. Greater Mumbai 45.98 23. Majalgaon 2.62
24. Malegaon 34.94
Total Part-A (IT) 324.44 9




251 Written Answers MARCH 7, 2013 to Questions 252
1 2 3 1 2 3
25. Nagpur 296.86 54. Beed 56.23
26. Pandharpur 30.00 55. Bhadrawati 3.04
27. Parbhani 24.75 56. Bhandara 5.74
28. Pathri 3.65 57. Bhusawal 24.91
298. Purna 4.96 58. Bramhapuri 2.40
30. Ratnagiri 17.24 59. Buldhana 10.38
31. Sailu 5.78 60. Chalisgaon 10.20
32. Sangamner 9.29 61. Dahanu 15.95
33. Sangli 52.26 62. Deolali 10.25
34. Satana 5.78 63. Dhule 26.09
35. Satara 8.00 64. Erandol 2.53
36. Shahada 7.80 65. Hinganghat 7.42
37. Sillod 11.85 66. Hingoli 6.22
38. Shirpur 6.51 67. lgatpuri 5.13
39. Solapur 128.47 68. Kannad 11.03
40. Tasgaon 3.95 69. Karad 5.95
41. Tuljapur 5.37 70. Katol 4.44
42. Udgir 13.60 71. Khopoli 20.50
43. Vasai 32.88 72. Kolhapur 34.41
44. Yawal 4.44 73. Lonawala 20.88
45. Achalpur 23.17 74. Manmad 9.15
46. Ahmedpur 13.34 75. Morshi 4.20
47. Abmednagar 55.90 76. Murtijapur 6.30
48. Akola 107.65 77. Nalasopara 27.00
49. Akot 6.45 78. Nanourbar 10.28
50. Anjangaon 5.19 79. Nanded 30.13
51. Ashta 17.60 80. Nandura 2.66
52. Balapur 1.00 81. Nilanga 4.49
53. Basmath 6.47 82. Osmanabad 11.83




253 Written Answers PHALGUNA 16, 1934 (Saka) to Questions 254

1 2 3 1 2 3
83. Pachora 14.09 112. Malkapur V' 8.97
84. Paithan 5.51 113. Mehkar 3.71
85. Palghar 5.98 114. Pusad 13.84
86. Parli 9.20 115. Umerkhed 3.68
87. Parola 3.49 116. Umarga 2.00
88. Pen 9.24 117. Virar 59.15
89. Phaltan 2.58 118. Wadgaon 7.00
90. Pulgaon 2.14 119. Wani 13.70
91. Shegaon 418 120. Warud 3.75
92. Talegaon 25.10 121. Washim 7.72
93. Tumsar 5.58 122. Yawatmal 25.02
94. Umred 5.56 123. Gr. Mumbai 1193.91
95. Vaijapur 3.96 Total Part (B) 3468.74
%. Vita 6.91 Sanctions under R-APDRP, Part-A, SCADA
o7. Wai 3.79 State: Maharastra
98. Wardha 25.67 Utility: Maharastra State Elec. Distr. Co. Ltd.
99. Warora 2.59

Sl. No. Name of Town Sanction

100. Yeola 6.68 Amount
101. Akkalkot 4.12 (Rs. Cr)
102. Amravati 60.88 1 2 3
103. Ballarpur 1.70 1. Malegaon 8.03
104. Chikhli 8.87 2. Nashik 20.35
105. Daryapur 7.41 3. Sangli 11.06
106. Daund 10.71 4. Solapur 12.16
107. Digras 3.48 5. Kolhapur 12.26
108. Ichalkaranji 79.37 6. Pune 50.11
109. Jalgaon 60.50 7. Amravati 11.07
110. Karanja 7.60 8. Gr. Mumbai 36.58
111. Khamgaon 7.04 Total Scada 161.62
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[English]
Sale of Power by Gas Based Plants

1664. SHRI A. SAl PRATHAP: Will the Minister of
POWER be pleased to state:

(a) whether the Government has issued directions
to the gas-based power plants that are availing gas at
concessional rates not to sell the power produced by them
at exorbitant prices;

{b) if so, the details thereof;

(c) whether some of the said power plants are not
adhering to the directions of the Government; and

(d) if so, the corrective measures being taken by
the Government in this regard including the penal action
taken against such power plants?

THE MINISTER OF STATE OF THE MINISTRY OF
POWER (SHRI JYOTIRADITYA M. SCINDIA): (a) and (b)
Empowered Group of Ministers (EGoM) in its meeting
dated 24.02.2012 has decided that "the existing and future
allocations of New Exploration Licensing Policy (NELP)
gas to power plants be subject to the condition that the
entire electricity produced from the allocated gas shall
only be sold to the Distribution Licensees at tariffs
determined or adopted (in case of bidding) by the tariff
regulator of the power plant. The gas will be supplied only
for the duration of the Power Purchase Agreement (PPA)
and supply of gas will start only after the signing of PPA.
The PPA may be initially for one year (short term PPA)
during which electricity shall be sold at the tariff determined
by the regulator and the subsequent PPA should be for
medium term or long term". The EGoM also authorized the
Ministry of Petroleum & Natural Gas (MOP&NG) to cancel
the current allocation of any power plant(s) not complying
with the aforesaid conditions.

(c) No complaint has been received in this Ministry
regarding power plants not adhering to the directions of
the Government neither MOP&NG has intimated such
aberration.

(d) In view of (c) above does not arise.

Allocation for Projects

1665. SHRI MANICKA TAGORE: Will the Minister of
RAILWAYS be pleased to state:

(a) whether the Planning Commission has refused
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to allocate sufficient funds for two ambitious railway projects
of High Speed Passenger Corridors and Dedicated Freight
Corridors in the country;

(b) if so, the details thereof and the reasons therefor;
(c) the reaction of the Railways thereto;

(d) the details of funds estimated for the
implementation of these two ambitious projects; and

(e) the steps taken/being taken by the Railways to
raise funds for these ambitious projects?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.J.S.P. REDDY): (a) to (c) An allocation
of Rs.26,000 crore as Gross Budgetary Support has been
made by the Planning Commission, that includes outlay
for Eastern and Western Dedicated Freight Cortidor (DFC).
No separate allocation of funds was requested by Railways
for High Speed Passenger Corridors as no such work is
sanctioned as yet. In the Annual Plan for 2013-14, a
provision of Rs. 5,455 crore has been made for DFC.

(d) The project cost of Eastern and Western DFC
project is currently estimated at Rs.95,836 crore, including
cost of land. Cost estimates for High speed passenger
corridor project are not available as no such work has
been sanctioned as yet.

(e) Western DFC (1,499 km.) is being funded by
loan from Japan International Cooperation Agency (JICA)
to the extent of 77% of the project cost. Out of 1,839 km.
of Eastern DFC, 1,183 km. of Ludhiana-Khurja-Dadri-
Kanpur-Mughalsarai section is being funded through loan
from World Bank to the extent of 66% of the project cost.
Balance funds for these sections will be provided by
Railways. Mughalsarai-Sonnagar section (122 km.) is being
funded from Railways' resources. Dankuni-Sonnagar
section (534 km.) is to be funded through Public Private
Partnership route.

CSIR'S Focus on Rural Areas and Small Towns

1666. SHRI RAVNEET SINGH: Will the Minister of
SCIENCE AND TECHNOLOGY be pleased to state:

(a) whether the Council of Scientific and Industrial
Research (CSIR) is turning its attention to rural areas and
small towns by informing them how they would be benefited
from technologies; and
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(b) if so, the details of rural areas and small towns
in Punjab that figure in its list?

THE MINISTER OF SCIENCE AND TECHNOLOGY
AND MINISTER OF EARTH SCIENCES (SHRI S. JAIPAL
REDDY): (a) Yes Madam. Council of Scientific & Industrial
Research (CSIR) provides the S&T needed for the masses.
CSIR has been promoting employment generation in rural
areas through deployment of technologies. Also it has
focused on improvement in quality of life of rural masses.
The technologies include: Affordable housing (materials
and technologies), Essential oil (agrotechnologies and
extraction plants), Ceramic membrane based removal of
arsenic and iron from contaminated ground water, Pesticide
removal for producing potable water free from organic
pollutants, Reverse Osmosis based desalination plants for
villages, lead free Jaipur pottery, Marine Sanitation Device
(MSD) for Kettuvallam etc. CSIR has catalyzed commercial
cultivation of Geranium in Uttrakhand through community
participation and Lavender in Jammu & Kashmir. The
farmers have been trained not only for cultivation of
Geranium and Lavender but also for extraction of oil from
the grass. CSIR efforts through development of niche
Mentha varieties and their propagation for mass cultivation
are noteworthy. The efforts have led India acquire a
leadership position in Menthol mint oil production and
export. CSIR has partnered with the National Innovation
Council (NInC) to provide S&T interventions needed for
enhancing the technologica! base of Micro, Small and
Medium Enterprises (MSME). Six clusters for the purpose
have been adopted. They include: (i) Mango Cluster
(Krsihnagiri); (ii) Brass Cluster (Moradabad); (iii) Bamboo
Cluster (Agartala); (iv) Auto Cluster (Faridabad); (v)
Ayurveda Cluster (Thrissur); and (vi) Life Sciences Cluster
(Ahmedabad).

(b} In many rural areas and smail towns of Punjab
CSIR technologies have been in use. In the recent past
training and awareness programs have been conducted
for farmers of Punjab on commercially important cut flower
crops and low cost poly-housing technology in Gurdaspur,
Sarna, Pathankot, Dinanagar villages of Gurdaspur district,
Phuglana, Gill, Harnoe, Randhava, Rampur Bitlron, Dhakk,
Babak, Mukhliana, Pandori Bana, Khadialar, Bulhowl,
Garhshankar, Takhni, Namolihar, Talwara, Bhumga, Kantial,
Bhilhowal, Batala, villages of Hoshiyarpur district, Rupnagar
area of Rupnagar district and Taran Taran area, Shiekh,
Pandori villages of Taran Taran district. Technology for
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better recovery and utilization of fallen animal carcasses
has been provided to leather artisans of Alowal village of
Gurdaspur district. CSIR conducted training programs for
rural women in football stitching/ non-leather bag making
at 10 centers of Gurdaspur District namely ITi Gurdaspur,
Dorangla block, Bamiyal block, Fatehpur village (Narot
Jaimal singh block), Kalanaur block, Nangal Bhoor village,
Dorang Khad village (Dhar Kalan block), Behrampur,
Dhariwal and Dera Baba Nanak.

[Translation]

Railway Lines

1667. SHRI DANVE RAOSAHEB PATIL:
SHRI NARENDRA SINGH TOMAR:

Will the Minister of RAILWAYS be pleased to state:

(a) the present status of new line projects for which
surveys have already been completed on Jalgaon-Solapur,
Jalna-Khamgaon-Shegaon, Indore-Dahod, Dhar-
Chotaudepur and Solapur-Osmanabad-Beed-Jalna-
Buldhana sections;

(b) the steps taken/being taken by the Railways for
getting sanction for laying of new lines on the said sections;
and

(c) the time by which the required sanction is likely
to be granted and work of laying new lines is started?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.J.S.P. REDDY): (a) to {c) The details
of the surveys for new line projects are as under:

Sl. No. Name of the Survey Status

1 2 3

Survey completed in 2012-
13. Report under
examination.

1. Jalgaon-Solapur

Survey completed and report
under examination.

2. Jalna-Khamgaon-
Shegaon

3. Indore-Dahod The work included in Railway
Budget 2007-08. Work taken
up. Overall physical progress
- 15%. Target of completion

(TDC) not fixed.
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4. Dhar-Chotaudepur The work included in Railway
Budget 2007-08. Work taken
up. Overall physical progress
- 10%. Target of completion

(TDC) not fixed.

Solapur - Osmanabad - Beed
is part of Solapur-Jalgaon
survey and the survey is
completed and report is
under examination in the
Ministry. Beed-Jalna (111km.)
survey was completed and
project not considered being
unremunerative.  Jalna-
Buldhana (106 km.) is part of
Jalna-Khamgaon (155 km.)
survey which is completed
and report under
examination in the Ministry.

5. Solapur-Osmanabad-
Beed-Jalna-Buldhana

No target is fixed for sanctioning a work. Sanctioned
works will be completed in coming years subject to
availability of resources.

Housing Schemes

1668. SHRI NARENDRA SINGH TOMAR: Will the
Minister of RURAL DEVELOPMENT be pleased to state:

(a) the details of the housing schemes sponsored
by the Union Government being run in Madhya Pradesh;

(b) the funds allocated under all these schemes to
the State Government;

(c) whether the parameter for amending the income
criteria for taking decision in regard to fixing eligibility of
beneficiaries for getting benefit of the scheme is economic
only;

(d) if so, whether it is a fact that the Government is
ignoring the socially backward sections; and

(e) if so, the reaction of the Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI LALCHAND KATARIA):
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(a) and (b) Indira Awaas Yojana, a Centrally Sponsored
Scheme is being implemented in the rural areas of all
States/UTs, including Madhya Pradesh, (except Delhi and
Chandigarh). Funds under the scheme are allocated to
States on year to year basis. During the current financial
year, 2012-2013, Central allocation under IAY to Madhya
Pradesh is Rs. 288.84 crore.

(c) to (e) The target groups for houses under lAY are
below poverty line households living in rural areas. As per
IAY Guidelines, at least 60% of the total IAY funds are to
be earmarked for Scheduled Castes/Scheduled Tribes (SC/
ST) households, 3% for physically handicapped and 15%
for minorities.

Railway Link along DMIC

1669. SHRIMATI YASHODHARA RAJE SCINDIA:
Will the Minister of RAILWAYS be pleased to state:

(a) whether the Railways propose to link Dethi-
Mumbai Dedicated Freight corridor with Delhi- Mumbai
Industrial Corridor (DMIC) in Madhya Pradesh;

(b) if so, the details and the present status thereof;

(¢) whether Railways propose to construct new lines
on the Pithampur—Indore section of Indore-Dahod railway
line in view of the DMIC; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.J.S.P. REDDY): (a) to (d) The Western
Dedicated Freight Corridor (WDFC) extends from Jawahar
Lal Nehru Port Terminal (JNPT) in Mumbai to Tughlakabad
near Delhi and it passes via Surat, Vadodara, Ahmedabad,
Palanpur, Ajmer and Rewari. Delhi- Mumbai Industrial
Corridor envisages development of Industrial Regions along
either side of the Dedicated Freight Corridor. In Phase | of
DMIC Project, Pitampur - Dhar - Mhow Industrial Region
in Madhya Pradesh has been identified, which can be
connected through Indore - Dahod new line (under
construction) and feeder routes to DFC. Dahod-Indore
new line via Pithampura, Sardarpur, Jhabua and Dhar
{201 Kms.) is a sanctioned project and land acquisition is
in progress. Cost of the Project is Rs. 1642 Crore and
expenditure of Rs. 98.31 Crore has been incurred up to
March 2012.
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[English]
Impact of Climate Change

1670. SHRI JAYARAM PANGI: Will the Minister of
EARTH SCIENCES be pleased to state:

(a) whether the climate change in polar regions
have impacts on Indian monsoon;

(b) if so, the details thereof;

(c) whether the Union Government have any plans
to study the same; and

(d) if so, the details thereof?

THE MINISTER OF SCIENCE AND TECHNOLOGY
AND MINISTRY OF EARTH SCIENCES (SHRI S. JAIPAL
REDDY): (a) Yes Madam.

{b) The Arctic and Antarctic regions are known to
be very sensitive to global climate change. Hence, it is
highly desirable to improve our understanding of how they
respond to climate change, and how those responses in
turn affect both regional and global climate. Hence, it is
perceived that the Polar Regions can potentially display
climate diversity in various spatial and temporal scales,
which ultimately affects the monsoon weather and climate
over the Indian sub-continent.

(c) Yes Madam.

(d) Emphasizing the need for building an expanded
monitoring of climate change, as well as building
appropriate R&D efforts on the possible responses and
feedbacks of the Polar Regions to climate change, a
research study has been formulated. In order to engage
the international science community on these activities, a
concept note was prepared and discussed during the
Betmont Forum (a group of the world's major and emerging
economies and funders of global environmental change
research and international science councils) meeting held
in New Delhi during 27-28 February, 2013.

Village Electrification

1671. SHRI PRALHAD JOSHI: Will the Minister of
POWER be pleased to state:

(a) the details of the criteria fixed and the definition
of an electrified village under the village electrification
schemes;
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(b) whether the Government is planning to declare
those villages having electricity in 100 percent households
as an electrified villages;

(c) if so, the details thereof;

(d) whether the Government has devised any
mechanism to check the level of electrified villages; and

(e) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
POWER (SHRI JYOTIRADITYA M. SCINDIA): (a) With effect
from 2004-05, a village is considered electrified if:

(i) Basic infrastructure such as distribution
transformer and distribution lines are provided
in the inhabited locality as well as the dalit basti/
hamlet where it exists.

(i) Electricity is provided to public places like
schools, panchayat offices, health centres,
dispensaries, community centres etc.; and

(i) The number of households electrified should be
at least 10% of the total Jiumber of households
in the village.

(b) and (c) The village is declared electrified based
upon the above criteria.

(d) No, Madam.

(e) Does not arise.

Amendment in RPA

1672. SHRI P.C. GADDIGOUDAR: Will the Minister of
LAW AND JUSTICE be pleased to state:

(a) whether the Government proposes to make
amendments in the Representation of People's Act, 1951
to decriminalise politics in view of the allegations of
corruptions;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF LAW AND JUSTICE (SHRI
ASHWANI KUMAR): (a) to (c) Sub-section (1) of section 8
of the Representation of the People Act, 1951 provide that
a person convicted of certain offences specified therein,
which inter alia includes the Prevention of Corruption Act,
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1988 (49 of 1988), shall be disqualified, where the convicted
person is sentenced to— (i) only fine, for a period of six
years from the date of such conviction; (ii) imprisonment,
from the date of such conviction and shall continue to be
disqualified for a further period of six years after his release.
The Electoral reforms is a continuous and ongoing process.
The issue of electoral reforms in its entirety has been
referred to the Law Commission of India on 16th January,
2013 and has been requested to submit its concrete
suggestions within three months. On receipt of the
recommendations, matter will be further examined in
consultation with the stake holders. The Government
remains committed to bringing forward a purposive agenda
for electoral reforms based upon a broader political
consensus.

Energy Security

1673. SHRI KALIKESH NARAYAN SINGH DEO: Will
the Minister of POWER be pleased to state:

(a) the details of the demand and supply of energy
resources in the country along with the efforts being made
by the Government to ensure the energy security of the
country;

(b) whether the Government has been able to
purchase foreign assets to ensure energy security of the
country;

(c) if so, the details thereof;

(d) whether the power Public Sector Undertakings
(PSUs) have made bids for acquiring energy reserves in
other countries but failed to acquire them; and

(e) if so, the details thereof along with the reasons
therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
POWER (SHRI JYOTIRADITYA M. SCINDIA): (a) As per
the Twelfth Five Year Plan Document, demand projected
for the primary energy sources by the end of 2016-17
would be at 937.26 Million Tons of Qil Equivalent (MToE).
Against this demand, the supply from the domestic
production is likely to be at 669.50 MToE, necessitating
energy resources import of 267.76 MToE during the same
period (2016-17). Imports cover 90 MToE of Coal, net
import of 152.44 MToE of Petroleum products, 24 MToE of
LNG and 0.52 MToE of Hydro Power. Several measures

MARCH 7, 2013

to Questions 264

have been taken by the Government/Oil Public Sector
Undertakings to accelerate the production of crude oil and
enhance energy security for the country, which inter-alia
includes the following:

(i) Carving out more and more areas for exploration
for offer under various rounds of New Exploration
Licensing Policy (NELP)/Open Area Licensing
Policy (OALP).

(i) Implementation of New Technologies such as
horizontal well drilling etc.

(iii) Application of Enhanced Oil Recovery (EOR)/
Improved Oil Recovery (IOR) techniques for
increasing recovery factor from existing fields.

(iv) Exploring alternate energy sources such as Coal
Bed Methane (CBM), Shale Gas/Qil and Gas
Hydrate etc.

(v) Acquiring oil and gas assets abroad by oil
PSUs.

(b) and (c) Today, India's oil companies are present
in 23 countries (Vietnam, Russia, Sudan, South Sudan,
Myanmar, Iraq, Iran, Egypt, Syria, Cuba, Brazil, Kazakhstan,
Gabon, Colombia, Nigeria, Venezuela, Yemen, Australia,
East Timor, Indonesia, USA, Libya, and Mozambique). The
total investment by oil PSUs overseas is Rs.86,904 crore
which includes two pipeline projects in Sudan and Myanmar.
ONGC Videsh Limited (OVL) produced 8.75 million tons of
oil and oil equivalent gas in 2011-12 (equal to about
10.5% of domestic oil and gas production) from its overseas
assets in Sudan, Vietnam, Venezuela, Russia, Syria,
Colombia, Brazil. By 2020, OVL aims to achieve an annual
production level of 20 MMTOE and 35 MMTOE by 2030.

Coal India Ltd. was allocated exploration license for
two coal blocks with effect from 6.8.2009 for a period of 5
years in Mozambique. Coal India Africana Limitada (CIAL),
a wholly owned subsidiary of Coal India Ltd. was registered
in August, 2009 in Mozambique to operationalise mining.
The total capital expenditure plan for additional adhoc
provisions has been made for acquisition of coal assets
abroad of Coal India Ltd. for the XII Plan period is
Rs. 25,000 crore and additional adhoc provision for
development of Coal Block in Mozambique is Rs.10,000
crore.

(d) No, Madam.
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(e) Question does not arise.

[Translation]

Projects in Jharkhand

1674. SHRI RAVINDRA KUMAR PANDEY: Will the
Minister of RAILWAYS be pleased to state:

(a) the details and the present status of ongoing/
pending railway projects in Jharkhand indicating the time
since when these are pending;

(b) the reasons therefor;
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(c) whether the Government of Jharkhand has
signed any Memorandum of Understanding with the
Railways for completion of the said pending projects;

(d) if so, the details thereof; and

(e) the other steps taken/being taken by the
Railways to expedite the completion of these projects?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.J.S.P. REDDY): (a) and (b) The details
of various ongoing/sanctioned gauge conversion, doubling,
new railway line projects falling fully/partly in Jharkhand

are as mentioned in the table below:

(Rs. in crores)

Sl. No. Name of Project Latestup- Included Present Status

datedcost in Rly.
Budget
1 2 3 4 5

New Lines

1. Deoghar-Sultanganj (149.5 km.) 607.09 2000-01 Banka-Barahat (15.53 km.) section, Deoghar-
Chandanpur section (14.40 km.) and Kakwara-
Banka (5.1 Km.) completed and
commissioned. Work in the rest of the sections
has been taken up.

2. Gaya-Bodhgaya Chatra, Gaya-Natesar(97 km.) 549.75 2008-09 Preliminary activities have been taken up.

3. Gaya-Daltanganj (136.88 km.) 44525 2008-09 Part detailed estimate sanctioned. Final
Location Survey for balance portion has been
taken up.

4. Koderma-Giridih (102.05 km.) 1211.08 1996-97  Koderma-Dhanwar (4S km.) completed. Work
in the rest of the sections has been taken up.

5. Hansdiha-Godda (30 km.) 267.09 2011-12  Part estimate for Final Location Survey (FLS)
and soil investigation has been sanctioned.
FLS is in progress.

6. Koderma-Ranchi (189 km.) 2957.21 1998-99 Land of 125 villages acquired out of 138
villages. Earthwork, major/minor bridges have
been taken up.

7. Koderma-Tilaiya (68 km.) 418.17 2001-02  Land acquisition completed. Earthwork, minor
bridges and major bridges have been taken
up.

8. Mandarhill-Rampurhat (130 km.) with new 900.05 1995-96  Mandarhill-Hansdia-Kumardol (17.1 km.) and
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1 2 3 4 5
material modification for Rampurhat- Kumardol-Hansdia (9.15 Km.) and
Murarai (29.48 km.) -3rd line. Rampurhat-Pinargaria (18.5 Km.) completed
and commissioned. Dumka-Barapalasi
(13.8 Km.) and Dumka-Barapalasi (13.8 Km.)
completed. Work in the rest of the sections
has been taken up.
Gauge Conversion
1. Ranchi-Lohardaga Gauge Conversion 456.45 1996-97 Gauge conversion of Ranchi-Lohardaga -
with Extension to Tori (113 km.) Barkichampi (81.5 km.) completed. Work in
the rest of the sections has been taken up.
Doubling
1. Chandrapura-Rajabera-Chandrapura- 44.87 2008-09  Earthwork, minor bridges have been taken
Bhandaridah(10.6 km.) up.
2. Dangoaposi-Rajkharswan 3rd line (65 km.) 388.67 2010-11 Detailed estimate sanctioned. Preliminary
activities have been taken up.
3. Goelkera-Manoharpur 3rd line (chakradharpur- 271.69 2007-08 Detailed estimate sanctioned. Field work
Bondamunda section) (40 km.) completed and work commenced.
4. Manoharpur-Bondamunda 3rd line (30 km.) 258.20 2012-13  New work included in rail budget 2012-13.
5.  Muri-North outer cabin/Muri-Doubling of 2315 2008-09 Detailed estimate sanctioned. Earthwork and
section with provision of 2nd bridge over bridges work has been taken up.
Subarnarekha(1 km.)
6. Rajkharswan-Chakradhar 3rd Line (20 km.) 148.77 2012-13  New work included in rail budget 2012-13.
7. Rajkharswan-Sini 3rd Line (15 km.) 91.61 2008-09 Detailed estimate sanctioned. Earthwork and
bridge work has been taken up.
8. Sahibganj- Pirpainti (10.45 km.) 129.45 2010-11 Detailed estimate sanctioned. Tenders for
Earthwork and minor bridge awarded.
9. Sini-Adityapur 3rd line (22.5 km) 143.16 2010-11 Detailed estimate sanctioned. Earthwork and
bridge work have been taken up.
10. Tinpahar Sahibganj as PH-1 of doubling of 167.83 2009-10  Earthwork, bridge work have been taken up.

Tinpahar-Bhagalpur (37.81 km.)

Due to limited availability of resources, difficuity in

per availability of resources.

land acquisition, forestry clearances, adverse law and order
condition the on going projects get delayed. Railways
have a huge throwforward of Rs. 1.47 lakh crore for ongoing
New Lines, Gauge Conversion and Doubling projects with
limited amount of resources resulting in thin spread of
funds which are allocated annually to these projects as

(c) Yes, Madam, for some of the projects.

(d) A Memorandum of Understanding (MOU)
between Ministry of Railways and Govt. of Jharkhand was
signed in 2002 for execution of 6 projects on cost sharing
basis. These projects included 5 New Lines viz. Deoghar-
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Dumka, Koderma-Giridih, Dumka-Rampurhat, Koderma-
Tilaiya & Koderma-Hazaribagh-Barkakana-Ranchi and 1
Gauge Conversion project viz. Ranchi-Lohardaga. A
revised MOU was signed for these six projects on 14th
Feb. 2012 alongwith another MOU for execution of a newly
sanctioned project i.e Hansdiha-Godda New Line. Deoghar-
Dumka project has been completed and other projects are
at different stages of progress.

(e) To expedite completion of projects, forestry and
other clearances have been taken up at highest level.
Regular coordination meetings are held with State
Governments for providing adequate security at work sites.
Empowerment of field units have also been taken up to
expedite completion of projects.

Expansion of Fertilizer Plants

1675. SHRI JAGDISH SINGH RANA: Will the Minister
of CHEMICALS AND FERTILIZERS be pleased to
state:
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(a) whether the Government has taken any steps
for the expansion of some fertilizer plants;

(b) if so, the details and the location thereof including
the amount earmarked for the purpose in the current Five
Year Plan, State/UT-wise; and

(c) the amount out of it utilized during the said
period, State/UT-wise?

THE MINISTER OF STATE OF THE MINISTRY OF
STATISTICS AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE IN THE MINISTRY OF CHEMICALS
AND FERTILIZERS (SHRI SRIKANT JENA): (a) to (c) In
view of the increasing gap in demand and supply of urea
in the country, the Government has taken steps to facilitate
fresh investments in urea sector, Government has notified
a 'New Investment Policy - 2012' on 2nd January 2013.
The list of companies who have shown their willingness
in response to letter dated 9th January 2013 of Department
of Fertilizers is enclosed as Statement. No financial support
from Government is envisaged in establishing the projects.

Statement

The List of Companies

Si. No. Company Projects Ownership State/Country
1 2 3 4 5
1. IFFCO-KALOL Brownfield Ammonia-Urea Expansion Plant at Kalol Cooperative Gujarat
2. IGFL-Jagdishpur Brownfield Expansion urea project at Jagdishpur. Private Uttar Pradesh
3. CFCL-Gadepan Expansion of Ammonia-Urea units at Gadepan-Kota. Private Rajasthan
4. KRIBHCO-Hazira Brownfield Hazira fertilizer unit - Phase-II. Coopertive Guijarat
5. TCL-Babrala Expansion of Urea project at Babrala. Private Uttar Pradesh
6. GNVFC-Bharuch Brownfield Ammonia-Urea project at Dahe;. State JV Gujarat
7. GSFC-Vadodara Greenfield Ammonia-Urea project at Dahej. State PSU Gujarat
8. NFCL Kakinada Expansion of Ammonia-Urea project at Kakinada. Private Andhra Pradesh
9. SHRIRAM Shriram Greenfield Coal Gasification Ammoinia-Urea project
Group Companies at Paradip, Odisha. Private Odisha -
10. RCF-Thal Brownfield Ammonia-Urea Expansion project at CPSU Maharashtra

Thai-Ill of RCF
11. KF&CL-Kanpur

12. KSFL-Shahjahanpur

Brownfield Ammonia-Urea Project at Panki-Kanpur.  Private

Brownfield Urea Ammonia project at Shahjahanpur-Il. Private

Uttar Pradesh

Uttar Pradesh
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13. FACT-Kochi Brownfield Ammonia-urea project at Kochi. PSU Kerala

14. MATIX Fertilizers Greenfield Ammonia-Urea Fertilizers Complex Private West Bengal

& Chemicals Itd. at Panagarh, West Bengal.

[English]

National Data Bank on Socio-Religious
Communities

1676. SHRI PARTAP SINGH BAJWA: Will the Minister
of MINORITY AFFAIRS be pleased to state:

{(a) whether the Government has constituted the
National Data Bank relating to socio-religious communities
as recommended by the Rajinder Sachar Committee report;
and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
MINORITY AFFAIRS (SHRI NINONG ERING): (a) and (b)
As a follow up action on the Sachar Committee
recommendations, the mandate to set up National Data
Bank (NDB) was given to the Ministry of Statistics and
Programme Implementation (MOSPI). Accordingly, the
MOSPI has assigned the NDB related works to the Social
Statistics Division of the Central Statistical Organisation
with the Computer Centre of MOSPI by providing the
necessary IT back up. MOSPI has created a web portal
with the objective of uploading all available data relating
to Socio-Religious Communities. So far 97 tables on
population (Census 2011 and Census 2001) have been
uploaded on the website.

Compensation to Farmers

1677. SHRI AMARNATH PRADHAN: Will the Minister
of WATER RESOURCES be pleased to state:

(a) whether the farmers and residents who have
lost their land for building dams are yet to get compensation
for the same;

(b) if so, the reasons therefor, State/UT-wise;

{c) whether only big industrial houses and urban
cities are being supplied water from these dams being
constructed at public cost;

(d) if so, the details thereof, State/UT-wise; and
(e) the action taken by the Government thereon?

THE MINISTER OF WATER RESOURCES (SHRI
HARISH RAWAT): (a) and (b) Water is a State subject and
it is the primary responsibility of the State governments to
take necessary measures to conceive, plan, implement,
develop and manage water resources projects including
land acquisition and compensation of land. As per Central
Water Commission, cases of non-payment of compensation
to farmers and residents who have lost their land for
building dams have not been referred to Central Water
Commission.

(c) to (e) As mentioned above, priorities of distribution
of water to its various uses also lies with the respective
State/UT Governments.

Doubling of Railway Lines

1678. SHRI S.S. RAMASUBBU: Will the Minister of
RAILWAYS be pleased to state:

(a) the present status of doubling of Madurai-
Tirunelveli-Kanyakumari section;

(b) the reasons for delay in completion of the said
project;

{c) the time by which the said project is likely to be
completed; and

(d) the steps taken by the Railways in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.J.S.P. REDDY): (a) Survey for doubling
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of Madurai-Tirunelveli-Kanniyakumari section has been
taken up.

(b) Doubling of Madurai-Tirunelveli-Kanniyakumari
section is not sanctioned.

(c) and {(d) Do not arise.

Status of Miniratna CPSEs

1679. SHRI G.M. SIDDESHWARA. Wil the Minister
of HEAVY INDUSTRIES AND PUBLIC ENTERPRISES be
pleased to state:

(a) whether the Government has issued any
direction for re-examination of the status of Miniratna
Central Public Sector Enterprises (CPSEs) under the
administrative control of various Ministries/Departments;

(b) if so, the details and the reasons therefor;

{c) whether all the Ministries/Departments have
furnished their reports in this regard,;

(d) if so, the details thereof and the action so far
taken thereon; and

{(e) the details of the Ministries/Departments which
have so far not submitted their reports?

THE MINISTER OF HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES (SHRI PRAFUL PATEL): (a) and
(b) The Department of Public Enterprises has written to
concerned 25 Ministries/Departments on 20th December,
2011 requesting them to, inter-alia, ensure that the Miniratna
Central Public Sector Enterprises (CPSEs) under their
respective administrative control continue to fulfiil the laid
down criteria for grant of Miniratna status on the basis of
their performance during last three years. Since CPSEs
fulfilling the laid down criteria are eligible to be considered
for grant of Miniratna status, it has to be ensured that
CPSEs once granted Miniratna status continue to fulfill the
criteria laid down in this regard.

(c) to (e) The reports have been received from 22
administrative Ministries/ Departments so far. The complete
reports have not been received from three Ministries/
Departments, viz. (i} Fertilizers, (i} Power, and (iii) Higher
Education. These 3 Ministries/Departments have already
been again reminded to furnish the report expeditiously.

PHALGUNA 16, 1934 (Saka)

to Questions 274

Setting up of Courts

1680. SHRIR. THAMARAISELVAN:
SHRI NILESH NARAYAN RANE:

Will the Minister of LAW AND JUSTICE be pleased
to state:

(a) whether the Government proposes to set up a
large number of courts across the country;

(b) if so, the details thereof;

{c) the total funds allocated for this purpose during
the last three years; and

(d) the cost ratio likely to be shared by the Union
Government and State Governments for setting up of new
courts?

THE MINISTER OF LAW AND JUSTICE (SHRI
ASHWANI KUMAR): (a) to (d) Setting up of Courts in
subordinate judiciary is primarily the responsibility of the
State Governments. The Central Government has been
assisting the State Governments by providing funds for
infrastructure development and computerization of the
subordinate judiciary. Statement at AnneSgjgjves details
of the amount released by the Central Government under
different schemes for this purposes is enclosed.

Further, in pursuance of the judgement of the
Supreme Court in the case of the Brij Mohan Lal & Others
Vs. Union of India & Others given on 19.04.2012,
Government has decided to provide funds on a matching
basis for 10% additional positions of Judges to be created
in the State Judicial Services. This assistance will be made
available up to 31.03.2015.

The Advisory Council of the National Mission for
Justice Delivery and Legal Reforms in the Department of
Justice, has resolved on 15-05-2012 that number of Judges
in the subordinate judiciary may be doubled in the next
five (5) years. Chief Justice of India has also recently
written to the Chief Justices of High Courts to persuade
the State Governments for doubling the existing number of
Courts in the subordinate judiciary and for providing the
infrastructure and ministerial staff for them.
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Statement

(Rs. in crore)

Si. No.Name of the Scheme

Funds released by Central Government
during the year

2010-11 2011-12 2012-13
(upto Feb. 2013)

1.  Centrally Sponsored Scheme for Development of

Infrastructural Facilities for Judiciary 142.74 595.74 693.21
2.  Assistance to the State Govt. for establishment

of Gram Nyayalayas 7.45 4.46 3.94
3.  Computerisation of district and subordinate courts 119.896 90.00 83.51
4. 13th Finance Commission Award 1000.00 269.06 156.17

[Translation]

Retail Price and Manufacturing Cost of Medicines

1681. SHRI RAJENDRA AGRAWAL.: Will the Minister
of CHEMICALS AND FERTILIZERS be pleased to state:

(a) whether there is a huge difference between the
retail price and manufacturing cost of medicines due to
which these are out of reach of the common man;

(b) if so, the details thereof and the reasons therefor,;
and

(c) the steps being taken by the Government in this
regard?

THE MINISTER OF STATE OF THE MINISTRY OF
STATISTICS AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE IN THE MINISTRY OF CHEMICALS
AND FERTILIZERS (SHR! SRIKANT JENA): (a) and (b)
Under the provisions of the Drugs (Prices & Control) Order,
1995 (DPCO, 1995) the prices of 74 bulk drugs listed in
its First Schedule and the formulations containing any of
these scheduled drugs are controlled. National
Pharmaceutical Pricing Authority (NPPA) fixes or revises
prices of scheduled drugs/formulations as per the
provisions of the DPCO, 1995. Consequently, no one is
allowed to sell any scheduled drugfformulation at a price
higher than the price fixed by NPPA.

However, in respect of drugs - not covered under the

DPCO, 1995 i.e. non-scheduled drugs, manufacturers fix
the prices by themselves without seeking the approval of
Government/NPPA. There are wide variations in the prices
of non-scheduled drugs of different brands based on same
chemical combinations as there is no contro! on the launch
price of these medicines. However, the trend in prices of
non-scheduled drugs is monitored and suitable action is
taken by NPPA where price increase is more than 10% in
a period of one year on moving basis.

(c) National Pharmaceutical Pricing Policy, 2012
(NPPP-2012) notified by the Government on 7th December,
2012 has the provision of bringing the medicines listed
under National List of Essential Medicines-2011 (NLEM-
2011) under price control.

[English]
Auction of Old Urea and Ammonia Plant, Cochin

1682. SHRI MAHESH JOSHI: Will the Minister of
CHEMICALS AND FERTILIZERS be pleased to state be
pleased to refer to the reply given to Unstarred Question
No. 3287 dated 13 December, 2012 and to state the current
position in regard to the auction of the old Urea-Ammonia
Plant at FACT, Cochin Division.

THE MINISTER OF STATE OF THE MINISTRY OF
STATISTICS AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE IN THE MINISTRY OF CHEMICALS
AND FERTILIZERS (SHRI SRIKANT JENA): Matter in Writ
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Petition no. 9049 of 2012 filed by M/s Annam Steel came
up for hearing before the Hon'ble High Court of Kerala on
19.12.2012 and the Hon'ble High Court ordered that the
case is reopen for fresh hearing. The Hon'ble Court heard
the case again on 28.02.2013, 01.03.2013 and 05.03.2013
and posted for judgment on 11.03.2013.

Impeachment Motion Process

1683. SHRI SANJAY NIRUPAM: Will the Minister of
LAW AND JUSTICE be pleased to state:

(a) whether the Government is considering a relook
at the law which prevents a judge from resigning till any
impeachment motion process is completed; and

(b) if so, the details thereof and if not, the reasons
therefor?

THE MINISTER OF LAW AND JUSTICE (SHRI
ASHWANI KUMAR): (a) and (b) The removal of Judges by
impeachment is governed by Article 124(4) read with
proviso (b) to Article 124(2) and proviso (b) to Article 217
(1) of the Constitution. The Judges (Inquiry) Act, 1968 lays
down the procedure for the removal of Judges of High
Courts and the Supreme Court for proved misbehaviour or
incapacity, by way of address of the Houses of Parliament
to President.

The Government has initiated various judicial
reforms. One of them is the 'Judicial Standards and
Accountability Bill', which is presently under discussion in
the Parliament. The Bili has a provision which stipulates
that, in a case where an inquiry or investigation against
the Judge has been initiated and such Judge demits office
or resigns during such inguiry, the inquiry or investigation
may be continued if the misbehaviour is serious in nature
and requires to be investigated. Based on the finding of
inquiry, the Centrai Government may take further action in
the matter under the relevant Law for the time being in
force. The Bill further provides that the Central Government
may make rules, in consultation with the Chief Justice of
India, to carry out the provisions of the Act.

Suspension of Power Supply by NTPC

1684. SHRI P. KUMAR: Will the Minister of POWER
be pleased to state:

(a) whether the National Thermal Power Corporation
Limited (NTPC) has decided to suspend power supply to
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various power distribution companies for non-payment of
its dues;

(b) if so, the details thereof;

(c) whether the various power distribution
companies have failed to comply with the power purchase
agreement signed with the NTPC; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
POWER (SHRI JYOTIRADITYA M. SCINDIA): {a) and (b} In
case of few power distribution companies (details given in
the enclosed Statement), NTPC served Regulation Notices
for regulation of power supply due to non-payment of
dues/ non availability of required Letter of Credit (LC) as
per provisions in Power Purchase Agreement. However,
power supply was not suspended.

(c) and (d) At times, a few power distribution
companies (i) Meghalaya Energy Corporation Limited
{(MeECL), (ii) Jaipur Vidyut Vitran Nigam Limited (JVVNL),
(iiiy Ajmer Vidyut Vitran Nigam Limited, (AWNL), (iv) Jodhpur
Vidyut Vitran Nigam Limited (JAVVNL), (v) BSES Rajdhani
Power Limited (BRPL) & (vi) BSES Yamuna Power Limited
(BYPL) have failed to comply with the provision of power
purchase agreement primarily in making payment by due
date and maintaining adequate Letter of Credit (LC).

Statement

Details of Regulation Notices issued by NTPC
during FY 2012-13

In the Financia! Year (FY) 2012-13, NTPC has issued
Regulation Notices for regulation of power supply to the
following utilities:

(i) Regulation Notice dated 06.08.2012 for
regulating 46.28 MW quantum of power to
Meghalaya Energy Corporation Ltd. (MeECL)
w.e.f. 10.08.2012 for non-payment of outstanding
dues of Rs. 6.92 Cr. and non maintenance of LC
of Rs. 8.81 Cr.

(i) Regulation Notice dated 09.01.2013 for
regulating 1258 MW quantum of power to
Rajasthan Discoms (JVVNL/AVVNL/JAVVNL)
w.e.f 13.1.2013 for non-maintenance of required
Letter of Credit (LC) of Rs. 187.95 Cr.
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iiiy Regulation Notice dated 08.02.2013 for
regulating 127 MW quantum of power to BRPL
w.e.f 13.2.2013 for shortfall in LC of Rs. 27.36
Cr.

iv) Regulation Notice dated 08.02.2013 for
regulating 434 MW quantum of power to BYPL
w.e.f. 13.2.2013 for shortfall in LC of Rs. 83.42
Cr.

Toilet Facilities

1685. SHRI NILESH NARAYAN RANE: Will the
Minister of DRINKING WATER AND SANITATION be
pleased to state:

(a) whether only 31 per cent of rural households
and schools are equipped with toilets as per a survey of
WHO and UNICEF;

(b) if so, the details thereof;
(c) the reaction of the Government thereto;

(d) whether to deal with the problem of huge
difference between these figures and those of WHO and
UNICEF, the Union Government has decided to conduct a
fresh census on the sanitation levels in the country and
has asked the States to facilitate factual coverage, which
will form the basis of future reports; and

(e) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
DRINKING WATER AND SANITATION (SHRI BHARATSINH
SOLANKI): (a) and (b) As per the Joint Monitoring
Programme (JMP) Report, published by World Health
Organization (WHO) and United Nations Children's Fund
(UNICEF), the sanitation coverage in rural areas of the
country is 33% approximately as of the year 2010. Census
2011 also reported sanitation coverage of 32.67% in the
rural areas.

(c) To eliminate the practice of open defecation, to
promote the use of toilets and to accelerate the progress
of sanitation in rural areas of country, Government of India
took the major initiative and has designed a paradigm shift
in Totai Sanitation Campaign (TSC) which is now called
the Nirmal Bharat Abhiyan (NBA), in the Xlith Five Year
Plan. The objective of NBA is to achieve sustainable
behavior change with provision of sanitary facilities in
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entire communities in a phased,.saturation mode with
"Nirmal Grams' as outcomes. The new strategy is to
transform rural india into 'Nirmal Bharat' by adopting
community saturation approach.

Under NBA, the provision of enhanced incentive for
individual household latrine units has been made and the
same has been widened to cover all APL households who
belong to SCs, STs, small and marginal farmers, landless
labourers with homesteads, physically challenged and
women headed households along-with all BPL households
w.e.f 01.04.2012,

(d) and (e) Government of India has instructed the
States/UTs to conduct fresh baseline surveys and to submit
revised Project Implementation Plans (PIPs) for their state
based on modified provisions of Nirmal Bharat Abhiyan.
Apart from this, States/UTs have been asked to include in
the baseline survey the details of dysfunctional toilets
also.

Jan Aushadhi Outlets

1686. SHRIMATI PARAMJIT KAUR GULSHAN:
SHRI PREM DAS RAI:
SHRI DHANANJAY SINGH:

Will the Minister of CHEMICALS AND FERTILIZERS
be pleased to state:

(a) the details of various Jan Aushadhi Outlets in
Government hospitals in the country, States/UT-wise
including Uttar Pradesh and the agencies running these
outlets;

(b) the total amount spent and total sales made
through these outlets and profit made by the agencies
since the inception of the programme;

(c) the number of Expressions of Interest/proposals
received and pending with the Government from the
various States Governments particularly Uttar Pradesh for
opening Jan Aushadhi Outlets;

{(d) whether the Government has specified any
standards of quality for medicines sold through such outlets
and if so, the details thereof;

(e) whether a study is being conducted by the
Government to assess the quality and efficacy of the Jan
Aushadhi medicines; and
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(fy if so, the details thereof and if not, the reasons
therfor?

THE MINISTER OF STATE OF THE MINISTRY OF
STATISTICS AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE IN THE MINISTRY OF CHEMICALS
AND FERTILIZERS (SHRI SRIKANT JENA): (a) As of
28.02.2013, 149 Jan Aushadhi Stores have been opened
in twelve States, including UT of Chandigarh, in the country
but out of this, only 86 are functional as some stores have
closed down due to the reasons given in the remarks
below the table. The details, including the names of the
agencies running these stores, are furnished in the
statement given below:

Sl. No. Name of the  Number Names of the
State/UT of agency Managing
JASs the Stores
opened

1. Andhra Pradesh** 03 Hospital Committees

2. Haryana** 04 Red Cross Society

3. Himachal Pradesh 10 Rogi Kalyan Samities

4. Jammu and Kashmir 03 Red cross Society

5. Odisha 18 Red Cross Society

6. Punjab* 23 RBRed Cross Society/Rogi
Kalyan Samiti

7. Rajasthan@ 53

8 Uttrakhand 02 Chikitsa Prabhandan
Samiti

9. West Bengal# 03

10. Chandigarh 03 Red Cross Society

11. Delhi 03 Kendriya Bhandar

12 Jharkhand 24 District Hospital

Management Societies
(Rogi Kalyan Samities)

Total 149

*In Punjab, two stores at Fatehgarh Sahib and Roop Nagar are
non functional due to administrative reasons.

**In Haryana, three Jan Aushadhi Stores at Faridabad, Gurgaon
and Yamuna Nagar and also Jan Aushadhi Store at NIMS and
UPPAL, Hyderabad in Andhra Pradesh are non-functional due to
administrative reasons.
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@ In the case of Rajasthan, as per the latest Health Policy of
the Government of Rajasthan, free medicines are being given to
all the in-patients as well as out-patients visiting the State
Government Hospitals for treaiment w.e.f. 2nd October, 2011.
Accordingly, the State Government has since converted all the
existing 53 JASs in the State, besides opening new outlets for
free distribution centers for medicines. The matter regarding
functioning of JASs in the State has been taken up with the MD,
Rajasthan Medical Services Corporation, Government of
Rajasthan.

# In the case of West Bengal, the State Government had directed
the operating agencies to close the Jan Aushadhi sales in October,
2012 and in place of these Jam Aushadhi stores, fair price stores
have been opened by lhe Slate Government for sale of medicines
from such outlets.

(b) As regards the amount spent so far (upto
28.02.2013), BPPI has incurred an expenditure of Rs.
1,86,80,441/- towards the payment of one-time grant of Rs.
2.50 lakh per Jan Ausahdhi store on creation of
infrastructural facilities and start up cost for such stores. As
regards sales of medicines at each outlet since the
inception of Jan Aushadhi Programme, no such data as
such is maintained in the Department. However, State-
wise monthly sales data w.e.f. April, 2010 and the same is
attached herewith for the period from April, 2010 to
February, 2013, as per Statement-i. As regards profit made
by the agencies, such data is not maintained by the
Departement.

(c) Statement-Il is enclosed.

(d) As regards the quality of generic medicines,
which are presently being supplied to the Jan Aushadhi
Stores by the Central Pharma Public Sector Undertakings,
these are manufactured in compliance with the Indian
Pharmacopoeial (IP) Standards as required under the
Drugs & Cosmetics Act, 1940 and the Rules there under.

(e) and (f) The medicines, which are made available
to the Jan Aushadhi stores, are not only equal in quality
but also have the same efficacy and potency as compared
to the much expensive branded medicines. This is
corraborated by a regular study being conducted by AHMS,
New Delhi to check the quality of medicines being sold at
the Jan Aushadhi stores. As per the 2nd Annual Report for
the period 2011-12 submitted by AlIMS to the Department
of Pharmaceuticals, all the 83 (42 in 2010-11 & 41 in
2011-12) sample of the Jan Aushadhi generic medicines
examined by them meet IP Standards.
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Statement-|

State-wise Monthly Sales of the CPSUs from April, 2010 to February, 2013

Sl. No. Name of the Month Name of the State Sales during the Month Total Sales of the CPSUs
1 2 3 4 5
1. April, 2010 Delhi 88895 1367001
Haryana 43424
Punjab 937018
Uttrakhand 120261
| Chandigarh 44361
Andhra Pradesh 0
Odisha 133042
| Rajasthan 0
2. May, 2010 Deihi 107069 1575971
Haryana 84316
Punjab 971483
Uttrakhand 117917
Chandigarh 33782
Andhra Pradesh 0
Odisha 261404
Rajasthan 0
3. June, 2010 Delhi 82979 1446879
Haryana 84374
Punjab 956728
Uttrakhand 41276
Chandigarh 108879
Andhra Pradesh 0
Qdisha 172643
Rajasthan 0
4, July, 2010 Delhi 114095 2153537

Haryana 73033
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1 2 3 4 5

Punjab 1055913
Uttrakhand 29415
Chandigarh 111881
Andhra Pradesh 577352
Odisha 191848
Rajasthan 0

5. August, 2010 Delhi 100927 2325311
Haryana 73471
Punjab 1578103
Uttrakhand 173733
Chandigarh 77594
Andhra Pradesh 111057
Odisha 210426
Rajasthan 0

6. September, 2010 Delhi 99239 2315338
Haryana 50553
Punjab 1040204
Uttrakhand 24973
Chandigarh 91165
Andhra Pradesh 398732
Odisha 373940
West Bengal 236532
Rajasthan 0

7. October, 2010 Delhi 81130 1879680
Haryana 47205
Punjab 898844
Uttrakhand 23299
Chandigarh 147878
Andhra Pradesh 300874
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1 2 3 4 5

Odisha 200582
West Bengal 179868
Rajasthan 0

8. November, 2010 Delhi 94899 2043753
Haryana 36617
Punjab 958246
Uttrakhand 9530
Chandigarh 130107
Andhra Pradesh 320994
Odisha 329684
West Bengal 163676
Rajasthan 0

9. December, 2010 Delhi 75475 2070114
Haryana 22228
Punjab 1395672
Uttrakhand 7266
Chandigarh 84095
Andhra Pradesh 19342
Odisha 252877
West Bengal 213159
Rajasthan 0

10. January, 2011 Delhi 91981 2569925
Haryana 374647
Punjab 785291
Uttrakhand 15384
Chandigarh 104842
Andhra Pradesh 54157
Odisha 899945
West Bengal 243678
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1 2 3 4 5
Rajasthan 0
11. February, 2011 Delhi 135099 2321050
Haryana 18363
Punjab 1020794
Uttrakhand 14898
Chandigarh 179963
Andhra Pradesh 249122
Odisha 427371
West Bengal 275440
Rajasthan ]
12. March, 2011 Delhi 110187 2595457
Haryana 127863
Punjab 1470009
Uttrakhand 14480
Chandigarh 147047
Andhra Pradesh 3354
Odisha 448730
West bengal 273787
Rajésthan 0
13. April, 2011 Delhi 168803 1652462
Haryana 21302
Punjab 890509
Uttrakhand 12853
Chandigarh 69187
Andhra Pradesh 48280
Odisha 238128
West Bengal 203400
Rajasthan 0
14. May, 2011 Delhi 76843 2179462
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1 2 3 4 5
Haryana 25538
Punjab 968979
Uttrakhand 16078
Chandigarh 105081
Andhra Pradesh 308245
Odisha 287195
West Bengal 161947
Rajasthan 190298
Jammu and Kashmir 39258
15. June, 2011 Delhi 103839 2366643
Haryana 12630
Punjab 1457882
Uttrakhand 11757
Chandigarh 49614
Andhra Pradesh 310
Odisha 368144
West bengal 128778
Rajasthan 213750
Jammu and Kashmir 19938
16. July, 2011 Delhi 115105 2683363
Haryana 88859
Punjab 1137335
Uttrakhand 15090
Chandigarh 97121
Andhra Pradesh 327252
Odisha 565165
West bengal 117779
Rajasthan 206763

Jammu and Kashmir

12894
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1 2 3 4 5
17. August, 2011 Delhi 82583 2292815
Haryana 13478
Punjab 1057590
Uttrakhand 0
Chandigarh 83707
Andhra Pradesh 186292
Odisha 609542
West Bengal 84990
Rajasthan 9545
Jammu and Kashmir 164087

18. September, 2011 Delhi 139922 2430557
Haryana 7637
Punjab 974769
Uttrakhand 19321
Chandigarh 81814
Andhra Pradesh 19817
Odisha 1077568
West bengal 99283
Rajasthan 0
Jammu and Kashmir 10426
19. October, 2011 Delhi 102691 2317966
Haryana 68869
Punjab 1055062
Uttrakhand 11908
Chandigarh 102562
Andhra Pradesh 405
Odisha 503870
West Bengal 110066
Rajasthan 0
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1 2 3 4 5
Jammu and Kashmir 18444
Himachal Pradesh 344089
20. November, 2011 Delhi 115599 2805269
Haryana 85764
Punjab 1073303
Uttrakhand 17474
Chandigarh 116820
Andhra Pradesh 18239
Odisha 785345
West Bengal 159335
Rajasthan 11045
Jammu and Kashmir 0
Himachal Pradesh 422345 2845513
21. December, 2011 Delhi 132841
Haryana 50113
Punjab 849061
Uttrakhand 84207
Chandigarh 85327
Andhra Pradesh 234157
Odisha 864188
West Bengal 181003
Rajasthan 0]
Jammu and Kashmir 13191
Himachal Pradesh 351425
22. January, 2012 Delhi 107431 2397157
Haryana 31357
Punjab 718019
Uttrakhand 131004
Chandigarh 66662
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1 2 3 4 5
Andhra Pradesh 263184
Odisha 492670
West bengal 147753
Rajasthan 0
Jammu and Kashmir 10836
Himachal Pradesh 428241
23. Febuary, 2012 Delhi 102027 1978476
Haryana 13362
Punjab 766502
Uttrakhand 0
Chandigarh 68113
Andhra Pradesh 136
Odisha 563383
West bengal 138091
Rajasthan 0
Jammu and Kashmir 13600
-Himachal Pradesh 313262
24, March, 2012 Delhi 131329 2844344
Haryana 20764
Punjab 784515
Uttrakhand 0
Chandigarh 71020
Andhra Pradesh 111867
Odisha 960268
West bengal 288300
Rajasthan 0
Jammu and Kashmir 69297
Himachal Pradesh 406984
25. April, 2012 Delhi 100961 1647172
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1 2 3 4 5
Haryana 12817
Punjab 547884
Uttrakhand 0
Chandigarh 63966
Andhra Pradesh 0
Odisha 467504
West Bengal 129156
Rajasthan 0
Jammu and Kashmir 35905
Himachal Pradesh 288979
26. May, 2012 Delhi 132952 2217610
Haryana 13914
Punjab 881584
Uttrakhand 546
Chandigarh 54355
Andhra Pradesh 69378
Odisha 513083
West Bengal 238711
Rajasthan 0
Jammu and Kashmir 58874
Himachal Pradesh 254213
27. June, 2012 Delhi 131153 2477521
Haryana 15750
Punjab 609319
Uttrakhand 1965
Chandigarh 39965
Andhra Pradesh 17542
Odisha 741598
West Bengal 336210
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1 2 3 4 5
Rajasthan 0
Jammu and Kashmir 58979
Himachal Pradesh 525040
28. July, 2012 Delhi 310449 3338244
Haryana 22492
Punjab 747587
Uttrakhand 3747
Chandigarh 54406
Andhra Pradesh 353034
Odisha 799700
West bengal 298960
Rajasthan 0
Jammu and Kashmir 44053
Himachal Pradesh 703816
29. August, 2012 Delhi 161898 3455594
Haryana 19400
Punjab 911821
Uttrakhand 13559
Chandigarh 52432
Andhra Pradesh 148000
Odisha 792528
West Bengal 351572
Rajasthan 0
Jammu and Kashmir 52945
Himachal Pradesh 950439
30. September, 2012 Delhi 240673 3669701
Haryana 23617
Punjab 816819
Uttrakhand 6687
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1 2 3 4 5
Chandigarh 68536
Andhra Pradesh 0
Odisha 696332
West Bengal 97260
Rajasthan 0
Jammu and Kashmir 344007
Himachal Pradesh 1168941
Jharkhand 206829
31. October, 2012 Delhi 251224 3310044
Haryana 37032
Punjab 861111
Uttrakhand 2247
Chandigarh 76633
Andhra Pradesh 0
Odisha 967145
West Bengal 0
Rajasthan 0
Jammu and Kashmir 321872
Himachal Pradesh 634699
Jharkhand 158081
32. November, 2012 Delhi 334606 2883627
Haryana 21526
Punjab 542754
Uttrakhand 986
Chandigarh 39506
Andhra Pradesh 0
Odisha 1076808
West bengal 0
Rajasthan 0
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1 2 3 4 5
Jammu and Kashmir 274753
Himachal Pradesh 488912
Jharkhand 103776
33. December, 2012 Delhi 280954 2858299
Haryana 22920
Punjab 661736
Uttrakhand 879
Chandigarh 21790
Andhra Pradesh 0
Odisha 973405
West Bengal 0
Rajasthan 0
Jammu and Kashmir 274140
Himachal Pradesh 504924
Jharkhand 117551
34. January, 2013 Delhi 231751 2317991
Haryana 36871
Punjab 515677
Uttrakhand 848
Chandigarh 19039
Andhra Pradesh 0
Odisha 916833
West Bengal 0
Rajasthan 0
Jammu and Kashmir 121085
Himachal Pradesh 230725
Jharkhand 245162
35. February, 2013 Delhi 481380 3966024
Haryana 403426
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1 2 3 4 5
Punjab 347537
Uttrakhand 453
Chandigarh 26609
Andhra Pradesh 277134
Odisha 1045615
West bengal 0
Rajasthan 0
Jammu and Kashmir 886511
Himachal Pradesh 322915
Jharkhand 174444

Statement-Ii
Uttar Pradesh :

No expression of interest/proposal from the Uttar
Pradesh Government is pending with BPPI.

Tamil Nadu:

After the meeting with the Secretary, Cooperation,
Food & Consumer Affairs and Secretary, Health & Family
Welfare, Government of Tamil Nadu with regard to their
proposal to sell generic unbranded medicines through
191 pharmacies run by Triplicane Urban Cooperative
Society Kamadhenu, a society recognized by the Ministry
of Cooperation, Food & Consumer Affairs, a Tripartite draft
MoU was sent to the Secretary, Cooperation, Food &
Consumer Protection, Government of Tamil Nadu on 5th
June, 2012. In response to the MoU, a letter was received
from the Secretary, Cooperation, Feod & Consumer
Protection enclosing therewith a letter from Triplicane Urban
Cooperative Society seeking some clarifications, which
were responded by BPPI on 17th October, 2012. Their
reply is still awaited.

Mizoram:

After the meeting of the BPPI officials with the
Secretary, Health & Family Welfare, Mizoram at Aizawl in
January, 2013, a draft MoU was sent to Secretary, Health
& Family Welfare on 28th January, 2013 for opening of

Jan Aushadhi stores in the State and their response is
awaited.

Sikkim:

In response to BPPI letter dated 18th June, 2012,
the Government of Sikkim State has shown expression of
interest for opening up of Jan Aushadhi Stores. BPPI
officials would be meeting Principal Secretary, Health &
family Welfare, Govt. of Sikkim to discuss and finalize the
modalities of opening of the stores, at an early date.

Arunachal Pradesh:

A request from DC, TIRAP, Arunachal Pradesh was
received for opening up of Jan Aushadhi store in the
District Hospital, TIRAP. BPPI had forwarded their request
to the Commissioner, Health & Family Welfare, Govt. of
Arunachal Pradesh on 12.10.2012 with the request to
open Jan Aushadhi stores in all the District Hospitals of
the State in order to have proper management of supply
chain of medicines. Reply is awaited.

Andaman and Nicobar Islands:

Request has also been received from the UT
Administration of Andaman and Nicobar Island to open
JASs. BPPI officials would be meeting Principal Secretary,
Health and family Welfare, Andaman and Nicobar Islands
Administration to discuss and finalize the modalities of
opening of the stores, at an early date.
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Prices of Life Saving Drugs

1687. SHRI RAMEN DEKA:
SHRIA.T. NANA PATIL:

Will the Minister of CHEMICALS AND FERTILIZERS
be pleased to state:

(a) whether the Government proposes to control
the prices of 348 life saving drugs in the country;

(b) if so, the details thereof;

(c) whether the price control formula is in the interest
of drug manufacturing companies and if so, the details
thereof;

(d) the steps being taken by the Government to
control the prices of life saving drugs including allopathic
drugs; and

(e) the details of the steps taken/being taken to
curb marketing of spurious drugs in the country?

THE MINISTER OF STATE OF THE MINISTRY OF
STATISTICS AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE IN THE MINISTRY OF CHEMICALS
AND FERTILIZERS (SHRI SRIKANT JENA): (a) to (d) The
Department of Pharmaceuticals has notified the National
Pharmaceutical Pricing Policy-2012 under which the prices
of National List of Essential Medicines-2011 are to be
controlled & regulated. The objective is to put in place a
regulatory framework for pricing of drugs so as to ensure
availability of required medicines - "essential medicines”
- at reasonable prices even while providing sufficient
opportunity for innovation and competition to support the
growth of industry, thereby meeting the goals of
employment and shared economic well being for all.

(e) As per the recommendations of the Mashelkar
Committee, the Drugs & Cosmetics Act, 1940 was amended
by the Drugs & Cosmetics (Amendment) Act, 2008 for
enhancing the penalties in the Drugs & Cosmetics Act,
1940 so as to help tackle the problem of spurious and
adulterated drugs. The salient features of the amended
provisions of the Drugs & Cosmetics Act, 1940 are as
follows:

(a) Maximum penalty life imprisonment and fine of
Rs. 10 lakhs or 3 times the value of the
confiscated goods, whichever is more;
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{b) Some of the offences cognizable and non-
bailable;

(c) Besides officers from the Drug Controller's Office,
other gazetted officers also authorised to launch
prosecution under the Act;

(d) Specially designated courts for trial of offences
covered under the Act;

(e) Provision for compounding of minor offences.

[Translation]

Pension Schemes

1688. SHRI VIRENDRA KUMAR:
SHRIMATI SUPRIYA SULE:
DR. SANJEEV GANESH NAIK:
SHRI SUSHIL KUMAR SINGH:
SHRI YASHVIR SINGH:
SHRI NEERAJ SHEKHAR:
SHRI SHIVKUMAR UDASI:
SHRI RAVINDRA KUMAR PANDEY:
SHRI HEMANAD BISWAL:
SHRI JAYANT CHAUDHARY:

Will the Minister of RURAL DEVELOPMENT be
pleased to state:

(a) the details of prevailing centrally sponsored
pension schemes for old age people, widows and disabled
in rural areas and the structure of such schemes;

(b) the mechanism to identify the beneficiaries and
check irregularities in payment of pension under such
schemes;

(c) whether the Government proposes to increase
the amount granted under the above-said schemes and to
expand the net to include more people under the schemes;

(d) if so, the details of the plan, eligibility criteria
and the number of people likely to be covered under the
pension schemes as a result of expansion State/UT-wise;

(e) whether the Government also proposes to
provide dearness relief on yearly basis from next financial
year to old age and widow pensioners; and

(f) if so, the details thereof?



311 Written Answers

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI LALCHAND KATARIA): (a)
and (b) Indira Gandhi National Old Age Pension Scheme
(IGNOAPS), Indira Gandhi National Widow Pension Scheme
(IGNWPS) and Indira Gandhi National Disability Pension
Scheme (IGNDPS) are a part of National Social Assistance
Programme (NSAP), being implemented by the Ministry of
Rural Development, meant exclusively persons living below
poverty line (BPL). The NSAP was transferred to State
Plan in 2002-03. Since then, the funds for NSAP are
released by the Ministry of Finance to the States and by
the Ministry of Home Affairs to the Union Territories as
Additional Central Assistance (ACA), as a combined
allocation for all the schemes under NSAP taken together.
Under IGNOAPS a pension of Rs.200/- per month per
beneficiary is provided to persons in the age group of 60-
79 years Rs.500/-per month per beneficiary to persons of
80 years and above. Under IGNWPS and IGNDPS, Rs.300/
-per month per beneficiary is provided as pension to the
widows in the age group of 40-79 years and to persons
suffering from multiple or severe disability in the age group
of 18-79, respectively. The States/UTs have been requested
to provide at least an equal contribution to this ACA. Since
NSAP is under the State Plan, the implementation of the
schemes at ground level is the responsibility of the
respective State Government/Union Territory Administration,
which includes identification of beneficiary as well as
sanction and disbursement of the benefits. The States/UTs
are to provide a monthly progress reports which are
reviewed in the monthly Nodal Officers’ Meeting as well as
quarterly Performance Review Committee meetings to
ensure effective implementation of the schemes including
regularity in payments.

(c) to (f) On the direction of the Union Cabinet, a
Task Force has been constituted under the Chairmanship
of Dr. Mihir Shah, Member, Planning Commission to prepare
a proposal for a Comprehensive National Social Assistance
Programme. The Task Force is considering various issues,
demands and suggestions relating to pension schemes
under NSAP, received from various quarters including those
on the quantum of assistance and indexing it to inflation,
as well as on eligibility criteria. The Task Force has submitted
its report to this Ministry.
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[English]
New Avenues for Research

1689. SHRIMATI SUPRIYA SULE:
SHRI HARISHCHANDRA CHAVAN:
SHRI G.M. SIDDESHWARA:
SHRI N. CHELUVARAYA SWAMY:
SHRI RAMSINH RATHWA:

Will the Minister of SCIENCE AND TECHNOLOGY
be pleased to state:

(a) whether India has made progress in the field of
science and technology vis-a-vis other countries in the
world and if so, the details thereof along with the rank of
India in this regard globally.

(b) whether a new analysis of comparative science
research that takes into account both quality and quantity
shows that India is now left far behind as China has grown
steadfastly since 2002 in terms of scientific work and if so,
the reasons therefor;

(c) the measures taken by the Government to focus
on research work and to avoid further risk of losing out to
China and East Asia in innovation; and

(d) the funds allocated/released during the last ten
years as a percentage of the GDP for Research and
Development?

THE MINISTER OF SCIENCE AND TECHNOLOGY
AND MINISTER OF EARTH SCIENCES (SHRI S. JAIPAL
REDDY): (a) Yes, Madam. India has made significant
progress in the field of research publications vis-a-vis
other countries in the world. As per the latest UNESCO
Science Report-2010, India ranks 9th in the world in terms
of scientific publication output and its percentage share in
the world publication has increased significantly from 2.6
to 3.7 during 2002 to 2008.

{(b) and (c) Yes, Madam. The Department of Science
and Technology commissioned a bibliometric study on
India's research output based on Science Citation Index
(SCI) data base. According to the report brought out in
July, 2012 India is behind China in terms of scientific
research. China has been investing significant national
resources in scientific research during the last decade.
East Asian countries such as Japan and Korea also invest
significantly into Research and Development (R&D). The
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Government has taken note of China's higher performance
in R&D relative to India. However, there is no significant
gap between India and China in critical technology areas.
In areas such as space, software, vaccines, renewable
energy etc. India is ahead of China in technology strength.
India's strategy is to accord equal emphasis on both
affordable and globally competitive innovations.
Technological self-reliance in areas of developmental
needs of the country has been accorded high priority in
our R&D plans. In principle, the Government aims at
increasing national R&D expenditure from current level of
0.9% to 2% of GDP with enhanced participation from
private sector by 2017. This is more than double the
expenditure over the past years and represents a significant
allocation of resources considering the overall resources
of the country.

(d) The details of national expenditure on R&D as
percentage of GDP during the last 10 years are as follows:

Year R&D Expenditure (Rs. Crores) R&D as

% of GDP
1998-99 12473.17 0.77
1999-00 14397.60 0.81
2000-01 16198.80 0.84
2001-02 17038.15 0.81
2002-03 18088.16 0.80
2003-04 20086.34 0.79
2004-05 24117.24 0.84
2005-06 28776.65 0.88
2006-07 *32941.64 0.87
2007-08 *37777.90 0.88
* Estimated.

Source: Research & Development Statistics 2009, Department of
Science and Technology, Government of India.
Note: GDP: Gross Domestic Product

NSSO Report

1690. SHRI ASHOK TANWAR: Will the Minister of
STATISTICS AND PROGRAMME IMPLEMENTATION be
pleased to state:
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(a) whether, according to the National Sample
Survey Organisation (NSSO) survey of 2004-05, the
average daily intake of calories of the rural population
dropped by 106 kcal {4.9 percent) from 1993-94 to 2004-
05;

(b) if so, the details thereof; and

(¢) the steps taken thereon by the Union
Government?

THE MINISTER OF STATE OF THE MINISTRY OF
STATISTICS AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE IN THE MINISTRY OF CHEMICALS
AND FERTILIZERS (SHRI SRIKANT JENA): (a) Yes,
Madam.

(b) As per NSSO report based on the survey
conducted by it in July 2004 - June 2005, the average per
capita calorie in- take at all India level in Rural areas is
2047 Kilo Calories as compared to 2153 Kilo Calories
based on the results of similar survey undertaken during
July 1993 - June 1994. This shows a drop of 106 Kilo
calories and percentage decrease of 4.9% in per capita
calorie intake in rural areas over 2004-05.

{c) Union Government has taken number of steps to
increase opportunities for livelihood/wage employment and
food security of rural people so as to.enable them to have
access to availability of food and thus, better intake of
calories. While some of the prominent wage employment
generation schemes focussing at rural population in the
country are (i) Mahatma Gandhi National Rural
Employment Guarantee Act (MNREGA) (ii} Swarnajayanti
Gramin Swarozgar Yojana (SGSY) those with focus on
food security are (i) Targeted Public Distribution System
(TPDS) (ii) Annapurna scheme for Senior Citizens, (iii)
Mid-day Meal, (iv) Sabla or Rajiv Gandhi Scheme for
Empowerment of Adolescent Girls (v) Integrated Child
Development Services (ICDS).

Delay in Clearances and Implementation

1691. DR. SANJEEV GANESH NAIK:
SHRI SANJAY DINA PATIL:
SHRI N. PEETHAMBARA KURUP:
DR. PADMASINHA BAJIRAO PATIL:

Will the Minister of STATISTICS AND PROGRAMME
IMPLEMENTATION be pleased to state:
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(a) the project-wise details of cost escalation and
time over-run on account of delay in completion of Central
projects during the last three years;

{b) whether the Government proposes to formulate
new guidelines and set up an effective mechanism to
monitor high value projects to cut-down delays in project
implementations;

(c) if so, the details thereof; and

(d) the steps taken by the Government to minimise
cost and time over-run of projects?

THE MINISTER OF STATE OF THE MINISTRY OF
STATISTICS AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE IN THE MINISTRY OF CHEMICALS
AND FERTILIZERS (SHRI SRIKANT JENA): (a) Ministry of
Statistics and Programme Implementation monitors the
Central Sector Infrastructure Projects costing Rs. 150 crore
and above on the basis of information supplied by the
project implementing agencies. The project-wise details of
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cost escalations and time overruns on account of delay in
completion of central sector projects during the years 2010-
11, 2011-12 and the current year 2012-13 (upto 1st January
2013) is enclosed as Statement.

(b) to (d) A Cabinet Committee on Investment (CCl)
has been constituted in December 2012 to review and
monitor the implementation of major projects, including
issues relating to clearances/approvals, to ensure their
accelerated and timely implementation.

The major steps undertaken to ensure timely
completion of projects include rigorous project appraisal,
on-line computerised monitoring system (OCMS) for better
monitoring, setting up Standing Committees in the
Ministries for fixation of responsibility for time & cost
overruns, regular review of the infrastructure projects by
the concerned administrative Ministries and setting up of
Central Sector Project Coordination Committees (CSPCCs)
in the States under the Chief Secretaries for removal of
bottlenecks and to facilitate the speedy implementation of
major projects.

Statement

Projects having cost escalations and time overruns due to delay in completion for the year 2010-11, 2011-12
and the current year (up to 01.01.2013)

SI. No. Projects Sector Date of Date of Date of Cost Cost Cost Cost Time
Approval Commiss- Commiss- Original Anticipated Overrun Overrun Overrun
ioning ioning (Rs. (Rs. (Rs. (%)  (Months)
Original  Antici- crore) crore) crore)
pated
1 2 3 4 6 7 8 9 10 11
2010-2011
1. Mumbai High South Petroleum 10/2007 05/2010  03/2013 5713.03 8813.41 3100.38 54.27 34
Redevelopment Ph-2
2.  Construction of New Petroleum 01/2007 05/2010 01/2013 2853.29 6326.40 3473.11 121.72 32
Process Complex MHN
3. Tehri Pumped Storage Power 07/2006 (Q7/2010 11/2016 1657.00 2978.86 1321.86 79.77 76
Plant (1000mw)
4. 330 TPH Boiler-6 Steel 07/2007 08/2010 01/2013 260.00 350.00 90.00 34.62 29
and Auxiliary System
5. Nimoo Bazgo Power 08/2006 08/2010  06/2013 611.01 936.00 324.99 53.19 34
Hydroelectric Project
6. Development of B-193  Petroleum 06/2007 08/2010 12/2013 3248.78 5633.44 2384.66 73.40 40

Cluster Fields
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1 2 3 4 5 6 7 8 9 10 11

7. Development of B-22 Petroleum 01/2007 09/2010 04/2013 2323.40 2920.82 597.42 25.71 31
Cluster Fields

8. Prototype Fast Breeder Atomic Energy 09/2003 09/2010 NR 3492.00 5677.00 2185.00 62.57 27"
Reactor (Bhavini,
500 Mwe)

9. Subansiri Lower Power 09/2003 09/2010 03/2017 6285.33 10667.00 4381.67 69.71 78
H.E.P (NHPC)

10. Parbati H.E.P. Power 10/2005 10/2010  09/2013 2304.56 2716.00 411.44 17.85 35
Stage-Ill (NHPC)

11.  Gsm Equipment of Telecomm- 11/2009  11/2010 NR 916.70 930.60 13.90 1.52 25"
1625000 lines (2G) unications
325000 Lines 3(G)
MP Phase V.1

Telecom Circle

12.  Pandabeswar-Chinpai Railways 04/2004 12/2010 NR 225.68 293.74 68.06 30.16 24*
Doubling (ER)

13. Const. & Dev. of 2 Shipping & Ports 11/2007 12/2010  10/2013 1228.00 1460.00 232.00 18.89 34
Oftshore Container
Berths & Terminal

14. Bardhaman-Katwa Railways 04/2007  12/2010 NR 24515 1106.62 861.47 351.41 24*
(GC)
15.  Katihar - Jogbani Railways 09/2001 12/2010  03/2015 100.00 1041.79 941.79 941.79 51

(GC) (NEFR)

16. D/o Kamaraj Civil Aviation 08/2008 01/2011 NR 1808.00 2015.00 207.00 11.45 23*
Domestic Ter-Ph-Il
and Exp. Anna
Int. Ter B.....G (K1)

17.  67.5 Mw TG-5 Aux. Steel 07/2007 02/2011  03/2013 230.00 343.58 113.58 49.38 25
S’'tem Emergency
Power Requirement

Exp. Unit

18. Gadwal - Raichur Railways 04/1998  02/2011  02/2013 92.63 270.00 177.37 191.48 24
(NL), SCR

19.  Construction of rerthing Shipping & Ports 04/2005 02/2011 NR 882.00 1060.00 178.00 20.18 22"

and allied Facilities off
Tekra Near Tuna,
Kandia Port Trust

20. Chutak Hydro- Power 08/2006 02/2011  01/2013 621.26 913.00 291.74 46.96 23
Electric Project

21.  Construction of 13 & Shipping & Ports 12/2005 03/2011  03/2013 702.00 755.50 53.50 7.62 24
14 Cargo Berth at
Kandla
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1 2 3 4 5 6 7 8 9 10 11
22. Bhavnagar-Workshop Railways 04/2006  03/2011 NR 117.36 196.95 79.59 67.82 21"
Facilities for 50 BG
Coaches Poh Per
Month (WR)

23.  Electrification of Railways 12/2004  03/2011 NR 129.17 250.00 120.83 93.54 21"
Moradabad-Roza

24. North Tapti Gas Petroleum 07/2008 03/2011  03/2013 589.70 755.76 166.06 28.16 24
Field Development

25.  Aluabari Road Railways 12/2006  03/2011 NR 170.00 453.04 283.04 166.49 21*
Siliguri Junction
via Galgalia, NEFR

26. Jiribam to Imphal Railways 04/2003 03/2011  03/2016 727.56 444400 3716.44 510.81 60
(Tupui)(NL)(NEFR)

Total 37533.61 63308.51 25774.90

2011-2012

27. C/O Integrated Civil Aviation 08/2008 05/2011  03/2013 194251  2325.00 382.49 19.69 22
Passenger Ter.
Buld. NSCBI Airport

28. Bangalore Metro Urban- 05/2006 06/2011  03/2013 6385.00 11609.00 5214.00 81.53 21
Rail Project development

29. Tr. System Power 04/2008 07/2011  01/2013 297.37 386.32 88.95 29.91 18
Associated With
Chamera Il Hep

30. Panipat-Jalandhar 6 Road transport 05/2009 11/2011  08/2013 1108.00 2288.00 1180.00 106.50 21
Lane (Km. 96 To &
387.1 Km.) Highways

31. Dakshin-Barasal- Railways 04/2009  12/2011 NR 259.51 533.38 273.87 105.53 12*
Lakshmikantapur )

32. Bailadila iron Ore Steel 01/2007 12/2011  03/2013 295.89 607.17 311.28 105.20 15
Project Deposit-
11B (NMDC)

33.  Ghutiasharif- Railways 04/2009  12/2011  11/2013 189.97 611.03 421.06 221.65 23
Canning (ER)

34.  Mandarhill-Dumka- Railways 04/1995 12/2011  03/2013 184.00 900.05 716.05 389.16 15
Rampurhat (NL), ER

35. Expansion of lisco Steel 02/2008  12/2011 NR 14443.00 16408.00 1965.00 13.61 12*
Steel Plant

36. Karanpur Moradabad-  Petroleum 07/2009 01/2012  01/2013 238.68 312.00 73.32 30.72 12
Kashipur-Rudrapur
Pipeline Project Phase-I

37. Setting Up of LNG Shipping & Ports 03/2009 01/2012  02/2013  3500.00 4150.00 650.00 18.57 13
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Regasification Terminal

at Puthuvypeen Cochin
38.  Tuticorin Thermal Coal 05/2008 03/2012 03/2014 4904.54 4909.54 5.00 0.10 24

Power Project-

2x500 Mw
39. Kosi Bridge Railways 04/2002 03/2012 03/2013 323.41 341.41 18.00 5.57 12

(NL), ECR
40. Bhuj-Naliya (GC) Railways 04/2008 03/2012 NR 318.24 468.62 150.38 47.25 9*

with Extension From

Naliya to Vayor (WR)

41.  Kadur-Chikmagalur- Railways 04/1996 03/2012 03/2013 157.00 333.50 176.50 112.42 12

Sakleshpur (NL),

(SWR)

42. Mansi-Purnia Railways 04/1996 03/2012 03/2013 114.01 477.88 363.87 319.16 12

{Extension of

Mansi-Saharsa)

Gan ECR
43. Jind-Sonepat (NL), NR Railways 01/2004  03/2012 NR 190.81 697.50 506.69 265.55 9"
44. Jayanagar-Darbhanga- Railways 04/1997 03/2012 02/2013 233.00 1043.56 810.56 347.88 11

Narkatia Ganj (GC),

ECR

Total 35094.94 48401.96 13307.02
2012-2013
45. Assam Gas Petrochemical 04/2006 04/2012 12/2013 5460.61 8920.00 3459.39 63.35 20

Cracker Project
46. Magadh OC (CCL) Coal 08/2008 07/2012 03/2016 469.78 706.40 236.62 50.37 44
47. Nangaldam-

Talwara (NL), NR Railways 03/1981  07/2012 NR 37.68 1036.78 999.10 2651.54 5*
48. Mouda STPP Power 11/2008 08/2012 03/2013 5459.28 6010.89 551.61 10.10 7
49. Coke Oven Battery Steel 08/2007 10/2012 03/2013 108.00 216.68 108.68 100.63 5

No. 4 Phase-ll
50. Paradip Refinery Petroleum 02/2009 11/2012  09/2013 29777.00 30426.00 649.00 2.18 10

Project
51. Deoghar - Sultanganj Railways 04/2000 12/2012  02/2013 138.00 607.09 469.09 339.92 2

(Inl), ER
52. Chandigarh-Ludhiana Railways 07/1998 12/2012 01/2013 248.44 111521 866.77 348.89 1

(New BG Line), NR

Total 41698.79 49039.05 7340.26

NR: Not reported by the project implementation agencies
*Delay (in months) as on 01.01.2013 for projects where anticipated date of commissioning

is not reported.
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Open Defecation

1692. SHRI SUSHIL KUMAR SINGH: Wili the Minister
of DRINKING WATER AND SANITATION be pleased to
state:

(a) whether the practice of open defecation and
defecation storage pits are in existence in the rural and
backward areas of the country;

(b) if so, the details thereof and reasons therefor,
State/UT-wise; and

(c) the details of the steps taken to check open
defecation, total human excreta generation that is safely
collected for use of fertilizers, etc. and proportion of treated
waste water that is recycled?

THE MINISTER OF STATE OF THE MINISTRY OF
DRINKING WATER AND SANITATION (SHRI
BHARATSINH SOLANKI): (a) and (b) Yes Madam. State-
wise number of Rural househoids practicing Open
Defecation and No. of pit latrine without slab/open pit as
per Census 2011 is given in the enclosed Statement. The
main reasons for large number of population in India still
defecating in open are:

(i) Large section of Indian population are not
convinced of the need to stop open defecation
because of lack of proper awareness about the
problems associated with open defecation.
Building toilets is often not a priority even for
people who can afford to construct toilet & use
it.

(ii) A large number of people defecate in the open
because they can not afford to build a toilet from
their own resources.

(c) To eliminate the practice of open defecation and
to promote the use of toilets in rural areas of country,
Government of India took the major initiative and has
designed a paradigm shift in Total Sanitation Campaign
(TSC) which is now cailed the Nirmal Bharat Abhiyan
(NBA), in the Xlith Five Year Plan. The objective of NBA is
to achieve sustainable behavior change with provision of
sanitary facilities in entire communities in a phased,
saturation mode with "Nirmal Grams' as outcomes. The
new strategy is to transform rural india into 'Nirmal Bharat'
by adopting community saturation approach. The provision
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of enhanced incentive for individual household latrine units
has been made and the same has been widened to cover
all APL households who belong to SCs, STs, small and
marginal farmers, landless labourers with homesteads,
physically challenged and women headed households
along-with all BPL households w.e.f 01.04.2012.

The details of total human excreta generated that is
safely collected for use of fertilizers etc. is not collected by
the Ministry. However the Nirmal Bharat Abhiyan (NBA)
promotes sanitary latrines which safely dispose-off human
excreta and convert the same for use as fertilizers.

The details of proportion of treated waste water that
is recycled is also not collected by the Ministry. However,
the NBA guidelines provide for Solid and Liquid
Management (SLWM) as an integral component. Various
activities that can be taken under the component include
inter- alia the construction of low cost drainage, soakage
channels/ pits and reuse of waste water. For Solid and
Liquid Waste management (SLWM), each Gram Panchayat
(GP) will be provided with financial assistance capped for
a GP on number of household basis to enable all
Panchayats to implement sustainable SLWM projects. A
cap of Rs. 7/12/15/20 lakh to be applicable for Gram
Panchayats having up to 150/300/500/ more than 500
households on a Centre and State/GP sharing ratio of
70:30. Any additional cost requirement is to be met with
funds with the State/GP.

Statement

State/UT wise No. of Rural households practicing
Open Defecation and No. Pit latrine without siab/
open pit as per Census 2011

Sl. No. State/UT No. of Rural No. of Pit
households latrines
practicing Open Without slab/
Defecation as per open pit as
Census 2011 per Census
2011
1 2 3 4
1.  Andaman and 22973 2159
Nicobar Islands
2. Andhra Pradesh 9277643 87845
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1 2 3 4 1 2 3 4
3. Arunachal Pradesh 86616 31919 32. Tripura 93644 107015
4 Assam 2066999 1448781 33. Uttar Pradesh 19649918 204173
5 Bihar 13776940 122690 34. Uttarakhand 632710 9352
6. Chandigarh 386 1 35. West Bengal 7036829 582784
7. Chhattisgarh 3733268 72156 Total 112997499 3935286
8. Dadra and Nagar 25040 37 Saranda Development Project
Haveli
1693. SHRI M.I. SHANAVAS:
9. Daman and Diu 4360 37 SHRI MADHU KODA:
10. Goa 34157 1210 Will the Minister of RURAL DEVELOPMENT be
1. Gujarat 4449164 27382 pleased to state:
12. Haryana 1254203 118167 (a) whether any action plan has been prepared by
the Government under Saranda Action Plan for over all
13. Himachal Pradesh 426566 14886 development Saranda forest area of Jharkhand State;
14. Jammu and Kashmir 873092 37913 {(b) if so, the current status thereof;
15. Jharkhand 4295812 14466 {(c) whether Saranda forest area is affected by
16. Karnataka 5356694 25245 extremism and is a tribal and socially, economically and
culturally backward area;
17. Kerala 229103 41369
(d) if so, whether baseline survey had been
18. Lakshadweep 42 0 conducted before implementing the Saranda Action Plan;
19. Madhya Pradesh 9612238 84031 (e) if so, the details thereof;
20. Maharashtra 7262645 87995 () whether the Government proposes to include
21. Manipur 41208 79074 .Podahat forest area under. Saranda Action Plan .or to
implement any Podahat action Pian under the policy of
22. Meghalaya 181784 80439 balanced regional development; and
23. Mizoram 13531 24862 {g) if so, the details thereof and if not the reasons
therefor?
24. Nagaland 63563 56085
THE MINISTER OF STATE IN THE MINISTRY OF
25. NCT of Delhi 10684 152 S ©
RURAL DEVELOPMENT (SHRI PRADEEP JAIN): (a) Yes
26. Odisha 6896152 117062 Madam, Saranda Development Plan is being implemented
in the Saranda forest area of West Singhbhum district of
27. Puducherry 56685 129 ’
Jharkhand State.
28 Punjab 931868 153136
unia (b) As informed by the Government of Jharkhand,
29. Rajasthan 7579854 274406 under this plan short-term and medium-term interventions
. have been proposed. The short-term interventions, which
30. Sikkim 13730 6433 , .
have been completed, include provision of solar lamps,
31. Tamil Nadu 7007398 21895 distribution of bicycles and transistors, inclusion of around
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3,000 eligible households under the BPL category,
provision of IAY houses, provision of employment under
MGNREGA with the help of Atirikt Rozgar Sewaks,
employment linked skill training to youths and construction
of roads under PMGSY. The proposed medium term
interventions include promotion of sustainable livelihood
through SHGs, establishment of residential schools- Ashram
schools and construction of ICDS centres.

A steering committee under the chairmanship of
Development Commissioner, Government of Jharkhand
has been formed to monitor the progress made under the
Plan. The current status of the projects is as under:

(i) 7,000 solar lamps, transistors and bicycles are
distributed;

(ii) 5,500 families received the first instaliment and
1,500 families received the second installment
under Indira Awas Yojana;

(i) Under NRLM, 91 new SHGs have been formed
and 24 old SHGs have been strengthened and
revived;

(iv) Two roads under PMGSY have been compieted
and eleven are under progress;

(v) 10 forest villages have been given forest pattas;

{vi) Gurukul has been set up to provide skill based
training to the youths of Saranda;

(vii) 118 hand pumps have been installed; and

{viii) 56 Atirikta Rozgar Sewak and 36 Atirikta Rozgar
Sevika have been selected.

(c) Yes Madam.
(d) and (e) No Madam.

{f)y and (g) There is no such proposal to include
Podahat forest area under Saranda Action Plan.

Curtailments in Funds for IAY

1694. SHRI PRABODH PANDA:
SHRI! BIBHU PRASAD TARAI:

Will the Minister of RURAL DEVELOPMENT be
pleased to state:

(a) whether the Government has proposed
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curtailment of funds for Indira Awas Yojana (IAY) meant for
people belonging to economically weaker sections of the
society;

(b) if so, the details thereof; and

(c) the details of the effects on poor people by this
move?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI LALCHAND KATARIA):
(a) No, Madam.

(b) and (c) Question does not arise.

[Translation]

Funds Earmarked for CSR

1695. SHRI HARSH VARDHAN:
SHRI PRALHAD JOSHI:

Will the Minister of CORPORATE AFFAIRS be
pleased to state:

(a) whether the Government proposes to conduct
any survey to find out the percentage of funds earmarked
for Corporate Social Responsibility (CSR) spent by the ten
biggest industrial houses of the country to the non-
governmental and other organizations associated with such
industrial houses during the last three years;

(b) if so, the details thereof;

(c) the details of the funds spent under CSR during
the last three years;

{d) whether the big industrial houses are spending
less than required amount under this head and if so, the
details thereof;

(e) whether the Government proposes to increase
the percentage of expenditure under CSR; and

() if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
CORPORATE AFFAIRS (SHRI SACHIN PILOT): (a) and
(b) Following discussions in the Parliamentary Standing
Committee on Finance, the Ministry has entrusted a study
of CSR initiatives of certain companies to the National
Foundation for Corporate Governance (NFCG). The Study
includes field visits and meetings with stakeholders such
as communities, local administration, and local Non-
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Government Organizations. The Study is likely to be
completed shortly.

(c) and (d) Such information is not maintained at
Government level.

{(e) and (f) For the first time a provision regarding
CSR has been provided in the Companies Bill, 2012
which inter-alia requires companies qualifying the
prescribed limits of turnover/ net profit etc. to spend two
percent of their average net profits of the last three years
on CSR related activities.

[English]
Kosi Flood Recovery Project

1696. SHRI VISHWA MOHAN KUMAR: Will the
Minister of WATER RESOURCES be pleased to state:

{a) whether the Government has received any relief
funds from International Development Association for Bihar
Kosi Flood Recovery Project;

(b) if so, the details thereof including the funds
received from various agencies under this project by the
Government; and

(c) the progress made in the implementation of the
project?

THE MINISTER OF WATER RESOURCES (SHRI
HARISH RAWAT): (a) to (c) The information is in domain
of Govt. of Bihar and has been sought from the State
Government of Bihar. The same would be tabled in the
House when received.
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Export of Coir Products

1697. SHRI ANTO ANTONY:
SHRIMATI MAUSAM NOOR:

Will the Minister of MICRO, SMALL AND MEDIUM
ENTERPRISES be pleased to state:

(a) the status of coir industries in the country
including West Bengal, State/UT-wise;

(b) the annual growth rate of coir industries in the
country, State/UT-wise;

(c) the schemes in operation to boost the coir
industry in India and the funds allocated for its development
during each of the last three years and the current year,
State/UT-wise;

(d) the details of coir products exported during the
said period, State/UT-wise;

(e) whether the interrupted export of coir products
has caused loss to the country;

(f) if so, the details thereof and the reasons therefor;
and

(g) the steps taken by the government in this
regard?

THE MINISTER OF STATE OF THE MINISTRY OF
MICRO, SMALL AND MEDIUM ENTERPRISES (SHRI K.H.
MUNIYAPPA): (a) The status of coir industries in the country
as reflected by the Coir Units registered with Coir Board
is given in the enclosed Statement-I.

(b) The annual growth rate of coir industries in the
country for the last 3 years is as follows:

Year Fibre Growth  Total Growth Total Growth Total Growth
Production Rate employment Rate no. of Rate  value of Rate
(MT) (%) (Nos) (%) Coir (%) export (%)
unitsr egistered (Rs. in crore)
2009-10 5,15,500 5 6,83,350 1 14,050 7 804.05 26.0
2010-11 5,25,000 2 6,96,690 2 14,300 2 807.07 0.5
2011-12 5,31,500 1 7,02,010 1 14,637 2 1052.62 30

(c) The details of schemes being implemented by the
board to boost up the coir industry in India and fund allocation

for its development during the last three years and the current
year are given in the enclosed Statement-i.
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(d) The item-wise details of exports are enclosed at have increased both in quantity and value during the last
Statement-lll. three years.
(e) No, Madam. The export of coir and coir products (f) and (g) Does not arise.

Statement-|

Coir Units Registered with Coir Board

States 2009-10 2010-11 2011-12
Kerala 8649 8693 8744
Tamil Nadu 3379 3490 3626
Andhra Pradesh 662 674 685
Odisha 675 702 721
Karnataka 487 540 656
West Bengal 40 42 42
Puducherry 30 30 31
Maharashtra 20 21 23
Delhi 17 17 17
Uttar Pradesh 17 17 17
North Eastern Region 37 37 37
Union Territory of Lakshadweep 16 16 16
Goa 3 3 4
Gujarat 1 1 1
Andaman and Nicobar Islands 1 1 1
Rajasthan 4 4 4
Haryana 2 2 2
Punjab 5 5 5
Madhya Pradesh 3 3 3
Jammu and Kashmir 2 2 2

Total 14050 14300 14637
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Statement-Il

Schemes in operation to boost the Coir Industry in India

Plan Outlay/Budget Estimates (BE) Allocation for three years & current year (Annexure)

to Questions 334

Name of the Scheme 2009-10 2010-11 2011-12  2012-13
Sanctioned Sanctioned Sanctioned Sanctioned
Budget Budget Budget Budget
Estimate Estimate Estimate  Estimate
1. Plan-(Science & Technology) 700.00 700.00 700.00 700
2. Plan-(General) 2700.00 2800.00 2500.00 4500.00
2.1. Skill upgradation, Quality Improvement, Manila Coir Yojana 550.00 500.00 535.00 1000.00
2.2. Development of Production Infrastructure 450.00 400.00 100.00 400.00
2.3. Domestic Market Promotion 870.00 1100.00 1256.00 2300.00
2.4. Export Market Promotion 280.00 300.00 205.00 350.00
2.5. Trade Information Service Information Technology 300.00 300.00 174.00 400.00
and Strengthening of Organizational Structure
2.6. Welfare Measures 250.00 200.00 230.00 50.00
3. Plan-rejuvenation, Modernization and Technology 2100.00 2100.00 2100.00 1600.00
upgradation of Coir Industry
4. SFURTI 0.00 0.00 0.00 4.00
Total Plan (1+2+3+4) 5500.00 5600.00 5300.00 6804.00
Statement-l]
Export of Coir and Coir Products from India (Year: April-March)
Quantity in Tonnes & Value in Rs. Lakhs
Product Name 2009-2010 2010-2011 2011-2012
Q v Q v Q \Y
1 2 3 4 5 6 7
Curled Coir 3365.70 668.33 5527.08 1056.52 11855.97 3171.30
Coir Fibre 73074.93 9742.03 83393.01 12148.55 119684.54 20323.98
Coir Rugs & Carpet 46.17 45.38 1146.81 826.22 191.00 185.55
Coir Pith 131916.67 12347.06 157854.93 14829.02  206424.57 22150.70
Coir Rope 430.56 165.92 211.56 86.72 792.82 340.99
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1 2 3 4 5 6 7
Coir Other Sorts 55.04 28.53 45.96 35.84 58.36 68.75
Coir Yarn 6108.35 2461.21 5021.96 2685.34 5562.87 3140.70
Geo-Textiles 3754.44 2023.77 3266.63 1823.05 3680.91 2433.12
Handioom Mats 36297.71 25428.01 29409.00 21625.80 27656.17 23545.00
Handloom Matting 1832.24 1425.28 1406.49 1244.72 1473.78 1582.83
Powerloom Mats 2.84 2.03 0.00 0.00 36.14 24.56
Powerloom Mattings 2.41 3.04 0.00 0.00 0.00 0.00
Rubberised Coir 629.78 713.39 383.39 476.89 415.60 549.80
Tufted Mats 36991.21 25351.24 33349.20 23968.41 33021.17 27745.26
294508.05 80405.22 321016.02 80707.08 410853.90 105262.54

Coir Board maintains the export data on National level only.
[Translation]

Study Conducted on Various Rivers

1698. SHRI NARAYAN SINGH AMLABE: Will the
Minister of WATER RESOURCES be pleased to state:

(a) whether the Government has conducted any
study regarding the condition of various rivers in Madhya
Pradesh;

(b) if so, the details thereof;

(c) whether the water levels of these rivers have
been falling continuously;

(d) if so, whether the Government has received any
proposal from Madhya Pradesh Government to maintain
and increase the water levels of these rivers; and

(e) if so, the details thereof?

THE MINISTER OF WATER RESOURCES (SHRI
HARISH RAWAT): (a) No comprehensive study covering
all the rivers of Madhya Pradesh has been conducted.

(b) Question does not arise.

(c) The flows in river are dependent on rainfall
(Spatial and Temporal), consumptive use, ground water
discharge etc. The analysis of water level observations at
different locations on Rivers of Madhya Pradesh namely;

Narmada, Chambal, Betwa, Parwati, Kalisind, Ken and
Shipra does not indicate any definite trend that flow in the
rivers is going down.

(d) As informed by Central Water Commission, no
such proposal has been received from the State
Government of Madhya Pradesh.

(e} Question does not arise.

National Fertilizer Policy

1699. SHRI K.D. DESHMUKH: Will the Minister of
CHEMICALS AND FERTILIZERS be pleased to state:

(a) whether the Government proposes to formulate
national fertilizer policy in the interest of the farmers;

(b) if so, the details thereof;

(c) whether the Government proposes to ensure
cent per cent supply of fertilizers in accordance with the
demand of the States in the country;

(d) if so, the details thereof; and

(e) the steps being taken by the Government to
check increase in the prices of fertilizers in the country?

THE MINISTER OF STATE OF THE MINISTRY OF
STATISTICS AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE IN THE MINISTRY OF CHEMICALS
AND FERTILIZERS (SHRI SRIKANT JENA): (a) and (b)
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Formulation of policy for existing urea units beyond Stage-
Il of New Pricing Scheme (NPS) is under consideration of
Government.

(c) and (d) The Government endeavours to supply
the fertilizers as per demand of the States in the country.
The gap between requirement and domestic availability of
fertilizers is met through imports. However, The Government
has recently notified the New Investment Policy 2012 on
2nd January 2012 to facilitate fresh investment in urea
sector and to reduce India's import dependency in urea
production.

(e) The Government is implementing Nutrient Based
Subsidy (NBS) Policy for Phoshatic and Potassic (P&K)
fertilizers w.e.f. 01-04-2010. Under this policy, a fixed
amount of subsidy, decided on annual basis, is provided
on subsidized P&K fertilizers depending on its nutrient
contents. Under this policy, the fertilizer companies fix the
Maximum Retail Prices (MRP) of P&K fertilizers. Urea is,
however, provided to the farmers at MRP of Rs. 5360 PMT
fixed by the Government.

[English]
Acquisition of land

1700. SHRI M. VENUGOPALA REDDY:
SHR! M. SREENIVASULU REDDY:
SHRI RADHA MOHAN SINGH:
SHRIMATI MEENA SINGH:
SHRI SURENDRA SINGH NAGAR:

Will the Minister of RURAL DEVELOPMENT be
pleased to state:

(a) the details of agricuttural land acquired for public
purpose in the country during the last three years and the
current year, State/UT-wise;

(b) whether such acquired land is not used for the
purpose for which it were acquired;

{c) if so, the relevant rules and the directions issued
by the Union Government to State Governments in this
regard; and

(d) the measures taken by the Union Government
to prevent misuse of fertile land for non-farm use?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI LALCHAND KATARIA):
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(a) to (d) The Land and its management falls within the
legislative and administrative jurisdiction of the States as
provided under Entry No. 18 of the State List (List Il) of the
Seventh Scheduie to the Constitution. The acquisition of
land for various projects is done by the concerned State
Government's/UT Administrations under the provisions of
the Land Acquisition Act, 1894. The data regarding
agricultural land acquired by the State Governments for
various purposes and use of the acquired land for various
purposes is not being maintained at the Central level.
Further, to address various issues related to land acquisition
and rehabilitation & resettlement, this Department has
prepared the National Rehabilitation & Resettlement Policy,
2007 which was notified in the Official Gazette on 31st
October, 2007. The Policy provides that "as far as possible,
project may be setup on wastelands, degraded iand or un-
irrigated land". Acquisition of agricultural land for non-
agricultural use in the project may be kept to the minimum;
multi-cropped land may be avoided to the extent possible
for such purposes, and acquisition of irrigated land if
unavoidable, may be kept to the minimum. Further, the
Department of Agriculture & Cooperation has formulated
National Policy for Farmers, 2007 which envisages that
Prime farmland must be conserved for agriculture except
under exceptional circumstances, provided that the
agencies that are provided with agricutturai land for non-
agricultural projects should compensate for treatment and
full development of equivalent degraded/wastelands
elsewhere. For non-agricultural purposes, as for as possible,
land with low biological potential for farming would be
earmarked and allocated.

[Translation]
Per capita availability of land

1701. SHRI MAHENDRASINH P. CHAUHAN: Will the
Minister of RURAL DEVELOPMENT be pleased to state:

(a) whether the per capita availability of land has
sharply declined in the country;

(b) if so, the reasons therefor;

(c) whether the Government has conducted any
survey to ascertain the reasons for the decline in per
capita availability of land; and

(d) if so, the details thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI LALCHAND KATARIA): (a)
to (d) As per various quinquennial Agriculture Censuses
conducted by the Ministry of Agriculture in 1970-71, 1976-
77, 1980-81, 1985-86, 1990-91, 1995-96, 2000-01 and
2005-06, the average size of operational hoidings in the
country was 2.28, 2.00, 1.84, 1.69, 1.55, 1.41, 1.33 and
1.23 hectares respectively, which shows that the average
size of the operational holding declined by about 46% in
2005-06 over 1970-71. The decline in the area of
operational holding has been attributed to conversion of
land for urbanization/industrialization or transfer of land to
meet the requirement of non-agricultural purposes.

Policies for Different Fertilizers

1702. SHRI GORAKH PRASAD JAISWAL:
SHRI IUYARAJ SINGH:

Will the Minister of CHEMICALS AND FERTILIZERS
be pleased to state:

(a) whether the fertilizer subsidy worth several crores
is being provided to the farmers in the country;

(b) if so, the details thereof;

(c) the manner in which the subsidy is likely to be
given to the farmers directly as announced recently;

(d) the mechanism to monitor that benefits are likely
to accrue to all the farmers;

(e) the Authority authorized for the redressal of the
complaints of the farmers and

() the mechanism to check any misuse of the
power by the above-said authority?

THE MINISTER OF STATE OF THE MINISTRY OF
STATISTICS AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE IN THE MINISTRY OF CHEMICALS
AND FERTILIZERS (SHRI SRIKANT JENA): (a) and (b)
Yes, Madam. An amount of Rs. 73790.94 crores was
released by the Government as fertilizer subsidy during
the year 2011-12. An amount of Rs. 65592.13 has been
allocated for fertilizer subsidy for the financial year 2012-
13.

(c) and (d) Direct cash transfer of fertilizer subsidy to
the intended beneficiary is being implemented in following
manner:

MARCH 7, 2013

to Questions 340

Phase-I: Part subsidy is disbursed to the fertilizer
companies on the basis  of
acknowledgment of receipt of fertilizers by
retail dealers through mobile Fertilizer
Monitoring System (mFMS).

Phase-ll: Part subsidy payment to the fertilizer
companies on the basis of
acknowledgment of sales of fertilizers by
retail dealers through mFMS.

Phase-Ili: Subsidy payment to buyer of fertilizer for
agriculture purpose on the basis of
fertilizers purchased by him.

Phase-IV: Subsidy payment to the farmers on the

basis of details of purchase made by him.

The implementation of Phase-1 has already been made
operational. In the subsequent phase of the project, the
mechanism to transfer the subsidy directly to the intended
beneficiaries will be formulated and implemented once
the implementation of Phase-l stabilizes.

(e) and (f) The implementation of direct transfer of
subsidy to farmers shall be web-based and there shall be
no case for misuse of power by the authorities. A detailed
monitoring mechanism shall be in place before its
implementation.

[English]
Sea Erosion

1703. SHRIN. PEETHAMBARA KURUP:
SHRI BHISMA SHANKER ALIAS KUSHAL
TIWARI:

Wilt the Minister of WATER RESOURCES be pleased
to state:

(a) whether massive sea erosion has taken place
in the coastal belt of Karnataka, Kerala and Tamil Nadu;

(b) if so, the details thereof and the reasons therefor
along with the damage caused by the erosion during the
last three years and the current year;

(c) the details of proposals received from State
Governments, State/UT-wise and the action taken by the
Union Government thereon and the reasons for delay, if
any, in according clearance to these proposals;
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(d) whether the Government has finalised the
'‘Rashtriya Tatiya Sanrakshan Park.yojana' to contain the
problem of sea erosion, if so, the l\(details thereof;

(e) whether the assistance ur’)\der flood management
programme is being extended to all States to tackle the
problem of sea erosion, if so, the details thereof; and

(f) the funds provided to the State Governments to
check the sea erosion during the last three years and the
current year?

THE MINISTER OF WATER RESOURCES (SHRI
HARISH RAWAT): (a) Yes Madam.

(b) The details of coastline of Karnataka, Kerala
and Tamil Nadu affected by erosion are as under:

Karnataka: 152.73 km., Kerala: 478.14 km., Tamil
Nadu: 151.81 km.

The main reasons of coastal erosion in these States
are the wave attack especially during monsoon season
and obstruction of sediment supply/transport.

The details of damages have been sought from the
concerned State Governments and on their receipt, the
same would be tabled in the House.

(c) The State-wise details of proposals received,
action taken by the Government thereon and the reasons
for delay etc. are given in the enclosed Statement.

(d) The Rashtriya Tatiya Sanrakshan Pariyojana
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{NCPP) was initiated with a view to explore the possibility
of funding of coastal protection works through external
assistance. After discussion between Government of India
and Asian Development Bank (ADB) for funding on coastal
protection works, the ADB approved grant for Project
Preparatory Technical Assistance (PPTA). The PPTA was
used to prepare an investment programme for Sustainable
Costal Protection and Management Project in the States
of Goa, Maharashtra and Karnataka. Under PPTA an
investment programme for 404.6 million USD including
ADB loan of 250 million USD has been envisaged. Further
to above, Ullal Coastal Erosion and Inlet Improvement
Project in Karnataka and Mirya Bay Coastal Erosion and
Protection Project in Maharashtra were accepted by the
Government to be implemented as Pilot projects under
NCPP with technical and financial assistance of Asian
Development Bank.

(e) Yes, Madam. During X| Plan, the central
assistance for flood management including anti-sea erosion
works was provided to the State Governments under the
State Sector Scheme "Flood Management Programme”.

() During the last three years of XI Plan i.e. 2009-
10, 2010-11 and 2011-12, the central assistance of Rs.
2.00 crore was released to the State Government of Gujarat
for anti-sea erosion works undertaken under Flood
Management Programme. No funds have been released
during the current financial year i.e. 2012-13 for anti-sea
erosion works under the above Programme.

Statement
SlI. No. Name of Name of Action taken by the Reasons for delay in
State/UT Scheme Union Government thereon according clearance
1 2 3 4 5

Ullal Coastal Erosion
and Inlet Improvement

1. Karnataka

The project has been accepted by the Nil
Advisory Committee on lrrigation,

Project Flood Control and Multi Purpose

Estimated Cost:
Rs. 170.7 crore

Projects in its 110th meeting held at
Central Water Commission (CWC) HQ,

New Delhi on 20th July, 2011 which
is being implemented as Pilot project

under

National Coastal Protection

Project of Government of India with
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1 2 3 4 5
technical and financial assistance of
Asian Development Bank.
2. Kerala Project Proposal for The proposal was examined in CWC The State Government

construction of series
of Groynes to combat
seas erosion in Kerala
coast.

Estimated Cost:

Rs. 750.00 crore.

3.  Tamil Nadu Project Proposal for
protection of Tamil
Nadu Coast in Four
Phases from the
Natural Calamities.
Estimated Cost:

Rs. 1012.26 crore

and comments were sent to State Govt.
In May, 2012

The proposal was examined in CWC
and observations of CWC were
conveyed to the State Government
of Tamil Nadu in October, 2008

did not submit the
compliance to the
observations of CWC

The State Government
did not submit the
compliance to the
observations of CWC.

OBC vacancies

1704. SHR1 SAMEER BHUJBAL: Will the Minister of
LAW AND JUSTICE be pleased to state:

(a) whether there are vacancies of judges belonging
to Other Backward Classes (OBCs) to be filled in Supreme
Court and High Courts;

(b) if so, the reasons therefor;

{c} the number of judges belonging to OBCs working
in Supreme Court and High Courts of the country;

(d) whether the Government is contemplating to
provide reservation to OBCs in Supreme Court and High
Courts as per recommendation of Mandal Commission;
and

(e) if not, the reasons therefor?

THE MINISTER OF LAW AND JUSTICE (SHRI
ASHWANI KUMAR): (a) to (e) Appointment of Judges of
the Supreme Court and High Courts are made under
Articles 124 and 217 of the Constitution of India
respectively, which do not provide for reservation for any
caste or class of persons. As such, no caste or class-wise
data of Judges or vacancies is maintained. The Government
has, however, requested the Chief Justices of the High
Courts to send proposals for appointment of Judges from

suitable candidates belonging to Scheduled Castes,
Scheduled Tribes, Other Backward Classes, Minorities and
from amongst women.

[Translation]

Socio-Economic and Caste Census

1705. SHRI DHARMENDRA YADAV:
SHRI PRATAPRAO GANPATRAO JADHAO:
DR. SANJAY SINGH:
SHRI SURENDRA SINGH NAGAR:
SHRI GAJANAN D. BABAR:
SHRI AJAY KUMAR:
SHRI NALIN KUMAR KATEEL:
SHRI SHIVARAMA GOUDA:
SHRI JAYWANT GANGARAM AWALE:
SHRI VISHWA MOHAN KUMAR: .
SHRI ANANDRAO ADSUL.:
SHRI ADHALRAOQ PATIL SHIVAJ!:
SHRI SURESH KASHINATH TAWARE:

Will the Minister of RURAL DEVELOPMENT be
pleased to state:

(a) whether is it a fact that there is a lack of clarity
on the successful and timely completion of the poverty
survey;

(b} if so, the detail thereof;
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(c) the total number of BPL persons living in the
country at present, State/UT-wise;

(d) whether the prevailing inflation and falling value
of rupee have been factored while finalizing BPL norms
and BPL list; and

(e) if so, the details thereof and time by which the
census is likely to be completed?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI PRADEEP JAIN): (a) and
(b) No, Madam. The Ministry of Rural Development
launched Socio Economic and Caste Census (SECC 2011)
on 29th June, 2011 in the country to generate a large
number of social and economic indicators relating to
households across the country for both rural & urban
areas and involves the Ministry of Housing and Urban
Poverty Alleviation, Office of the Registrar General and
Census Commissioner and the State Governments. The
SECC 2011 is being conducted in a phased manner
throughout the country by the respective State/Union
Territory administration with the financial and technical
support of the Ministry of Rural Development. In brief, the
process involves (i) enumeration through a hand-heid
computer (Tablet PC) to minimize data entry errors; (ii)
sample verification of the data by the supervisors; (iii)
verification and correction in the interest of ensuring
accuracy of data with regard to certain parameters of
households; (iv) preparation and publication of a draft list
of households for viewing by public at prominent places
in the village, gram panchayat and block development
office. The draft list would also be available in the website
(www.secc.nic.in); (v) verification of the information provided
in the draft list of households by the Gram Sabha to be
convened within 10 days of the publication of the draft list;
(vi) invitation of claims and objections before designated
officers and a process of two stage appeal for redressal
to be completed within 82 days and (vii) publication of the
final list of households.

(c) The Planning Commission estimates the
percentage and number of persons living below poverty
line at national and state level, separately in rural and
urban areas on the basis of a large sample survey of
Consumer Expenditure carried out by the National Sample
Survey Organization (NSSO) after an interval of 5 years
approximately. The latest poverty estimates released by
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the Planning Commission are based on the 66th Round
of NSSO carried out for the year 2009-10. State-wise details
are given in the enclosed Statement.

(d) and (e) Information on demography, housing/
dwelling, employment/income, assets, land and amenities,
etc. has been collected under SECC. These households
information would be utilized for determining classes of
beneficiaries for different rural development programmes.
About 97% of the enumeration work in all the States/UTs
has been completed. After the enumeration, the States/
UTs would enter the Claim & Objection stage for publication
of the final list. Depending upon the preparedness of
different States/UTs, the Final List would be published at
different times. For majority of States/UTs, the Final List is
likely to be published by the end of September, 2013.

Statement

Number and Percentage of Population below poverty
line by states - 2009-10

Sl. No. States Total

% age of No. of

Persons Persons

(lakhs)

1 2 3 4
1. Andhra Pradesh 21.1 176.6
2. Arunachal Pradesh 25.9 3.5
3. Assam 37.9 116.4
4. Bihar 53.5 543.5
5. Chhattisgarh 48.7 121.9
6. Delhi 14.2 233
7. Goa 8.7 1.3
8. Gujarat 23.0 136.2
9. Haryana 201 50.0
10. Himachal Pradesh 9.5 6.4
11. Jammu and Kashmir 9.4 11.5
12. Jharkhand 39.1 126.2
13. Karnataka 23.6 142.3
14. Kerala 12.0 -39.6
15. Madhya Pradesh 36.7 261.8
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1 2 3 4
16. Maharashtra 24.5 270.8
17. Manipur 47.1 12.5
18. Meghalaya 171 49
19. Mizoram 21.1 2.3
20. Nagaland 209 4.1
21. Qdisha 37.0 153.2
22. Puducherry 1.2 0.1
23. Punjab 15.9 435
24. Rajasthan 24.8 167.0
25. Sikkim 13.1 0.8
26. Tamil Nadu 17.1 121.8
27. Tripura 17.4 6.3
28. Uttar Pradesh 37.7 737.9
29. Uttarakhand 18.0 17.9
30. West Bengal 26.7 240.3
31. Andaman and 0.4 0.01
Nicobar Island
32. Chandigarh 9.2 0.95
33. Dadra and Nagar 39.1 1.27
34. Daman and Diu 33.3 0.75
35. Lakshwadeep 6.8 0.04
All India 29.8 3546.8
Notes:

1. Population as on 1st March 2010 has been used for estimating
number of persons below poverty line. (interpolated between
2001 and 2011 population census)

2. Poverty line of Tamil Nadu is used for Andaman and Nicobar
Island.

3. Urban Poverty Line of Punjab is used for both rural and urban
areas of Chandigarh.

4. Poverty line of Maharashtra is used for Dadra and Nagar
Haveli.

5. Poverty line of Goa is used for Daman and Diu.

6. Poverty line of Kerala is used for Lakshadweep.
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[English]
Bharat Nirmrm Volunteers

1706. SHRI L. RAJAGOPAL: Will the Minister of
RURAL DEVELOPMENT bel pleased to state:

(a) whether the Andhra Pradesh is having highest
number of Bharat Nirman Volunteers (BNVs) in the country;

(b) if so, the reasons for not effectively facilitating
the delivery of public services of the Government under
various schemes in spite of having a strong force of BNVs
in Andhra Pradesh;

(c) the steps taken/being taken by the Government
for effectively using BNVs to take schemes to rural
households;

(d) whether any special plan has been drawn for
this purpose in the 12th Five Year Plan; and

(e) if so, the details thereof, State/UT-wise and if
not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI PRADEEP JAIN): (a) By
enrolling over 35,600 Bharat Nirman Volunteers (BNVs),
Andhra Pradesh is presently at second position in enrolling
BNVs in the country.

{b) Out of 21,600 Gram panchayats in Andhra
Pradesh, Bharat Nirman volunteers have been enrolled in
2060 Gram panchayats amounting less than 10% of the
total Gram panchayats in the State. Moreover, the BNVs
are non-paid volunteers who have come forward to create
awareness among the rural households on various welfare
and development programmes of both Central and State
Governments. They are doing this voluntary work in their
free time for the betterment of their own villages.

(c) The Ministry of Rural Development has been
making continuous efforts to extend the Initiative to more
areas by addressing the States. The State Institutes of
Rural Development (SIRDs), Extension Training Centres
(ETCs) and States are consuited from time to time for
expanding the Initiative in more blocks of the country and
as a result, over two lakh BNVs have been enrolled so far.

(d) No, Madam.

(e) Does not arise.
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[Translation]

Chemical waste in Union Carbide Plant

1707. SHRI TUFANI SAROJ:
SHRI P. VISWANATHAN:

Will the Minister of CHEMICALS AND FERTILIZERS
be pleased to state:

(a) whether 350 metric tonne chemical waste is still
lying in the compound of Union Carbide plant though 28
years have gone by since the Bhopal Gas tragedy struck;

(b) if so, the steps taken by the Government either
for removing or disposing the said waste from there;

(c) whether the cost of removing the toxic waste is
likely to be charged from the Union Carbide;

(d) if not, the reasons therefor;

{e) whether the Government has entered into an
agreement with a foreign firm for disposal of the said
waste but later on the said firm withdrew its hands;

() if so, the reasons therefor; and

(g9) the steps taken by the Government for removai/
disposal of the said waste?

THE MINISTER OF STATE OF THE MINISTRY OF
STATISTICS AND PROGRAMME IMPLLEMENTATION AND
MINISTER OF STATE IN THE MINISTRY OF CHEMICALS
AND FERTILIZERS (SHRI SRIKANT JENA): (a) and (b)
Yes, Madam. Approximately 350 MT of toxic waste is lying
in a secured go-down within the premises of Union Carbide
India Limited (UCIL) at Bhopal. Earlier attempts for its
incineration in Ankleshwar, Gujarat and Defence Research
& Development Organization (DRDO) at Nagpur,
Maharashtra could not fructify as the respective State
Pollution Control Boards did not issue requisite "No
Objection Certificate”. Even the decision of the Supreme
Court of January, 2010 to incinerate the toxic waste at
Pithampur, Madhya Pradesh could not be carried out due
to public protests. After exhausting all possible options,
including the option of incineration of waste at DRDO,
Nagpur as recommended by the Oversight Committee in
2011, Ministry of Environment & Forests (MoEF) decided
in February, 2012 to carry out incineration of the waste at
the facility at Pithampur as decided earlier. But the decision
was again opposed by the Government of Madhya Pradesh
by filing an application in the Supreme Court.
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(¢} and (d) Department of Chemicals and
Petrochemicals had earlier filed an application in High
Court of Madhya Pradesh at Jabalpur in WP No. 2802/
2004 requesting for directions to respondent companies to
deposit an advance of Rs. 100 crore towards cost of
remediation, which is pending for decision in the court. In
June, 2010, Government of India decided to bear the
estimated cost of remediation Rs. 310 crore approximately,
in the first instance, pending claiming restitution from the
persons/ companies found liable for the environmental
damage on the principle of 'polluter pays'. A Curative
Petition (Civil} has been filed by Department of Chemicals
& Petrochemicals in the Supreme Court on 3rd December,
2010, wherein enhancement of compensation amount
which was settled for US $ 470 million has been sought
from respondents which includes the component of actual
expenditure incurred/to be incurred for environmental
remediation.

(e) and (f) A proposal of a German Government
agency, namely, M/s. GIZ IS, for incineration of the waste
by transporting it to Germany with an estimated cost of
about Rs.24.56 crore was approved by the Cabinet in July,
2012. While the negotiations for finalization of the contract
were at an advanced stage, GIZ IS on 17th September,
2012 withdrew its proposal citing adverse media reports
in Germany.

(9) The Group of Ministers (GoM) directed on 22nd
October, 2012 for preparing the TSDF at Pithampur, MP for
stabilization of the unit by incineration of other similar
waste so that a sample of Bhopal waste could be
transported and test incinerated in the facility. The GoM
also decided that the Central Pollution Control Board
{CPCB) would undertake the evaluation of the performance
of 22 other incinerators across the country for their abilities
to dispose off the toxic waste of Bhopal. Ministry of
Environment & Forests is regularly filing action taken reports
in the Supreme Court in an ongoing SLP in the matter.

[English]
National Social Assistance Programme

1708. SHRI BAL KUMAR PATEL: Wil the Minister of
RURAL DEVELOPMENT be pieased to state:

(a) whether the Government proposes to review the
National Social Assistance Programme;
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(b) if so, the details thereof;

(c) whether the Government is planning to lower
the widow pension age to eighteen;

(d) if so, whether the Government proposes to
expand the widow pension to single and divorced women;

and
(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI LALCHAND KATARIA): (a)
to (e) On the direction of the Union Cabinet, a Task Force
has been constituted under the Chairmanship of Dr. Mihir
Shah, Member, Planning Commission to prepare a
proposal for a Comprehensive National Social Assistance
Programme. The Task Force is considering various issues,
demands and suggestions relating to pension schemes
under NSAP, received from various quarters which also
include lowering the widow pension age to eighteen years
and expanding the widow pension to single and divorced
women. The Task Force has submitted its report to this
Ministry.

[Translation]

Installation of Doppler Radar in Bhopal

1709. SHRI DEORAJ SINGH PATEL:
SHRI PREMCHAND GUDDU:

Will the Minister of EARTH SCIENCES be pleased
to state:

(a) whether there is a proposal to install Doppler
Weather Radar in Bhopal, Madhya Pradesh for which land
and building both are available; and

(b) if so, the time by which the installation work is
likely to be completed?

THE MINISTER OF SCIENCE AND TECHNOLOGY
AND MINISTER OF EARTH SCIENCES (SHRI S. JAIPAL
REDDY): (a) Yes Madam.

(b) Currently, civil/electrical works, cooling/power
systems etc. are in their final stage of compietion. The
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DWR commissioning work and site acceptance of the
system is estimated to be completed by the end of
2013.

[English]
Rail Ticket Refund Claims

1710. SHRI AMBICA BANERJEE: Will the Minister of
RAILWAYS be pleased to state:

(a) the existing rules which regulate/permit refund
on cancellation of untravelled or partially travelled journey

tickets;

(b) the total number of cases of refunds on
calculating railway reservation tickets pending with the
Railways;

(c) whether any time limit has been earmarked to

settle the refund claims of the passengers;
(d) if so, the details thereof; and

(e) the steps taken by the Railways for speedy

refund of the reservation tickets?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.J.S.P. REDDY): (a) Refund on the
unused tickets are given as per provisions contained in
Railway Passengers (Cancellation of ticket and refund of
fare) Rules, 1998 notified vide Gazette Notification No.
G.S.R. 410(E) dated 24th July, 1998 and amended through
Gazette notification from time to time.

(b) Refund cases are processed by the railways on
a daily basis and the refunds are granted after due
verification of the claims. It is a continuous process.
Approximately 90,000 cases are pending with the Railways
at present.

(c) and (d) If the tickets are surrendered across the
reservation counter within the specified time limit, the due
refund is granted immediately. In other cases, the
genuineness of the claims has to be verified and refunds
granted only thereafter. All efforts are made to setile such
cases within the stipulated period of three months.
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(e) In order to ensure speedy disposal of refund
cases, Indian Railways have taken the following steps:

(i) The Enhanced Coaching Refund System has
been developed to faster processing of cases.

(i) An Exceptional Data Report (EDR) system has
been developed for quick verification of
passenger claims.

(ili) Monitoring of the refund cases is done at the
Zonal and Board Level.

National Chemicals Policy, 2012

1711. CHAUDHARY LAL SINGH: Will the Minister of
CHEMICALS AND FERTILIZERS be pleased to state:

(a) whether the Government has drafted the National
Chemical Policy, 2012;

(b) if so, the aim and objectives of the policy and
the incentives envisaged for the development of green
products and processes; and

(c) the time by which the new policy is likely to
come into effect?

THE MINISTER OF STATE OF THE MINISTRY OF
STATISTICS AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE IN THE MINISTRY OF CHEMICALS
AND FERTILIZERS (SHRI SRIKANT JENA): (a) and (b)
Govt. has drafted a National Chemical Policy 2012 with the
objectives of growth and development of chemical sector
in a holistic, integrated and sustainable manner, with
manifold aims, mainly to increase the production of chemical
sector by ensuring feedstock availability, attracting
investments for capacity additions, providing quality
infrastructure as well as promotion of R&D with focus on
sustainability and green technologies.

The policy envisages funding of chemical innovations
to promote green chemistry.

{(c) The draft policy has been posted on the website
of the Department and comments of the stakeholders are
being processed. After finalization of the draft policy, the
same will be submitted to the competent authority for

approval.
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Free Electricity to BPL under RGGVY

1712. SHRIMATI POONAM VELJIBHAI JAT:
DR. RAGHUVANSH PRASAD SINGH:
SHRI VARUN GANDHI:
SHRI JAGADANAND SINGH:
SHRI SUDARSHAN BHAGAT:
SHRI G.M. SIDDESHWARA:
SHRI NILESH NARAYAN RANE:

Will the Minister of POWER be pleased to state:

(a) whether the Government provides free electricity
to all Below Poverty Line (BPL) households under the
Rajiv Gandhi Grameen Vidyutikaran Yojana (RGGVY);

(b) if so, the details thereof including the number of
households that have been electrified so far, State/UT-

wise;

(c) whether the Government proposes to augment
funds to provide access to electricity to the remaining BPL

families;
(d) if so, the details thereof, State/UT-wise; and

(e) the steps taken/being taken by the Government
in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
POWER (SHRI JYOTIRADITYA M. SCINDIA): (a) and (b)
The Government of India provides free electricity
connection to Below Poverty Line (BPL) families by creating
Rural Electricity Distribution Backbone (REDB) in villages/
habitations under Rajiv Gandhi Grameen Vidyutikaran
Yojana (RGGVY). Under the scheme, 648 projects covering
release of free electricity connections to 2,74,98,652 BPL
households have been sanctioned. As on 31.01.2013, free
electricity connections to 2,05,15,472 BPL households have
been released under the scheme. State wise details are

given in the enclosed Statement.

{c) to {e) Government has proposed to continue
RGGVY in 12th Plan for covering of remaining villages/
habitations and BPL families as per availability of
funds.
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Statement
State wise coverage and release of free electricity connections to BPL households under RGGVY
Sl. No. State Nos. of projects BPL households

Coverage* Cumutlative Achievement

{(as on 31.01.2013)
1. Andhra Pradesh 26 2484665 2783390
2. Arunachal Pradesh 16 40726 24615
3. Assam 23 1150597 882554
4. Bihar 54 5658692 2305704
5. Chhattisgarh 18 987834 944103
6. Gujarat 25 742094 827788
7. Haryana 21 257273 194461
8. Himachal Pradesh 12 13196 14753
9. Jammu and Kashmir 14 81217 51012
10. Jharkhand 22 1803377 1283770
11. Karnataka 27 978219 856401
12. Kerala 14 74571 52993
13. Madhya Pradesh 52 1817544 942734
14. Maharashtra 35 1202882 1180284
15. Manipur 9 107369 28814
16. Meghalaya 7 109696 83067
17. Mizoram 8 27417 15144
18. Nagaland 11 69899 36062
19. Odisha 32 3045979 2802221
20. Punjab 17 148860 79104
21. Rajasthan 40 1224417 1120242
22. Sikkim 4 11458 9695
23. Tamil Nadu 29 527234 501202
24. Tripura 4 107506 97625
25. Uttar Pradesh 86 1907419 1042593
26. Uttarakhand 13 238522 234593
27. West Bengal 29 2679989 2120548
Total 648 27498652 20515472

“Includes release of free electricity connections to 4559141 BPL households of 72 projects sanctioned under phase-ll of RGGVY,
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Demand and Supply of Power

1713. SHR!I SOMEN MITRA:
SHRI SUDARSHAN BHAGAT:
SHRI BALKRISHNA KHANDERAO SHUKLA:
SHRI BAIDYANATH PRASAD MAHATO:
SHRI A. SAMPATH:
SHRIA.K.S. VIJAYAN:
SHRI SURESH KASHINATH TAWARE:
DR. BALI RAM:
KUMARI SAROJ PANDEY:
DR. M. THAMBIDURAI:
SHRI P. KARUNAKARAN:
SHRI RAMASHANKER RAJBHAR:
SHRIMATI PUTUL KUMARI:
SHRI KALIKESH NARAYAN SINGH DEO:

Will the Minister of POWER be pleased to state:

(a) the total quantum of electricity generated
including the surplus power generated, if any, during the
last three years, source, sector and State/UT-wise;

(b) the details of the demand and supply of power
in the country during each of the last three years and the
current year, State/UT-wise;

(c) whether the Government has received request
from the various States for additional allocation of power
due to shortage and increasing demand of power;

(d) if so, the details thereof, State/UT wise and the
action being taken by the Government in this regard; and

(e) the reasons for less supply of power to the
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various States along with the steps being taken by the
Government to address the issue?

THE MINISTER OF STATE OF THE MINISTRY OF
POWER (SHRI JYOTIRADITYA M. SCINDIA): (a) The gross
electricity generation in the country from various
conventional energy sources, namely thermal, hydro,
nuclear and import of hydro power from Bhutan during
2009-10, 2010-11, 2011-12 and 2012-13 (April, 2012 to
January, 2013) was 771.551 BU, 811.143 BU, 876.887 BU
and 762.667 BU respectively. The year-wise, source-wise
details of gross electricity generation are given below:

Source Gross Energy Generation (BU)
2009-10 2010-11  2011-12 2012-13*#
Thermal 640.877 665.008 708.806 631.436
Hydro 106.680 114.257 130.510 99.071
Nuclear 18.636 26.266 32.287 27.450

Bhutan Import  5.358 5.611 5.284 4.710

Total 771.551 811.143 876.887 762.667

*up to January, 2013
#includes provisional figures for the month of January, 2013

The State-wise, source-wise and sector-wise details
of electricity generation are given in the enclosed
Statement-I.

(b) The details of power supply position in the
country during the years 2009-10, 2010-11, 2011-12 and
2012-13 (Up to January,2013) are given below:

Year Peak (MW) Energy (MU)
Peak Peak Shortage Requirement Availability Shortage

Demand Met MW % MU %
2009-10 119116 104009 15157 12.7 830594 746644 83950 10.1
2010-11 122287 110256 12031 9.8 861591 788355 73236 8.5
2011-12 130006 116191 13815 10.6 937199 857886 79313 8.5
2012-13 (Up to
January, 2013)* 135453 123294 12159 9.0 833230 759849 73381 8.8

*Provisional
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The details of State-wise power supply position
during the last three years and the current year (April,
2012 to January, 2013) is given in the enclosed
Statement-Il.

{c) and (d) As most of the States and UTs in the
country have been facing power shortages, various States/
UTs request for additional allocation of unaliocated power
of CGSs from time to time. The quantum of unallocated
power in the CGSs being limited, it can only supplement
the power available from other sources. The cumulative
demand preferred by the States/UTs is invariably more
than the unallocated power available. Further, at any point
of time the entire unallocated power of Central Generating
Stations remains allocated to the States/UTs, enhancement
in allocation of any State/UT is feasible only by way of
equivalent reduction in the allocation of other State(s)/
UT(s). Allocation of unallocated power to the States/UTs to
the extent of their request is, therefore, not feasible many
a times. The state-wise details of the allocation from CGSs
as on 31.01.2013 is given in the enclosed Statement-lii.

(e) The main reasons for shortage of power in
various states inter-alia are:

(i) Growth in demand for power outstripping the
growth in generation and capacity addition.

(i) Low Plant Load Factor of some of the thermal
generating units, mostly in the State Sector.

(iii) Less generation due to fuel shortage.

(iv) High Aggregate Technical and Commercial
(AT&C) losses.

(v) Poor financial position of State Utilities rendering
it difficult for them to raise the resources
necessary for making required investments to
create adequate generation, transmission and
distribution system and at times even unable to
purchase power due to financial constraints.

The steps being taken by the Government to bridge
the gap between demand and supply of power in the
country include inter-alia the following:
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Proposal of capacity addition of 88,537 MW
during 12th Plan period (2012-2017).

Rigorous monitoring of capacity addition of the

on-going generation projects.

(a) Review of progress of power projects is
being done at the highest level by
Hon'ble Union Power Minister, Secretary,
Ministry of Power and Chairperson, CEA,
to identify the constraint areas and
facilitate their faster resolution, so that

the projects are commissioned on time.

(b) Regular reviews are held at various
levels including Ministry of Power,
Ministry of Heavy Industries, Ministry of
Coal, Planning Commission and Cabinet
Secretariat to identify the constraint
areas and facilitate faster resolution of
inter-ministerial and other outstanding
issues.

Development of Ultra Mega Power Projects of
4,000 MW each.

Augmentation of domestic manufacturing
capacity of power equipment through Joint
Ventures.

Coordinated operation and maintenance of
hydro, thermal, nuclear and gas based power
stations to optimally utilize the existing
generation capacity.

Thrust to import of coal by the power utilities to
meet the shortfall in coal supplies to thermal

power stations from indigenous sources.

Renovation, modernization and life extension of
old and inefficient generation units.

Strengthening of inter-state and inter-regional
transmission capacity for optimum utilization of
available power.
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State-wise, sector wise and source wise actual generation for 2009-10, 2010-11, 2011-12 and 2012-13

State Category Sector Actual Gen Actual Gen  Actual Gen Actual Gen
2012-13  2011-12 2010-11 2009-10
{(upto Jan13)
2 3 4 5 6 7 8
NR

BBMB Hydro Central 9549.64 12459.46 11273.43 9371.32
Delhi Thermal Central 3827.57 4775.23 4549.54 5107.97
State 5139.01 4953.63 4491.66 5044.86
Pvt 137.46 241.83 88.8 0
Haryana Hydro State 235.44
Thermal Central 6556.53 5489.33 3286.95 3211.95
State 13046.36 18391.45 15567.88 14942.98

Pvt 2376.32 165.7
Himachal Pradesh Hydro Central 11224.67 12521.92 11698.27 11075.21
State 1285.93 1657.3 1738.59 1771.89
Pvt 6332.64 4981.39 1951.74 1605.22
Pvt Utility 157.69 0 0 0
Jammu and Kashmir  Hydro Central 7668.02 8684 8865.85 7990.92
State 3286.88 3595.07 3552.2 3431.44
Thermal State 0 5.41 14.13 12.54
Punjab Hydro State 3383.58 4626.85 4190.82 3499.29
Thermal State 15938.8 19068.43 18324.<ns1:XMLFault xmlns:ns1="http://cxf.apache.org/bindings/xformat"><ns1:faultstring xmlns:ns1="http://cxf.apache.org/bindings/xformat">java.lang.OutOfMemoryError: Java heap space</ns1:faultstring></ns1:XMLFault>